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CENTRE c FLORR NEW TOWN.
MEMORANDUM OF APPLICATION

(Under Section 18 (1) read with sections 14, 15 and
17 of the National Green Tribunal Act, 2010)

Original Application No. of 2025

MEMO OF PARTIES

IN THE MATTER OF:

Shri Jaliya Tayang

S/o Sorum Tayang

R/o: Village Tafragam,

P.O/P.S: Tezu, District Lohit

Arunachal Pradesh — 792001. ....Applicant

-VERSUS-

1. Arunachal Pradesh State Pollution Control Board,
Department of Arunachal Pradesh
represented by its member secretary
having office at Paryavaran Bhavan,
Yupia Road, Papu Nalah,
Naharlagun-791110, Arunachal Pradesh.

E-Mail: Arunachalspcb@gamil.com

e state o’f’Arunachal Pradesh

Lohit District
Gevt. of Arunachal Pradesh
®eg. No. 04:2023



service through Chief Secretary,
Civil Secretariat, Block-II, 5% Floor,

Ca = // Papum Pare, Itanagar, Arunachal Pradesh- 791102.
W’D\b 7" E-Mail: cs-arunachal@nic.in

3. Central Pollution Control Board
Through its member secretary
Office at: Parivesh Bhawan,
East Arjun Nagar, Delhi- 110032
E-Mail: cch.cpcb@nic.in

4. The Principal Chief Conservator
of Forest & HoFF Department of
Environment and Forest PCCF
Office Complex, P-Sector, Itanagar- 791111.

E- Mail: pccfnsecy-arn@nic.in

5. The Director, Department of Mining
and Geology, Government of Arunachal Pradesh,
having its office at Chandranagar, NH-52A,
Itanagar Road, District Papum Pare,
Arunachal Pradesh- 791113.
E-mall s, dDm»cwc ~tniciencln

6. The Deputy Commissioner of Namsai District,
Arunachal Pradesh, Office at District Secretariat,
Block-A, Namsai, Arunachal Pradesh- 792103.

-\.»7 E-Mail: dc-namsai-arn@gov.in

\J
WY "
{ MR. KUMAR DORJE
V3 NOTARY
< Lohit District

desh
vt. of Al’uﬂ.ch:“ Pra
Go geg. NO. 04,2023



10.

.

NOTARY

'Addl Deputy Commissioner

of Namsai District, Chongkham,

office at:  District Secretariat,

Block-A, Namsai, Arunachal Pradesh- 792103.
de-namsal -arnCadd gov2n | 0q426051629 | 3981361140
Assistaﬁt Mineral Development Officer (AMDO)

Namsai District,

Office at: office at District Secretariat,

Block-A, Namsai, Arunachal Pradesh- 792103.

de - na.m.?.od'.-artn@aou R4 | oB%2% aeaoae/aogsz,s R628
M/s Mangwaw Stone Crusher

Through its proprietor Chow Jeyoni Mangmaw.

Located at: Alubari, Near Bareng River,

Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 09862801531.

M/s Alubari Stone Crusher (i)
Through its Nang Mitika Namchoom,
Located at: Alubari, Near Lohit River,
Chongkham, Namsai District
Arunachal Pradesh — 792102,

Ph. No. 08837250274

M/s Mancheykhun Stone Crusher
through its Proprietor Chow Tiyot Mancheykhun.

MR. KUMAR DORJEE

// - Lohit District

ovt. of Aruna
- Reg. No. 04

chal Pradesh

2023
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13.

14.

-

Located at: Alubari, Near Lohit River,

see. |8 lchongkham, Namsai District

Arunachal Pradesh — 792102.
Ph. No. 09435335692

M/s Namdalao Stone Crusher

Through its proprietor Nang Chemika Namchoom.

Located at: Alubari, Near Lohit River,
Chongkham, Namsai District,
Arunachal Pradesh — 792102.

Ph. No. 09678053839

M/s Sutasana Industry

Through its proprietor Chow Sutasana Mein.
Located at: Alubari, Near Bareng River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 09612556527

M/s S.M Enterprise

through its proprietor Chow Sumina Mein.
Located at: Alubari, Near Bareng River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 0943593352

MR. KUMAR DORJEE

NOTARY
Lohit District

Govt. of Arunachal Pradesh

Reg. to. U4, 2023
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17.

18.
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(/un. KUMAR DORJEE
’

NOTARY
Lohit Wh

_of Arunac
Gowt Reg. No. 04

Through its proprietor Chow Aditya Mein.
Located at: Alubari, Near Lohit River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 08787649595

M/s Namchoom Stone Aggregate

through its proprietor Chow Upseng Namchoom.,

Located at: Alubari, Near Bareng River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph No. 06909171451

M/s Ongmew Stone Crusher

Through its proprietor Chow Mithina Namchoom.

Located at: Guna Nagar, Near Bareng River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 08787777320

M/s Chowkham Enterprise

Through its proprietor Chow Keli Moungkham.
Located at: Alubari, Near Lohit River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 07002566399.

trict
al Pradesh
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20.

21.

22,

f\.

Through its Proprietor Nang Tem Namchoom.
Located at: Alubari, Near Lohit River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 09862488181

M/s Khangkio Stone Crusher

Through its proprietor Chow Ketong Khangkio.
Located at Tissue, near Marua River,
Chongkham, Namsai District

Arunachal Pradesh- 792102

Ph. No. 09612404529

M/s T.T.C Infra India

through its proprietor Chow Morani Namchoom.
Located at: Alubari, Near Tengapani River,
Chongkham, Namsai District

Arunachal Pradesh — 792102.

Ph. No. 7086614669

M/s Alubari Stone Crusher-II

through its Proprietor Chow Tsen Tsing Mein.
Located at: Alubari, Near Bareng River,
Chongkham, Namsai District

Arunachal Pradesh — 792102,

Ph No. 08413961102

[ MR KUMAR DORJEE
} NOTARY

Govl.

it District
olLihrunachai Pradesh
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23. M/s Shagun Stone Crusher
Through its proprietor Nang Rupa Namchoom.
Located at: Alubari, Near Lohit River,
Chongkham, Namsai District
Arunachal Pradesh — 792102.
Ph. No. 07002401469

24. M/s Monfra Stone Crusher
Through its proprietor Chow Teykham,
Located at: Alubari, Near Lohit River,
Chongkham, Namsai District
Arunachal Pradesh — 792102.
Ph. No. 09862362979

25. M/s Kherem Stone Crusher
Through its Proprietor Nang Sunanta Namchoom.
Located at Kherem, near Kherem River,
Chongkham, Namsai District,
Arunachal Pradesh — 792102
Ph. No. 09862362979

26. M/s T.M Enterprise
Through its Proprietor Chow Tichand Mein.
Located at: Alubari, Near Bareng River,
Chongkham, Namsai District,
Arunachal Pradesh — 792102.

7 Ph. No. 06003132472

#R. KUMAR DORJEE
NOTARY

- Lohit District

ot A(uﬂich“ Pr.ad

neg Ne 0m2075
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Located at: Alubari, Near Lohit River,
Chongkham, Namsai District
Arunachal Pradesh — 792102.

PH. No. 09862488181 ....RESPONDENTS
DATED: 0}/09/2025 APgLICANT

PLACE: KOLKATA
THROUGH

N

Adv. Ayan Boo
Office at: Adv. Chamber, Opp. to BATA Store,
Tezu, District Lohit, Arunachal Pradesh-792001
Ph. No. 08130172885
Email Id: Advocateayanboo@gmail.com

7

f MR. KUMAR DORJEE

’ NOTARY

== Lohit District

Govt. of Arunachal Pradesh
Reg. No. 04,2023



BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONAL BENCH, KOLKATA, WEST BENGAL, FINANCE
CENTRE, 3®° FLORR, NEW TOWN.

MEMORANDUM OF APPLICATION

(Under Section 18 (1) read with sections 14, 15 and
17 of the National Green Tribunal Act, 2010)

'Original Application No. of 2025

IN THE MATTER OF:

SHRI JALIYA TAYANG ....APPLICANT
VERSUS
ARUNACHAL PRADESH STATE
POLLUTION CONTROL BOARD & ORS. ....RESPONDENTS
SYNOPSIS

The applicant compelled to bring before this Hon'ble Tribunal
the egregious inaction of the respondent authorities despite
applicant multiple representation/pleas to halt the blatant
violators’ stone crushing unit at Allubari, near Lohit River,
Chongkham, Namsai District, Arunachal Pradesh. These units
are blatantly polluting the environment and causing
irreparable harm to surroundings residents.

Despite prima facie evidence of blatantly violating
environment Guidelines and operating without mandatory
environment clearance certificate as per Environmental
Impact Assessment (EIC) notification 2006 and all the NOCs

'\P‘? issued by Department of Geology and Mining, Itanagar,
ol

f AR. KUMAR DORJEE

b NOTARY

Lohit District
Gow. of Arunachal Pradesh
feg. No. 04,2023



Arunachal Pradesh are expired, and in complete violation of

runachal Pradesh Stone Crusher Guideline, 2012 yet the
thorities have shamefully failed to take action, allowing the
one crushing activities to continue with impunity. The
consequences are devastating: unprecedented floods in
nearby areas, destruction of village properties, and
unchecked, illegal mining till date.

The inaction of the authorities is arbitrary, capricious, and a
clear dereliction of duty. The applicant urges immediate
intervention to stop the stone crushing unit's operations and
cancel the No Objection Certificate. The villagers are
suffering, and it is imperative that action is taken forthwith to
prevent further damage.

LIST OF DATES AND EVENTS

DATES EVENT

23 .0ct.2024 |Letter to Deputy Commissioner Namsai
Prayer to take action against the
establishment and operation of illegal stone
crusher along the Digaru Chongkham
Highway

06™ . Nov. Deputy Commissioner Namsai acknowiedged
S and directed to maintain Minimum distance
criteria as per the Arunachal Pradesh Stone
Crusher Guidelines 2012 within 6 Months

5 from the issue of order.

MR. KUMAR DORJEE
NOTARY
* Lohit District

fovt. of Arunachal Pradesh
Reg. No. 04,2023



Deputy Commissioner found and
acknowledged that the Stone crusher units
are not complying the Arunachal Pradesh
Stone Crusher Guidelines 2012 and Pollution
consent guidelines properly and
consequently ordered to comply the
guidelines failing shall be shut down.

17" Dec.

2024

The applicant filed a Criminal miscellaneous
complaint under section 152 of the BNSS,
2023 erstwhile Section 133 Cr.P.C. before
the Respondent No. 9, Deputy Commissioner
for removal of public nuisance causing by 19
Numbers of Crusher Units.

26", Dec.
2024

The Deputy Commissioner forwarded
complaint to the concerned Addl. Deputy
Commissioner, Respondent  No. 10
Chongkham.

3" Feb. 2025

The Addl. Deputy Commissioner refused to
issue any Conditional order against the
Violators on the pathetic ground by stating
“no immediate harm to human life”
HOWEVER, admitted that Crusher units are
in violation of Minimum distance criteria for
the stone crushing plant from sensitive and
vulnerable places.

24.02.2025

Appeal before Deputy Commissioner Namsai

3 ) 7

' /#MR. KUMAR DORJEE
NOTARY
r Lohit District
Gowt. of Arunachal Pradesh
&eg. No. 04,2023

A



against the Addl. Deputy Commissioner order
dated 24.02.2025

17.03.2025 The applicant wrote a complaint letter to
Arunachal Pradesh State Pollution Control
Board, Itanagar, against all the stone
crushers units being run in violation of
Arunachal Pradesh Stone Crusher guidelines,
2012.

11.08.2025 RTI reply disclosed that none of the stone
crusher units possess mandatory
Environment clearance certificate.

DATED: 0%/03/2025 AP£CANT
PLACE: KOLKATA

THROUGH

¢ \‘E/ '

Adv. Ayan Boo
Office at: Adv. Chamber, Opp. to BATA Store,
Tezu, District Lohit, Arunachal Pradesh-792001
Ph. No. 08130172885
Email Id: Advocateayanboo@gmail.com

" NOTARY
i Lohit District
Govt. of Arunachal pPradesh
Reg, No 04,2023



,\0“‘*\: 'BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
Ay m\ ONAL BENCH, KOLKATA, WEST BENGAL, FINANCE
18w i CENTRE, 3%° FLORR, NEW TOWN.

3&

MEMORANDUM OF APPLICATION

(Under Section 18 (1) read with sections 14, 15 and
17 of the National Green Tribunal Act, 2010)

‘Original Application No. of 2025
Between

SHRI JALIYA TAYANG ....APPLICANT
VERSUS

ARUNACHAL PRADESH STATE

POLLUTION CONTROL BOARD & ORS. ....RESPONDENTS

APPLICATION UNDER SECTION 18(1) READ WITH SECTIONS
14, 15, AND 17 OF THE NATIONAL GREEN TRIBUNAL ACT,
2010, FOR IMMEDIATE RELIEF TO PERMANENTLY HALT
ENVIRONMENTAL HAZARDS CAUSED BY 19 CRUSHER UNITS
NEAR LOHIT RIVER, BARENG RIVER, TENGAPANI RIVER,
AND KHEREM RIVER, CHONGKHAM, NAMSAI DISTRICT,
ARUNACHAL PRADESH.

MOST RESPECTFULLY SHOWETH:

1. The applicant is a citizen of India, residing at the
address given in the cause title herein above. He is a

social as well as environmental activist.

3

N
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Govt.

The Respondent Nos. 1 to 8, being the designated
authorities vested with the responsibility of ensuring
compliance with environmental laws and regulations
have been arrayed as parties to these proceedings.
The Respondent Nos. 9 to 27, being the
proprietors/owners of the crusher units, have been
granted No Objection Certificates (NOCs) by the
Department of Geology and Mining, Itanagar, and
Consent Letters by the Arunachal Pradesh State
Pollution Control Board, permitting the establishment
and operation of the said crusher units, such NOCs
and Consent Letters having been issued on diverse
dates. Copy of list of Stone Crusher Units
Copies and their respective NOCs and Consent
letters are annexed herewith as ANNEXURE A-
1. (Colley)

However, it is unfortunate that all the crusher units
are operating in blatant disregard of the laws and
guidelines governing their activities. They are
vehemently violating the Environment Laws and
guidelines, and without obtaining mandatory prior
Environment clearance certificate from concerned
state authority and causing irreparable harm to the
environment and the ordinary residents of the area.

Y



The applicant humbly submits this application to
bring to the attention of this Hon'ble Tribunal the
egregious inaction of the respondent authorities in
preventing and controlling the illegal stone crushing
unit near Lohit River, Bareng River, Tengapani River,
and Kherem River, Chongkham, Namsai District,
Arunachal Pradesh. Despite prima facie evidence of
environmental violations, the authorities have failed
to act, allowing the unit to operate in contravention
of environmental guidelines for stone crushing units.

Stone crushing operation releases a substantial
amount of fugitive dust, which not only pollute the
environment, but also pose a health hazards to the
workers and the surrounding ordinary population. As
a result, the dust and emissions from the unit are
causing serious harm, inconvenience, and health
threats to the local residents, and contributing to
unprecedented floods in the area. The applicant
prays that this Hon'ble Tribunal takes immediate
cognizance of this matter and passes necessary
orders to prevent further environmental degradation
and protect the rights of the local residents to a
clean and healthy environment.

That the illegal and excessive mining has caused
serious environmental degradation and ecological



impact, and no Environmental Impact Assessment
has ever taken place in areas earmarked for mining
especially on the river beds.

(I) FACTS IN BRIEF:

1. The applicant submits that private respondents Nos. 9
to 27 are operating a stone crushing unit near the Lohit
River, Bareng River, Tengapani River, and Kherem
River, Chongkham, Namsai District, Arunachal Pradesh,
in blatant disregard of the environmental guidelines
stipulated in Arunachal Pradesh Stone Crusher
Guidelines, 2012, Central Pollution Control Board
(Environmental Guidelines for Stone Crushing Units),
Department of Geology. As a result, the dust and
emissions from the unit are causing serious harm,
inconvenience, and health threats to the local residents,
and contributing to unprecedented floods in the area.
Copy of the Photographs of the illegal stone
crusher units are annexed herewith as
ANNEXURE A-2.

2. That dated 23 Oct. 2024 the applicant made a
complaint to the Deputy Commissioner, Namsai (
Respondent No. 6) to take against the establishment
and operational of illegal stone crusher unit,

& y subsequent, the Deputy Commissioner passed an order

{ “KUMAR DORJEE
; NOTARY
- Lohit Dis
Govt. of Arunachal Pradesh
Reg. No. 04,2023
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NOTARY
Lohit District

dated 06™ Nov. 2024 directing to maintain minimum
distance criteria within 6 months from the date of order
and further, Deputy Commissioner, Namsai found and
acknowledged that the Stone crusher units are not
complying the Arunachal Pradesh Stone Crusher
Guidelines 2012 and Pollution consent guidelines
properly and consequently, dated 07. Nov. 2024
ordered to comply the guidelines failing shall be shut
down. However, none of the stone crusher unit
adherence to this order till date. Copy of the
complaint dated 23™ Oct. 2024 and Deputy
Commissioner, Namsai order dated 06" Nov.
2024 and 07. Nov. 2024 are annexed herewith as
ANNEXURE A-3. (Colley)

The applicant filed a Criminal miscellaneous complaint
dated 17". Dec. 2024 under section 152 of the BNSS,
2023 erstwhile Section 133 Cr.P.C. before the
Respondent No. 9, Deputy Commissioner, Namsai for
passing a Conditional order or removal of public
nuisance causing by 19 Numbers of Crusher Units.
Subsequently, the applicant complaint was endorsed to
the Addl. Deputy Commissioner, Chongkham,
(Respondent No. 7) dated 26™ Dec. 2024. However,
preposterously, dated 03.Feb. 2025, The Addl. Deputy
Commissioner, Chongkham, refused to issue any
Conditional order against the Violators on the pathetic

R. KUMAR DORJEE

of Aruﬂacha‘ Pradesh

Reg. Ne

04,2023
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 KUMAR DORJEE
NOTARY
Lohit District
Govt. of Arunachal Pradesh

Reg. No. 04.2023

ground by stating “no immediate harm to human life”
despite, admittedly that Crusher units are in violation of
Minimum distance criteria for the stone crushing plant
from sensitive and vulnerable places. Copy of the
complaint dated 17". Dec. 2024, order copy of
Deputy Commissioner dated 26™ Dec. 2024 and
Addl. Deputy Commissioner Order dated 03", Feb
2025 are annexed herewith as ANNEXURE A-4.
(Colley).

That despite the prima facie blatant violations of NOC
terms and conditions and Arunachal Pradesh Stone
Crusher Guidelines 2012 the concerned authority
Deputy Commissioner, Addl. Deputy commissioner and
Assistant Mineral Development Officer (AMDO) who are
empowered to monitor the units failed to consider the
bona fide and genuine grievance of the applicant and in
a mala fide way refused to take actions against the

violator/respondents/environment polluters.

Aggrieved by the Addl. Deputy Commissioner impugned
order, the applicant appeal before Appeal before Deputy
Commissioner Namsai however, no effective and strict
order till date and the illegal stone crusher units are till
date running without any regard and adherence to
Environment Law and guidelines. Copy of the appeal
petition before the Deputy Commissioner,



Mr. Kumar Dorjee
Lohit District
Reg Mo. 042023

el 5

'W"(

! ' NOTARY
. Lohit District

Namsai Dated 24". Feb, 2025 is annexed
herewith as ANNEXURE A-5.

That furthermore, the applicant wrote a complaint letter
to the State Pollution Control Board and appraised the
blatant violation of the laws and guidelines however all
vain. Copy of the complaint letter to State
Pollution Control Board, Dated 17.03.2025 is
annexed herewith as ANNEXURE A-6

That furthermore, it has come to leant that none of the
Stone Crusher units being run in Chongkham, Namsai
district is without mandatory Environment
clearance certificate. And RTI Dated 11", Aug. 2025
discloses that none of the stone crusher units possesses
Environment clearance certificate till date and still
running without the concerned authority intervention. It
is significant question to be arisen that how these illegal
stone crusher are running and being issued NOCs from
Forest department, Arunachal Pradesh State Pollution
Control Board and consent orders without Environment
clearance certificate. Copy of the RTI Report
specifying none of the stone Crusher Units
possess mandatory Environment Clearance
Certificate, dated 11". Aug. 2025 is annexed
herewith as ANNEXURE A-7.

. KUMAR DORJEE

Gevt. of Arunachal Pradesh

Reg. No. 04,2023
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(II) RELEVANT LAWS AND GUIDELINES AND THEIR

NOTARY
Lohit District

VIOLATIONS:

. The Environmental Clearance under the

Environmental Impact _ Assessment EIA

Notification, 2006.

that, prior Environment Clearance is mandatory for the
sectors covered under schedule of the EIA Notification,
2006, and subsequent amendments. EC is issued by the
Ministry of Environment Forest & Climate Change
(MoEF&CCC) and State Environment Impact Assessment
Authority (SEIAA), based on the type of the project. RTI
Dated 11™. Aug. 2025 discloses that none of the stone
crusher units possesses Environment clearance
certificate till date and still running without the
concerned  authority  intervention. Copy  of
Environmental Impact Assessment (EIA)
Notification, 2006 is annexed herewith as
ANNEXURE A-8.

2. Arunachal Pradesh stone crusher guideline. 2012

Comprehensive guidelines in consonance with the
Arunachal Pradesh Minor Mineral Concession Rules 2002
to be considered while issuing No Objection Certificate
of the Department for setting up of stone crushing plant
in the state: Copy of the Arunachal Pradesh Stone

Govt. of Arunachal Pradesh

[

Reg. No. 0a;2023

2.0
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| MRAKUMAR DORJEE
: NOTARY

Lohit District
Govt. of Arunachal Pradesh
Reg. No. 04,2023

Crusher Guideline, 2012 is annexed herewith as
ANNEXURE A-9.

Section 2.4. "7he No objection Certificate shall be
valid for one year from the date of issuance of the
certificate and may be considered for renewal
subject to satisfactory performance and observations
of all the terms and conditions stipulated in the No
Objection Certificate”.

Read with section 2.9 “/in case the geology
and mining department is of the opinion that it is
not expedient to issue No Objection Certificate or
renew it, taking into consideration the various
factors as per the recommendation of the Geo
Appraisal Committee, the secretary (Geology and
mining) may after giving an opportunity of being
heard and for reasons to be recorded in writing
and communicated to the applicant refuse to
grant or renew the No Objection Certificate or
may cancel the No Objection Certificate issued
earlier which will result immediate closure of the
stone crusher unit."

Contrary to guideline, the out of 19 Crusher Units
Respondent No. 9,11,12,13,16,17,18,19,20,21,
22,23 and 26 are expired and Respondent No. 15

23
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NOTARY

Lohit District

Govt of Arunachal Pradesh
Reg. No. 04,2023

and 24 are about to Expire on October and
remaining respondent No. 10,14,25 are expired
and sent for renew. However, these stone
Crusher Units are still running without the
concerned authorities’ intervention. Copy of the
RTI report reflect that Stone Crusher Units
NOCs are Expired, dated 03. February 2025
is annexed herewith as ANNEXURE A-10

Section 3. Renewal of No Objection
Certificate of Crusher units:

Section 3.1"“Minors minerals shall be removed/
extracted in accordance with the mining permits
granted from time to time by the competent
authority from the notified quarry only entails
cancellation of the NOC but also prosecute as per

7

law”.

Contrary to the guideline, beyond the notified
area for mining and extraction of minerals, the
Crushers units are extracting Minerals from every
corner of river as per there convenience and
without any authorities” intervention. Annexure
No. 2 clearly depicts factual fact of the
unfortunate activities. Copy of the allocated



notified area for extraction of minerals are
annexed herewith as ANNEXURE A-11.

III. Section 4 and 5. “Quarry activities like collection
of boulders, gravels, sands etc shall not be carried
out within 1 km both upstream and downstream of
any diversion structure across the river, stream,
nallah for drinking water supply scheme, dams
bridges etc AND Extraction/Quarrying of minor
minerals shall not be beyond 3 meters depth of the
surface and operation for mining/ quarrying as well
as operation of the crusher machine shall be
between 6AM to 6PM”

Contrary to that, from collecting of boulders,
drivels sands are extract from every corner as
per there convenience and compietely
disregarded the clear guideline of the 3 meter
depth of the surface. Causes unprecedented
flood in the area and causing hazardous dust and
pollution making it unbearable for the ordinary
residence. Annexure No. 2 clearly depicts factual
fact of the unfortunate activities.

Section 10. "7he proprietor/owner of the stone
crusher unit shall maintain proper account of daily
use of minor minerals, their disposal in details and

Lohit District
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amount of goods tax paid thereon, which shall be
compiled at the end of the month and submitted in
the CU FORM-D to Directorate of Geology and mining
and the Deputy Commissioner of the district before”.

Contrary to that as per the latest RTI report 9
(Nine) crushers out of 19 (Nineteen) i.e.,
Respondent 12,18,20,21,22,23,25,26,27 have
not submitted or Nil any CU FORM-D till date
however, unfortunate state affair that they are
running day and night illegally without adherence
to terms and conditions of No objection
certificate for establishment of Crusher issued by
Department of Geology and Mining, Itanagar,
Arunachal Pradesh and without obtaining a
mandafory prior  Environment  Clearance
Certificate from the concerned authority,
consequently, causing air pollution, water
pollution and noise pollution and further
categorically depriving the ordinary residents’
right peaceful sleep enshrined under article 21 of
the Indian constitution. Copy of the RTI
wherein 9 (Nine) crushers out of 19
(Nineteen) Respondent have not submitted
or Nil any CU FORM-D till date is annexed
herewith as ANNEXURE A- 12.

M



V. Section 11. “During transportation of such
crushed stones from the stone crusher unit to
other places, pacca challan with machine

'fﬁ

Mr. Kumar Daorjes
Lehit District 8
fleg Mo. omﬂng

numbering  shall be issued by the
manager/authority agent of the proprietor which
shall have to be countersigned by the concerned
AMDO.".

Contrary to that as per the latest RTI report 9
(Nine) crushers out of 19 (Nineteen) i.e.,
Respondent No. 12,13,17,18,22,23,25,26 and 27
have not submitted or Nil any transportation
Pacca Challan till date however, unfortunate
state affair that they are running day and night
illegally without adherence to terms and
conditions of No objection certificate for
establishment of Crusher unit issued by
Department of Geology and Mining, Itanagar,
Arunachal Pradesh and without obtaining a
mandatory  prior  Environment  Clearance
Certificate from the concerned authority,
consequently, causing air pollution, water
pollution and noise pollution and further
categorically depriving the ordinary residents’
h\iﬁ right peaceful sleep enshrined under article 21 of

the Indian constitution. Copy of the RTI

Q
KUMAR DORJEE - -
LoD wherein 9 (Nine) crushers out of 19
= hit Distric -
Govt. otl-:r:.lnacha | Pradesh
Reg. No. 04 2023



(Nineteen) Respondent have not submitted
pacca Challan till date is annexed herewith
as ANNEXURE A-13.

VI. Section 6. Minimum distance criteria for
the stone crushing plant from sensitive and

vulnerable places shall be as under:

[

Sl. No. ' Distance From | Distance

6.1 (@) Class A and above town and |3km

cities limit
6.1 (b) | Other towns [ 2km
6.1 (c) | Village/human habitation 1km

6.1 (d) '. Wildlife sanctuary/reserve forest | 5km

6.1 (e) | National Highway/State Road 200 Meters

6.1 (f) |Sensitive  areas  such as | 1km
Educational institute/government
offices/  market/  hospitals/
religious places/ tourist spots

6.1 (g) | River/ lake/ stream 500 Mtr

6.1 (h) | Bridges/ Hydro power/ Dames/ | 1km
Water Supply diversion structure
etc.

The RTI dated 3™ Feb 2025 clearly states how the stone
crusher units are violating the mandatory distance criteria.
The copy of the RTI dated 3™ Feb 2025 Reflecting
Violation of mandatory distance Criteria is annexed
herewith as ANNEXURE A-14.

MR. KUMAR DORJEE
NOTARY
‘- Lohit District
Govt. of Arunachal Pradesh
Reg. No. 04,2023
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f WA KUMAR DORJEE

} NOTARY

~ Lohit District

Govt. of Arunachal Pradesh
Reg. No. 04,2023

a. Section 6.1 (c) : the Crusher units should

be in distance of 1 km from Village/Human
habitation: however, pathetically the crusher
units are in between of the human habitant and
causing unbearable air as well as noise pollution
to the villagers. Annexure No. 2 clearly depicts
the factual and unfortunate affairs of the state.

. Section 6.1 (e): “National Highway/State Road

(From Centre line) should be 200 Meters distance
read with section 6.2 in case of existing stone
crushing plant already located at a distance less
than 200 meter from highways/state road the
unit shall provide 6 meter high compound wall or
barrier of GI Sheets along their plot periphery
towards highway/road side and also plant
adequate numbers of trees on the boundary to
reduce dust.”

However, contrary to the mandatory gquideline
and distance out of 19 Crushers units, 6 units
i.e., Respondent No. 10,14,15,16,17 and 24 are
within 200 meters without with restriction and
checking despite prima facie violations and Non
adherence to the further section 6.2 guidelines
for installation of 6 meter GI sheet to control

Y
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Govt. of Arunachal Pradesh
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MR. KUMAR DORJEE
NOTARY
Lohit District

Reg. No. 04,2023

dust, in fact not a single compound wall or trees
have been planted to control dust. Annexure No.
2 clearly depicts the factual and unfortunate
scenario of the matter.

. Section 6.1 (g): the Stone Crusher units

shall be 500Meters distance from
River/lake/Stream.

However, contrary to mandatory guidelines the
Respondent no. 11,12,13,14,15,16,18,23,24,25,
and 26 are in pathetic violation and are within
the 500 meters distance from the Lohit River and
Barang River and the concerned empowered
authorities are mum on the prima facie
violations. ANNEXURE 11 of the factual report
has clearly depicted the factual and unfortunate
scenario of the matter.

. Section 6.1(h): the Crusher Units shall be 1

Km distance from Bridges/Hydro hydro
power dams/Water supply diversion
structure etc.

However, contrary to the mandatory guidelines
12 out of 19 are in pathetically state of affairs
that Respondents no. 9,10,11,12,13,14,15,16,18,
19, 23 and 24 are in violations of the guidelines
and are still running without any intervention of

2.8
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the concerned empowered department and all
are within 1km distance from the Barang Bridge
and Lohit Bridge. Annexure No. 2 clearly depicts
the factual and unfortunate scenario of the
matter.

Moreover, The following pollution-controlled

measures as required under the relevant rules

have been installed:

a. Dust containment-cum-suppression system for
the equipment;

b. Construction of wind breaking walls;

c. Regular clearing and wetting of the ground
within the premises and greenbelt along the

periphery.

Contrary to that Annexure No. 2 clearly depicts the factual

and unfortunate scenario of the matter and it is also

significant to submit that the factual report of the concerned
authority has suppressed the actual facts of the installation of
Dust Containment, Construction of wind breaking wall and

regular clearing and wetting of the ground within premises.

Lohit District

Reg. No.

chal Pradesh

04,2023

<9
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That, in compliance to the Hon'ble NGT Order
dated 22. 12.2021 (Para 20) in the matter of O.A.
No. 23/2017 (EZ), O.A. No. 776/2018, 0O.A. No.
373/2019) Syed Arshad Nasar Vs Union of India
with Ramchandra Chaurasia Vs. State of
Jharkhand with Pradeep Kumar Singh Vs. State
of Jharkhand the constituted committee submitted its %g
report before Hon'ble NGT on 18.08.2022, making the
following recommendations in Section 6.1 of the report

about measures to be taken for crushers/mines:

a) In the case of stone crushers, the crushing units
(both primary & secondary) should be placed in a
covered section and the crushing units having
capacity more than 100 TPH, shall be provided
with bag house as emission control system.

b) The Crushers shall install scientifically designed
adequate number of sprinklers with requisite
hydraulic pressure and shall ensure that the
sprinklers remained in operation during crushing

period.

c) JSPCB along with district administration shall
17 ensure that crushers are not in operation without

MR, :g*" — having requisite pollution control measures
TARY

Lohit Districy
Govt. of Arunachg| Pradesh
Reg. No 04,203
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" MR OMAR DORJEE
NOTARY
Lohit District

Govt. of Arunachal Pradesh
Reg. No. 04,2023

e
Mr. Kumar Dotjes ﬁ
X

through strict vigilance. Priority may be given for
the grids where negative supporting carrying
capacity has been observed.

d) Conveyor belts should be covered /enclosed to

avoid fugitive emission, without side gaps, in
enclosure and belts.

e) The crushed stones or finished products should be

stored in a silo, or the finished goods should be
kept lower than the height of wind-breaking walls.
Strong structural base and framing should be
provided for wind-breaking walls to withstand
strong wind conditions. The height of the stockpile
should always be kept lower than the height of
the wind-breaking wall. The wall can be erected
radially with a screen as center point. In addition,
proper sprinkling arrangement should be provided
all around the stockpiles.

f) The haul roads/roads within the mines/industry

premises used for the transportation of the
products from the stone crushers or mines shall
be paved and sufficient number of sprinklers be in
operation. The concerned crushers shall be
responsible for installation and O&M.

Sh
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Govt of Arunachal Pradesh
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3. Central

g) Cleaning of crushing units and railway goods shed
shall be performed with only mechanical means
on regular basis.

h) JSPCB shall direct the concerned agencies to
maintain the national highways and other

metalled roads to reduce fugitive emission.

i) The stone dusts from the stone crushing/ mines
are dumped in the nearby area causing may be
utilized for construction activities of the 4-lane
highway and Ganga Bridge in the area and filling
up the ponds/mine voids which were created
during the stone mining or reclamation of the
stone mines.

j) A proper green belt is to be developed
surrounding the crushers.

pollution Control board (CPCB) issued

guidelines for stone crushing units in July 2023 and
Circulated to all the SPCBs/PCCs for its
implementation.

The said guidelines stipulate the general and source specific

measurement required to be taken by stone crushing units to

prevent/suppress. dust emissions. Para 5.1 and 6.0 of

Environmental Guidelines for Stone Crushing Units- July, 2023

©) is Regulated/ Monitoring Mechanism for Stone Crushing Unit,

0

[ &R xuMAR/DORJIEE
) NOTARY

Lohit District

Req. Me. 04i2023
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as reproduced below: Certified copy of the Central
pollution Control board (CPCB) issued guidelines for
stone crushing units in July 2023 is annexed herewith
as ANNEXURE A-15.

5.1 General Measures:

Wind breaking wall: GI/MS/brick wall should be
provided along the periphery of crusher. Height of the
wall should be 3-ft more than the highest node of the
crusher.

Roads: Metaled/concrete roads should be provided
within the premises. Ramps and the entire ground
area inside the premises should also be metaled.

Housekeeping: To curb the air pollution in the crusher
premises, arrangement of rotating water sprinkling
system/fogger/Anti-smog gun should be provided.
Water sprinklers should have adequately designed
nozzle which produce tiny droplets of water, as such
system is more effective in dust control with
significant reduction in consumption of water. Fine
dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the
collected dust should be stored in sacks for further
sale or disposal.



vi.

Vii.

viii.

iX.
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MR KUMAR DORJEE
NOTARY
Lohit District

Sovt. of Arunachal Pradesh
Reg. No. 04,2023

Plantation: 2-3 rows of tall trees should be planted
around the periphery of crusher.

Housing should be open for movement of mechanical
drivers, conveyor belts, etc. should be sealed properly
with flexible rubber flaps.

Name of the unit, contact details of the owner and
address of the unit, plant capacity and date of issue
of CTE/CTO from SPCBs/PCCs should be displayed on
the display board at the entrance.

Transportation: Vehicles carrying any kind of material
should be completely covered.

Regular wetting of roads should be done to suppress
dust within the premises to control dust emission re-

suspension.

Water consumption and handling: Unit should provide
settling tanks of appropriate size and recycle & reuse
of the water in process. Crusher should provide a
water storage tank with adequate capacity. In case of
use of groundwater, stone crushing unit should obtain
permission to extract groundwater from the Central
Ground Water Authority (CGWA)/Ground Water
Department (GWD) of the State/UT. Unit should
maintain proper log book of consumption of fresh

2y



water. Depending on availability, efforts may be made
to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for stone
Crushing Unit:

i. Stone Crushing unit should obtain necessary
permissions regarding consent to Establish(CTE) and
Consent to Operate (CTO) from the concerned
SPCBs/PCCs;

ii. CCTV/PTZ cameras should be installed at the
entrance and all corners of the premise of the unit
covering entire area with minimum of 30 days data

storage;

lii. Stone Crushing unit shall comply with emission norms
prescribed under the Environment (Protection) Rules,
1986 and conditions laid down in CTO by concerned
SPCB/PCC.;

iv. Online/Manual ambient air monitoring system to the
installed in crusher zone as per CPCB/SPCB guidelines

in upwind and downwind directions;



Stone crusher unit should develop green belt as per
the plan approved by'concerned department of the
State/UT;

Local authorities should associate with stone crusher
associations for the construction of mataled road in
the entire crusher zone;

vii. A district level committee should be constituted under
chairmanship of District Magistrate/ Deputy
Commissioner so that surprise inspections for
surveillance of stone crushing units located under
their jurisdiction can be carried out on regular basis;

viii. Health survey of workers should be carried out by the
stone crusher on half-yearly basis;

ix. New crushers should be allowed to be operated only
during daytime to avoid inconvenience to the nearby
residents due to ambient noise.

However, ANNEXURE 2 depicts the clear violation of the
guideline despite the illegal crusher units are running without
concerned authorities” intervention.

W)
@w‘ﬂ

MRZKUMAR DORJ
NOTARY
Lohit District

of Al\lmcha‘ Pra
o Reg. No. 04:2023
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(III) GROUNDS:
1. No prior Mandatory environment clearance certificate

has been obtained by the respondent No 9 to 27
(Stone Crusher Units) which is mandatory in nature
as per the Environmental Impact Assessment (EIA)
Notification, 2006 Guideline.

. Blatant violation of Arunachal Pradesh stone crusher

guideline. 2012 and terms and conditions of No
Objection Certificate for establishment of crusher Unit
issued by Government of Arunachal Pradesh
Department of Geology and mining, Itanagar. It is
imperative to reiterate that Stone crusher units NOCs
are expired yet running day and night.

. In complete violation of Consent order issued by

Arunachal Pradesh State Pollution Control Board
issued to the respective respondent No. 9 to 27 to
mandatory compliance and violation may resulted in

withdrawal of consent order.

. Prima facie violation and disregarding of sustainable

development and Central pollution Control board
(CPCB) issued guidelines for stone crushing units in
July 2023 and Circulated to all the SPCBs/PCCs for its
implementation and

. This Hon'ble Tribunal Judgment Dated 22.12.2024.
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(IV) LIMITATIONS:

v)

4y

EE

NOTARY
Lohit District
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{e;_n;‘g_ 04 1023

The Applicant craves leave to file the present application
within the period of limitation prescribed under Section
14(3) of the National Green Tribunal Act, 2010, or such
other period as may be permissible in law. The cause of
action for filing the present application arose in October
2024, when the Applicant became aware of the
environmental harm caused by the illegal Stone Crusher
Units, and continues to arise as the said units are still
operating iilegally. The Applicant has been diligently
pursuing his rights and has not slept over his rights. In
the circumstances, any delay, if deemed to exist, in
filing the present application may kindly be condoned.

JURISDICTION:

The Hon'ble National Green Tribunal has jurisdiction to
entertain and adjudicate upon the present matter under
Section 14 of the National Green Tribunal Act, 2010, as
it involves substantial questions relating to the
environment and seeks reliefs for the protection and
conservation of the environment. And the impugned
illegal stone crushers units are established in Namsai
District, Arunachal Pradesh. The activities complained of

herein have caused and are likely to cause significant

| Pradesh
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harm to the environment, thereby falling within the
purview of the Tribunal's jurisdiction.

(VI) That no other application/petition/appeal is pending
before this Hon'ble Tribunal or any other court/forum on
the same cause of action, and the present application is
being filed without any undue delay.

(VII) The Applicant reserves the right to file additional
documents, evidence, or pleadings as may be necessary
or relevant to this application, and seeks liberty to do 50
with the permission of this Hon'ble Tribunal.

(VIII) INTERIM RELIEF:

1. Considering the material on record and prima facie
case pass an interim ex parte order to halt immediately
activities of Stone Crushing in the concerned area till
the pendency of the case before this Hon'ble Tribunal;

2. To halt the stone Crushers Units until they obtain the
Mandatory = Environment  Clearance  Certificate
according to EIA notification 2006;

3. Direct the respondent No. 6 to 8 halt the violators
Crusher Units until they comply the NOC terms and

L

conditions completely and Renew it till the pendency of
\? the case and

)
0}

/ -
.  KUMAR DORJ
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. Any other order this Hon'ble Tribunal may deem fit for

the ends of justice.

(IX) MAIN PRAYER:

In the present circumstances and in the interest of justice, it

is most respectfully prayed that this Hon’ble Tribunal be

pleased to pass an order thereby:

II.

III.

IV.

&/

V)
M
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Directing to constitute of a joint committee of District
Collector, Namsai, DFO, Namsai, Officers of APSPCB,
Arunachal Pradesh and other officers as Hon'ble
Tribunal deems fit to inquiry and submit its reports
before the Tribunal.

Direct the concerned authorities to cancel the
NOC/license who are found violating the NOC and
running without adherence to the terms and conditions
completely;

Direct District Magistrate Namsai to eradicate all illegal
stone crusher unit and halt all mining and quarrying
activity to protect the original form of the river Lohit;

Fix the accountability/responsibilities of the concerned
Govt.  authorities  including  Assistant  Mineral
Development Officer, Namsai for their inaction and

) Prades

o. 08 52023
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willful dereliction of duties causing damage to
environment.

Direct the District Collector, Namsai to initiate criminal
proceedings U/s 379, 420, 120 B of IPC & section 19 of
Environment Protection Act 1986 against the owner of
such stone crusher unit and other erring officials and
respondents.

VI. Impose Fine and Environment Compensation on
Respondent No. 6 to 27 and other respondents as there
is irreparable loss to the environment and huge
pollution due to the illegal activities and

VII. Pass any other order or directions that this Hon'ble
Court may deems fit and proper in the facts and
circumstances of the present case.

e
DATED: 01 [03 /2025 APPLICANT
PLACE: KOLKATA THROUGH

e
Adv. San Boo
Office at: Adv. Chamber, Opp. to BATA Store,
Tezu, District Lohit, Arunachal Pradesh-792001
Ph. No. 08130172885
Email Id: Advocateayanboo@gmail.com
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VERIFICATION:

erified on this the _ 67 /o_q/ 2025 day ofﬁ.—zozs
t Lohit that the contents of the above original application are

2

Mr. Kumar Dorjes
Lohit District
Reg No. 0412923

&

"/ true and correct. No part of it is false and nothing material
1"'Urvm\cﬂ"‘“ 2 2

has been concealed there from.

DERONENT

(
np?’
0 /
( MR. KUMAR DORJEE
¥ NOTARY
L Lohit District

Govt. of Arunachal Pradesh
Reg. No. 04,2023
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONAL BENCH, KOLKATA, WEST BENGAL, FINANCE
CENTRE, 3®° FLORR, NEW TOWN.

MEMORANDUM OF APPLICATION

I Wr. Kumar Dorjes
Lohit District
L+ ° \ Reg No. 0472923
\ Q
\, S’ ;

(Under Section 18 (1) read with sections 14, 15 and
17 of the National Green Tribunal Act, 2010)

~ Original Application No. of 2025

IN THE MATTER OF:

SHRI JALIYA TAYANG ....APPLICANT
VERSUS
ARUNACHAL PRADESH STATE
POLLUTION CONTROL BOARD & ORS. ....RESPONDENTS
AFFIDAVIT

I, Shri Jaliya Tayang , aged about 43 years, S/o Shri Sorum
Tayang, resident of Village Tafragam, District Lohit.
Arunachal Pradesh- 792001, do hereby solemnly affirm and

state as follows:-

1. That, I am the applicant in the above mentioned
application and I am fully conversant with the fact and
circumstances of the instant case. As such, I am

competent to swear this instant affidavit.

2. That the contents of the application have been drafted

)

‘ R. KUMAR
NOTARY
Lohit District
Govt. of Arunachal Pradesh
Reg. No. 04,2023

W’? by my counsel under my instructions and the same are
true to my best of my knowledge and believes and may
DORJEE
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be read as part of this affidavit. And the contents
thereof have been read over and explained to me in
vernacular.

. That the statement made in the instant application in

paragraph _3,2,%.1, % are true to

best of my knowledge and belief, those made in
Bot ?““M(‘Wzg% cue are being

the matter of records which are also true to my
information derived there from and the rest are my
humble submission before this Hon’ble Tribunal.

4. That nothing material has been suppressed or

concealed before this Hon’ble Tribunal and that no part
of it is false.

The mobile number in which I can be contacted is
2612224%49  and if during the pendency of this
instant proceeding, there is a change of my contact

number, I undertake to inform the registry of this
Hon’ble Tribunal.

S

0

MR KUMAR DORJEE

+

NOTARY
Lohit District

Govt. of Arunachal Pradesh

Reg. No. 04,2023
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GOVERNMENT OF ARUNACHAL PRADESH

aF OFFICE OF THE DEPUTY COMMISSIONER: NAMSAI
o NAMSAI DISTRICT
No. NMS/GM/RTI/2024-25/ | 4§ 9 -Gy Dated Namsai, the 13" Dec’2024.
/

\/
Mr. Jaliya Tayang

Tezu, Lohit District

Sub:- Furnishing of the list of Stone Crushers proprietor of Namsai District.
Ref:- No. Nii, Dated 10.12.2024.

Sir,

With reference to your letter No.Nil, Dated 10.12.2024, | am hereby furnish the name of stone crushers
proprietor list and state as per your query with point wise for your information and necessary action.

1. in response to your earlier letter No. Nil, Dated 4.11.2024, undersigned had issued order to all the stone
crushers proprietor for strict compliance vide Order letter No. NMS/GM/RTI/2024-25/1900-1904, Dated
7" Nov'2024 and dispatched accordingly to all the stone crushers proprietor, the copy of the order letter
dispatched list to all the stone crusher with duly received sign and signature is furnish for your
information.

2. List of stone crusher with proprietor was already furnished vide Letter No. NMS/G&M/RTI-09/2024-
25/1799-1801, Dated 24/09/2024, though once again | am furnish the same for your information.

3. NOC issued from Director, of Geology and Mining and pollution consent order issued from Arunachal
Pradesh State Pollution Control Board is again furnish for your perusal and information.

4. Stone crusher presently operating has duly obtained royalty permit to extract and sale their product,

5. [Itis also inform you that NOC from Director, Geology and Mining is issued for one year only and renewal
process of NOC may take a time at Director Office level, therefore as per APSCG,2012 Clause 3(3.4)
crusher shall be running till arrival of renewed NOC,

6. [t is totally false allegation that AMDO has excepted bribe or offering from stone crusher owner, if any
proof or evidence available may kindly produce before undersigned.

This is for your information and necessary action.

Sd/-
(C.R. KHAMPA)
Deputy Commissioner
Namsai District, Namsai

Memo No. NMS/GM/RTI/2024-25/ [ 7 §3-~5% , Dated Namsai, the 13" Dec’2024.
Copy to:-

1. PA to Deputy Commissioner, Namsai District for DCs kind information please.

2. Office copy.

@ﬁ/&‘ ‘1/&\

(L. MATCHA) AMDO
For Deputy Commissioner
Namsai District, Namsai

AMDO
Deptt. of Geology & Mininy
v, ofA.unarha! Prart -t

"
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Letter Received and dispatched

NO.NMS/G&M/RTI/2024-25/1900-1904,D1d-7% Nov'24

List of Stone Crusher Unit of Namsai District, Namsai

Ye

LYA Name of Crusher Name of Proprictar Received by | Signature
no " .
A, M/s Mangmaw stone crusher Chow leyoni Mangmaw ‘{L’\ )0;51»49 W
Mot ,LW
2. M/s Lohit Stones Chow Sumitha Namshum /’fl e it ( ':E i
i N =
3. M/s AlubariStone Crusher{i} Nang Mikta Namchoom W ML
4, M/s Mancheykhun Stone Crusher | Ch. Tiyot Mancheykhun B \
}a Dl oe e
5. M/s Namdalao Stone Crusher Nang Chemika Namchoom K "
Prsted | SGH
B. M/s Sutasana Industry Ch. Sutasana Mien ﬂ“ ¢ bt a
Agerel | $20—
. M/s S.M Enterprise Ch. Sunima Mien m«w 5' i
b
8 M/s A.K Stone Crusher Ch. Aditya Mien ,?a*ﬂ o) J{/
g M/s Scupha Stone Crusher Ch. Ujjal Namchoom Defunct
10. Mi/s Namchoom Stone Aggregate Ch. Upseng Namchoom R-%,erhtﬁ ) W
11, M/s Jantiya Enterprise Nang Sulampha
Moungkham —DW
12, | M/s Ongmew Stone Crusher Ch. Mithina Namchoom MBﬁMSI'U" W
13, M/s Chowkham Enterprise Ch. Keli Moungkham
14, M/s Arunachaia Shiva Mang tem Mamchoom
15. M/s Khangkioc Stone Crusher Ch. Ketong Khangkio
/7 WA ﬁ\‘j 4
16. | M/s T.T.C INFRA INDIA Ch. Morani Namchoom  Q\w" '/ \¥ \)fp
17 M/s Atubari Stone Crusher (i) Chow Tsen Tsing Mein i /ﬁ?q é%—\ A
T
18. | M/s Shagun Stene Crusher Nang Rupa Namchoom M ,.L:;'E 2
e T i
19, | M/s C.P Crusher Nang Tem Namchoom ﬂff”
20 | M/s Monfra Stone Crusher Ch. Teykham Namchoom WUU AQ)
") L~
2k M/s Kherem Stene Crusher Nang Sunanta Namchoom X )
22. | M/s TM Enterprise Ch. Tichand Mien ,‘7//47}7 //4"},{_
(] pefunct
23. | M/s Kamlang Construction Ch. Khunseng Namchoom

products
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GUVERINIVIEIN | UF ARUNALNML PRALEDR
DEPARTMENT OF GEOLOGY AND MINING ‘
ANAGAR .

1022/MMS/CU/2007-08 / 2 DO (O Dated :%0..Dec23

 Ths s to certify that the Department of Geology and Mining has no objection in
aishment of a Crusher Unit by the Firm as named below at the place specified herein:

T A5 MONGMAW STONE CRUSHER UNIT.
2} PROP:- SHRI CHOW JEYONI MONGMAW
3) Address of registered Office: Vill: Chongkham-1ll, Circle: Chongkham, P.S Chongkham,
District: Namsai, Arunachal Pradesh.
4) Location of Crusher Unit: Alubari Road, Vill: Chongkham-Ill, under Namsai Sub-Division,
District: Lohit.
5) Details of Crusher Unit:
a) Make - EKTA,
b) Name of Manufacturer:- Ekta Engineering, Dhanbad.
c) Installation capacity: 3350 cum/month.
d) Production target as per DPR: 22300 in cubic mtr/month
e} Production capacity as per Manufacture’s detail: - 3350 cum/ month,
f) Estimatéd daily power consumption:- 35 Kwh

TERMS AND CONDITIONS: -
The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall remain valid for a period of one year effective from
the date of issue. )

2) The No. Objection Certificate is issued only for applying consent order of the State
Pollution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a
mining permit from the competent authority. [i.e. The Secretary (G & M) for export and

DC of the district for domestic use).

3) Minor minerals shall be removed /extiacted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not only
entail canceliation of the No Objection Certificate but also prosecution as per law.

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the river,
stream, nallah for drinking water supply scheme, dams, bridges etc.

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface
and operation for mining/quarrying s well as operation of the crusher machine shall be
between 6 AM to 6 PM,

6) The proprietor/owner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geology and Mining Department nor the State

f( L/, Government will be responsible for such third party claims.

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and
ining Department may dispose of such property as per law.

Felling of trees in and around the notified quarries during removal of minor minerals and
o ‘?,6 at thc.a t'ime of establishment of stone crusher unit shall not be allowed without prior

JC (“a\? permission of competent authority.

w.? ©9) Every types of accident during the operation of stone crusher machine and during

O\ v removal/extraction of minar minerals shall be reported to the nearest police station and

o the Directorate of Geology and Mining.

10} The proprietor/owner of the stone crusher unit shall maintain proper account of daily
use of minor minerals, their disposal in details and amount of goods tax paid thereon,
whirh <hali be compiled at the end of the month and submitted in the CU Form-D to

. <& slam dictrict hafore



---------- L Continued Next Page- 2

saration of such crushed stones from the Stone Crusher Unit to other

‘g8ccs  challan  with machine numbering shall be issued by the

‘suthorized agent of the proprietor which shail have to be countersigried by the
L AMDO.

&= /oroprietor of the crusher units ensure that all the statutory provisions of the

M3 2cts and rules are complied with during operation of crusher unit ;

_ e Mines and Minerals (Development and Regulation) Act, 1957.

| The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

B0 The &ir (Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

The Water (Prevention and ContiGi of Pollution) Act, 1981 and Rules framed there
The Environment (Protection) 1986 and Rules framed there under,

W The Noise Pollution (Regulation and Control) Rules, 2000.

15 Mo expansion to the crusher units shall be allowed or electric connection provided by

1tz Department of Power in the extended part of the plant without prior No Objection

Certificate issued to that effect from the Geology and Mining Department.

14 Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adherec to.

15 Every stone crusher owner shail adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16. The Geology and Mining Depariment may impose any such further conditions as it may
deem fit for the protection and sustainatle use of minor minerals.

17. The proprietor/owner of the crusher shall also submit z return by 10™ of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18. The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- (Anirudh Saran Singh), IRS
Secretary (Geology & Mining)
Govt of Arunachal Pradesh,

Itanagar
No. DGM/NOC/1022/MMS/CU/2007-08 Dated L Dec'23

Copy to;-

1. The Deputy Commissioner Namsai, district Namsai, for kind information.

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please,

3. The Member Secretary, Arunachal Pradesh State Pollution Control Board Itanagar, for
kind information please,

4. The AMDO Namsai, for information and with the direction to strictly follow the
APMMCR-2002 and guidelines issued in this regard from time to time

5. Shri Chow Jt_eyoni Mongmaw, Vill: Chongkham-1ll, Circle: Chongkham, PS
Chongkham, District: Namsai, Arunachal Pradesh, for compliance.
6. Office Copy.

(T . Talar) 241123

Director (G & M)
Govt of Artinachal Pradesh,
Itanagar




GOVT. OF ARUA L PRADESH
OFFICE OF THE EST OFFICER

\i'f‘ ; l“s.‘%'&.
This is to certify that thi'S“Igwision has No Objection for renewal of
licence for stone crusher unit in the name & style of M/s Mongmaw Stone Crusher at
Chowkham area, subject to the condition that the unit does not violate the provisions of
Forest Conservation Act' 1980 and also fulfill all conditions laid down by the Arunachal
Pradesh State Pollution Control Board, Itanagar. Since the area is outside of the notified
RF/ARF/VRF as such no Management Plan and Working Plan prescription is
applicable on the plot.

This NOC is issued pursuant to the field verification conducted by the Range

Officer, Chiowkham and as intimated by him vide his No.CK/29/2011/501
dtd.10.09.2013.

NO.AND/41/04/Pe-1/ AL § {
Dtd. Namsai the LO th of Sept’2013 \ L&

rRiba) APFS
NAL FOREST OFFICER
NAMS/AFFORBST/DIVISION, NAMSAL
NSy Fhmz Df'l};zc:lr
Nomsa;
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Form-V
® {Sec rule 7 (1))

e e i
AIELINAL B d S TS AR

::.::__T::‘.';‘: Lot for cotmaon consent arder/authorization \
\gaﬁhv ARUNACHAL PRADESH STATE POLLUTION CONTRO :
AP G '.-!c " Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun
No. ABGPCI-111/2007/MSC / V0t -0l Date: |9 /0372021
CONSENT ORDER

Consent 1o establish/operate under Section 25/26 of the Water (Prevention
antl Control of Pollution) Act, 1974, as amended and under Section 21 of the Air
Prevention and Contiol of Pollution) Act, 1981, as amended to be referred as Water
Act and Air Act respectively.

Renewal of Consent is granted to M/s Mongmaw Stone Crusher located at
chowkham village, Chowkham circle, Namsai district, Arunachal Pradesh, for
operation of stane crushing industry located in the area declsred under the
provisions of the Water Act/air Act subject to the provisions of the Act, and the
arders that may be made further and subject to the following terms and conditions:

1. The consent is granted for the period of three years wef 16/02/2021 to
15/02/2.024, after which the applicant shall submit a fresh applica ion for renewal
before three months from the date of its expiry,

2. The Consent s valid for the manufacture of the following products/byproducts
with Capital luvestment of Rs. 18.25 lakhs towards gross capital nvestment (for

land building and plant & machineries),

st | Product Maximum annual woduction
- ) capacity
| Aggregutes & Stone Dusts 22,300 cum per annum

3, Conditions under Water Act:
a  The domestic wastewater from the industrial premises should not be mixed with fresh

water or any other water body.

b. Provision of septic tank/soak pit should be made for discharge of effluents,

c. The sewage effluents generated from the factory premises shall be treated using
Sewage Treatinest Plant (STP) betore discharge to the environment.

NI under Air Act:
Vi ppplicant shall erect the chimney(s)/stack(s) of the following specifications:
Y, No. | Chimney attached to Height Tao Diameter
i, S e (m) | (m)
’ O . | DG Sets As per equation ~
B ol A H=h+020KVA v/ |
5 «aepeiitid
'.‘.’1-‘.3‘1\ b;i:s

| 10f3
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& the night tme. The measurement for insertion loss may te done at different
pomnts at 0.5 m from the acoustic enclosure/room, and then av-raged.
» The DG Set should also be provided with proper exhaust mufer with insertion
loss of min:mum 25 dB (A).

Conditions under Hazardous \Wastes (Management and Handling) Rules:

The unit shali renew the authorization for management/handling/ storage/
treatment/ disposal of hazardous wastes before 3 months f-om the date of
expiry of the order.

LF 1]

6. Self Monitoring Schedule:

Applicant hall get the samples of treated effluents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory
recognized by the SPCB/PCC/CPCB/MOEF, New Delhi and conform to the limits
stipulated. Test report shall be sent to the State Pollution Control Board
{Analysis frequency could be different for various sources as ay be specified
by the Board/Committee),

The applicant shall conform and follow the guidelines that cre given in the
Consent order, The Board will have the right to revise/withdraw its decision
regarding the consent order. The Board may stipulate additioral conditions, if
any, t& the Consent or authorization order. It may alter, modif/ or include any
particular conditions in the consent, which has to be implemented by the

applicant
.-/ 3
-
{Koj Rir:ya, IFS)
Member Secretary
No. APSPCB-111/2007/MSC/ § QOI- Olf Date: ! 9 /03/2021
Copy to:

The Deputy Commissioner, Namsai, namsai district for information.

The Divisional Forest Officer, Namsai Forest Division, Namsai district, Arunachal
Pradesh for information

Shri Chow jironi Mongmaw, Proprietor, M/s Mongmaw Stone Crusher,
Chowkham village, Chowkham circle, Namsai district, Arunachal Pradesh, for
information and strict compliance of guidelines.

O =

L¥E)

4. Office Copy.

Y

(Koj Rinye, IF5)
Member SéTretany,

A :,'1._'-'{'1"\9‘3.

30f3




- GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING

i : ITANAGAR
. No.DGM/NOC/CU/663 /2021 Dated tanagar July’23

This is to certify that the Department of Geology and Mining has no objection in

establishment of a Crusher Unit by the person as named below at the place specified herein:

1)

2)

3)

4)

\;5)

8)

9)

1) Smti Nang Mitika Namchoom,
2) M/s Alubari Stone Crusher,
3) Address of registered Office: Alubari,PO/ PS: Chowkham, District Namsai,
4) Location of Crusher Unit: Alubari,
5) Details of Crusher Unit:
4) Make :- EKTA,
b) Name of Manufacturer-EKTA,
¢) Installation capacity: 3000 cum per annum
d) Production target as per DPR : 3000 cubic mtr per annum
e) Production capacity as per Manufacture’s detail :- 3000 cum/annum
f) Estimated daily power consumption:- DG set

Terms and conditions: -
The No Objection Certificate is subject to the following terms and conditions:

This No Objection Certificate shail remain valid for a period of one year effective from
date of its issue.

The No. Objection Certificate is issued only for applying consent order of the State
Poliution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a
mining permit from the competent authority. fi.e. The Secretary (G & M) for export and
DC of the district for domestic use].

Minor minerals shall be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not only
entail cancellation of the No Objection Certificate but also prosecution as per law.

Qﬁ\rrq activities like collection of boulders, gravels, sands etc shall not be carried out
tgﬁ 1 Km both upstream and downstream of any diversion structure across the river,
am, nallah for drinking water supply scheme, dams, bridges etc.

action/quarrying of minor minerals shall not be beyond 3 meter depth of the surface

& ,‘,}\ﬁnd operation for mining/quarrying s well as operation of the crusher machine shail be
@'J
S

between 6 AM to 6 PM.

The proprietor/owner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geology and Mining Department nor the State
Government will be responsible for such third party claims.

The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and
Mining Department may dispose of such property as per law.

Felling of trees in and around the notified quarries during removal of minor minerals and
at the time of establishment of stone crusher unit shail not be allowed without prior
permission of competent authority.

Every types of accident during the operation of stone crusher machine and during
removal/extraction of minor minerals shall be reported to the nearest police station and

the Directorate of Geology and Mining.

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily

use of minor minerals, their disposal in details and amount of goods tax paid thereon,
which shall be compiled at the end of the month and submitted in the CU Form-D to
nieamtarats nf Geoloay and Mining and the Deputy Commissioner of the district before

Az



¥ |y z
11) During transportation of such crushed stones from the Stone Crusher Unit $o other
places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be countersigned by the .
concerned AMDO. Pl
12} The owner/proprietor of the crusher units ensure that all the statutory provisions of the !
following acts and rules are complied with during operation of crusher unit ;
(i) The Mines and Minerals {Development and Regulation) Act, 1957.
{i1) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.
(i)  The Air (Prevention and Control of Poliution) Act, 1981 and Rules framed there under.
(v)  The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there
under.
v) The Environment {Protection) 1986 and Rules framed there under.
{vi) The Noise Pollution (Regulation and Control) Rules, 2000.
13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.
14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.
15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.
16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.
17) The proprietor/owner of the crusher shall also submit a retun by 10" of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.
18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation_ of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- { Anirudh S.Singh), IRS
Secretary (G & M)
Govt of Arunachal Pradesh,
ltam%
Memo No.DGM/NOCfCUIGGSROZ}/Iﬁso -G 2 Dated ltanagarg;&my'zs
to - .
= 1. The Deputy Commissioner Namsai, District Namsai, for kind information. ‘
2 The Divisional Forest Officer, Namsai Forest Division, for kind information please,
3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for
kind information please,
4. The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2020 and guidelines issued in this regard from time to time
5. Smti Nang Mitika Namchoom,Vill: Alubari Circle: Chowkham, PO/PS Namsai, District:

Namsai, Arunachal Pradesh, for compliance.

6. Office Copy
(T.Talar),

Director(G & M)
Govt of Arunachal Pradesh,

v-32%



A Form-V
[See rule 7 (1))
Format for common consent order/authorization .
ARUNACHAL PRADESH STATE POLLUTION CONTROL BOAR
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun K

No AP . .

CONSENT ORDER

: Consent to establish/operate under Section 25/26 of the Water (Prevention and
ontral of Pollution) Act, 1974, a¢ amended and under Section 21 of the Air (Prevention

and Control of Pollution) Act, 1981 as amended to be referred as Water Act and Alr Act
respectively

Alub ngl:ewat of Consent is granted 1o M/s Alubari Stone Crusher located at
ubar . R .
t AL YIiRBe, Chowhham circle, Namsai district | Arunachal Pradesh for operation of
S S € *

one crusher located in the area declared under the provisions of the Water Act/Air

Act : ' X
subject to the provisions of the Act, and the orders that may be made further and
subject to the following terms and conditions

1

1) The Consent is granted for the period of three vears wef 18.09.2022 to 17.09.2025,

after which the applicant shall submit a fresh application for renewal before three

months from the date of its expiry

(b} The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of R$.46.35 lakhs towards gross capital investment (for land
building and plant & machineries)

\ (YC/, 51 Product | Maximum annual production capacity
. | 1. ... Aggregates & Stone Dusts 10 T84 |
FEEOK A . }
T ag’
@ ﬁp\&qmom under Water Act

N

1 & Ty quantity of water consumption shall not exceed 6000 Liters
':a?,éfc@'ﬂ!mn- under Air Act
. . - :
a:} @J"({ﬁs applicant shall erect the chimney(s)/stack(s) of the following specifications

_,{;5" o ‘\'5‘ Si. No Chimney/Stack | Height Top Diameter Velocity of gas
oot gy 5t
’ JC attached to m) m emission (mj/sec)

1 | D.G. Sets As per equation

H=h+0 2VKVA

Where, ¥ 'H:Heigh-t in meters of the Clumne-;, h=height in meters of the building
where the D.G. Set is installed, KVA=Capacity of the D G set

tu) Standards far emission of air pollutants:

al SP not to exceed 600 ug/m’
bl S0O2 not to exceed 30 ug/m’ .
) NOx nat 1o exceed 30 pg/m? oo
44N
Dt ot
10f3 = AaG



:'mmimm 25 ﬂsw Insertion loss aria_f
hlg'her side, it mnv not. be possabls tg

. % ﬁﬁ ‘Set mdd also be mﬁm
lass of mlnimum 25 dﬁ (a)




5. Self Monitoring Schedule

Applicant shall get the samples of treated effluents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Dethi and conform to the limits stipulated.
Test report shall be sent to the State Poliution Control Board. [Analysis frequency
could be different for various sources as may be specified by the
Board/Committee].

6 The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw s decision
regarding the consent order The Board may stiputate additional conditions, if
any, to the Consent or authorization order It may alter, modify or include any
particular conditions it the consent, which has to be implemented by the

applicant
(Koj Rinya) IFS)
Member Secretary
No. APSPCB-353/2018/ASC-NMN/ 7¢ v, ~ OF Date: 2 ¢ [ J2022
Copy t0:

).  The Deputy Commussioner, Namsai, Namsai district for information.

ii). The Deputy Director of Industries, DIC Namsai, District Namsai, Arunachal Pradesh
for information

ivl. The Divisional Forest Officer, Namsai ‘Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information

vl. Smt Nang Mikta Namchoom, Proprietor, M/s Alubari Stone Crusher Alubari village,
Chowkham circle, Namsai district, Arunachal Pradesh, for information and strict

comphance of guidelines
vi) Office Copy.

}

X0} Rmvé; l‘S)
Member Secretary

FE -
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GOVT. OF ARUNACHAL PRADESH
OFFICE OF THE DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION, NAMSAI

TO WHOM IT MAY CONCERN

This is to certify that the proposed area for establishment of stone crusher by

 Nang Mikta Namchoom under Dag No.112/13 of Alubari area does not falls under any

recorded Reserve Forests of this Division.

Therefore, the undersigned have no objection in establishment of g
crusher in the said plot of land.

Dtd. Namsai the 7)) th Dec/18.

NOAND/41/04/P-T  §F) 1)

)

N .

£ ¥

I .
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3 ::Mm » Stone Crusher, S -
:: um?uwm VilLAlubarkPOY PS: Chowkham, District Namsal, g
& Location of Crusher Unit: Alubarl 1
5} Detsls of Crusher Uinit: )
a) Maka - Rock Crusher, ; %
bl Name of Manufacturer-Rock Crushar, T | b,

d) Production target as per DPR - 12000 cublc mir per snnom _ i
2} Production capacity as per Manufacture’s detall - 12000 cum per annum »
7 Estimated dally power consumption:- OG set i a
Terms and conditions - ¢

The No Objection Certificate is subject 10 the following terms and conditions:

1} This No Objection Certificate shall remain valid for 3 period of ane year effective from
aate of s nsue L i ol Siule

2) The No. Objection Centificate is issued only for applying consent
Pollution Control Board and it does not confer any right to the Propristor/owner of the
stone crusher 10 extract/remove mingr minerals from any area without obtaining a
mining permit from the competent authority fie The Secretary (G & M) for export and
OC of the dstrict for domestic use}

31 Minor minerals shall be removed/mxtracted In accondance with the Mining Permit
granted from time to time by the competent authority fram the notified quarry only.
Extraction and removal of minar minerais from other than notified quarry shall not only

~ entail cancellation of the No Objection Certificate but also prosecution as per law.

4) Quanry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Kin both upstream and downstream of any diversion structure across the river,

51 Baracion/quarrying of miner minerals shall not be beyond 3 meter depth of the surface

- 3na operation for mining/quarrying s well a1 operation of the crusher machine shalt be
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SR Format for common consent order/authorization L

SEZF  ARUNACHAL PRADESH STATE POLLUTION CONTROL BORRD

APSPCB Paryavaran Bhawan, Yupia Road, Papu Hill, Nahariagun

No. APSPCB-492/MSCT/Crusher/ k| ply — ( 7~ ‘Date: 4 /07/2021

CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Pravantinn and
Control of Poliution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended to be referred 3s Water Act and Air
Act, respectively. o

Renewal of consent is aranted to M/s Maniewvirhiim Stame Cemichhen for cooiniion
of stone crusher at alubari viliage, Chowkham circle, Narmsai district, Arunachal Pradesh
located in the area declared under the provisions of the Water Act/Air Act subject to the
provisions of the Act, and the orders that miay be made further and subject to the
following terms and conditions:

1. The consent to operate is granted for the period of three years wef 19.08.2021 to
18.08.2024, after which the applicant shall submit a fresh application for renewal
before three months from the date of its expirv.

2. The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of Rs.23.07 lakhs towards gross capital investment (for land
building and plant & machineries). '

SL Product Maximum annual production capacity
1. Aggregates & Stone Dusts i5 TPH

3. Conditions under Water Act: -
{i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act: -
UC/_ (i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

- o | (i - . " .
Suivu. | Clnniney/Stac | Heigne Top Diameter | Velocity of gas
3 lk attached to (m) {m) emission

(m/sec)

-
..

‘d —
O.@ Sets As per equation |
90&?’\ > ~H=haf 2I00R
0%y | | | R
(vo\ ( h%gg,‘--’ H=Height in meters of the Chimney, h=height in meters of the building
oe-‘«:\,.g,.c‘\'uh’ére the D.G. Set is installed, KVA=Capacity of the D.G set 3 //

L

il
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e The DG Set shouild alea ho =royidcd winh pruper exnaust muffler with insertion

loss of minimum 25 dB (A).

Conditions under Hazardous Wastes (Management and Handling) Rules:

The unit shall renew the Authorization for Management/Handiinof Cioiioe)
Ticeuneny wisposal of Hazardous Wastes before 3 months from the date of
expiry of the order.

Seif Monitoring Schedule: )

Applicant shall aet ftha eomalzz oF Lcaleu emuentsyemissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Pollution Control Board. [Analysis frequency
could be different for various sources as mav he cnocifiad b o
C oG UITHTe ).

The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
regardina the concant nrdar Thz Boord hay supulate aaaruonal conditions, if any,
to the Consent or authorization order. It may alter, modify or include any
particular conditions in the consent, which has to be implemented by the

applicant.

Koj Rinya, IFS)
Member Secretarv

No. APSPCB-492/MSCT/Crusher/ L 104y -oF Date: 0\9 /07/2021

Copy to:

. Tue veputy Lommussioner, Namsai, Namsai district for information.

. The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

. Sri Chow Tiyot Manjeykhun, Proprietor, M/s Manjeykhun Stone Crusher,
Chowkham village Chovddhoms Sl Nansal wistrict, Arunachal Pradesh, for
information and strict comgliance of guidelines.
. Office Copy.

Lnhe”
“(Koj Rin%f—H?%)

Member Secww
ERAN et
M&m APS?CQ s
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GOVT OF ARUNACHAL FRAD
| &=11
OFFICE OF THE DIVISMONAL FOREST OFFICER
NAMSBAI FOREST MVISION MAMSAL

)

——— msuwmwwmhmm&lMu’dmwuh
hame and style of Mis Manjevhbun stone crusher st Alobarl, Chowkihem seea subjec 1o condition
that the sres in Quastion dees not fall under any recarded Reserve Forests of the Divison, does not
vioisse the Forest Conservation Act 1980 and miso fulfils all the condifion laid down b e Seee
Poltution Control Bonrd, lianager while esthlichine = ©___ L, coner anit 2t the site.

No AnDe0ele ] 5255

Ded. wnmmm z:
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GOVERNMENT OF ARUNACHAL PRADESH OFFICE OF THE
DIVISIONAL FOREST OFFICER NAMSAI FOREST DIVISION: NAMSAI

TO WHOM IT MAY CONCERN

this is to state that this department has no objection for setting up of
Stone Crusher in the name and style of M/s Manjeykhun Stone
Crusher at Alubari Chongkham area subject to condition that the area
in question does not fall under any recorded reserve Forest of the
Divisional, does not violate the forest conservation Act 1980 and also
fulfils all the condition laid down by the state pollution Control Board,
Itanagar while establishing the Stone Crusher unit the site.

NO. AND/41/04/11/5235
Dtd. Namsai the 22™ November 2019

(T. Pertin) APFS
Divisional Forest Officer
Namsai District A.P

6%
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W Format for common consent order/authorization
ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD

Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

No. APSPCB-33(28)/2007/NSC/ 1925~ 28 Date: O /09/2024
CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Air Act,
respectively.

Renewal of Consent is granted to M/s Namdalao Stone Crusher located at
alubari village, Chowkham circle, Namsai district , Arunachal Pradesh for operation of
stone crusher unit located in the area declared under the provisions of the Water
Act/Air Act subject to the provisions of the Act, and the orders that may be made
further and subject to the following terms and conditions:

p
(a) The consent is granted for the period of two years wef 07.05.2024 to 06.05.2026,

after which the applicant shall submit a fresh application for renewal before three
months from the date of its expiry.

{b) The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of Rs.40 lakhs towards gross capital investment {for land building
and plant & machineries).

APSPCSE

sk Product Maximum annual production capacity
11, | Aggregates & Stone Dusts 10 TPH

2. Conditions under Water Act: -
(i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act: -
(i} The applicant shall erect the chimney(s)/stack(s) of the following specifications:

Sl. No. | Chimney/Stack | Height Top Diameter | Velocity of gas
attached to {m} (m) emission (m/sec)
o8 D.G. Sets As per equation —
H=h+0.2VKVA

Where, H=Height in meters of the Chimney, h=height in meters of the building
where the D.G. Set is installed, KVA=Capacity of the D.G set

{ii) Standards for emission of air pollutants:
a) SPM not to exceed 600 pg/m?
b) 502 not to exceed 30 pg/m?
c) NOx not to exceed 30 pg/m?




ST

:T';ll W
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(iii) The applicant shall install comprehensive air pollution control system consisting of . :
L § control equipment as detailed and operate and maintain the same continuously so
' as to achieve the level of pollutants to the following standards:

Suspended | The standards consists of two parts:

Particulate | i) Implementation of the following control measures:
Matter a) | Dust containment cum suppression system for the equipment.
b) | Construction of wind breaking walls.

¢) | Construction of metalled roads within the premises.

d) | Regular dleaning and wetting of ground within the premises.

e) | Growing of a green belt along the periphery.

i} Quantitative standard of SPM

The suspended particulate matter contribution value at a
distance of 40 M from a controlled isolated as well as from a
unit focated in cluster should be less than 600 pg/m®. The
measurements are to be conducted at least twice a month for
all the 12 months in a year.

(iv) The industry shall take adequate measures for control of noise from its  own
sources so as to comply with the standards as may be applicable.

(v) Other conditions:

* Necessary precaution should be taken to prevent from any air or naise pollution
from the furnace, DG set etc. proper insulation should be provided to DG set and
other appliances for minimizing the noise pollution.

» Noise standards for DG Sets {15-500 KVA)- the total sound power level, Lw, of a
DG Set should be less than 94+1010g10 {KVA), dB(A), at the manufacturing stage,
where KVA is the nominal power rating of a DG Set.

* Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets
(5 KVA and above}.

* Noise from the DG Set should be controlled by providing an acoustic enclosure on
by treating the room acoustically.

» The acoustic enclosure/acoustic treatment of the room should be designed for
minimum 25 dB (A). Insertion loss or for meeting the ambient noise is on the
higher side, it may not be possible to check the performance of the acoustic
enclosure/acoustic treatment. Under such circumstances the performance may
be checked for noise reduction upto actual ambient noise level, preferably, in the
night time. The measurement for insertion loss may be done at different points at
0.5 m from the acoustic enclosure/room, and then averaged.

« The DG Set should also be provided with proper exhaust muffler with insertion
loss of minimum 25 dB (A).

4. Conditions under Hazardous Wastes (Management and Handling) Rules:
The unit shall renew the Authorization for Management/Handling/ Storage/

Treatment/ Disposal of Hazardous Wastes hefore 3 months from the date of
expiry of the order.

20f3
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5.  Self Monitoring Schedule: o
Applicant shall get the samples of treated effluents/emissions/hazardous n

‘ wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.

Test report shall be sent to the State Pollution Control Board. [Analysis frequency

could be different for various sources as may be specified by the i
Board/Committee]. :

6. The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
regarding the consent order. The Board may stipulate additional conditions, if
any, to the Consent or authorization order. It may alter, modify or include any
particular conditions in the consent, which has to be implemented by the

applicant.
{Koj Rinya, IFS)
Member Secretary g
.IE,‘TE:-l
No. APSPCB-33(28)/2007/NSC/ (A 2 < -2 8 Date: OY /09/2024 el
3
Copy to: i

1) The Deputy Commissioner, Namsai, Namsai district for information.

2) The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

3) Smti Nang Chemika Namchoom, Proprietor, M/s Namdalao Stone Crusher,
Chowkham village, Chowkham circle, Namsai district, Arunachal Pradesh, for
information and strict compliance of guidelines.

4) Office Copy.

(Koj Ri )
Member tary '}v:
Member Secreta
State Pollution Control Board |
Govt. of Arunachal Pradesh -
Fkhkk
00 43“\:\:‘;“
ot o@d\a\ ‘:\
oW o P“:“sa\ G
. " D
o 30f3
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"y 3  GOVI.OF ARUNACHAL PRADESH
7 / s‘ OFFICE OF THE DIVISIONAL FOREST OFFICER
g \s NAMSAI FOREST DIVN NAMSAI
| .‘;
P ;\ <) TO WH ITMAY
- “

[his s 1o centify that the proposed area for establishment of stone

. crusher M/ Namdalao stone crusher as per the sketch map submitted does not

lall under any recorded Reserve Forests of the Division.

The pIo! in qun.suou falls under Alubari ghat area of Chowkham

,_.\ cull vation arcs

Therefore, this department have no objection for establishment off

the same

Memo NO.ANDM 1/04/.2906

v, ] A —-? :.r; . "
w (T. y
DIVISIONAL FOREST OFFICER
NABIVISIONAL FOREBY ORAGES Al
MAMSAL FOREST DIVISION
NAMSAL

O Scanned with OKEN Scanner
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GOVERNMENT OF ARUNACHAL PRADESH

X , DEPARTMENT OF GEOLOGY AND MINING
Gl ANAGAR A,
of o 1 . l( .
(oBEN/NOC/CU/NMS/133/2016 /3 00 Dated Itanagar :..... Dec23
N CERTIFICATE FOR ESTAB TO SHER UNIT

This is to certify that the Department of Geology and Mining has no objection in
establishment of a Crusher Unit by the Firm as named below at the place specified
herein:

1) M/s. SUTASANA STONE CRUSHER UNIT.

2) PROP:- CHOW SUTASANA MEIN

3) Address of registered Office: Vill: Chongkham, Circle: Chongkham, District:
Namsai, Arunachal Pradesh.

4) Location of Crusher Unit: Near Berrang Ghat Village: Chongkham District:
Namsai.

5) Details of Crusher Unit:

a) Make: - Marshal and Ekta.

b) Name of Manufacturer: - Marshal and D.K Machinaries (Assam)

¢) Installation capacity: 12000 cum per annum.

d) Production target as per DPR 12000 cum per annum.

e) Estimated daily power consumption:- 125 KV

TERMS AND CONDITIONS: -

The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall be valid for a period of one year effective from
the date of its issue.

2) The No. Objection Certificate is issued only for applying consent order of the State
Pallution Control Board and it does not confer any right to the Proprietor/owner of
the stone crusher to extract/remove minor minerals from any area without obtaining
a mining permit from the competent authority. [i.e. The Secretary (G & M) for expart
and DC of the district for domestic use].

3) Minor minerals shall be removed /fextracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not
only entail cancellation of the No Objection Certificate but also prosecution as per
law.

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the
river, stream, nallah for drinking water supply scheme, dams, bridges etc,

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the
surface and operation for mining/quarrying s well as operation of the crusher

o f(,- ' J— machine shall be between 6 AM to 6 PM.

- 6) The proprietor/owner of crusher unit shall indemnify to the Government against any

claim of third parties. Neither the Geology and Mining Department nor the State

Govesnment will be responsible for such third party claims.

7)\¥h Minerals left after cancellation of the NOC or the mining permits shall be

eited and such minerals shall be deemed to be the Government property and the
eo\o (\‘:3\ {eology and Mining Department may dispose of such property as per law.

0\(3’ o7 8 Felling of trees in and around the notified quarries during removal of minor minerals

Q‘ﬂ.‘-‘ «P 2 and at the time of establishment of stone crusher unit shall not be allowed without

o

C.J‘v' o prior permission of competent authority. ‘

3 9) Every types of accident during the operation of stone crusher machine and during
removal/extraction of minor minerals shall be reported to the nearest police station
and the Directorate of Geology and Mining.

b
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10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily
use of minor minerals, their disposal in details and amount of goods tax paid
thereon, which shall be compiled at the end of the month and submitted in the CU
Form-D to Directorate of Geology and Mining and the Deputy Commissioner of the
district before every 10" day of the month.

11) During transportation of such crushed stones from the Stone Crusher Unit to other
places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be cou ntersigned by
the concerned AMDO. '

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of
the following acts and rules are complied with during operation of crusher unit ;
(0 The Mines and Minerals (Development and Regulation) Act, 1957.
(ii) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.
(i)  The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there
under.

(iv)  The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under,

v) The Environment (Protection) 1986 and Rules framed there under.

(vi) The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No
Objection Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the
State Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it
may deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every
month, giving details of total guantity of minerals crushed, electricity consumed,
power generated in case of captive power generated run crusher, fuel consumption
in case of diesel run crusher, number of labour employed and wages paid etc,

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks,

Sd/- ( Anirudh Saran Singh) IRS,
Secretary (Geology & Mining),
Govt of Arunachal Pradesh,

Itanagar
Memo No.DGM/NOC/CU/NMS/133/2016 Dated !tanagar..%ﬁ..Dec’ZB

Copy to;-

1) The Deputy Commissioner Namsai, District Namsai, for kind information.
2) The Divisional Forest Officer, Namsai Forest Division, for kind information please,
R 3) The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for

9 kind information please,
= 4.)0\}119 AMDO Namsai, District Namsai for information and with the direction to strictly

w the APMMCR-2002 and guidelines issued in this regard from time to time

?33 ‘\o N “Shri Chow Sutasana Mein, Vill: Chongkham, Circle: Chongkham, District: Namsai,
2 (\‘\ © Arunachal Pradesh, for compliance.

& & \'5} Office Copy

\k k?‘ (\,‘
f.‘e'(i.q"-'o \“":'\r' A o

(T.Talar) 2691 23

Director (Geology & Mining)
Govt of Arunachal Pradesh,
Itanagar



~ ABsPCn st beier T :
 No. APSPCB-529/2010/SV/Crusher/ D009~ /9. Date: 2.7 /09/2024
| CONSENY ORDER -5, Ve ltg i ol
, - Consent to establish/operate under Section 25/26 of the Water (Preventionand
Lo Control of Pollution) Act, 1974, as amended and under Section 21 of the Air {Prevention
e ~and Control of Pallution) Act, 1981, as amended [to be referred as Water Act and AirAct
respectively]. 4 5
fenewal of consent is hereby granted to M/s Sutasana Industry located at
Chowkham village, Chowkham circle, Namsai district , Arunachal Pradesh for operation
of stone crusher, located in the area declared under the provisions of the Water Act/air
Act subject to the provisions of the Act, and the orders that may be made further and
subject 1o the following terms and conditions:

1. The Consent is granted and Is valid from the date of issue of this order Le. from
26.07.2024 to 25.07.2025, after which the applicant shall submit a fresh application
for renewal before three months from the date of its expiry.

2. The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of Rs, 22.50 lakhs towards gross capital investment (for tand
building and plant & machineries).

St Product iy _'i'_'_!a_:umh_m an;aqal:p?b&ualon capa-r:iiq

0 Aggregates & Stone Da_s!s i 35,000 cum per day

ks

2. Conditions under Water Act: -
(1) The daily quantity of water consumption shall not exceed 6000 Liters,

3, Conditions under Air Act: -
{i) The applicant shall erect the chimney(s)/stack(s] of the following _specifications:

— g,

Sl No. | Chimney/Stack | Height : Top Diameter | Velocity ;? BJS‘:'
attachedto | (m) | (m) | emission {m/sec)
{1‘ D.G, Sets As per equation ~ | e
Heh40.2VKVA l

Where, FwHelghl in meters of the éisii;\:;;y, h=height in meters of tﬁ;‘building
where the D.G Set Is Installed, KVA=Capacity of l_he D.G set

(it} Standards for emission of air pollutants:
a) SPM not to exceed 600 ug/m?
b) 502 not to exceed 30 pg/m’

c) NOx not 1o exceed 30 pg/m? .
1of3 pemeet %:E; koﬁ
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s control equipment as detailed and operate anﬂmmmtlumemw%, A

as to achieve the level of pollutants to the following standards:
Suspended | The standards consists of two parts.

Particulate | i) Implementation of the following control measures:
Matter a) | Dust containment cum suporession system for the equipment.

b) | Construction of wind breaking walls.
¢) | Construction of metalled roads within the premises.
d) | Regular cieaning and wetting of ground within the premises.

e) | Growing of a green beit along the periphery. £
1) Quantitative standard of SPM et ]

' | The suspended particulate matter contribution value at a
| distance of 40 M from a controlled isolated as well as from 3
" unit located in cluster should be less than 600 pg/m’. The
| measurements are to be conducted at least twice 3 month for
| | alithe 12 months in a year. L —

() The industry shall take adequate measures for control of noise from its  own

sources so as to comply with the standards as may be applicable

(v} Other conditions!

o Necessary precaution should be taken to prevent from any air of noise pollution
from the furnace, DG set etc. proper insulation should be provided to DG set and
other appliances for minimizing the noise pollution

¢ Noise standards for DG Sets (15-500 KVA)- the total sound power level, Lw, of a
DG Sat should be less than 245101010 (KVA), dB{A), at the manufacturing stage,
where KVA is the nominal power rating of a DG Set

o Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets

{5 KVA and above)

Noise from the DG Set should be controlled by providing an acoustic enclosure on

by treating the room acoustically

The acoustic enclosure/acoustic treatment of the room should be designed for

minimum 25 dB (A). Insertion loss or for meeting the ambient noise is on the

higher side, it may not be possible to check the performance of the acoustic
enclosure/acoustic treatment. Under such circumstances the performance may
be checked for noise reduction upto actual ambient noise level, preferably, in the
night time. The measurement for insertion loss may be done at different points at

0.5 m from the acoustic enclosure/room, and then averaged

« The DG Set should also be provided with proper exhaust muffler with insertion
loss of minimum 25 dB (A).

4 Conditions under Hazardous Wastes (Management and Handling) Rules:

The unit shall renew the Authorization for Management/Handling/ Storage/
Treatment/ Disposal of Hazardous Wastes before 3 months from the date of
expiry of the order

20f3
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& -~ Self Monitoring Schedye: = AT
§ G Applicant  shal .

i:‘tal;::d :ta'::::sog itfaated effluents/emissions/hazardous
Test ¢ BIPCC!CPCBIMoEF_. New Delhi and canform tom m

port shall be sent to the State Poliut mits stipulated.
could be  differ

ent for var | lon Control Board. [Analysis frequency
Board/Committe). rlous sources as may be specified by the

The

cbn;ﬁf‘kagl shall conform and follow the puidelines that are glven in the

Sk order. The Board will have the right to revise/withdraw its decision
Sarcing the consent order, The Board may stipulate additienal conditions, if

any, 1o the Consent

e or authorization order. it may alter, modify or include any
particylar conditions in the consent, which has to be implemented by the
applicant,

& 4
(Ko} ﬂigﬁﬁil

Membaoer Secretary

No. APSPCB 529/2010/81/Crusher/ LO DO -] Date: )y /09/2024

Copy to:

1)

The Deputy Commissioner, Mamsai, Namsai district for Informatian
2)

The Deputy Director of Industries, DIC Namsai, District Namsai, Arunachal
Pradesh for information

3) The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information

4) Shri Chow Sutasana Mein, Proprietor, M/s Sutasana Industry, Village Chowkham,
Chowkham circle, Namsai district, Arunachal Pradesh, for information and strict
comphiance of puidelines

5) Office Copy
- /‘
(ko Rinya, IFS)
Member Secretary

ombe ta
aomber Secie
ghate Pollution Control c;:'t?
Govt. o! Arunachal Pra

3ofi
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GOVT. OF ARUNACHAL PRADESH
OFFICE OF THE DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION::NAMSAI

TO WHOM IT MAY CONCERN

This is to state that this Department have No Objection for setting up of Stone
Ciusher unit by Cliéw Sutasana Mein prop of M/S Sutasana Iindusiry at Chibwkhani iil KIS own
plot of land vide LPC No.282, Drg. V. NO.285 dtd. Namsai the 09.07.04, subject to the
conditions that the unit does not violate the provisions of F.C. (Act 1980) and also fulfill all the
conditions laid down by the Arunachal Pradesh State Pollution Control Board, ltanagar while
establishing the unit at the said site.

NO.AND/41/04 | W2 &7

Dtd. Namsai the \’«.g th of June'2011

DIVISIONAL FOREST OFFICER

VDR WL Gdth S

g T "F,e;, NAMSAL FOREST CAVISION,
&
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CH R _“removal/extraction of minor minerais shall be reported to the nearest police station and
*°  the Directorate of Geology and Mining.

GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING
/NMS/133/2016 / 4—4g Dated Itanagar the 27 July’2022

= UBJECTION CERTIFICATE FOR : - F CF ;

sr'l;hus is 1o certify that the Department of Geology and Mining has no objection in
ment of a Crusher Unit by the Firm as named below at the place specified herein:

1) Mz s,
Z) PROP:- CHOW SUNIMA MEIN

3) Address of registered Office: Vill: Chongkham-1li, Circle: Chongkham, District: Namsai,
Arunachal Pradesh.
4)

Location of Crusher Unit: Village: Alubari, District: Namsai.
5)  Details of Crusher Unit:

a) Make: - Bhartia

b) Name of Manufacturer: - Bhartia Engineering

¢} Installation capacity: 5000 cum per annum.

d) Production target as per DPR: 5000 cum per annum.
e) Estimated daily power consumption:- 125 KVA/H

TERMS AND CONDITIONS: -
The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall remain valid for a period of one year from the date of
its issue

2} The No. Objection Certificate is issued only for applying consent order of the State
Poliution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a
mining permit from the competent authority. [i.e. The Secretary (G & M) for export and
DC of the district for domestic use].

3) Minor minerals shall be removed /extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not only
entail cancellation of the No Objection Certificate but also prosecution as per law.

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the river,
stream, nallah for drinking water supply scheme, dams, bridges etc.

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface
and operation for mining/quarrying as well as operation of the crusher machine shall be
between 6 AM to 6 PM.

6) The proprietor/owner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geolegy and Mining Department nor the State
Government will be responsible for such third party claims.

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and
Mining Departrnent may dispose of such property as per law.

8) Felling of trees in and around the notified quarries during removal of minor minerals and
at the time of establishment of stone crusher unit shall not be allowed without prior

_permission of competent authority.
\\9-?‘ kvery types of accident during the operation of stone crusher machine and during

V10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily
use of minor minerals, their disposal in details and amount of goods tax paid thereon,
which shall be compiled at the end of the month and submitted in the CU Form-D to

Directorate of Geology and Mining and the Deputy Commissioner of the district before
every 10™ day of the month.

Continued Next Page- 2
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i) ;uar;eng transportation of such crushed stones from the Stone Crusher Unit to other

5 pacca challan with machine numbering shall be issued by the

Manager/authorized agent of the proprietor which shall have to be countersigned by the
concerned AMDO.

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the

) following acts and rules are complied with during operation of crusher unit ;

(l! The Mines and Minerals (Development and Regulation) Act, 1957.

ﬁl) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

(i)  The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

(V) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under,

(v)  The Environment (Protection) 1986 and Rules framed there under.

(Vi)  The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10" of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
tegal supply of minor minerals and stocks.

Sd/- ( Anirudh Saran Singh) IRS,
Secretary (Geology & Mining),
Govt of Arunachal Pradesh,

Itanagar
Memo No.DGM/NOC/CU/NMS/133/2016 Dated Itanagar the 27" July'2022

Copy to;-

1. The Deputy Commissioner Namsai, District Namsai, for kind information.

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please,

3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Naharlagun, for
kind information please,

4. The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2020 and guidelines issued in this regard from time to time

5. Shri Chow Sunima  Mein, Vill: Chongkham-Ill, Circle: Chongkham, District: Namsai,
Arunachal Pradesh, for compliance.

& Offfee Copy

¥o

NG
i
X,
(T.Rumi)
Jt.Secretary(Geology & Mining)
Government of Arunachal Pradesh,

"I e . ltanagar
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‘ w 151 Format for common consent order/authorization
W Af{UNACHAL PRADESH STATE POLLUTION CONTROL BOARD
7.4 1,, * Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

"'l"t‘;'ﬂ

APSPCB-35/2010/SME/SCU/ 42,23 ~2C Date: !~ /08/2021
CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Air Act
respectively. |

Renewal of consent is granted to M/s S.M. Enterprise for operation of stone

shing industry at Chowkham village, Namsai district, Arunachal Pradesh located in
the area declared under the provisions’of the Water Act/Air Act subject to the provisions
of the Act, and the orders that may be made further and subject to the following terms
and conditions:

1. The consent to operate is granted for the period of three years wef 10.03.2021 to
09.03.2024, after which the applicant shall submit a fresh application for renewal
before three months from the date of its expiry.

2. The Consent is valid for the manufacture of the following products/byproducts with
Capital investment of Rs.32.25 lakhs towards gross capital investment (for land
building and plant & machineries).

3 H'i g T ST ]
W CTEM ‘l P; oduct i Nlax:mum annua!groductton c pacntv !

2P CB | L1, Aa_;regates&Stonf: Dusts 4 15 TPH |

‘ ‘1 K‘—\ - S A —— S ——

3. The industry falls under Orange category of the Arunachal Pradesh Water

{(Prevention & Control of Pollution)(Amendment) Rules, 2020 as per schedule-VIl! of
the notification.

4. Conditions under Air Act: -
(i) The applicant shali erect the - chimney(s)/stack(s) of the following specifications:
|

SL | Chimney/ Stack | Height Top Diameter ]

No | attached to {m) _______[_m_)_ '___J

| 1. | D.G. Sets | As per equat:on ' |
a1 - | - H=h+0.2VKVA )

N

H= Height in meters of the Chtmn@y,

h=height in meters of the building where the D.G. Set is installed,
KVA=Capacity of the D.G set




xR

il Stangards for emission of air pollutants:

a) SPM not to exceed 600 pg/mr
) SO2 not to exceed 30 pg/m’ -
c) NOx not to exceed 30 ug/m’
(i) The applicant shall install comprehensive air pollution control system cons:=
of control equipment as detailed and operate and maintain the sz
continuously so as to achieve the level of pollutants to the following standards
Suspended The standards consists of two __parts B -
Particulate | i)  Implementation of the followmg controi measuie_s___ B
Matter al | Dust centainment cum  suppression  system for the

equipment
bl Construction of wind breaking wa{!s -
| €) Constmct;on of metalled :oaris wnthln the premises.
d) | Regular cleaning and wetting of ground within the premis: sps
e Grow:" of a green belt along the periphery.
i) Ouantitative standard of SPM.

The suspended particulate matter contribution value at a
distance of 40 M from a controlled isolated as well as from a
unit iocated in cluster should be less than 600 pug/m?®. The
measurements are to be conducted at least twice a month |
for all the 12 months in a year,

(Y The industry shall take adequate measures for control of noise from its own

sources so as to comply with the standards as may be applicable.

{v! Other conditions:

« MNecessary precaution should be taken to prevent from any air or noise poliution
from the furnace, DG set etc proper insulation should be provided to DG set and
other appliances for minimizing the noise pollution.

« Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets
!5 KVA and above).

» [Noise from the DG Set should be controlled by providing an acoustic enclosure on

i

by treating the room acoustically

« The acoustic enclosure/acoustic treatment of the room should be designed for
minimum 25 dB (A). Insertion loss or for meeting the ambient noise is on the
higher side, 1t may not be possible to check the performance of the acoustic

enclosure/acoustic treatment. Under such circumstances the performance may be
checked for noise reductnm upto actual ambient noise level, preferably, in the
might time. The measurement for insertion loss may be done at different points at

0.5 m from the accustic enclosure/room, and then averaged.
¢« fhe DG Set siou

h proper exhaust muffler with insertion

-

ORI T ,
il aisQ LE PIoVIued

oss of mmimum 25 dB (A



< i Monitoring Schedule: =3 9
seplicant shall get the samples of treated effluents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Pollution Control Board. [Analysis frequency
could be different for various sources as may be specified by the
Board/Committee].

5. The applicant shall conform and follow the guidelines that are given in the
" Consent order. The Board will have the right to revise/withdraw its decision
regarding the consent order. The Board may stipulate additional conditions, if any,
to the Consent or authorization order. it may alter, modify or include any
particular conditions in the consent, which has to be implemented by the

applicant.
(T. Gapak, IFS)
Member Secretary
No. APSPCB-35/2010/SME/SCU/ Y304 -30 Date: |°# /08/2021
Copy to:
aj. The Deputy Commissioner, Namsai, Namsai district for information.

b). The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

c). Shri Chow Sunima Mein, Proprietor, M/s SM. Enterprise, Chowkham village,
Chowkham circle, Namsai district, Arunachal Pradesh for information and strict
compliance of guidelines.

d). Office Copy

Jlmpel ey
(T. Gapak, IFS)
Member Secretary

Member Secretary
kAR ”LPS PC B

Naharlagun

3of3



GOVERNMENT OF ARUNACHAL PRADESH QO
DEPARTMENT OF GEOLOGY AND MINING :

ITANAGAR
493 2019 / |2 -2 Dated Itsnagar 4" Oct'24
' OBJECTION CERTIFICATE FOR ESTABLISHMENT OF CRUSHER UNIT

This is to certify that the Department of Geology and Mining has no objection in
establishment of a Crusher Unit by the person as named below at the place specified herain:

1) Shri Chow Aditya Mein
2} M/s AK.Stone Crusher,
3) Address of registered Office: Alubari,PO/ PS: Chongkham, District Namsai,
4) Location of Crusher Unit: Alubari,
5) Details of Crusher Unit:
a) Make - BALAJ
b) Name of Manufacturer:-BALAIL
¢) Installation capacity: 6250 cum per annum
d) Production target as per DPR : 6250 cubic mtr per annum
&) Production capacity as per Manufacture’s detail :- 15 TPH
f) Estimated daily power consumption:- DG set

. n The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall remain valid for a period of one year effective from
date of its issue.

2) TheNo.ObjecﬁonCuﬁﬁcateisMonlyfmappMngconsaﬁuduofﬂreSum
PoﬂuﬁmCunuolBoardmd?tdoesmtconi«awdgmwﬂ\erpW/mafme
stone crusher to extract/remove minor minerals from any area without obtaining 2
mining permit from the competent authority. fi.e. The Secretary (G & M) for export and
DC of the district for domestic use].

3) Minornﬁmlsshalibemmondfmmdhmrdmwiﬂuﬂnwmgm
grmmdﬁomﬁmemﬁmebymmmpmmmmyfromﬂnnoﬁﬁedqumon!y.
mmmm&mma:mmmmmwysmumtmly
entail cancellation of the No Objection Certificate but also prosecution as per law.

e b Iﬂcecoﬂecﬁmofboulders,gm!s,sandsetcsmﬂnotbecaniedout
within 1 Km bomupsuumanddamuumofanydivwsionmremﬁ\eﬁm.
stream, nallah for drinking water supply scheme, dams, bridges etc.

'! 5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface

! and operation for mining/quarrying s well as operation of the crusher machine shall be
between 6 AM to 6 PM.

6) The proprietorfowner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geology and Mining Department nor the State
Government will be responsible for such third party claims. '

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and
Mining Department may dispose of such property as per law.

2) Felling of trees in and around the notified quarries during removal of minor minerals and
st the time of establishment of stone crusher unit shall not be allowed without prior
permission of competent authority.

9) Every types of accident during the operation of stone crusher machine and during
remaoval/extraction of minor minerals shall be reported to the nearest police station and
the Directorate of Geology and Mining.

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily
use of minor minerals, their disposal in details and amount of goods tax paid thereon,
which shall be compiled at the end of the month and submitted in the CU Form-D to
Directorate of Geology and Mining and the Deputy Commissioner of the district before
every 10" day of the month.

Continued Next Page -2

M=



11) Duri 4
33"""9 transportation of such crushed stones from the Stone Crusher Unit to other
AC8S, pacca challan with machine numbering shall be issued by the

Manager/authorized agent of the proprietor which shall have to be countersigned by the
concerned AMDO,

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the
k following acts and rules are complied with during operation of crusher unit ;

0 The Mines and Minerals (Development and Regulation) Act, 1957.

() The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

(i) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

(V) The Water {(Prevention and Control of Pollution) Act. 1981 and Rules framed there

under,

v) The Environment (Protection) 1986 and Rules framed there under.

(Vi)  The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( A.KSingh), IAS
Secretary (G & M)
Gowvt of Arunachal Pradesh,
Itanagar
Memo No.DGM/NOC/CU/493/2019 Pated Itanagar 4™ Oct’24
Copy to ;-
1. The Deputy Commissioner Namsai, District Namsai, for kind information.
2. The Divisianal Forest Officer, Namsai Forest Division, for kind information please,
3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for kind
information please, '
4. The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2020 and guidelines issued in this regard from time to time
5. Shri Chow Aditya Mein,Vill: Alubari Circle: Chongkham, PO/PS Namsai, District: Namsai,
Arunachal Pradesh, for compliance.
6. Office Copy

//qu b

(T.Talar),
Director (G & M)
Govt of Arunachal Pradesh,
Itanagar



Form-V
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ik == Format for common consent order/authorization ‘% /
W%ﬁ‘w‘ ARUNACHAL PRADESH STATE POLLUTION CONTRO’L Mﬁ'ﬂﬂ
N e
APSPCB Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

.h."a\

(

o

No. APSPCB-355/2018/AKSC/ F Sijig — = ~F Daie. = a4 /132022
CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Poliution) Act, 1974, as amended and under Section 27 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended to be referrea as water AL aid A A,
respectively.

Renewal of consent is granted to Mi/s A. K. Stone Crusher located at alubari
village, chowkham circle, Namsai district , Arunachal Pradesh for operation of stone
crushing industry located in the area declared under the provisions ot the yvater ACy Al
Act subject to the provisions of the Act, and the orders that may be made further and
subject to the following terms and conditions:

1 The Consent to operate is granted for the period of three years wef 20.12.2022 to

19.12.2025, after which the applicant shall submit a fresh appiication Tor renewai
before three months from the date of its expiry.

2. The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of Rs.30.31 lakhs towards gross capital investment (for land
building and plant & machineries).

Sl. Product Maximum annual roduction
p
capacity
| & | Ayyleyaies & Sioiie Duses & TR

3. Conditions under Water Act: -
(i} The daily quantity of water consumption shall not exceed 5000 Liters.

4, Cenditions under Air Act: -
C(@i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

%@Io Cr\qpney/Stac Height fTop Diameter | Velocity of gas|
0\09‘1 & awched to (m) L (m) ernission '
< 2 i ! i:m'fcnr)
'f.?ut-"?;é»_-a\ Tt D.G. Sets As per equation
- H=h+0.2VKVA

VAN, e

H—Uninkt in matare nf tha Chimnev. h=height in meters of the buildin

(5]



GOVT. OF ARUNACH. " DESH
OFFICE OF THE DIVISIONAL | =1 OFFICER
NAMSAI FOREST DIV T TAMSAI

TOWHOMIT MY ¢ FRN
This is to certify that there 1= = 1y objection from the Forost
Department for establishing stone crusher ¢ ' mentioned Dag No. 15 arca
~A A Y L] L 4 TF i P L] LE i SN 5 S o -

msasi U_.ln AJ ZU UIRIGY Uy IVUD S o o fg AL N, REU VY DAL sl i

under Namsai District (A.P)

()
Divisional Ferest Office

~T L ™ WT= \
lﬁdlll.ﬁﬂl 1 U.l.\-al. Ls1VL. l'lu.lu.oui

s ’], e o

No.AND/y{ /ey /IT Dat>d M. . aithe th Dec/2018,-

23
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GOVERNMENT OF ARUNACHAL PRADESH OFFICE OF THE
DIVISIONAL FOREST OFFICER NAMSAI FOREST DIVISION: NAMSAI

TO WHOM IT MAY CONCERN

This is to certify that there is no any objection from the Forest
Department for establishing stone crusher unit in mentioned Dag No.

15 area measuring 20.90 Bighas by M/s A.K Stone Crusher, Alubari,
Chowkham Circle under Namsai District (A.P)

(T. Mize)
Divisional quest Officer
Namsai Forest Divisional Namsai

No. AND/41/04/11 Dated Namsai th Dec./2018
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o)
c)
d)
e)
)

/g5 GOVERNMENT OF ARUNACHAL PRADESH o5
3 BQMRTMENT OF GEOLOGY AND MINING

A S35

, lTANAGAR
20/2018 3L 22— Dated :28" Feb 2022

NO OBJECTION CERTIFICATE FOR ESTABLISHMENT OF CRUSHER UNIT

is to certify that the Department of Geology and Mining has no objection In

nient of & Crusher Unit by the person as named below at the place specified herein:

=10 C;IUW ‘L;'IJB:IIH ;‘-ﬂill‘.;IUUlll

vi/s Namchoom Stone Aggregates,

Address of registered Office: Vill: Chowkham-II, PS: Chowkham, District: Namsai
Location of Crusher Unit: Alubari,Chowkham-II,

Details of Crusher Unit:

Make :- EKTA

Name of Manufacturer:-EKTA

Installation capacity: 20000 cum per annum

Production target as per DPR : 20000 cubic mtr

Production capacity as per Manufacture's detail ;- 80 cum per dav
Estimated daily power consumption:- DG set(125 KVA)

Terms and cenditions:

The No Objection Certificate is subject to the following terms and ccnditions:

1)

2)

4)

5)

This No Objection Certificate shall remain valid for a period of one year effective
from date of its issue.

The No. Objection Certificate is issued only for applying consent order of the State
Pollution Control Board and it does not confer any right to the Propnetor}owner of

L, = J— 7 r S| | Lo - Tk o PR S f.-‘
Ll .JLL.HI\... \..Iu.Jll\..r \.U \.I\-Lil-l\..l.ftk.:lluv\. llnllul ||u||\.|u|.; n\..ﬂll ult; ul bl vill. L i L 5

a mining permit from the competent authority. [i.e. The Secretary (G & M) for export
and DC of the district for domestic use].

Minor minerals shali be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
EXtraction and removal oT minor minerals Trom otner than noutied quarry snali Not
only entail cancellation of the No Objection Certificate but also prosecution as per
law.

Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the
river, stream, nallah for drinking water supply scheme, dams, bridges etc.
Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the

surface gnd operation for mining/quarrying s well as operation of the crusher
{ all be between 6 AM to 6 PM.

rietar/owner of criicher unit <hall indnmnif\f tn the Government ana}nct ANy

9 3@1@\‘ third parties. Neither the Geology and Mining Department nor the State
a(b Q@Q\)@anent will be responsible for such third party claims.
eQ\ oka&he minerals left after cancellation of the NOC or the mining permits snail be

8)

an

forfeited and such minerals shall be deemed to be the Government property and the

P o i o o  AAT Al o P - o - L - il sicias
N e e V:’J AN YR g I-'\..'.J(.Jl t.l I\..ll{. |||U}' u!JPU_‘I\- UI A FIUPLI I.}' UJ H\..l II..II

Felling of trees in and around the notified quarries during removal of minor minerals
and at the time of establishment of stone crusher unit shall not be allowed without
prior permission of competent authority.

,:'-fﬂr\.i turnac f\; BFF:ADI‘\* Hllf:nﬁ fhﬁ ArAaratinm ﬂ; ctAnao i"!’llf]ﬂﬂ\l’ m:rhfﬂa amA f'.f‘..".
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11) During transportation of such crushed stones from the Stone Crusher Unit to other
places, pacca challan with machine numbering shall be issued by the
Mansaneiz thiizcu ayen vt tne proprietor which shall have to be countersigned by
the concerned AMDO.

12) The owner/proprietor of the crusher units ensuré that all the statutory provisions of

the following acts and rules are complied with during operation of crusher unit;

(1) .he Mines and Minerals (Development and Reaulation) Art 1087

1 Toe Aruniacnal Pradesh Minor Minerals Concession Rules, 2020.

(i) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under.

{iv) The Water {Prevention and Control of Pollution) Act, 1981 and Rules framed there
under.

(V) The Environment (Protection) 1986 and Rules framed there under.

(vi) The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No
Objection Certificate isciiad ta that o8- 20§00 uie Geuluyy ana Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the
State Environment and Forest Department or as amended from time to time

1RV The Genlacy =g Ly Oepatunent may impose any such further conditions as it
may deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10" of every
month, giving details of total quantity of minerals crushed, electricity consumed,
power generated in case of captive power generated run crushar fuial rancom=tics
T Case ui wieser un crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( Anirudh Saran Singh), IRS
Secretary (Geology & Mining)
Govt of Arunachal Pradesh,

Ttanasnar
=Sk

Memo No. D@&Lmbcrcwcuwzzmom Dated :2%..Feb'2022

Copy to ¥ ,‘c“ p

L
2.,
3.

\

The Deputy Commiccinnar Namz2i BI205 20 INanisal, 101 KING Intormation.

The Divisional Forest Officer, Namsai Forest Division, for kind information please,

The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for kind
information please,

The AMDO Namsai, District Namsai for information and with the direction to ctrictly
fallmw the ADLALICR-2002 anua guiaelines issued in this regard from time to time

Shri Chow Upsing Namchoom,Vill: Chowkham-II, Circle: Chowkham, P.S Chowkham,
District: Namsai, Arunachal Pradesh, for compliance.

Office Copy \ ’



Form—V
[See rule 7 (1)]
SR Format for common consent order/authorizatiox
ARUNACHAL PRADESH STATE POLLUTION CONTR
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

APSPCE

s R U T 7 s;.cuw;wbwuusher/ ?6.22 Date: 0’{9 /07/2021
ONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Pallutianl Azt 1087 ., ainenueu o pe reterred as Water Act and Air Act
respectively.

™

Renewal of Consent is granted to M/s Namchoom Stone Aggregates
located at Chowkham village, Chowkham circle, Namsai district , Arunachal Pradesh,
located in the area declared imdar tha neoizio 0 O Uie Wwater ACT/ AIF Act subject to the
provisions of the Act, and the orders that may be made further and subject to the
following terms and conditions: -

1

(a) The Consent is granted for the period of two vears wef 22 07 2021 <~ 23 o = oS,
arter which the applicant shall submit a fresh application for renewal before three
maonths from the date of its expiry.

{b) The Consent is valid for the manufacture of the following products/byproducts with
Cepital Investment of Rs.35.00 lakhs towards gross capital investment (for iand

CLndiig anu piarit o IMacnineries).

B Product « | Maximum annual production capacity
| 1 Aggregates & Stone Dusts | 10 TPH

=. Cunwiuuns unger water Act: -

(i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act: -

(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

| s No. | Chimney/Stack | Height | Ton Miamasns  Tooioon U8 wus |
attached to (m) | (m) | emission (m/sec)
% D.G. Sets As per equation — | |
H=h+0.2VKVA ]

Where, H=Height in meters of the Chimnev. h=height in motare £+l L
where (ne U.G. Set is installed, KVA=Capacity of the D.G set

(il) Standards for emission of air pollutants:

a) SPM not to exceed 600 pg/m’
b) S02 not to exceed 30 ug/m?
2l oA . hotto exceed 30 pg/m?

" V/
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5. Self Monitoring Schedule:
Annlirant chall =28 Tho Giipies wi uealeu  emuents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the Iaboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Pollution Control Board. [Analysis frequency
could be different for various sources as may be specified by the

| o JPRp L [ [Rp—— 7\ Np——
e e A RE R R AL S A L)

6. The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revisp/withdraw its decision
regarding the consent order. The Board may stipulate additional conditions, if
207, 'o Lie Cunssuit ui auinorizauon order. It may alter, modify or include any
particular conditions in the consent, which has to be implemented by the

applicant.

o
&

- (Koj Rinya, IFS)
Member Secretary

No. APSPCB-479/2010/NSA/Crichar/ ";&?‘;_77 et ,};_7 JUr)euel

Copy to:

i).  The Deputy Commissioner, Namsai, Namsai district for information.

ii). The Deputy Director of Industriee  DIC Nameai Nickrict Momozt S0 0ol Fradesi
for information.

iv). The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

v). Shri Chow Upsing Namchoom, Proprietor, M/s Namchoom Stone Aggregates,
Chowkham village. Chawkham eircla Mamcoi dieeioe o o8 Frauesi, Tor
information and strict compliance of guidelines.

vi)  Office Copy. ; //

W
(AU htnﬁﬂ,«ﬂ)}

Member Secretary :
F Sec,_.etaﬁ
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FORM-V
[See rule 7 (1)]
Format for common consent order/authorization
Arunachal Pradesh STATE POLLUTION CONTROL BOARD
Paryavaran Bhawan, Yupia Road, Papu Hill, Nahariagun

NO. APSPCB-479/2010/NSA/CRUSHER/4096-99 Date:29/07/2021
CONSENT ORDER

Consent tdestablish/operate under section 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively.

Renewal of Consent is granted to M/s Namchoom Stone Aggregates located at
Chowkham village, Chowkham circle, Namsai district, Arunachal Pradesh, located in the area
declared under provisions of the Water Act/ Air Act subject to the provision of the Act, and the
orders that may be made further and subject to the following terms and conditions:

1. (@) the consent is granted for the period of Two years wef 23. 07. 2021 to 22.07.2024 after

which the applicant shall submit a fresh application for renewal before three months from the
date of its expiry.

(b) the consent is valid for the manufacture of the following product/by product with capital
investment of Rs. 35.00 Lakhs towards gross capital investment (for land building and plant &
machineries).

| Product Maximum annual production capacity
Aggregates & Stone Dusts 10 TPH

2.Condition under Water Act:-

(i) The daily quantity of water consumption shall not exceed 6000 Liters.
3. Conditions under Air Act:-

(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

SI. No. | Chimney/ Stack Height (m) . Top Diameter Velocity of Gas Emis
- Attached to N (m/sec)
1. D. G. Sets As per equation-
H=h+0.2KVA

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G
Set is installed, KVA=Capacity of the D.G.set

(ii) Standards for emission of air pollutants:
a) SPM not to exceed 600 ug/m3
b) SO2 not to exceed 30 ug/m3
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c) NOx not to exceed 30 ug/m3

(iii) the applicant shall install comprehensive air pollution control system consisting of control
equipment as detailed and operate and maintain the same continuously so as to achieve the level

_of pollutants to the following standards:

| Suspended The Standard consist of two parts:

Particulars , : :
Matter i) Implementation of the following control measures:

a) ' Dust containment cum suppression system for the 'equipment i
b) | Constructive of wind breaking walls

¢) | Constriction of metalled roads within the premises/

d) | Regular cleaning and wetting of ground within the premises.
e) | Growing of a green belt along the periphery.

i) Quantitative standard of SPM

The suspended particulate matter contribution value as a distance of
40 M from a controlled isolated as well as from a unit located in
cluster should be less than 600 ug/m3. The measurements are to be
conducted at least twice a month for all the 12 months in a year.

iv) The industry shall take adeqtiate measures for control of noise from its own sources so as to
comply with the standard as may be applicable.

V) Other Conditions:

Necessary precaution should be taken to prevent from any air or noice pollution from the
furnace, DG set etc proper insulation should to provided to D.G ser and other appliances
for minimizing the noise pollution.

Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set
should be less than 94+10/0g10 (KVA), Db(A), at the manufacturing stage, where KVA is
the nominal power rating of a DG set.

Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA
and above).

Noise from the DG sets should be controlled by providing a acoustic enclosure on by
treating the room acoustically.

The acoustic enclosure/acoustic treatment of the room should be designed for minimum
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not
be possible to check the performance of the acoustic enclosure/acoustic treatment. Under
such circumstances the performance may be checked for noise reduction upto actual
ambient noise level, preferably, in the night time. The measurement for insertion loss may
be done at different points at 0.5m from the acoustic enclosure/room, and then averaged.



¢ The DG set should also be provided with proper exhaust muffler eith insertion loss of
minimum 25 Db (A).

4, Conditions under Hazardous Wastes ( Management and Handling} Rules; the unit shall renew
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes
before 3 months from the date of expiry of the order.

5. Self Monitoring Schedule:

Applicant shalt get the samples of created emuents/emissions/hazardous wastersfieachates
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MOEF,
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution

Control board. [Analysis frequency could be different for various sources as may be specific by
the Board/Committed].

6. The applicant shall conform and follow the guidelines that are given in the consent order. The
Board will have the right to revisefwithdraw its decision regarding the consent order. The Board
may stipulate additional conditions, if any, to the consent of authorization order. It may alter,

modify or include any particular conditions in the consent, which has to be implemented by the
applicant.

(Koj Ringya, IFS)
Member Secretary
No. APSPCB-479/2010/NSA/Crusher/4096-99
Date. 29/07/2021
Copy to:

1. The Deputy Commissioner, Namsai District for information.

2. The Deputy Director of Industries DIC Namsai, District Namsai, Arunachal
Pradesh for information.

3. The Divistonal Forest Officer, Namsai Forest Division, Namsai Namsai District
Arunachal Pradesh for information.

4, Shri Chow Upsing Namchoom, Propertor, M/s Namchoom Stone Aggregates,
Chowkham village. Chowkham circle, Namsai District, Arunachal Pradesh, for
information and strict compliance of guidelines.

5. Office Copy.

(Kuj Rinya, IPS)
Member Secretary
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NAMSAI FOREST DIVISION. . NAMSAI

TO WHOM IT MAY CONCERN

This is§o state that this department have No. Objection for setting up of stone
crusher unit by Chow Upsing Namchoom prop. of M/s Namchoom stones Aggregates at
Chowkham, District Lohit. -\runauhal Pradesh in his own plot of land vide LPC

e T e e e e T | P S Lo 1, WL Tepeels - 1 5.y \--4-‘-‘ *I-“1““ :
INUF - TNIVES] Lol Ao =0 3¢ U ASLUbeaei s\ 1 (A0 25 FAJuin bU taans T easssasoris. cmares ~ao nat vinlate the

provision of F.C. {Act 1980) ﬂ“d also fulfillment of all the ‘.oncl_*mnﬂ: laid dOvm by he
Arunachal Pradesh State Pollution Control Board. ltanagar while establishing the unit at the
said site.

NO.AND/41/04/ 4% 2

Dtd. Namsai the ~th of Feb™2012.
m A )
. ﬂ“ ,? : 4 '.'I} . /'-\-\r
X (C. K. NAMSOOM) IFS
DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION, NAMSAI

y
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NAMSAI FOREST DIVISION NAMSAI

TO WHOM IT MAY CONCERN

This is to state that this Department have No. Objection for setting up of stone
crusher unit by Chow Upsing Namchoom prop. of M/s Namchoom stones
Aggregates at Chowkham, District Lohit, Arunachal Pradesh in his own plot of
land vide LPC NO. NMS/LPC-203/09 Dtd. 29.07.09, subject to the conditions that
the unit does not violate the provision of F.C (Act 1980) and also fulfilment of all
the conditions laid down by the Arunachal Pradesh State Pollution Control
Board, Itanagar while establishing the unit at the said site.

NO.AND/41/04/992
Dtd. Namsai 25™ of Feb 2012
(C. K. NAMSOOM) IFS

DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION, NAMSAI



GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING

ITANAGAR Y, %
Dated ltanagalz’ ...Dec’23

This is to certify that the Department of Geology and Mining has no objection in

establishment of a Crusher Unit by the person as named below at the place specified herein:

(@
(i)

SHRI CHOW MITHINA NAMCHOOM
M/S ONGMEW STONE CRUSHER UNIT.

(i)  Address of registered Office: Vill: Gunanagar, PO /P.S Chowkham,Namsai District (AP)
(iv) Location of Crusher Unit: Gunanagar, Vill: Gunanagar, Circle Chowkham,(Namsai)

v)

1)

2)

3)

4)

3)

6)

7

8)

9)

10)

Details of Crusher Unit:
a) Make :- Torsa,
b) Name of Manufacturer:-Torsa Jaw Crusher
¢) Installation capacity : 8000 cum/annum
d) Production target as per DPR: 350000 in cubic mtr/annum
e) Production capacity as per Manufacture’s detail :- 6200 cum per annum
f) Estimated daily power consumption:- DG set

n tions: -
The No Objection Certificate is subject to the following terms and conditions:

This No Objection Certificate shall be valid for a period of one year effective from the
date of its issue.

The No. Objection Certificate is issued only for applying consent order of the State
Pollution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a
mining permit from the competent authority. [i.e. The Secretary (G & M) for export and
DC of the district for domestic use].

Minor minerals shall be removed /extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not only
entail cancellation of the No Objection Certificate but also prosecution as per law.

Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the river,
stream, nallah for drinking water supply scheme, dams, bridges etc.

Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface
and operation for mining/quarrying s well as operation of the crusher machine shall be
between 6 AM to 6 PM.

The proprietor/owner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geology and Mining Department nor the State
Government will be responsible for such third party claims.

The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and
Mining Department may dispose of such property as per law.

Felling of trees in and around the notified quarries during removal of minor minerals and
at the time of establishment of stone crusher unit shall not be allowed without prior
permission of competent authority.

Every types of accident during the operation of stone crusher machine and during
removal/extraction of minor minerals shall be reported to the nearest police station and
the Directorate of Geology and Mining.

The proprietor/owner of the stone crusher unit shall maintain proper account of daily
use‘ of minor minerals, their disposal in details and amount of goods tax paid thereon,
w?uch shall be compiled at the end of the month and submitted in the CU Form-D to
Directorate of Geology and Mining and the Deputy Commissioner of the district before

every 10" day of the month. %
Continued Next Page- 2
(



11) During transportation of such crushed stones from the Stone Crusher Unit to other
places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be countersigned by the
concerned AMDO,

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the
following acts and rules are complied with during operation of crusher unit :

0] The Mines and Minerals (Development and Regulation) Act, 1957.

(i) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

(i)  The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

(iv)  The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under.

(v) The Environment (Protection) 1986 and Rules framed there under.

(vi)  The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( Anirudh Saran Singh), IRS
Secretary (Geology & Mining)
Govt of Arunachal Pradesh,

Itanagar
Memo No.DGM/NOC/CU/LH/2234/2014 Dated ltanagar:?.@Dec‘ZB

Copyto ;-

1. The Deputy Commissioner, Namsai, District Namsai, for kind information.

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please,

3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Naharlagun, for
kind information please,

4. The AMDO Namsai, Namsai District for information and with the direction to strictly
follow the APMMCR-2002 and guidelines issued in this regard from time to time

5. Shri Chow Mithina Namchoom, Vill: Gunanagar, circle Chowkham, District Namsai for

compliance,
\—é -N’I’ '2'3

6. Office Copy
(T .Talar)

Director(G & M)
Govt of Arunachal Pradesh,
Itanagar



Farme- V
[See rele 7 (1)]
Format for common cofsent order/authorization,
ARUNACHAL PRADESH STATE POLLUTION |

Paryavaran Bhawan, Yupia Road, Papu Hill, Ml"lagun
No. APSPCB-326/2009/05C/ $i2y—-36 Date: 19 jo2/2021

CONSENT ORDER
Consent to establish/operate under section 25/26 of the Water {Prevention ani
Control of Pollution) Act, 1974, as amended and under Section 21 of the Alr (Preventior

and Control of Pollution) Act, 1981, as amended [to be referred as Water Act and Air Act &
Rutes, respactively.

ool 8 .
v

‘Renewal of Consent is granted to M/s Ongmew Stone Crusher located at
Gunanagar village, Chowlkham circle, Namsai district , Arunachal Pradesh for operation of
stone crushing industry located in the area declared under the provisions of the Water
Act/air Act subject to the provisions of the Act, and the orders that may be made further
and subject to the following terms and conditions:

%

{a) The consent is granted for the period of thyee years wef 01/12/2020 to 30/11/2023,
after which the applicant shall submit a fresh application for renewal before three
months from the date of its expiry.

42
() The Consent is valid for the manufacture of the following products/byproducts with
Capital investment of Rs. 46.00 lakhs towards gross capital investment (for land
A building and plant & machineries).

! St. Product Maximum  annual  production
capacity :
1. | Aggregates & Stone Dusis | 43,200 cum per annum

2. Conditions under Water Act:

a} The domestic wastewater from the industrie! premises should not be mixed with fresh
water or any other water body.

b} Provision of septic tank/soak pit should be made for discharge of effiuents,

€} The sewage sffluents generated fiom the factory premises shali be treated umg
Sewage Treatment Plant (STP) before discharge to the enviranmaent.

: L~




781 No. | Chimney/Stac | Height Top Diameter | Velociy of gas |

| ksttachedto | (m) {m) | emission |
( ; (mysec) .1
i. !D.G. Sets | As per equation |
= H=h+027KVA |

Where, H=Height in meters of the Chimney, h=height in meters of the huiidéngi
where the D.G, Set is installed, KVA=Capacity of the D.G set
(i) Stardards for emission of air potlutants:

a) SPM not to exceed 600 pg/m*
b} SOz not to exceed, 30 pg/m®
o NOx not to exceed 30 pg/m?

(it} The appilicant shall install comprehensive air pollution control system consisting of
control equipment as detalied and operate and maintain the same continuously so as
to achieve the level of pollutants to the following standards:

| Suspended | The standards consists of iwo paris: I

| Particulate | ) implementation of the failowing control measures: |
L Matter a) | Dust containment cum supprassion system using water tank send |
| : sprinkier for the equipment.

§ k) | Construction of wind breaking walls.

¢ | Construction of metafled roads within the premises.

; { d) | Regular cleaning and wetting of ground within the premises,
, e} | Growing of a green belt along the periphery. i
' i Quantitative standard of SPiM |

; The suspendad particulate matter contribution value at a distance csfii
40 M from a controlled isolated as well as from a unit located in
, cluster should be less than 600 pg/m®. The measurements are to be
[ conhducted at least twice a month for all the 12 months in a year. |

{iv} The industry shal! take acequate measures for control of noise from its own sources 5o
as to comply with the standards as may be applicable.

(vy Other conditions:

Mecessary precaution should be taken to prevent from any air or noise poliution from the
furnace, DG set etc. proper insulation should be provided to DG set and othes
appliances for minimizing the noise poliution.




namesi Mamsai district for information.

-=r, Namsai Forest Division, Mamsaj, fNamsal sl
: L-yiachs Prades! £ -r‘;'."O?‘r'.":--'-"‘\'iDr*,

“aow Mithing Namchoom, Proprietor, M/s Ongmew Stone Crusher, Gunanagar

lage. Chowkharn circle, Namsai district, Argnachal Pradesh, for information anc

srict compliance ¢ guidelings
& Offica Copy.

-

1 - t.\ P i
i &:{.
\-’\f. LN
- ' {Kaoj Ringa, IS
Member Secretary
Member Qegraialy
Ap5PCR
Mahariggid
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FORM-V
[See rule 7 (1)]
Format for common consent order/authorization
Arunachal Pradesh STATE POLLUTION CONTROL BOARD
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

NO. APSPCB-326/2009/0SC/5134-36 Date:19/02/2021
CONSENT ORDER

Consent to establish/operate under section 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively.

Renewal of Consent is granted to M/s Ongmew Stone Crusher located at Gunanagar
village, Chowkham circle, Namsai district, Arunachal Pradesh, located in the area declared under
provisions of the Water Act/ Air Act subject to the provision of the Act, and the orders that may
be made further and subject to the following terms and conditions:

1. (a) the consent is granted for the period of Two years wef 01/12/2020 to 23.11.2023 after
which the applicant shall submit a fresh application for renewal before three months from the
date of its expiry.

(b) the consent is valid for the manufacture of the following product/by product with capital
investment of Rs. 46.00 Lakhs towards gross capital investment (for land building and plant &
machineries).

Sl Product Maximum annual production capacity ]
|1,

Aggregates & Stone Dusts 43,200 cum per annum | |

2.Condition under Water Act:-

a) The Domestic Wastewater from the industrial premises should not be mixed with fresh
water or any other water body.

b) Provision of septic tank/soak pit should be made for discharge of effluents.

c) The Sewage effluents generated from the factory premises shall be treated using sewage
treatment plants (STP) before discharge to the environment.

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

SI. No. | Chimney/ Stack Height (m) | Top Diameter Velocity of Gas Emis|
| Attached to S (m/sec)
1. | D.G. Sets As per equation-
k | H=h-+0.2KVA J




e S0

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G
Set is installed, KVA=Capacity of the D.G.set

(i) Standards for emission of air pollutants:

a) SPM not to exceed 600 ug/m3
b) SO2 not to exceed 30 ug/m3
c) NOx not to exceed 30 ug/m3

(iii) the applicant shall install comprehensive air pollution control system consisting of control
equipment as detailed and operate and maintain the same continuously so as to achieve the level
_of pollutants to the following standards:

' Suspended The Standard consist of two parts:

| Particulars —_ . ' -
Matter i) Implementation of the following control measures:

a) | Dust containment cum suppression system for the equipment .

b) | Constructive of wind breaking walls
c) | Constriction of metalled roads within the premises/

d) | Regular cleaning and wetting of ground within the premises.
e) | Growing of a green belt along the periphery.

i) Quantitative standard of SPM

The suspended particulate matter contribution value as a distance of
‘ 40 M from a controlled isolated as well as from a unit located in

cluster should be less than 600 ug/m3. The measurements are to be
| conducted at least twice a month for all the 12 months in a year.

iv) The industry shali take adequate measures for control of noise from its own sources so as to
comply with the standard as may be applicable.

V) Other Conditions:

¢ Necessary precaution should be taken to prevent from any air or noice pollution from the
furnace, DG set etc proper insulation should to provided to D.G ser and other appliances
for minimizing the noise pollution.

« Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set
should be less than 94+10/0g10 (KVA), Db(A), at the manufacturing stage, where KVA is
the nominal power rating of a DG set.

« Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA
and above).

¢ Noise from the DG sets should be controlled by providing a acoustic enclosure on by
treating the room acoustically.

« The acoustic enclosure/acoustic treatment of the room should be designed for minimum
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not
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be possible to check the performance of the acoustic enclosure/acoustic treatment. Under
such circumstances the performance may be checked for noise reduction upto actual
ambient noise level, preferably, in the night time. The measurement for insertion loss may
be done at different points at 0.5m from the acoustic enclosure/room, and then averaged.

« The DG set should also be provided with proper exhaust muffler eith insertion loss of
minimum 25 Db (A).

4, Conditions under Hazardous Wastes ( Management and Handling) Rules; the unit shall renew
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes
before 3 months from the date of expiry of the order.

5. Self Monitoring Schedule:

Applicant shall get the samples of created emuents/emissions/hazardous wasters/leachates
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF,
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution
Control board. [Analysis frequency could be different for various sources as may be specific by
the Board/Committed].

6. The applicant shall conform and follow the guidelines that are given in the consent order. The
Board will have the right to revise/withdraw its decision regarding the consent order. The Board
may stipulate additional conditions, if any, to the consent of authorization order. It may alter,
modify or include any particular conditions in the consent, which has to be implemented by the
applicant.

(Koj Ringya, IFS)
Member Secretary
NO. APSPCB-326/2009/0SC/5134-36 Date:19/02/2021

Copy to:

1. The Deputy Commissioner, Namsai District for information.

2. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District
Arunachal Pradesh for information.

3. Shri Chow Mithina Namchoom, Propertor, M/s Ongmew Stone Crusher,
Gunanagar village. Chowkham circle, Namsai District, Arunachal Pradesh, for
information and strict compliance of guidelines.

4. Office Copy.

(Kuj Rinya, IPS)
Member Secretary
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GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING

This is to certify that the Department of Geclogy and Mining has no objection in
establishment of a Crusher Unit by the person as named below at the place specified herein:

1)
2)
3)
4)
5)
a)
b)
<)
d)
e)
f)

Shri Chow Keli Moungkham

M/s Chowkham Enterprise,

Address of registered Office: Vill: Chowkham , PS: Chowkham, District Namsai,
Location of Crusher Unit: Alubari,Chowkham,

Details of Crusher Unit:

Make :- TESTA

Name of Manufacturer:-TESTA

Installation capacity: 6250 cum per annum

Production target as per DPR : 6250 cubic mtr per annum

Production capacity as per Manufacture's detail :- 6250 cum per annum
Estimated daily power consumption:- DG set

Terms and conditions:

The No Objection Certificate is subject to the following terms and conditions:

1)

2)

3)

This No Objection Certificate shall remain valid for a period of one year effective
from date of its issue.

The No. Objection Certificate is issued only for applying consent order of the State
Pollution Control Board and it does not confer any right to the Proprietor/owner of
the stone crusher to extract/remove minor minerals from any area without obtaining
a mining permit from the competent authority. [i.e. The Secretary (G & M) for export
and DC of the district for domestic use].

Minor minerals shall be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not
only entail cancellation of the No Objection Certificate but also prosecution as per
law.

Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the
river, str@m. nallah for drinking water supply scheme, dams, bridges etc.

JExtradl'b juarrying of minor minerals shall not be beyond 3 meter depth of the

And operation for mining/quarrying s well as operation of the crusher
1ng shall be between 6 AM to 6 PM.

\(:)%).(%e‘ﬁmpnetor/owner of crusher unit shall indemnify to the Government against any

.7.]
8)

9)

,)¢ é,?'" claim of third parties. Neither the Geology and Mining Department nor the State
< Government will be responsible for such third party claims.

The minerals left after cancellation of the NOC or the mining permits shall be
forfeited and such minerals shall be deemed to be the Government property and the
Geology and Mining Department may dispose of such property as per law.

Felling of trees in and around the notified quarries during removal of minor minerals
and at the time of establishment of stone crusher unit shall not be allowed without
prior permission of competent authority.

Every types of accident during the operation of stone crusher machine and during
removal/extraction of minor minerals shall be reported to the nearest police station
and the Directorate of Geology and Mining.

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily

use of minor minerals, their disposal in details and amount of goods tax paid
thereon, which shall be compiled at the end of the month and submitted in the CU

Form-D to Directorate of Geology and Mining and the Deputy Commissioner of the
district before every 10" day of the month.

Af Continued Next Page -2

Loz



11) During transportation of such crushed stones from the Stone Crusher Unit to other
places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be countersigned by
the concerned AMDO.

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of
the following acts and rules are complied with during operation of crusher unit ;

0} The Mines and Minerals (Development and Regulation) Act, 1957.

(i)  The Arunachal Pradesh Minor Minerals Concession Rules, 2002.

(iii) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under.

(iv) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under.

v) The Environment (Protection) 1986 and Rules framed there under.

(v  The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No
Objection Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the
State Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it
may deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every
month, giving details of total quantity of minerals crushed, electricity consumed,
power generated in case of captive power generated run crusher, fuel consumption
in case of diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( Anirudh Saran Singh), IRS
Secretary (Geology & Mining)
Govt of Arunachal Pradesh,
Itanagar

Memo No.DGM/NOC/CU/248/2018 Dated Itanagar ..26....Dec'23
Copy to ;-

1.
2.
3,

4.

The Deputy Commissioner Namsai, District Namsai, for kind information.

The Divisional Forest Officer, Namsai Forest Division, for kind information please,

The Member Secretary, Arunachal Pradesh State Pollution Control Board Itanagar, for
kind information please,

The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2002 and guidelines issued in this regard from time to time

Shri Chow Keli Moungkham,Vill: Chowkham, Circle: Chowkham, P.S Namsai, District:
Namsai, Arunachal Pradesh, for compliance.

Office Copy

\0%

R (T.Talar), RN
PPN AT Director (G & M),
. Jc"“' w Govt of Arunachal Pradesh,

Itanagar



B et ““; GOVT. OF ARUNACHAL PRADESH
b N CE OF THE DIVISIONAL FOREST OFFICER
#7% "\ NAMSAI FOREST DIVISION::NAMSAI

5 :‘:- % !
f . ﬁ-y TO WHOM IT MAY CONCERN

This is to state that this Division have No Objection for setting up of Stone
Crusher unit by Chow Keli Moungkhom prop of M/s Chowkham Enterprises, Chowkham in
the plot of land vide LPC NO.NMS/LPC.323/2010 dtd.29.04.2010, subject to the conditions
that the unit does not violate the provisions of F.C. (Act 1980) and also fulfill all the conditions
laid down by the Arunachal Pradesh State Pollution Control Board, Itanagar while establishing
the unit at the said site.

NO.AND/41/04 / 5199

Dtd. Namsai the lQ,._th of July’2011
( ON)
DIVISIONAL FOREST OFFICER

NAMSAI FORES'I}I')‘IVISION, NAMSAI

A
%



Form-V
. {Sce rule 7 (1)}
AmATEL A Format for common consent order/authorization

5e5%55 ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD
s Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

No. APSPCB-514/2010/CE/Crusher/ 9D £Lre> 3 Date: 27 [11/2022
CONSENT ORDER

Consent to-establish/operate under Section 25/26 of the Water (Prevention and
Contrel of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Air Act
respecfivelv.

Renewal of Consent is granted to M/s Chowkham Enterprise located at
Alubari village, Chowkham circle, Namsai district , Arunachal Pradesh, for operation of
stone Crushing Unit located in the area declared under the provisions of the Water
Act/air Act subject to the provisions of the Act, and the orders that may be made
further and subject to the following terms and conditions:

1
(a) The Consent is granted for the period of three years wef 03.02.2022 to 02.02.2025,

after which the applicant shall submit a fresh application for renewal before three
months from the date of its expiry.

[b) The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of Rs. 23.00 lakhs towards gross capital investment (for land
building and plant & machineries).

SL Product Maximum annual production capacity
1. Aggregates & Stone Dusts 10 TPH

2. Conditions under Water Act: -
(i) The daily quantity of water consumption shall not exceed 60Q0 Liters.

3. Conditions under Air Act: -
{i) The applicant shall erect the chimneyi{s)/stack(s) of the following specifications:

Sl. No. | Chimney/Stack | Height Top Diameter | Velocity of gas |
attached to {m} (m) emission (m/sec) |

; D.G. Sets As per eguation —
H=h+0.2VKVA !

Where, H=Height in meters of the Chimney, h=height in meters of the building
where the D.G. Set is installed, KVA=Capacity of the D.G set

{ti) Standards for emission of air pollutants:

a) SPM not to exceed 600 pg/m®
b) SO2 not to exceed 30 pg/m?
c) NOx _ not to exceed 30 pg/m? L




; ' o 166

{iii) The applicant shall install compreliensve abr pollution contral system conslting ol
control equipment as detailed and operate and malntain the wame contintioudy oo
as to achieve the level of pollutants to the followlng standard-

Suspended | The standards conciats of two part:

Particulate | i) ___I_mplcme.-nt.‘llinn of the following conteol measuresy:
Matter a} Du':;i containment cum suppressdon system for the equipment
| b) | Construction of wind breaking walls,

B Conslruction of metalled roads within the premises,

_2’} Repuhr cleaning and wetting of glound within the preslese,

e) | Growing of a green belt along the periphery.

W) Quantitative standard of 5PM

The 5uspcnded particulate matier contribution value at
distance of 40 M from a controlled folated as well a4 from o
unit located in cluster should be leos than GOO pefm'. The
measurements are (o be conducted at feast twice a month for
all the 12 months in a year.

(iv] The industry shall take adequate measures for control of noise from it ovm
sources so as to comply with the standards as may he applicable,

{vj Other conditions:

= Necessary precaution should be taken to prevent from any air or noise poliution
fram the furnace, DG set etc, proper insulation should be provided to DG ot
other appliances for minimizing the noise pollution.
* Noise standards for DG Sets {15-500 KVA)- the total sound power level, Lv, of a
DG Set should be less than 94+10i0g10 (KVA), dB(A), at the manufacturing <tape,
where KVA is the nominal power rating of a DG Set,
@ e Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets
(5 KVA and above].
¢ Noise from the DG Set should be controlled by providing an acoustic enclosure on
by treating the room acoustically.
s The acoustic enclosure/acoustic treatment of the room should he desipned for
minimum 25 dB (A). Insertion loss or for meaeting the amblent noise is on the
higher ﬁ(&‘lt may not be possible to check the performance of the acoustic
@Or@hcousﬂc treatment. Under such circumstances the performance may
%@ug‘iqd for noise reduction upto actual amblent noise lnvel, preferably, in the
X @gqﬂ@é The measurement for insertion loss may be done at different points at
&. »§ mafrom the acoustic enclosure/rocm, and then averaged.
Q(:-‘ -&?Q‘DG Set should also he provided with proper exhaust muffler with insuertion
2 & {oss of minimum 25 dB (A).

4.  Self Monitoring Schedule:
Applicant shall pet the samples of treated effluents/emisslons/hazardow,
wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MOoEF, New Delhi and conform to the fimits stipulated,
Test report shall be sent to the State Pollution Control Board. {Analyis frequency

2613
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could be different for various sources as may be specified by the
Board/Committee].

5.  The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
regarding the consent order. The Board may stipulate additional conditions, if
any, to the Consent or authorization order. It may alter, modify or include any
particular conditions in the consent, which has to be impiemented by the

applicant. /
(Koj Rinya, IFS)
Meamber Secretary
No. APSPCB-514/2010/CE/Crusher/ 73 L ¢, -} Date: ¢) & /1172022
Copy to:

i}.  The Deputy Commissioner, Namsai, Namsai district for information.

fl) The Deputy Director of Industries, DIC Namsai, District Namsai, Arunacha! Pradesh
for information.

iv]. The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

v). Shri Chow Keli Moungkhom, Proprietor, M/s Chowkham Enterprise (Stone
Crusher), Alubari village, Chowkham circle, Namsai district, Arunachal Pradesh, for
information and strict compliance of guidelines.

vi}  Office Copy.

*

{Koj Riny
Member Secretary
prassiyar SecrPBY
apSPCR
o Hanadeous
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Office: hamP0/ PS; Chongk
B Uocalion ot 1 v i hongkham, District Namsai,

5) muilsaf(:mmumt
2) Make :- TESTA
b} Name of Manufacturer- TESTA,
a “mmwﬁ&mwm
d) Production target as per DPR : 15 TPH
&) Production capacity as per Manufacture’s detail - 15 TPH
f M“WWWW DG set

The No Objection Certficate is subject to the foliowing terms and conditions:

1) This No Objeaion&mﬁcausmumnwﬁdfunpﬁoddmmmm
date of its issue.
Z) The ho. mcmswwwmmmdhm
Poliution Control Board and it does not confer any right to the Proprietorfowner of the
ﬂthoemmkmmmaE&mmeMMQ-___
mining permit from the competent authority. fie. The Secretary (G & M) for exportand
DC of the district for domestic use}. _
3) mmwmmrmmm.nammmmm=-
granted from time to time by the competent authority from the notified quary only. -
‘Extraction and removal of minar minerals from other than natified quarry shall not anly
~ enail cancellation of the No Objection Certificate but also prosecution as perlaw.
&) Quarry activities like collection of boulders, gravels, saris etc shall not be camied out
mlmwﬁmmmdmdmﬂmmmmm
' stream, naliah for drinking water supply scheme, dams, bridges etc.
ﬂ 5 Wmﬁmmmmmwamwmumm

s well as operation of the Crusher machine shall ba

' AL Wsmmsm e
lq‘ nmofmhermn;haﬁhdmﬂymmeﬁmmmmmtm
éc’:d"w@" mdmmwm@dﬂwm mmmwnamm
Gaverneren will be responsible for such party claims
#‘dﬁﬂ 7) The minesals left after cancellation of the NOC or the mining pemuits shall be forfeited
Z45 anid such minerals shall be deemed 1o be the Govemment property 4nd the Geology and
; Mmgmmmtmqﬁsmﬂmwnynwhu
#) Mngdmmmdxomdmmwmwuurmmﬂfmmtmnarasmg
awmdmmdsmumumumﬂmbomm:p—m
wm&ﬂmdcomamauﬁm
g}m.wamm;mm@ermoimmmmmcwmq
removel/egraction of mingr iminetats Mlmmﬁmw mthumm! pollce station and
the Directorate of Geolagy and Mining. -
wmm&wmwﬂwnwaﬁwumﬂuﬂmvaWmumm,
Yute nf mingr minerals, their disposal in details and amount of goods fax pald therson,
mmucmnmewdwmmmmwdmmewmom
Uieertorate of Geology and Mining and the Deputy Commissioner of the district before

0™ iy of the moreh,
.m'v ™ cwmmrmt :



11} Duariy | ;
};;:2 tr:l;zz:rta;on of such crushed stones from the Stone Crusher Uniit to osher
i e allan  with machine num mbering shall be issued by the
2ed agent of the proprietor which shall have to be countersigned by the
concemned AMDO. i

12) The
} fou awner/propaietor of the crusher units ensure that afl the stat itory provisions of tha
owing acts and rules are comphed wnh during operat:on of crusher unit ;

(Il) The Arunachal Pradesh Minor Minerals Concession Rules, 2020,

(W) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there
under.

(v} The Water (Prevention and Control of Poliution) Act, 1981 and Rules framed there
under,

% The Environment (Protection) 1986 and Rules framed there under
(v}  The Noise Pallution (Regulation and Control) Rules, 2000. ]
13) No expansion to the crusher units shall be allowed or electric connection pmvtded by
the Department of Power in the extended part of the plant without prior No Objewm
Certificate issued to that effect from the Geology and Mining Department.
14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.
15) Every stane crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of mincr minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every menth,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diese! run crusher, number of labour employed and wages paid etc. -

18} The crusher owner shall allow the inspecting staff, access to the crusher and make
available ali records relating to operation of the crusher and verification ofsomof
legal supply of minor minerals and stocks.

Sd/- ( Anirudh S Singh), m;

1R Secretary (G&M)
Gowt of Arunachal Pradesh,
: Itanagar :
Memo No.DGM/NOC/CU/494/2019 szv"s-um

Copy 10 ;
p:_ rhgchmwmmmfawmmﬂm
2 meDmmnalmmomarWFomMmhrkmdmmamm
3. The Member Secretary, NunachalhadeshStmePolluhonControled Yunil.forhnd
information please,
4. The AMDO Namsai, mmmwmmaﬁmmmhm dtmnnr&uy
follow the APMMCR-2020 and guidelines issued in this regard from

5. Smti Nang Tem Namchoom,Viil: Chongkham, Circle: Chongkham, PO/PS: Chongkham.

mmmmmmmmwm
6. Office Copy

|03
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F & Form-V
; '__J____ | [See rule 7 (1))
)] L j‘_..'-‘"__-:'-_-;-"""‘:‘{_— - Format tor common consent ordet/authorization

Fo WL PRADESH STATE POLLUTION CONTROL BOBY
g Paryavaran Bhawan, Yupia Road. Papu Hill, Naharlagun

T

No mspca-zumzmsr ?.Mr ~u3 Date 26 /0872022
CONSENT ORDER ==
- Consent 10 establish/Operate under Section 25/76 of te Watar (Prevention

and Control of Pollution) Act, 1974 as amended and under Saction 21 of the Air

- [Prevention and Control of Poliution) Act. 1981, as amended 1o be referred as
. Waer Act and Air Act, respectively.

A'I'C.

~ Renewal of consent is hercby granted to M/s Arunachala Shiva located at

~ Aubarn village, Chowkham circle. Namsa: district, Arunachal Pradesh for aperation

- of stone crusher localed in the area declared under the provisions of the Water

mmmwmmmdmm and the orders that may be made
Wamwhmmmmmmm

(a)mmmmuwmao;sgmumwmddmwm*Ef
09.04.2022 to 08.04.2025 a%er which the applicant shal submit a fresh
application forrenewal of consent 1o operate before three months from the date
of its expiry

&)Themmntmvdad!athe_mam of the following

~ productsbyproductswith Capitai investment of Rs. 18.66 lakhs towards gross.
= wwﬂuwwmmm&mmn

Product T T T TMaximum | annual production |
. Capacity
Wasmuum | 10TPH
T #E&&m quantity of water mmp{mn shall not exceed 6000 Liters
'...(' f ‘ —
NS e 3 '_ iditions under Air Act -
Rty % ‘ shall erect the chimney(s)/stack(s) of the following specifications
- | Chumney/Stac | Height | Top Diameter | Velooty of gas
| kattached to | (m) () :m

.

-b.a..m A\u;n»re\q;m\m1
~ H=h+0 INKVA |
B
e, mrnuhnofﬁu(:n&mm hfmwmmauuofmebmm
w:. Mnima KVA=Capacity of the D G set




= L)y
k Amﬂs Ioremmrunofmr pnﬂmw , i e TeRb
f 1o SPM s irnetloexceed L 800 pgRmt L @G
n] S e i eneged: 30 pgim® S
g)- - NOx :  notlo exceed 30 pgim®

() Tne applicant shall take the tolltwng mitigalion measures for dust cantanment
50 a8 1o achieve the Inval of pn!lulanls o the ld%omng slandards

Suspended | The alandarus consists of two parts

| Padieutate ) Wementauun of the foliowing control moksires: e
Matter a) | Dust containmen! cum suppression system for the
|| equpment

T S

b) Construction of wind breaking walls Lty
c) | Construction of metallad roads within the premises.

d) | Regular cleaning and welting of ground within the |
: !).@Mﬁﬂ 0"19‘0‘-‘" belt B'O"B"WPQ“P'_‘P.'.‘!.; g ol
1 Quantitative standard of SPM T
Th& suspended particulate matter contribution value at a
istance of 40 M irem a controlied isolated as well as from |
@ undt located in cluster should be less than 600 pg/m®
: | | | The measurements are 1o be conducted at least twice a
l Sz umnhrautmtzmanthsm__year

(w)‘ﬂ\e m‘@ shall take adequate measures for control of noise from its own
; S 'saurm S0 as lneomp#vwm: !he stanaards as may be applicable.

M Wmﬂhm

.| | m should be taken to prevent from any air or noise
poﬁlﬁm from Mﬁman DG set et;: proper insulation should be provided to
- DG set and other apoli vzing the naise poliution

w Noise standards for DG Sets ( 15-59& KVM* the total sound power level, Lw,

. of a DG Set shm!ﬂ be less than 94+10I0g10 JKVA), dB(A) at the

: ummg stage. where KVA is the nominal power rating of a DG Set

= Mandatory acoustic enciosure/acoustic treatment of room for stationary DG

‘Sets (5 KVA and above).

« Noise from the DG Set should be controlled by providing an acoustic

. enciosure on by treating the room acoustically

--_. Thﬁmuﬂ: enclosure/acoustic treatment of the room should be designed for
~ minimum 26 dB (A} Insertion loss or for meeting the ambient noise is on the

higher side it may not be possibie to check the performance of the acoustic

‘encio ystic treatment, Under such circumstances the performance

m ‘be checked for noise reduction upto actual ambient noise level,
efera hy. n mgn.ght time. The measurement for insertion loss #nay be done

fferent points at 05 m from the acoustic Mosutwm and then

mau shouid also be provided with proper exhaust muffler with insertion —
th g Lt 2568(&)

nder Hm Wastes iManagemmtm Handling) Ruies.eﬁﬁ eﬁ“

ial_s



e el
/The unit shail hanr.ﬂe the hazardous waste as per the Hazardous waste
| aagement & handing) rules 198G The applicant M m aH szmh o

- relevant records far mspechinn W ﬁm cmcers nrr 1he buard

st Monitoring Schodule

Appheant shall get the samples of imated a_muenwenusmomfhazardow g
~ waslesfleachates analyzed al leasl once in a year from the laboratory
jocogmized by the SPCBMCJCPGBMEF ‘New Deity and conform to the

Emits stipulated. Test raport shall be sent 1o the State Pollution Control Board

 [Analysss frequency could be different for various sources as may be specified

by the BoardJCcmnwee]

The applicant shaﬂ cnnlaﬂn and !uﬂow the guidelines tha! are gwen in the

- Consent order. The Board will have the right to revise/withdraw ils decision

regarding the consent order The Board may stipulate additional conditions, if

_ any. to the Consent or autharization order. It may aiter, modify or include any
~ particular mndm in tha consent, which has to be implemented by the

wpmm
_ .. //
{T.Rba. IfFS)
Member Secretary
No APSPCB-EMQMZIASI?}&;:-L,;, o Date: 20 /08/2022
'WV to
a) YheDaputyCmsm Namat Namsai district for information -
b} The Divisional Forest Officer Na,msm Farest Division, Namsail, Namsai dis!nct
Arunachal Pradesh for mtomraam
¢) Smu Nang Tem Namchoom Pmpmtar M/s Arunachal Shiva, Chowkham
“circle, Namsai distnict. Arunachal Pradesh, for uniormahon and strict comphance
of guidelines. ) g _
d} .aﬁk:e Ccpy




GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING

ITANAGAR ™~
CU/256/2018 /.5 0O0 Dated 2%...Dec'23

This is to certify that the Department of Geology and Mining has no objection in
establishment of a Crusher Unit by the person as named below at the place specified herein:

1) Shri Chow Kitong Khangkio,

2) M/s Khangkio Stone Crusher,

3) Address of registered Office: Vill: Tissue, PO/ PS: Chowkham, District: Namsai
4) Location of Crusher Unit: Tissue,

5) Details of Crusher Unit:

a) Make - EKTA

b) Name of Manufacturer-EKTA ENGINEERING

¢) Installation capacity: 6720 cum per annum

d) Production target as per DPR : 6720 cubic mtr per annum

e) Production capacity as per Manufacture's detail :- 27 cum per day
f) Estimated daily power consumption:- DG set

Terms and conditions
The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall remain valid for a period of one year effective from
date of its issue.

2) The No. Objection Certificate is issued only for applying consent order of the State
Pollution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a

mining permit from the competent authority. [i.e. The Secretary (G & M) for export and
DC of the district for domestic use).

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not only
entail cancellation of the No Objection Certificate but also prosecution as per law.

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the river,
stream, nallah for drinking water supply scheme, dams; bridges etc. .

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface

and operation for mining/quarrying s well as operation of the crusher machine shall be
between 6 AM to 6 PM,

6) The proprietor/owner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geology and Mining Department nor the State
Government will be responsible for such third party claims.

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and

. CX : Mining Department may dispose of such property as per law.

8) Felling of trees in and around the notified quarries during removal of minor minerals and
at the tlme of establishment of stone crusher unit shall not be allowed without prior

g@nission of competent authority

f accident during Y:he operation of stone crusher machine and during

w— 10 nl/emactmn of minor minerals shall be reported to the nearest police station and
(:"‘0(3‘ @% Directorate of Geology and Mining.

N-o"\ ?“\ 10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily
e’Q\ é‘ \;‘-’ use of minor minerals, their disposal in details and amount of goods tax paid thereon,
O which shall be compiled at the end of the month and submitted in the CU Form-D to
Directorate of Geology and Mining and the Deputy Commissioner of the district before

every 10™ day of the month.

/b‘ Continued Next Page -2
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places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be countersigned by the
concerned AMDO,

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the
following acts and rules are complied with during operation of crusher unit ;

(i) The Mines and Minerals (Development and Regulation) Act, 1957.

(i) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

(i)  The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

(ivy  The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under,

v) The Environment (Protection) 1986 and Rules framed there under.

{vi) The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10" of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( Anirudh Saran Singh), IRS
Secretary (Geology & Mining)
Govt of Arunachal Pradesh,
i nagar
Memo No.DGM/NOC/CU/256/2018 Dated : <-5..Dec’23

Copy to ;-

1. The Deputy Commissioner Namsai, District Namsai, for kind information.

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please,

3. The Member Secretary, Arunachal Pradesh State Pollution Control Board Yupia, for kind
information please,

4. The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2002 and guidelines issued in this regard from time to time

5. Shri Chow Kitong Khangkio,Vill: Tissue, Circle: Chowkham, PO/P.S Chowkham,
District: Namsai, Arunachal Pradesh, for compliance.

‘T.TI‘IN’) 2‘ 'V’ / '1-3

6. Office Copy
Director (G & M)

Gowvt of Arunachal Pradesh,
Itanagar




R e s sk
Yupia Road, Papu Hill, Naharlagun

tobe referred as Water Act ond Alr Act.







« The DG Set should also be provided with propat et
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1) Shri Chow Moranl Namchoom,
2) M/sTTC infra India,
3) Address of registered Office: Village: Momong,PQ/ PS: Chowkham, District Namsal,
4) Location of Crusher Unit: Momong,
5) Details of Crusher Unit:
a) Make :- TEREX FINLEY,
b) Name of Manufacturer:-TEREX FINLEY,
¢) Installation capacity: 200 TPH,
d) Production target as per DPR : 10000 cubic mtr per month
e) Production capacity as per Manufacture's detail :- 192 cum/hrs,
f) Estimated daily power consumption:- DG set/350 Kw

Terms and conditions: -
The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall remain valid for a period of one year effective from
date of its issue.

2) The No. Objection Certificate is issued only for applying consent order of the State
Poliution Contro! Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a
mining permit from the competent authority, [Le. The Secretary (G & M) for export and
DC of the district for domestic use].

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerais from other than notified quarry shall not only
entail cancellation of the No Objection Certificate but also prosecution as per law.

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the river,
stream, nallah for drinking water supply scheme, dams, bridges etc.

f(‘(c,_, < 5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface
/ .& % and operation for mining/quarrying s well as operation of the crusher machine shall be
' 6 AM to 6 PM.

. The proprietor/owner of crusher unit shall indemnify to the Government against any
claim of third parties. Neither the Geology and Mining Department nor the State

N Yo4 W
\{g""\.g: 2 Government will be responsible for such third party claims.
N 7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited
B e and such minerals shall be deemed to be the Government property and the Geology and
Sl Mining Department may dispose of such property as per law.

8) Felling of trees in and around the notified quarries during removal of minor minerals and
at the time of establishment of stone crusher unit shall not be allowed without prior
permission of competent authority.

9) Every types of accident during the operation of stone crusher machine and during
removal/extraction of minor minerals shall be reported to the nearest police station and
the Directorate of Geology and Mining.

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily
use of minor minerals, their disposal in details and amount of goods tax paid thereon,
which shall be compiled at the end of the month and submitted in the CU Form-D to
Directorate of Geology and Mining and the Deputy Commissioner of the district before
every 10™ day of the month.




13) During transportation of such crushed stones from the Stone Crusher Unit to other ~
places, patcz challan with machine numbering shal be issued by the llS
Manager/authorized agent of the proprietor which shall have to be countersigned by the o

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the
following acts and rules are complied with during operation of crusher unit ;

@ The Mines and Minerals (Development and Regulation) Act, 1957.

(i)  The Arunachal Pradesh Minor Minerals Concession Rules, 2020,

{ii)  The Air {Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

v}  The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under,

(v}  The Environment (Protection) 1986 and Rules framed there under.

(vi}  The Noise Poliution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shalt adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals,

17} The proprietor/owner of the crusher shall also submit a return by 10™ of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( Anirudh S.Singh), IRS
Secretary (G & M)
Govt of Arunachal Pradesh,
Itanagar
Memo No.DGM/NOC/CU/ 899/2023 Dated Itanagar 14" Aug'23
Copy to ;-
» 1. The Deputy Commissioner Namsai, District Namsas, for kind information please
2. The Extra Asstt Commissioner,Chongkham,Namsai District for kind information
ease. '
3 ?he Divisional Forest Officer, Namsai Forest Division, for kind information please,
4. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for
kind information please,
5. The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2020 and guidefines issued in this regard from time to time
6. Shri Chow Morani Namchoom,Vill Momong, Circle: Chowkham, PO/PS Namsai,
District: Namsai, Arunachal Pradesh, for compliance.
7. Office Copy.




-~ \w -
Form— V
RS [See rule 7 (1))
;_:;—*-*_-;—.-:: Format for common consent order/authorization
Nps® ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD
APSPOH Paryavaran Bhawan, Yupia Road, Papy Hill, Naharlagur
No. APSPCB-4 . £ 2023
8/2023/T1C/ 99 0D pate: Q¢ 5 e
CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Poliution) Act, 1981, as amended to be referred as Water Act and Air Act
respectively

Consent is granted to M/s T.T.C Infra india located at Momong village,
Chowkham circle, Namsai district, Arunachal Pradesh for establishment and operation of
stone crushing industry located in the area declared under the provisions of the Water
ACt/Air Act subject to the provisions of the Act, and the orders that may be made
further and subject to the following terms and conditions:

1. The consent to operate is granted for the period of three years wef 27.03.2023 10
26.03.2026, after which the applicant shall submit a fresh application for renewal
before three months from the date of its expiry

2. The consent is vaiid for the manufacture of the following products/byproducts with
Capital Investment of Rs.438.29 lakhs towards gross capital investment (for land

building and plant & machineries).

sl Product Maximum annual production capacity

3. Conditions unider Water Act: -
(i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act: -

(;i The applicant shall erect the dumney{SVStaCk(ﬂ of the following _specifications

§). No. | Chimney/Stac | Height ITOP Diameter | velocity of gas!
k attached to (m) {oAmy——— | emission
- e |(Wse) |
1 D.G. Sets As pel equatrcm
' — H=h+0.2VKVA i

iof3

‘@%ﬁﬁb@“ﬂ
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1. | Aggregates & Stone Dusts 200 TPH |



Where, H=Height in meters of the Chymney, h=height In meters of the building®
where the D.G. Set is instalied, KVA=Capacity of the D.G set

(ii) Standards for emission of air pollutants:

a) SPM not to exceed 600 pg/m?
b} sO2 not to exceed 30 pg/m?®
c) NOx not to exceed 30 pg/m?

(iii) The applicant shali install comprehensive air pollution control System consisting of
control equipment as detailed and operate and maintain the same continuously so
as to achieve the level of pollutants to the following standards:

Suspended | The standards consists of two parts:

Particulate | i) Implementation of the following control measures:
Matter 2) | Dust containment cum suppression system for the equipment.
b) | Construction of wind breaking walls.

¢) | Construction of metalled roads within the premises.

d) | Regular cleaning and wetting of ground within the premises.
e) | Growing of a green belt along the periphery. i
ii) Quantitative standard of SPM B
The suspended particulate matter contribution vaive at a |
distance of 40 M from a controlled isolated as well as from 2 unit '
located in cluster should be less than 600 pg/nY. The
measurements are to be conducted at least twice a month for all

l i ﬂae_‘lZ'—maﬁﬁ\s in ayear. . , ‘

—

(iv) The industry shall take adequate measures for control of noise from its  own
sources so as to comply with the standards as may be applicable.

{v) Other conditions:

« Necessary precaution should be taken to prevent from any air or noise pollution
from the furnace, DG set etc. proper insulation should be provided to DG set and
other appliances for minimizing the noise pollution.

o Noise standards for DG Sets (15-500 KVA)- the total sound power level, Lw, of a
DG Set should be less than 94+10i0g10 (KVA), dB(A), at the manufacturing stage,
where KVA is the nominal power rating of a DG Set.

« Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets
(5 KVA and above).

« Noise from the DG Set should be controlled by providing an acoustic enclosure on
by treating the room acoustically. "

s The acoustic enclosure/acoustic treatment of the room should be gesigned for
minimum 25 dB (A). Insertion oss or for meeting the ambient noise * g:
higher side, it may not be possible to check the performance of the 2% e
enclosure/acoustic treatment. Under such circumstances the performanc® 2/ 2
checked for noise reduction upto actual ambient noise level, pref - in

20f3
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No, APSPCE-45/2023/7T€1 S 74 - €0

e - ———

'...'_if':';‘[ LiMme lhe
0.5 m from i m&asa{remem for insertion e may be done at different points at
The DG Sur it acic;usnc enclosure/room, and then ;’ver'ged
ou a'SO be i 1 a - : ,

loss of minimum 25 dg ), provided with Proper exhaust muffler with insertion
Conditions

under . .
The uni Hazardous Wastes (Management and Handling) Rules:

Treat::::-,t;hg!l renew the Authorization for Management/Handling/ Storage/
; isposal of Hazardous Wastes onths from the date of
fzxp"y of the order. before 3 m

Self Monitoring Schedule:

Applicant shall get the samples of treated effluents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Poliution Control Board. [Analysis frequency
could be different for various sources as may be specified by the
Board/Committee).

The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
regarding the consent order. The Board may stipulate additional conditions, if any,
to the Consent or authorization order. It may alter, modily or include zny
particular conditions in the consent which has to be implemented by the

applicant. /

(Koj Rinya, IFS)
Member Secretary

Date: 9.£°/ yzgzg

Copy to

1.
2.

The Deputy Commissioner, Namsai, Némsai district for information.
The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,

Arunachal Pradesh for information

Sri Tamrin Tsering, Projeft Coqrdinator, M/s T.T.C Infra india, Momong village,
Chowkham circle, Namsal district, Arunachal Pradesh, for information and strict

compliance of guidelines.
Office Copy-

(Koj Rinl Nes,)
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This is to certify that the Department of Geology and Mining has no objection in

establishment of a Crusher Unit by the person as named below at the place specified herein:
1) Shri Chow Tseng Tsing Mein

2)
3)
4)
8)

1)

2)

3)

4)

5i

6)

7)

8)

9)

M/s Alubari Stone Crusher,

Address of registered Office: Alubari,PO/ PS: Chongkhari, District Namsai,
Location of Crusher Unit: Alubari,

Details of Crusher Unit:

a) Make - BALAIJL,

b) Name of Manufacturer:-BALAJI,

¢) Installation capacity: 11000 in cum,

d) Production target as per DPR : 8105 in cubic mtr,

e) Production capacity as per Manufacture’s detail :- 8105 in cubic mtr

f} Estimated daily power consumption:- DG set

Terms and conditions: -
The No Objection Certificate is subject to the following terms and conditions:

This No Objection Certificate shall remain valid for a period of one year effective from

date of its issue.

The No. Objection Certificate is issued only for applying consent order of the State

Pollution Control Board and it does not confer any rigiht to the Proprietor/owner of the

stone crusher to exifact/remove minar minerals from any area without obtaining a

mining permit from the competent authority. [i.e. The Secretary (G & M) for axport and

DC of the district for domestic use].

Minor minerals shall be removed/extracted in accordance with the Mining Permit

granted from time to time by the competent authority from the notified quarry only.

Extraction and removal of minor minerals from other than notified quarry shall not only
entail rancellation of the No Objection Certificate but also prosecution as per law,

Quarry activities like collection of boulders, gravels, sands etc shall not be carried out
within 1 Km both upstream and downstream of any diversion structure across the river,
stream, nallah for drinking water supply scheme, dams, bridges etc.

Extraction/quariying of minor minerals shall not be beyond 3 meter depth of the surface
and operation for mining/quarrying s well as operation of the crusher machine shall be
between 6 AM to 6 PM.

The proprietor/owner of crusher unit shall indemnify to the Government against any
daim of third parties. Neither the Geology and Mining Department nor the State
Government will be responsible for such third party claims.

The minerais eft after cancellation of the NOC or the mining permits shail be forfeited
and such minarals shall he deemed to be the Government property and the Geology and
Mining Department may dispose of such property as per law.

Felling of trees in and around the notified quarries during removal of mincr minerals and
at the time of establishment of stone crusher unit shall not be allowed without prior
permission of competent authority.

Every types of accident during the operation of stone crusher machine and during
removal/extraction of minor minerals shail be reported to the nearest poiice station and
the Directorate of Geology and Mining.

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily

use of minor minerals, their disposal in details and amount of goods tex paid thereon,
wfnch shall be compiled at the end of the month and submitted in the CU Form-D to
Directorate of Geology and Mining and the Deputy Commissioner of the district before

o o every 10" day of the month.
O b Continued Next Page -2
2\
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11) During transportation of such crushed stones from the Stone Crusher Unit 1o other

S places, pacca challan with machine numbering shall be issued Dby the 2
5 Manager/authorized agent of the proprietor which shall have to be countersigned by the
concemned AMDO.

12) The owner/proprietor of the crusher units ensure that all the statutory pravisions of the
following acts and rules are complied with during operation of crusher unit ; 4
i) The Mines and Minerals (Development and Regulation) Act, 1957. ;
(i)  The Arunachal Pradesh Minor Minerals Concession Rules, 2020. :
fiil  The Air (Prevention and Control of Pollution) Act, 1981 and Pules framed there |
under.

{iv)  The Water (Prevertion and Controi of Pollution) Act, 1981 and Rules fraimed there
under.

(v) The Environment (Protection) 1986 and Rules framed there under.

(vi)  The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as netified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution contidl mieasures as notified by the State
Environment and Forest Department or as amended from time to time.

15} The Geology and Mining Depariment may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.

17) Tne proprietor/owner of the crusher shall also submit a return by 10" of every month,
gwing detaiis of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc,

18) The crusher owner shali allow the inspecting staff, access to the crusher and make
available all records reiating to operation of the crusher and verification of source of
iegal supply of minor minerals and stocks.

Sd/- ( Anirudh S.Singh), IRS

Secretary (G & M)
Govt of Arunachal Pradesh,
;- ltanagar
Memo No.DGM/NOC/CU/664/2021 /) ~g0 4 Dated ftanagar 27™ Sapt'21
Copy 1o ; =' !
1. The Deputy Commissioner Namsai, District Namsai, for kind information.

2. The Divisional Forest Officer, Namsai Forest Division, for kind information piease,

3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for kind
information please,

4. The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2020 and guidelines issued in this regard from time to time

5. Shri Chow Tseng Tsing MeinVill: Alubari Circle: Chongkham, PO/PS Namsai, District:
Namsai, Arunachal Pradesh, for compliance.

6. Office Copy

Ly

(T.Rumi),APCS,
p\\-\ ool Zocat Dy. Secretary (G & M)
o e c,\-\ﬁ\g ; Gowt of Arunachal Pradesh,
R R CaAtEe tanagar
00 Oy
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Form- V } |
[See rule 7 (1)] '
Format for commaon consent order/authorization
'-,-\2:-' ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD
s secwn  Paryavaran Bhawan, Yupia Road, Papu Hill, Naharagun
No. APSPCB-266/2009/ASC, “1a0 a3 - 11 Date *L /03 /2023
CONSENT ORDER
Consent to establish/operate under Section 25/26 of the Water (Prevention
and Control of Pollution) Act, 1974. as amended and under Section 21 of the A
{Prevention and Control of Pollution) Act. 1981, as amended to be referred as Water '
Act and Aur Act respectively
Renewal of consent i1s granted to M/s Aluban Stone Crusher located at
Alubari village, Chowkham circle, Namsai district, Arunachal Pradesh for operation of
stone crusher located in the area declared under the provisions of the Water
Act/Air Act subject to the provisions of the Act, and the orders that may be made
further and subject to the following terms and conditions.
1. The consent 15 granted for the period of three years wef 17.11.2022 to
16.11.2025, after which the applicant shail submit a fresh application for renewa
before three months from the date of its expiry.
2 The Consent is valid for the manufacture of the following products/byproducts
with Capital Investment of Rs.32 lakhs towards gross capital investment (for land
building and plant & machinenes).
| Sl. "j“ﬁr?d’@”_" ol g hﬁ | Max:mum annuai production cagacnty
|1.___| Aggregates & Stone Dusts | RS £ S R SNGT
3. Conditions under Water Act: - : C?/(_i_/i"
(i) The daily quantity of water consumption shall not exceed 6000 Liters. { \\\»i
., b ]
2 N 5ot
4. Conditions under Air Act: - (,e°‘°?na\‘;
_a) The shall erect ﬁm___‘mg_/mk(s)ofﬂwfolbwm&’deh“
.| ' S No. | Chimney/Stac | Height Top Diameter | Velocty of gpw ‘pﬁ"
Y k attached to () (m) IMISSION i
" S s . j{m/sec)
& \ I DG. Sets As per equation
y ~ H=h+0 2VKVA




Where, H=Height in meters of the Chimney, h=height in meters of the
building where the DG Set is instatied, KVA=Capacity of the D G set

L

| Standards for envission of air pollstants.

a) SPM not to exceed 600 pg/m’ |
b) SO2 not to exceed 30 pg/m’
<) NOx not to exceed 30 ug/m’

) The applicant shall install comprehensive air poliution control system consisting
of control equipment as detaled and operate and maintain the same
continuously o as to achieve the level of pollutants to the following standards

e —— e | S ——

- Suspended The standards consists of two parts;

rds const SRR | \

| Particulate Ii} } ‘mpiamenmtion of the foliowmg control measures: |

| Matter ‘_) Dust containment cum suppression »;ystem for the-

3 1 equipment. i

\ b) | Construction of wind d breaking walls. '-

S — —e

¢) | Construction of metalled roads within the E_gmlses :

= d) Regular cleamng and wetting of ground within the
lprem:ses T A T ey il

i &) | Growing of a. green belt along the periphery. e

iy Quantitative standard of SPM

, | The suspended pamculate matter contribution value at a
! | distance of 40 M from a controlled isolated as well as
' \ fromamﬂiacatedmdusterslmu%dbelessﬂnnﬁ&)[
\ ]uglm The measurements are to be conducted at ieast |
11 L | twice a month for all the 12 months in a year. |

d) The industry shall take adequate measures for control of noise from its  own
sources so as to comply with the standards as may be applicable.

e) Other conditions;

(.( : o Necessary precaution should be taken to prevent from any air or noise

O poliution from the furnace, DG set etc. proper insulation should be provided
. - DG et M"m@' appliances for minimizing the noise pollution.
oy W Koise s for DG Sets (15-500 KVA) - the total sound power level, L, of
s3should be less than 94+1010g10 {(KVA), dB(A), at the manufacturing
~ Raleswhere KVA is the nominal power rating of a DG Set.
| '3- dator m‘“‘ﬂmﬂm A treatrnentofmorn for stationary DG
& a.SaatS KVA and above).
’C'Nwmmmmmabecommﬂedbypmdhgmmumc
Eﬂdﬂﬂlf& on m the room mﬁwly
e The “mb! ire/acoustic treatment of the room should I:e deﬂ?sﬂ;ﬁ
for minimum 25 dB (A). Insertion loss or for meeting the ambien nnfﬁr o
ﬂwhﬁghnsda.itmmhepowe mchackthﬁmm




~E a'"{‘
No. APSPCB-266/2000/asc/ 13 611

acoustic  enclosure/acoustic  treatment  Under such  circumstances  the

performance may be checked for noise reduction upto actual ambient nowse
level, preferabiy, in the night time. The measurement for insertion loss may be
done at different points at 0.5 m from the acoustic enclosure/room, and then
averaged

The DG Set should also be provided with proper exhaust muffler with insertion
loss of minmum <5 dB (A)

Conditions under Hazardous Wastes (Mana

_ gement and Handling) Rules:
The unit shall

apply for authorization separately under Hazardous Waste
Management & Transboundary Movement Rules 2016,

Self Monitoring Schedule:

Applicant shall get the samples of treated effluents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory
recognized by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the
limits stipulated. Test report shall be sent to the State Pollution Control Board

[Analysis frequency could be different for various sources as may be specified
by the Board/Committee].

The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
regarding the consent order. The Board may stipulate additional conditions, if
any, to the Consent or authorization order. It may aiter, modify or include any

particular conditions in the consent, which has to be implemented by the
applicant.

Copy to:
1} The Deputy Commissioner, Namsai, Namsai district for information,
2) The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district
Arunachal Pradesh for information,
3)

i Chow Tsengsing Mein, Propnetor, M/s Alubani Stone Crusher, Alubari village.,

- Chowkham circle, Namsai district, Arunachal Pradesh, for information and strict

4)

compliance of guidelines,
Office Copy.

-

“TKoj Rinya, 1FS)
Member Secretary
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GOVT. OF ARUNACHAL PRADESH
OFFICE OF THE DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION::NAMSAI

SMS/LPC — 38/2005, dtd. 27/08/2005 for establishment of stone crusher by Chow Tseng Tsing Mein of
\Village:- Alubari in the name and style as M/s ALUBARI STONE CRUSHER does not fall under any
recorded Reserve Forest Area.

l'heretore, the Department of Environment and Forests has no objection for establishment
of stone crusher in the said plot subject to the condition that the unit shall not violet the Forest
Conservation Act -1980 while establishing the stone crusher.

Memo No. AND/ 2 '?;"’":;o:z ofPif 213 . Dated Nansai the 2 7 /May/2020

B L (1) TR
D n\\a! Eprost Odficer

: Namsaf}fggqs; BRivision::Namsai




Form-V
{Seerule 7 {13}
Format for common consent order/: , W )
ARUNACHAL PRADESH STATE POLLUTION CONTROL BORRD

ARSPCE Paryavaran Bhawan, Yupia Read, Papu Hill, Rahariagun' :
No. APSPCB-127/2020/55C/ 3319 ~ 2 ' Date: 17 /11/2022
CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution} Act, 1974, as amended aﬂd méer Section 21 of the Air (Prevention
and Control of Poliution) Act, 1981, as amended ?;a iw referred as Water Act and Air Act
respectively, R

Renewal of consent is granted to M/s Shac ;
stone crushing industry at Alubari village, Chow
Pradesh located in the area declared under t
subject to the provisions of the Act, and"‘%ﬁe
subject to the following terms and candétmt‘;s:

‘ Stone Cmsherfor_spetaﬁoaof
rcle, Namsai district, Arunachal
aftbewmréﬂt{mrm

1. The consent to establish/operate is gr : the period of three years wef..
20.11.2022 te 19.11.2025, after which the ant shall submit a fresh application
for renewal before three months from the date of its expiry.

products/byproducts with
gnscapfta! igvestment (for land

2. The Consent is valid for the manufacture ai :
- Capital investment of Rs.31.25 lakhs tow
building and plant & machineries).

1. | Aggregates & Stone Dusts.

3. Conditions under Water Act: - 0 e
(i} The daily quantity of water consumption s exceed 6000 Liters.

3. Conditions under Air Act: -
(i) The applicant shall erect the chzmney(s)!staéqs} af ﬂ'fe following _specifications:
Sl. No. | Chimney/Stac | Height }’@ ﬁmter Velocity of gas
{ k attached to {m} emission

1. 1DG Sets As per equation




33 ugfm*“

%@ + maintain thésam continuously so
g standards:

: za%;;}meﬂt as derai;ef* anei
=1 ?“?;&eivevethe level of pollutants %*c tha foliowd

| Suspended | The standards consists of T i
| Particulate 1) %mgz%ezmﬁwmﬁ ¢
| Matrer a) | Dust containment curm i

‘ b) | Construction of wing bres
¢} | Construction of m&i&
o) | Regular cleaning and:
¢} | Growing of a green |
i3 Cuantitative s

The suspended p er contribution 14
distance of 40 M froma m&at&é as weﬁ as ?mm aunit
located in cluster 55 ug/m®. The |
reasurements are to be ; aﬁ jeast twice a month for all |

 the 12 m&n{?zs. ina ye%s; :

{iv) The industry shall take adequate MEasures inf control of noise from s own -
sources so as to comply with the standards . a&m i;e applicable,

v} Other conditions:

» Necessary precaution should be taken to prevent from any sir or noise pollution
from the furnace, DG set etc. proper in should be gravaieé 10 DG set and
other appliances for minimizing the noise poliution.

+ Noise standards for DG Sets (15-500 KVA)- the total smmd power level, Lw, of a
DG Set should be fess than 54+ 1010910 (KVA), dB(AY, at the manufacturing stage,
where KVA is the nominal power rating of 2 o6 Set.

» Mandatory acoustic endosure/acoustic treatment gf room fm’ stationary DG Sets
(5 kKvA and above).

® Nms& from the DG Set should be control ied by pmwimg an acoustic anﬁas&re on
treath t&&r&em accustic aﬁv

ﬁi%% mm ac&u ,m%:szfm{fm aﬁﬁmnmr
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* Copyto:

1.

.

» m%mm&daisobepmded

: Boaré/(.'ommxttee}

‘to the Consent or authaﬁzaﬁeﬂ .

;amw exhaust mfﬁa: with insertion

iaﬁafmwn 25 dB (A}
Self Monitoring Schedule:
Applicant shall get the samples of treated effluents/emissions/hazardous

wastes/leachates analyzed at least once in & year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Pofiution Control Board. [Analysis frequency
could be different for various as- may be specified by the

Tbe applicant shall conform and fol

- Consent order. The Board will m_ v 'ﬂw fight to revise/withd raw its decision

regarding the consent order. The Bog

particuer conditions in the con:
app&zcent.

The Deputy Commissioner, Namsaj,
The Divisional Forest Officer, Nams
Arunachal Pradesh for information.
Smti Nang Rupa Namchoom, Prop
village, Chowkham circle, Namsai
strict compliance of guidelines.
Office Copy.




VS

GOVT. OF ARUNACHAL PRADESH
OFFICE OF THE DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION::NAMSAI

NLM-19/2004-05, dtd. 27/82/2618 for establishment of stone crusher by Nang Rupa Namchoom of
village:- Gunanagar in the name and style as M/s SHAGUN'S STONE CRUSHER at viliage:- Alubari

does not fall under any recorded Reserve Forest Area.

Therefore, the Department of Environment and Forests has no objection for establishment
of stone crusher in the said plot subiect 1o the condition that the unit shall not violet the Forest
Conservation Act -1980 while establishing the stone crusher.

Memo No. AND/A41/04/P-1/ S £0 ' Dated Namsai the [¢F-, June , 2020




GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING
ITANAGAR

el bl ﬁll‘lnﬂ"}" /'ﬂl "\

This is to certify that the Departmant of Geology and Mining has no cfectes «
establisnment of a Crusher Unit by the person as named below at the place specified hers=

i) 0N Lhow I1eyKhRam Namonoe i,
2) M/s Monira Stone Crusher,
3) Address of registered Office: Viliage: Alubari,PQ/ PS: Chowkham, District Namsa',
4) Location of Crusher Unit: Alubaii,
5) Details of Crusher Unit:
:~|} hanba = CVTA_
b) Name of Manufacturer-EKTA,
¢) Installation capacity: 9600 in cum,
d) Production target as per DPR . 32 cubic mir per day
e) Production capacity as per Manufacture’s detail :- 9600 cum/annum
f) Estimated daily power consumption:- DG set

Terms and conditions: -
The No Objection Certificate is subject to the following terms and conditions:

1) This No Objection Certificate shall remain valid for a period of one year effective from
Aate of its issiip

2) The No. Objection Certificate is issued only for applying consent order of the State
Poliution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove (minor minerals from any area without obtaining a
mining permit from the competent authority. [i.e. The Secretary (G & M) for export and
DC of the district for domestic use].

3) MINOr MINETAIS SNaill D rEMUVEL EXUatiEU I1i SLUIUGILE WIlll WIS vy Ferm
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than natified quarry shali not only
entail cancellation of the No Objecton Certificate but also prosecution as per law.

4) Quarry activities like collection of toulders, gravels, sands etc shall not be carried out
within 1 Km hath nnstream and downstream of anv diversion structure across the river.

Cy stream, nallah for dfinking water supply scheme, dams, bridges etc.

Extractlon(quanymg of minor minerals shali nct 5e beyond 3 meter depth of the surface
gerapon for mining/quarrying s well és operation of the crusher maching shali be

; Q:QF’ e ;gopnetor/owner of crusher unit shall indemnify to the Government against any
G «Rai-of third parties. Neither the Geology and Mining Department nor the State
_\?‘Q"; {k'?“ <& .Government will be responsible for such third party claims.

y Qc*‘ " “7) The minerals left after cancellation of the NQC or the mining permits shall be forfeited
and such minerals shall be deemec 0 be the Government property and the Geology and
Mmmg Departrnent may dnspose of >uch property as per law.

[+]] f'lﬂllllg Ul uee> lll aiiu BIUUNU uu: nuuucu quacuca UUIII Yy lcilluim Ul uuuui ||mu:1uu nuu
at the time of establishment of sicne crusher unit shall not be allowed without prior
permission of competent authority.

9) Every types of accident during the operation of stone crusher machine and during

removal/extraction of minor minerais shall be reported to the nearest police station and

4l~n MirAartaratn h‘ ('onlnan el RA '\ﬂ

10) The proprietor/owner of 1he stone crusher unit shall maintain proper account of daily
use of minar minerals, their disposal in details and amount of goods tax paid thereon,
which shall be compiled at the end of the month and submitted in the €U Form-D to
Directorate of Geology and Mining and the Deputy Commissioner of the district before



»
pe
o

i) Stamdiseds Sor envission of air poliutants:

SPat not to exceed 600 ug/m’
S02 not to eceed 30 ug/m’
NOx not to exceed 30 pg/m?

@ The apphicant shall install comprehensive air poflution control system consisting of
control equipment as detailed and operate and maintain the same continuously so
25 to achieve the level of pollutants te the following standards:

Suspended | The standards consists of two parts:
 Particulate | ) Implementation of the following control measures:
| Matter a) | Dust containment cum suppression system for the equipment.

|
i
i
|

b) | Construction of wind breaking walls.

¢) | Construction of metailed roads within the premises.

d) | Regular cleaning and wetting of ground within the premises.

e) | Growing of a green beﬁdeng_ﬂw periphery.

i) Quantitative standawfﬂfSPM

The suspended particulate matter contribution value at a
distance of 40 M from.a controlted isolated as well as from & unit
located in cluster should be less than 600 wpg/m’. The
measurements are to be conducted at least twice a month for all
the 12 months in 2 year. 1

(iv) The industry shall take adequate measures for control of noise from its  own
sources so as to comply with the standards as may be applicable.

{v) Other conditions:

Necessary precaution should be taken to prevent from any air or noise pollution
from the furnace, DG set etc. proper insulation should be provided to DG set and
other appliances for minimizing the noise pellution.

Noise standards for DG Sets (15-500 KVA)- the total sound power level, Lw, of a
DG Set should be less than 94+10i0g10 (KVA), dB{A), at the manufacturing stage,
where KVA is the nominal power rating of 2 DG Set.

Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets

(5 KVA and above).
Noise from the DG Set should be controlled by providing an acoustic enclosure on

by treating the room acoustically.

The acoustic enclosure/acoustic treatment of the room should be designed for
minimum 25 dB (A). Insertion loss or for mesting the ambient noise is on the
higher side, it may not be possible to check the performance of the acoustic
enclosure/acoustic treatment. Under such circumstances the performance may be
checked for noise reduction upto actual ambient noise level, preferably, in the
night time. The measurement for insertion loss may be donie at different points at
0.5 m from the acoustic enclosure/room, and then averaged.

20f3
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Form-V
{See rule 7 (1)}
Format for common consent order/authorization
E' ARUNACHAL PRADESH STATE POLLUTION CONTROL B
A e s p csn Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

No. APSPCB-127/2020/55C/3gt1q ~ 2! Date: 17 /1172022
CONSENT ORDER

Ceonsent to establish/operate under Section 25/26 of the Water (Prevention and
Contro! of Poliution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Air Act
respectively.

Renewal of consent is granted to M/s Shagun Stone Crusher for operation of
stone crushing industry at Alubari village, Chowkham circle, Namsai district, Arunachal
Pradesh located in the area declered under the pmisic:ns of the Water Act/Air Act
subject to the provisions of the Act, and the orders that may be made further and
subject to the following terms and conditions:

1. The consent to establish/operate is granted for the period of three years wef
20.11.2022 to 19.11.2025, after which the applicant shall submit a fresh application
for renewal before three months from the damm‘ its expiry.

2. The Consent is valid for the manufacture of the following products/byproducts with
Capital Investment of Rs.31.25 lakhs towards gross capital igvestment (for land
building and plant & machineries).

Sl Product Mwnmm annual production capacity
1. Aggregates & Stone Dusts e 10 TPH

3. Conditions under Water Act: -
(0 The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act: -

(i) The applicant shall erect the chimney(s)/: of the following _specifications:
Sl. No. | Chimney/Stac | Height i Top Diameter | Velocity of gas

k attached to {m) {m) emission
' (m/sec)

D.G. Sets As per equation
~H=h+02VKVA § 0.




11} During transpartation of such crushed stones from the Sizes Crusmee
places, pacca challan with machine numbering shal o= W
N b Managerfauthoﬂzed agent of the proprietor which shall nave 10 oe 2o

LU iLei u-:u nnuuu

12) The owner/proprietor of the crusher units ensure that all the statutory prowesors o e

foliowing acts and rules are cornplied with during operation of crusher unt
(i) The Mines and Minerals (Dzvelopment and Regulation) Act, 1357,
(i1) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

g} Tha Als !D_—m rmntine and Cantrnl af Dniluhnr\\ Art 1QR1 and Rules framec thers g

Giv)  The Water (Prevention and Control of Poliution) Act, 1981 and Rules frames mes

under.

{v) The Environment {Protectic:) 1986 and Rules framed there under.

(wi) The Noise Pollution (Reguiztion and Control) Rules, 2000.

13 No expansion to the crusher units shail be allowed or electric connection provides oy
the Department of Power in the extended part of the plant without prior No Upjecucn
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and rarest Uepariment OF ds disignusy JIuii Wioe o .

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals,

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every month,
giving details of total quaitity of minerals crushed, electricity consumed, power
guninicl (2522 2f zantiun amwer nanaratad nin cricher fiiel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating o operation of the crusher and verification of source of
legal supply of minor minerai: and stocks.

Sd/- ( Anirudh S.Singh), IRS

Secretary (G & M)
Govt of Arunachal Pradesh,
Itanagar
Memo No.DGM/NOC/CU/ 84972022 Dated Itanagar 14™ Oct' 22
Copy to ;-
1. The Deputy Commissione: Namsai, District Namsai, for kind information please
Q/ 2. The Extra Asstt Commissioner,Chongkham,Namsai District for kind information

please.
The Dwa‘qpnai Forest Officer, Namsat FOrest LiviSIOn, TOr KING 1niv111au i pisass,
er Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for
WTnformatmn please,
ﬁ_o‘ * 3 'ﬁhb'AMDO Namsai, District Namsai for information and with the direction to strictly
_ \e‘{’\’\ i “ follow the APMMCR-2020 and gmdelmes issued in this regard from time to time
wf E Shri Chow 1EYKNam & iLiuniny A BRI St ias: prmitbnas. AAVOC Kanncai
District: Namsai, Arunacha Pradesh, for compliance,

7. Office Copy,
M_'\

L

(T.Rumi),APCS,
Jt. Secretary (Geology & Mining)
Govt of Arunachal Pradesh,




S

GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION :: NAMSAI

"TO WHOM IT MAY CONCERN”

certify that the proposed area measuring 1 ha. covered under DAG no. 16 for
establishment of stone crusher in the name & style's MON FRA stone Aggregate at Alubari by Chow
Teykham Namchoom of Viilage: Chowkham P.O & P.S : Chowkham, Dist: Namsai (A.P) does not fall
under any Reserve forest area and also does not violate the Govt. criteria/guidelines

Therefore, the department of Environment and Forests has no objection for establishment of
stone crusher in the said plot subject to the condition that the unit shall not violate the Forest
Conservation Act, 1980 while establishing the stone crusher.

Memo. No. AND/27/2020/P1/ b G 93 Dated. Namsai the 17 February, 2021
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A Form- V RS
L
[See rule 7 (1)] A7
o= Format for common consent order/authorization
WS SEES ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD

A%Lg gg Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun
INU. AFDPUB-349/5-202T/MFSA/ 2.2 2, 25 Date: / é J02/2024

CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and under Section 21 of the Air {Prevention
202 Zo0000 ur rusunony AL, 1901, @s amenaed to be referred as Water Act and Air Act
respectively.

Consent is granted to M/s Mon Fra Stone Aggregates for operation of stone
crushing industry at Alubari village, Chowkham circle, Namsai district, Arunachal Pradesh
lncated in tha araa declarad snder (R Silvisons Ut Uk Valer ALY AN ACT SUDJECT T0 the
provisions of the Act, and the orders that may be made further and subject to the
following terms and conditions:

£ " A A A

1. The consent to operate is aranted frr the narind of thean veooes < oof 21 52,0007 (o
20.02.2027, after which the applicant shail submit a fresh application for renewal
before three months from the date of its expiry.

2. The Consent is valid for the manufacture of the following products/byproducts with
Topita! sl of Re.23.3 lexms wwaras gross capital investment (for land
building and plant & machineries).

| Sl Product | Maximum annual production capacity
| 1. qu regates & Stone Dusts ! 10 TOU

3. Conditions under Water Act: -
(i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act. -
(1) the applicant shall erect the chimney(s)/stack(s) of the following specifications:

| Sl. No. | Chimney/Stac | Height  Top Diameter | Velocity of gas |
: kattachedto | (m) {m) emission |
| (m/sec)
1. D.G. Sets As ner enuatinn |
— H=h+02\’KVA |

Where, H=Height in meters of the Chirﬁney, h=height in meters of the building
D.G. Set is :nstail@_d KVA=Capacity of the D.G set

W

(e iof3




-

» The DG Set should aiso be provided with proper exhaust muffler
1OSS OF MInImum £5 aB (A).

4.  Conditions under Hazardous Wastes {(Management and Handling) Rules:
The unit shall renew the Authorization for Management/Handling/ Storzoe
Treatment/ Disposal of Hazardous Wastes before 3 months from the date of
expiry of the order.

5. Self Monitoring Schedule:
Applicant shall get the samples of treated effluents/emissions/hazardous
wastes/leachates analvzed at least once in a vear from the laharatorvy recoonized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits snpulated
Test report shall be sent to the State Pollution Contre! Board. [Analysis frequency
could be different for various sources as may be specified by the
Board/Committee].

6.  The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
regarding the consent crder. The Board may stipulate additional conditions, if any,
to the Consent or authorization order. it may alter, mcdrfy or include any

P e _......JJ.-__ TN,
[ S A SRR L TS RS v WHJ‘CI!&, 'l'\llll\.ll HG;‘I I.U UC llllPICIll'EHI.CU Uy LIIC

applicant.
{Koj Rinya, IFS)
Member Secretary
No. APSPCB-349/5-2021/MFSA/ D 22— 25" Date:  [(_ /02/2024
Copy to:

1. The Deputy Commissioner, Namsai, Namsai district for information.

2. The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

3. Sri Chow Teykham Namchoom, Proprietor, M/s Mon Fra Stone Aggregates, Alubari
village, Chowkham circle, Namsai district, Arunachal Pradesh, for information and
strict compliance of guidelines.

4. ice Copy. ] ﬂ .

(Koj %5)
Membe etary

3o0f3
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FORM-V
[See rule 7 (1)]
Format for common consent order/authorization
Arunachal Pradesh STATE POLLUTION CONTROL BOARD
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

NO. APSPCB-349/5-2021/MFSA/223-25 Date:16/02/2024

CONSENT ORDER

Consent to establish/operate under section 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of

Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively.

Renewal of Consent is granted to M/s Mon Fra Stone Aggregates for operation of

140

Stone Crushing Industry at Alubari Village, Chowkham circle, Namsai district, Arunachal Pradesh,

located in the area declared under provisions of the Water Act/ Air Act subject to the provision of

the Act, and the orders that may be made further and subject to the following terms and

conditions:

2. (a) the consent is granted for the period of Three years wef 21. 02. 2024 to 20.02.2027 after
which the applicant shall submit a fresh application for renewal before three months from the

date of its expiry.

(b) the consent is valid for the manufacture of the following product/by product with capital

investment of Rs. 29.79 Lakhs towards gross capital investment (for land building and plant &

machineries).

S| ~ Product | Maximum annual production capacity

L Aggregates & Stone Dusts

|  10TPH

2.Condition under Water Act:-
(i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

‘ SI. No. | Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis|
| _ {_ﬁ_ttached to | (m/sec)

2 D. G. Sets As per equation-
, H=h+0.2KVA

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G

Set is installed, KVA=Capacity of the D.G.set

(i) Standards for emission of air pollutants:



d) SPM not to exceed 600 ug/m3
e) SO2 not to exceed 30 ug/m3
f) NOx not to exceed 30 ug/m3

(iii) the applicant shall instali comprehensive air pollution control system consisting of control
equipment as detailed and operate and maintain the same continuously so as to achieve the level
of pollutants to the following standards:

‘ Suspended The Standard consist of two parts:

Particulars : ‘ ‘
| Matter 1) Implementation of the following control measures:

a) | Dust containment cum suppression system for the equipment .
b) | Constructive of wind breaking walls

c) | Constriction of metalled roads within the premises/
d) | Regular cleaning and wetting of ground within the premises.
e) | Growing of a green belt along the periphery.

i) Quantitative standard of SPM

| The suspended particulate matter contribution value as a distance of
140 M from a controlled isolated as well as from a unit located in

cluster should be less than 600 ug/m3. The measurements are to be
| conducted at least twice a month for all the 12 months in a year.

iv) The industry shall take adequate measures for control of noise from its own sources so as to
comply with the standard as may be applicable.

V) Other Conditions:

Necessary precaution should be taken to prevent from any air or noice pollution from the
furnace, DG set etc proper insulation should to provided to D.G ser and other appliances
for minimizing the noise pollution.

Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set
should be less than 94+10/0g10 (KVA), Db(A), at the manufacturing stage, where KVA is
the nominal power rating of a DG set.

Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA
and above).

Noise from the DG sets should be controlled by providing a acoustic enclosure on by
treating the room acoustically.

The acoustic enclosure/acoustic treatment of the room should be designed for minimum
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not
be possible to check the performance of the acoustic enclosure/acoustic treatment. Under
such circumstances the performance may be checked for noise reduction upto actual



~- fr'\;:‘ , LH’L

ambient noise level, preferably, in the night time. The measurement for insertion loss may
be done at different points at 0.5m from the acoustic enclosure/room, and then averaged.

e The DG set should also be provided with proper exhaust muffler eith insertion loss of
minimum 25 Db (A).

4. Conditions under Hazardous Wastes { Management and Handling) Rules; the unit shall renew
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes
before 3 months from the date of expiry of the order.

5. Self Monitoring Schedule:

Applicant shall get the samples of created emuents/emissions/hazardous wasters/ieachates
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MOEF,
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution

Control board. [Analysis frequency could be different for various sources as may be specific by
the Board/Committed].

6. The applicant shafl conform and follow the guidelines that are given in the consent order. The
Board will have the right to revise/withdraw its decision regarding the consent order. The Board
may stipulate additional conditions, if any, to the consent of authorization order. It may alter,
modify or include any particular conditions in the consent, which has to be implemented by the
applicant.

(Koj Ringya, IFS)
Member Secretary

NO. APSPCB-349/5-2021/MFSAf223-25 Date. 16/02/2024
Copy to:

1. The Deputy Commissioner, Namsai District for information.

2. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District
Arunachal Pradesh for information.

3. Shri Chow Teykham Namchoom, Propertor, M/s Mon Fra Stone Aggregates,
Chowkham village. Chowkham circle, Namsai District, Arunachal Pradesh, for
information and strict compliance of guidelines.

4. Office Copy.
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GOVERNMENT GF ARUNACHAL PRADESH - =y
DEPARTMENT OF GEOLOGY AND MINING
ITANAGAR

£ Dated Itanagar 14™ Oct'22

This is to certify that the Department of Geology and Mining has no objection in
establishment of a Crusher Unit by the person as named below at the place specified herein:

1) Nang Sunanta Namchoom,

2) M/s Kherem Stone Crusher,

3) Address of registered Office: Village: Kherem; PO/ PS: Chongkham, District Namsai,
4) Location of Crusher Unit: Kherem,Chongkham

5) Details of Crusher Unit:

a)
b)
c)
d)
e)

f)

Make :- BALAJI

Name of Manufacturer:-BALAJI,

Installation capacity: 6250 in cum ,

Production target as per DPR ; 6250 in cubic mtr
Production capacity as per Manufacture's detail ;- 15 TPH
Estimated daily power consumption:- DG set

Terms and conditions: -

The No Objection Certificate is subject to the following terms and conditions:

1)

2)

3)

4)

5)

6)

8)

9)

This No Objection Certificate shall remain valid for a period of one year effective
from date of its issue.

The No. Objection Certificate is issued only for applying consent order of the
State Pollution Control Board and it does not confer any right to the
Proprietor/owner of the stone crusher to extract/remove minor minerals from any
area without obtaining a mining permit from the competent authority. [i.e. The
Secretary (G & M) for export and DC of the district for domestic use].

Minor minerals shall be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry
only. Extraction and removal of minor minerals from other than notified quarry
shall not only entail cancellation of the No Objection Centificate but also
prosecution as per law.

Quarry activities like collection of boulders, gravels, sands etc shall not be carried
out within 1 Km both upstream and downstream of any diversion structure across
the river, stream, nallah for drinking water supply scheme, dams, bridges etc.
Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the
surface and operation for mining/quarrying s well as operation of the crusher
machine shall be between 6 AM to 6 PM.

The proprietor/owner of crusher unit shall indemnify to the Government against
any claim of third parties. Neither the Geology and Mining Department nor the
State Government will be responsible for such third party claims.

The minerals left after cancellation of the NOC or the mining permits shall be
forfeited and such minerals shall be deemed to be the Government property and
the Geology and Mining Department may dispose of such property as per law.
Felling of trees in and around the notified quarries during removal of minor
minerals and at the time of establishment of stone crusher unit shall not be
allowed without prior permission of competent authority.

Every types of accident during the operation of stone crusher machine and
during removal/extraction of minor minerals shall be reported to the nearest
police station and the Directorate of Geology and Mining.

10) The proprietor/owner of the stone crusher unit shall maintain proper account of

daily use of minor minerals, their disposal in details and amount of goods tax
paid thereon, which shall be compiled at the end of the month and submitted in
the CU Form-D to Directorate of Geology and Mining and the Deputy
Commissioner of the district before every 10" day of the month. -

Continued Next Page -2



11) During transportation of such crushed stones from the Stone Crusher Unit to
other places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be
countersigned by the concemed AMDO.

12) The owner/proprietor of the crusher units ensure that all the statutory provisions
of the following acts and rules are complied with during operation of crusher
unit;

() The Mines and Minerals (Development and Regulation) Act, 1957.

(i)  The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

@ii)  The Air (Prevention and Control of Pollution) Act. 1981 and Rules framed

there under.

(iv)  The Water (Prevention and Control of Poliution) Act, 1981 and Rules framed

there under.

(v)  The Environment (Protection) 1986 and Rules framed there under.

(vi)  The Noise Pollution (Regulation and Control) Rules, 2000,

13)No expansion to the crusher units shall be allowed or electric connection
provided by the Department of Power in the extended part of the plant without
prior No Objection Certificate issued to that effect from the Geology and Mining
Department.

14) Every stone crusher owner shall ensure that the emission standards as per the
statute and as notified by the State Environment and Forest Department are
adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by
the State Environment and Forest Depariment or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as
it may deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10" of every
month, giving details of total quantity of minerals crushed, electricity consumed,
power generated in case of captive power generated run crusher, fuel
consumption in case of diesel run crusher, number of labour employed and
wages paid etc.

18) The crusher owner shali allow the inspecting staff, access to the crusher and make

available all records relating to operation of the crusher and verification of source
of legal supply of minor minerals and stocks.

Sd/- ( Anirudh S.Singh), IRS
<Secretary (Geology & Mining)
Gowvt of Arunachal Pradesh,

Itanagar
Memo No.DGM/NOC/CU/ 852/2022

Copy to ;-

1
2.

3.
4

Dated Itanagar 14™ Oct'22

The Deputy Commissioner Namsai, District Namsai, for kind information please

The Extra Asstt Commissioner,Chongkham,Namsai District for kind information
please.

The Divisional Forest Officer, Namsai Forest Diyision, for kind information please,

. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for

kind information please,

The AMDO Namsai, District Namsai for information and with the direction to strictly
follow the APMMCR-2020 and guidelines issued in this regard from time to time

Nang Sunanta Namchoom,Vill: Kherem, Circle: Chongkham, PO/PS: Chongkham,
District: Namsai, Arunachal Pradesh, for compliance.

Office Copy. \\ .
!
o)

Rumi),APCS,
Jt. Secretary (Geology & Mining)
Gowt of Arunachal Pradesh,
Itanagar

Wy



Form— V
[See rule 7 {1)]

Format for common consent order/authorization
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APSPCB Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

No. APSPCB-217/2018/KSC/ Co 25— 2¥ Date: |& /12/2022
CONSENT ORDER

Consent to establish/onerate ninder Section 256 nf tho Watar (Droventian and
Cantrol of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention
and Control of Poliution) Act, 1981, as amended to be referred as Water Act and Air Act,
respectively.

Renewal of Censent is granted to M/s Kherem Stone Crusher located at
Kherem village, Chowkharn circle, Namsai district , Arunachal Pradesh for operation of
stone crusher located in the area declared under the pravisim;s of the Water Act/Air Act

AR i O3

subject to the provisions of the Act. and the orders that may be made further and
subject to the following terms and conditions:

1 to cperate is granted for the pesiod cf three years wef 26.03.2022 o

!
5 shor iyoh the snelicant shall o el M
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e The DG Set should also be provided with proper exhaust muffler with insertion
loss of minimum 25 dB (A).

4 Conditions under Hazardous Wactec (Mananamant aod Hiz i ) Rujes.
The unit shall renew the Authorization for Management/Handling/ Storage/
Treatment/ Disposal of Hazardous Wastes before 3 months from the date of
expiry of the order.

g Cal¥ 'U‘fnn fn.— -; Sb:.-.;“‘lu:h

Applicant shall get the samples of treated effluents/emissions/hazardous

! wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Pollution Control Board lAnalveic froouanzy
could be different for various socurces as may be specn‘ued by the
Beard/Committee).

6.  The applicant shall conform and follow the guidelines that are given in the
Consent order Tha Reard wuill bavs (52 (GI0 W revise/witnuraw It @ecision
regarding the consent order. The Board may stipulate additional conditions, if any,
to the Consent or authorization order. It may alter, modify or include any
particular conditions in the consent. which has to be implemented by the
applicant. ‘

vigIMDer >ecretary

No. Apspeﬁ 29’?@0’1 8/KSC/ v;b?S - Date: [ s—7/12/2022

| Copy to:

1) The Deputy Commissioner, Namsai, Namsai district for information.

2) The Deputy Director of Industries, DIC Namsai, District Namsai, Arunachal Pradesh
for infermation.

3) The Divisional Forest Officer, Namsai Forest Division Nameai Namesi dictvize
Arunachal Pradesh for information.

4) Smti Nang Sunanta Namchoom, Proprietor. M/s Kherem Stone Crusher, Kherem
village, Chowkham circle, Namsai district, Arunachal Pradesh, for information and
stricl compliance of guidelines.

al Otfire Cony /

= o
o

(Kej Rinya, IFS)
Membper Secretary
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FORM-V
[See rule 7 (1)]
Format for common consent order/authorization
Arunachal Pradesh STATE POLLUTION CONTROL BOARD
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

NO. APSPCB-217/2018/KSC/5025-28 Date:15/12/2022
CONSENT ORDER

Consent to establish/operate under section 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively.

Renewal of Consent is granted to M/s Kherem Stone Crusher for operation of Stone
Crushing Industry at Kherem Village, Chowkham circle, Namsai district, Arunachal Pradesh,
located in the area declared under provisions of the Water Act/ Air Act subject to the provision of
the Act, and the orders that may be made further and subject to the following terms and
conditions:

2. (a) the consent is granted for the period of Three years wef 26.03.2022 to 25.03.2025 after
which the applicant shall submit a fresh application for renewal before three months from the
date of its expiry.

(b) the consent is valid for the manufacture of the following product/by product with capital
investment of Rs. 30.31 Lakhs towards gross capital investment (for land building and plant &
machineries).

'sl. [ product ) | Maximum annual production capacity |
1. | Aggregates & StoneDusts | 10TPH |

2.Condition under Water Act:-
(i) The daily quantity of water consumption shall not exceed 6000 Liters.

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

| SI. No. | Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis|

.| Attached to - (m/sec) |
2, ‘ D. G. Sets As per equation-

B | H=h+0.2KVA |

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G
Set is installed, KVA=Capacity of the D.G.set

(i) Standards for emission of air pollutants:



d) SPM not to exceed 600 ug/m3
e) SO2 not to exceed 30 ug/m3
f) NOx not to exceed 30 ug/m3

(iii) the applicant shall install comprehensive air pollution control system consisting of control
equipment as detailed and operate and maintain the same continuously so as to achieve the level
_of pollutants to the following standards:

' Suspended The Standard consist of two parts:

Particulars e T :
| Matter )) Implementation of the following control measures:

| a) | Dust containment cum suppression system for the equipment .

| b) | Constructive of wind breaking walls
\ c) | Constriction of metalled roads within the premises/

‘ | d) | Regular cleaning and wetting of ground within the premises.
|

e) | Growing of a green belt along the periphery.

i) Quantitative standard of SPM

| The suspended particulate matter contribution value as a distance of
‘ 40 M from a controlled isolated as well as from a unit located in
, cluster should be less than 600 ug/m3. The measurements are to be
| | conducted at least twice a month for all the 12 months in a year.

iv) The industry shall take adequate measures for control of noise from its own sources so as to
comply with the standard as may be applicable.

V) Other Conditions:

e Necessary precaution should be taken to prevent from any air or noice pollution from the
furnace, DG set etc proper insulation should to provided to D.G ser and other appliances
for minimizing the noise pollution.

¢ Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set
should be less than 94+10/0g10 (KVA), Db(A), at the manufacturing stage, where KVA is
the nominal power rating of a DG set.

e Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA
and above).

» Noise from the DG sets should be controlied by providing a acoustic enclosure on by
treating the room acoustically.

e The acoustic enclosure/acoustic treatment of the room should be designed for minimum
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not
be possible to check the performance of the acoustic enclosure/acoustic treatment. Under
such circumstances the performance may be checked for noise reduction upto actual
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ambient noise level, preferably, in the night time. The measurement for insertion loss may
be done at different points at 0.5m from the acoustic enclosure/room, and then averaged.

¢ The DG set should also be provided with proper exhaust muffler eith insertion loss of
minimum 25 Db (A).

4, Conditions under Hazardous Wastes ( Management and Handling) Rules; the unit shall renew
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes
before 3 months from the date of expiry of the order.

5. Self Monitoring Schedule:

Applicant shall get the samples of created emuents/emissions/hazardous wasters/leachates
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF,
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution

Control board. [Analysis frequency could be different for various sources as may be specific by
the Board/Committed].

6. The applicant shall conform and follow the guidelines that are given in the consent order. The
Board will have the right to revise/withdraw its decision regarding the consent order. The Board
may stipulate additional conditions, if any, to the consent of authorization order. It may alter,
modify or include any particular conditions in the consent, which has to be implemented by the
applicant

(Koj Ringya, IFS)
Member Secretary

NO. APSPCB-217/2018/KSC/5025-28 Date:15/12/2022

Copy to:

1. The Deputy Commissioner, Namsai District for information.

2. The Deputy Director of Industries, DIC Namsai, District Namsai, Arunachal
Pradesh for information.

3. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District
Arunachal Pradesh for information.

4. Shri Smti Nang Sunanta Namchoom, Propertor, M/s Kherem Stone Crisher,
Kherem village. Chowkham circle, Namsai District, Arunachal Pradesh, for
information and strict compliance of guidelines.

5. Office Copy.



GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE DIVISION FOREST OFFICER
NAMSAI FOREST DIVN:: NAMSAI

TO WHOMIT MAY CONCERN

This is to cerdify that the proposed arez for establishment of stana erncho-
coue wy oovang Sunanta Namchoom of Kherem vill dees not falls under any recorded
Forest iand which is covered under L.P.C No. NMS/LPC- 702/2013, dtd.21/10/13.

Therefore, the undersigned have no objection for setting up of stone crusher

unit in the said plot of land subject to the cordition that the unit shall not vielati€z the

J Py 2 PR R, T e o -
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Dated Namsal the %7 Mav/2019
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GOVERNMENT OF ARUNACHAL PRADESH

{ DEPARTMENT OF GEOLOGY AND MINING
' Pt y; ITANAGAR
~ No.DGM/NOC/CU/B51 /2022 /1At =L Dated Itanagar 14" Oct'22

QQ_QBQE'CTION CERTIFICATE FOR ESTABLISHMENT OF CRUSHER UNIT

This is to certify that the Department of Geology and Mining has no objection in

establishment of a Crusher Unit by the person as named below at the place specified herein:

(e

1) Shri Chow Tichand Mein,
2) M/s T.M.Enterprise,
3) Address of registered Office: Village: Chowkham-IILPO/ PS: Chowkham, District
Namsai,
4) Location of Crusher Unit: Alubari,Chowkham
5) Details of Crusher Unit;
al Make ;- BALAJI
by Name of Manufacturer:-BALAJIL,
¢) Installation capacity: 6250 in cum,
d} Production target as per DPR : 6250 in cubic mtr
e} Production capacity as per Manufacture's detail :- 15 TPH
f) Estimated daily power consumption:- DG set

Terms and conditions: -

The No Objection Certificate is subject to the following terms and corditions:

This No Objection Certificate shall remain valid for a period of one year effective from
date of its issue.

The No. Objection Certificate is issued only for applying consent order of the State
Pollution Control Board and it does not confer any right to the Proprietor/owner of the
stone crusher to extract/remove minor minerals from any area without obtaining a
mining permit from the competent authority. [i.e. The Secretary (G & M) for export and
DC of the district for domestic use].

Minor minerals shall be removed/extracted in accordance with the Mining Permit
granted from time to time by the competent authority from the notified quarry only.
Extraction and removal of minor minerals from other than notified quarry shall not only
entail cancellation of the No Objection Certificate but also prosecution as per law.

Quarry actQ(mes like collection of boulders, gravels, sands etc shall not be carried out
wrthm@\ doth upstream and downstream of any diversion structure across the river,

\-\5*7' #\Q ah for drinking water supply scheme, dams, bridges etc.

arrying of minor minerals shall not be beyond 3 meter depth of the surface
gb‘ératlon for mining/quarrying s well as operation of the crusher machine shall be

W\‘ o"‘.Qe‘E\Neen 6 AM to 6 PM.

6) The proprietor/owner of crusher unit shall indemnify to the Government against any

7)

claim of third parties. Neither the Geology and Mining Departrment nor the State
Government will be responsible for such third party claims.

The minerals left after cancellation of the NOC or the mining permits shall be forfeited
and such minerals shall be deemed to be the Government property and the Geology and
Mining Department may dispose of such property as per law.

Felling of trees in and around the notified quarries during removal of minor minerals and
at the time of establishment of stone crusher unit shall not be aliowed without prior
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-11) During transportation of such crushed stones from the Stone Crusher Unit to other
places, pacca challan with machine numbering shall be issued by the
Manager/authorized agent of the proprietor which shall have to be countersigned by the
concerned AMDO,

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the
following acts and rules are complied with during operation of crusher unit ;

(i) The Mines and Minerals (Development and Regulation) Act, 1957.

(ii) The Arunachal Pradesh Minor Minerals Concession Rules, 2020.

(iii) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under.

(iv) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there

under. )

(v) The Environment (Protection) 1986 and Rules framed there under.

(vi)  The Noise Pollution (Regulation and Control) Rules, 2000.

13) No expansion to the crusher units shall be allowed or electric connection provided by
the Department of Power in the extended part of the plant without prior No Objection
Certificate issued to that effect from the Geology and Mining Department.

14) Every stone crusher owner shall ensure that the emission standards as per the statute
and as notified by the State Environment and Forest Department are adhered to.

15) Every stone crusher owner shall adopt pollution control measures as notified by the State
Environment and Forest Department or as amended from time to time.

16) The Geology and Mining Department may impose any such further conditions as it may
deem fit for the protection and sustainable use of minor minerals.

17) The proprietor/owner of the crusher shall also submit a return by 10™ of every month,
giving details of total quantity of minerals crushed, electricity consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of
diesel run crusher, number of labour employed and wages paid etc.

18) The crusher owner shall allow the inspecting staff, access to the crusher and make
available all records relating to operation of the crusher and verification of source of
legal supply of minor minerals and stocks.

Sd/- ( Anirudh S.Singh), IRS
Secretary (Geology & Mining)
Govt of Arunachal Pradesh,
Itanagar

‘,\ ]
Memo No. DGM/N&{& 1 /2022 /‘m Ll -4 4 Dated Itanagar 14™ Oct'22
Copy to ;-

1 Eb‘e Dépury T I — Namsai, for kind information please

& 'Tgk Extra Asstt Commissioner,Chongkham, Namsai District for kind information
please.

3. The Divisional Forest Officer, Namsai Forest Division, for kind information please,

4. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia,
for kind information please,

5. The AMDO Namsai, District Namsai for information and with the direction to
strictly foliow the APMMCR-2020 and guidelines issued in this regard from time
to time

6. Shri Chow Tichand Mein Vill:.Chowkham-III, Circle: Chowkham, PO/PS: Chowkham,
District: Namsai, Arunachal Pradesh, for compliance,

7. Office Copy.

\ b
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Form-V
[See rule 7 (1)]
- :f"f—‘r..“—mrm Format for common consent order/authorization
- ARUNACHAL PRADESH STATE POLLUTION CONTROL B

A}!P'(’:; Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun
No. APSPCB-830/2022/TME/ L4277 . ¢ Date: {79 /03/2022

CONSENT ORDER

Consent to establish/operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, as amended and under Section 27 of the Air (Prevention
znd Conrtrol of Pollution) Act, 1981, as amended to be referred as Water Act and Air Act
respectively.

Renewal of consent is granted toc M/s T.M. Enterprise for establishment and
operation of stone crushing industry at Alubari village, Chowkham circle, Namsai district,
Arunachal Pradesh located in the area declared under the provisions of the Water
Act/Air Act subject to the provisions of the Act, and the orders that may be made
further and subject to the following terms and conditions:

1. The consent to establish/operate is granted for the period of three years wef
02.03.2022 to 01.03.2025, after which the applicant shall submit a fresh application
for renewal before three months from the date of its expiry.

2. Tne Consent is vanc ior ine manuiacture of the foliowing products/byproducts with
Capital Investment of Rs.38.81 lakhs towards gross capital investment (for land
building and plant & machineries).

Sl. Product Maximum annual proEiHLJction capacity
L 1. | Aggregates & Stone Dusts ; 15TPH

Lad

The industry falls under Orange category of the Arunachal Pradesh Water
Prevention & Control of Pollutior’Amendment) Rules, 2020 as per schedule-Vlli of

the actification.

4. Conditions under Air Act: -
C/ (1) The applicant shall erect the chimney(s)/stack(s) of the following specifications:
=, Si, Chlm@ey/ Stack Height | Top Diameter |

hedto (M) (m)
As per equation
-H=h+0.2VKVA

H=Height in meters of the Chimney,

h=height in meters of the building where the D.G. Set is installed,
KVA=Capacity of the D.G set




(iv) The industry shall take adequate measures for control of noise from its

V)

(i) Standards for emission of

a)
b)
2 c)
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e Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets
(5 KVA and above).
* Noise from the DG Set should be controlled by providing an acoustic enclosure on
by treating the room acoustically.

@‘T\he acoustic enclosure/acoustic treatment of the room shouid
I‘7E>¢m|n|mum 25 dB (A). Insertion ioss Cr o meeting tne am&:ent n
igher side, it may not be possible to check the performance of the acoustic
enclosure/acoustic treatment. Under such circumstances the performance may be

I be demgﬂed for

checked for noise reduction upto actual ambient noise level, preferably, in the
night time. The measurement for insertion loss may be done at different points at
0.5 m from the acoustic enclosure/room, and then averaged.

loss of minimum 25 dB (A).

The DG Set should also be provided with proper exhaust muffler with insertion
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Self Monitoring Schedule:

Applicant shall get the samples of treated -eftluents/emissions/hazardous
wastes/leachates analyzed at least once in a year from the laboratory recognized
by the SPCB/PCC/CPCB/MoEF, New Dethi and conform to the limits stipulated.
Test report shall be sent to the State Pollution Control Board. [Analysis frequency
could be different for various sources as may be specified by the
Board/Committee).

The applicant shall conform and follow the guidelines that are given in the
Consent order. The Board will have the right to revise/withdraw its decision
~egerding the consent order. The Board may stipulate additional conditions, if any,
- imp ieszes ooztmnooas = 1 ~ay a2lter modify or include any
ns in the consent which has to be impiemented by the

e - Ralcialtdle
oalfucdiar JOnGiud

applicant.

{Koj Rinya, IFS)
Member Secretary

No. APSPCB-830/2022/TME/ [j(.2 F - O Date: (7§ /03/2022

¥

The Deputy Commussioner, Namsai, Namsa: district for infermation

The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district,
Arunachal Pradesh for information.

Shri Chow Tichand Mein, Proprietor, M/s T.M. Enterprise, Alubari village, Chowkham

circle, Namsai district, Arunachal Pradesh for information and strict compliance of
guidelines.

......

L
N
Kej Rinya, [FS)
Member Secretary

tary
per Secr®
Mem a cB

N Nahariagut
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FORM-V
[See rule 7 (1)]
Format for common consent order/authorization
Arunachal Pradesh STATE POLLUTION CONTROL BOARD
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun

NO. APSPCB-830/2022/TME/4627-30 Date:09/03/2022
CONSENT ORDER

Consent to establish/operate under section 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively.

Renewal of Consent is granted to M/s T.M. Enterprise for operation of Stone Crushing
Industry at Kherem Village, Chowkham circle, Namsai district, Arunachal Pradesh, located in the
area declared under provisions of the Water Act/ Air Act subject to the provision of the Act, and
the orders that may be made further and subject to the following terms and conditions:

2. (a) the consent is granted for the period of Three years wef 02.03.2022 to 01.03.2025 after
which the applicant shall submit a fresh application for renewal before three months from the
date of its expiry.

(b) the consent is valid for the manufacture of the following product/by product with capital
investment of Rs. 38.81 Lakhs towards gross capital investment (for land building and plant &
machineries).

Sl '~ Product Maximum annual production capacity
| 1. Aggregates & Stone Dusts 15 TPH

2.Condition under Water Act:-

(i) The industry falls under Orange category of the Arunachal Pradesh Water (Prevention &
Control of Pollution) (Amendment) Rules, 2020 as per schedule- VIII of the Notification.

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications:

' SI. No. | Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis‘

| Attached to - (m/sec) _

2. D. G. Sets As per equation- ‘
H=h+0.2KVA

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G
Set is installed, KVA=Capacity of the D.G.set

(ii) Standards for emission of air pollutants:
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d) SPM not to exceed 600 ug/m3
e) S02 not to exceed 30 ug/m3
f) NOx not to exceed 30 ug/m3

(iii) the applicant shall install comprehensive air pollution control system consisting of control
equipment as detailed and operate and maintain the same continuously so as to achieve the level

_of pollutants to the following standards:

' Suspended The Standard consist of two parts:

| Particulars — e
i Matter )] Implementation of the following control measures:

'a) | Dust containment cum suppression system for the equipment .
b) | Constructive of wind breaking walls
¢) | Constriction of metalled roads within the premises/
d) | Regular cleaning and wetting of ground within the premises.

e) lErowing of a green belt along the periphery.

i) Quantitative standard of SPM

The suspended particulate matter contribution value as a distance of
40 M from a controlled isolated as well as from a unit located in
cluster should be less than 600 ug/m3. The measurements are to be
conducted at least twice a month for all the 12 months in a year.

iv) The industry shall take adequate measures for control of noise from its own sources so as to
comply with the standard as may be applicable.

V) Other Conditions:

Necessary precaution should be taken to prevent from any air or noice pollution from the
furnace, DG set etc proper insulation should to provided to D.G ser and other appliances
for minimizing the noise pollution.

Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set
should be less than 94+10/0g10 (KVA), Db(A), at the manufacturing stage, where KVA is
the nominal power rating of a DG set.

Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA
and above).

Noise from the DG sets should be controlled by providing a acoustic enclosure on by
treating the room acoustically.

The acoustic enclosure/acoustic treatment of the room should be designed for minimum
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not
be possible to check the performance of the acoustic enclosure/acoustic treatment. Under
such circumstances the performance may be checked for noise reduction upto actual
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ambient noise level, preferably, in the night time. The measurement for insertion loss may
be done at different points at 0.5m from the acoustic enclosure/room, and then averaged.

» The DG set should also be provided with proper exhaust muffler eith insertion loss of
minimum 25 Db (A).

4. Conditions under Hazardous Wastes { Management and Handling) Rules; the unit shall renew
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes
before 3 months from the date of expiry of the order.

5. Self Monitoring Schedule:

Applicant shall get the samples of created emuents/emissions/hazardous wasters/leachates
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF,
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution
Control board. [Analysis frequency could be different for various sources as may be specific by
the Board/Committed].

6. The applicant shall conform and follow the guidelines that are given in the consent order. The
Board will have the right to revise/withdraw its decision regarding the consent order. The Board
may stipulate ‘additional conditions, if any, to the consent of authorization order. It may alter,
modify or include any particular conditions in the consent, which has to be implemented by the
applicant

{Koj Ringya, IFS)
Member Secretary

NO. APSPCB-830/2022/TME/4627-30 Date:09/03/2022

Copy to:

1. The Deputy Commissioner, Namsai District for information.

2. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District
Arunachal Pradesh for information.

3. Shri Chow Tichand Mein, Proprietor, M/s T.M Enterprise, Alubari village.
Chowkham circle, Namsai District, Arunachal Pradesh, for information and
strict compliance of guidelines.

4. Office Copy.

(Koj Ringya, IFS)
Member Secretary
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ih GOV OF ARUNACHAL PRADESH S5,
B OFFICE OF THE DIVISIONAL FOREST OFFICER »ﬂ _
NAMSAL FOREST DIVISION:NAMSAL i

TOMHBOM T MAY CONCERN

s 18 to certity that the proposed area for establishnient of stong

i

sher unit by Chow Tichand Mein of Choswkham in the named & style Ms

M.Lnterprise at Alubart under the covered ol LPC No. NMS/LPC-1004720:20
Jid U8 07 2020 does not violate the guidelines/exasting eriteria of stone crusinng
i

therefore the undersigned have no objection for settmg up 0!
stone erusher withm the above  said plot subject o the condition that the unit

Bzl not vielate the Porest Conservation (Act). 1980 &hile establishing the
L/nit.

{7y

yonal Forest Otficer

Namsa Horest DI inh Nampii
gl Yeat roIest IvISiU!

. . . Na-msai {’\.p )
NEYANEY 272020/ Dated Namsat, the th Feb/2022.

ébe'_‘éﬁ',,-\ ~ (Tlamohy
& 63‘1,.’" Divasional Porest Ofhicer
Q%Qc..i‘-' ) Namsai Forest Division, Namasa
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subject; = Prayer to take actlon agains the estalilishanent and aperatinn of

ilegal stone crusher along the Digaru chonkban highway.

S,

Lo tefercnee ta above cited sulyert, 1 am weoang 1o oang yours 'and

Aanenaen ¢ matter ol grent concorn regarding the ezl steone cnchers

opcraimye alony, the digatt chionkbam highway Snde: the HHamsar Goetnind

Su, we are very much awate chat of present e colioe worid oy staving

bard fa reduce the impact of glebul wanuwisg and degadation of gur

sovieonment, ond wWe are also very winch aware that bow boman, weed [or
aamral resuuroes and over cxnlotlagan of zoch nawnal rewurees 1y Rcling
we Zanal warnung and eavuonment Jegradauon.

Thar Sir, il ds 0 maler of prde and Louor ot us that Arunachad
Frodosh moone of the world's top ecologivid Lorpers Laving g vase cange of
noa yul aunn evosyetem divesicy rhit covers e astertinogd parl of the
CoLntny, md bias been Knnwn s onc of tie odiver sty hotspog i the worid,

Lowiever wache recent vear severad oossorvanon bietomds Bave v that 25%
of total Wi s condd becoene exsmct duguass the GORT twiernily $o thiny years
ity like, the trapgmentagon of aaturdd  babuat.

dur 0 hawman actsy
restagien, (i cultivaeon, mber (e, sty soil erosion, Megal

[
I H e

tandte. over tshmg and rnciosehment probleas and uebantzation and othier

puenan el Benvites,

cansadasapsinedRpinETRRT. ST v w"‘w‘“mmnwruﬂuc - -
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AT WE L e aut shates stnall sty s Bid e Lobit 260 naiaa

st e iy e st o plebial woezsaagt o ensorenmens deggadaiinn
VR WE have winessid increased nonatural calamiiies speciatly

Hocts e Snnwal and Lok shaiod due inciease in Lohit Rives anal oy
ety s, Jue to whkh we have been waitheesing huge saill erasion
S coes of pravinte and pwetamens ssupeey And one of the main
asen nese Mde and sand erosion were due 1o indienenate unlawfd

un [ river beds hy these slegal stone arushers nwiess

That Sn, as vou can see that alang thie watinnaal lnghway m beTseen

et to choakliam there z2e wawny stone crnshass are inzfalled and mos, of
He are llezal, and thene stoue cmshiess vperaiors exteact sutids and greavels
mostly from the river beds ol the T.oohet v, And rececdy from my R L
zpphicalion fed befare the Jepury comuswoner ullice nzzsal, 1 have catiie
to L $hat cherr i3 23 Nurnbels of ane cruehers unil i the digany, Aluban,
chaakham area, most af these stane crinlivss ownes du nnt passess nny valid
docnments eo min soch stobne cruzhors, He o mentinn here that awong theic
<3 gtone crmishers fow of them possess the eonsenl cemificate Dom Aruuachal
Pradesh state polluton coatral baard, aud forcer Neparaent NOKC, iand also
miring depuriment NOC, hawover die possessing of czly these cerulicate
dees tuIn the enlesid lor operating the sione crvhen,

The Goverment of Aminachal radesh i 2012 [snwed 4 gundelines
“nown his Arunachal Pradesh stone cqusher guide, INES 2012, it which
the mandace roquoremsat has beem Lad down to meialled ard oprmate sione
entihers And somic of 1he nnpeaase tules i toe said gwdelines are, onc
mus possess Noo Objeaion Ceriiicate from Geology and  miming
Departnent,  No obecrion cerabicate from the Concerned DEFQ, Ho
Chiectioa om Cirele Oficer or EAC, Mo Oljecnion Cerdficute Irom the

concerned GH/ASM o the wen, 4 cemnicate trom e concemed



e iiamng at¥iver il AMIMY a6 e dintamer OF s ratie e locatand froan
T propoail e of the stone coabiera el as speatied ae parac 15 of the
dotine, Vicalership copistrntion uncor the Asinachal Pracesh Goods Tz

ot sathier U Lo Gown the suley thal thess stone crishers shoulid be 5 m
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co lrem sullage, and 200 meters Gistanee zom the Hat.onal Highway/

"I.

sote rond, and SU-meter digtinee froen siver/Like/Zsticam, and 1 Km flom
diipe/ hvieo power danes. Supnsuigply it of the slome cruaners operating
dheng e digarts 1o caonkham ssretch have been operaling yoilating many nf
Deze mandited guldelines which clealy mdicaces wna their crahers e
a.]cg,ll.

In past Mary Complaints were mase in Uns connection by feveral

wdivitinaln azd socal activiies hoavever no actor: has besn talen by 1he

corened adoumisiralon o Udss remand which iectly o mdreatly Live

(“(l LR R T

toae mote wrd mare estyphshinent of snch ilegal stone srushers @ ne
vid e

Lliak sien unciecked illegal cendiers 1 the regon 1 not only cuusiog

environmen dumege, bt g also Causing aiz, polhtion, water rollution and

are hazardouas fo headra of poethe

I 1s pestinenn to wention hat ceday whicnever soteeon passes aver e

Lolut River budge, one can witioss™ several mactor, JCB Excivittors,
Jumpers, of Wl cone crushers

owriers, plving over Bie Lohit Rwer aud
suipantly eatracting the aeoernis thrcughou the yee, Moreover, dunug any

L kf-]}\ H you oV P33 ;:mm;i; e high'-‘-'ﬂ)‘ Mrelch of 11-_3-‘"11_
. iJUl'.:.".:{.,]lh‘ Yuu ‘_l"'[: Lt

F* s

wet o ol duet g alr, sumelime (05 cven becnme
Gicult to breath for the f2ople who are tesiding in the sa3d acea

These ilizaal ctone cousiicrs are not 0:1]}' \‘i\UhiJJf, he envizanmaont

postunon waenr poliaion, but 1s also cansing lots of pubke musance in the
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S whiah o ot dopped sy canse s W paldic health b2 1o the

vty of e criphers As s i is vory anpaItant el rhe heceinry

oot legal asntion thould be immmediately then spainst thess ezl crigtes

|I'“‘"l““‘:1 il‘ lh[" ll'l“ll‘_‘:: '-.-'ll ‘t“,o.t .‘.!“t-cd '! 14 ‘“‘l c.r:v,_ ‘:.ncc‘ = 13
numbly toquested] I lore vout and aethiniey to look w0 trat the cnatcr aned
FAKE NECesNay action in this eevant in the mterest of public and envanmer!

sately, farwhich act nf kindnass | shull ever czmne grateful towarcs 7ou
Thansing Yo'
Yaurs (aithlully’

J.uwfi'-l‘aynng
Resident of Temu, Districl = Lohiz, Al
Comract ro - 9012234359, Einailt -
jaliywd3te panglopmagl S,
kaclosed: « Tist 0f Hame of stnae ceusher unie of Naszsi Dislact
Copv (0] -

L Divitwonal Forest Qfficer Nomsay, Distier- Nivmsaz,  Arunachal
Prade=sh, for Jand sfermualion am) neosysuy acdon.

Artseant wuneral Jevelopwenr otficer toazosss, Ligtnci- Warmsas,
Arurachal Pradesd for kind inforinating aud Gocessary acuon
Suncantendent of Tax and Uxcise, Namsai, Distuc-  Nansdi,
Avppschal Pridesh, for Lnd information wed reeessary acoD.

= Hone@ble M= of knveontnent and Tores, Govermnenr of
Argpachal Prondecs, timagzar, i aformaton and necessiry acmon.
Chicr conservistor of Forest, Terxu, Districe Lotut, Arunacha! Pradesn
[o: i=nad infonnatien ied n=cessary wWmon.

0 Prinesple Chist Conseovalor of Farest, Department of Epvitonmcnt

and Forest, Govonment of Arunachal Pradesh, Tlanagar, kind
“‘ff_}l)llﬁnt_ﬂ\ J.l.ld BACCINIY B.Cl'-ltjﬂ

&t
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Sub:

‘“Tmﬁ%m;fb | By

The Deputy Commissioner Namsai, District Namsai, Arunachal Pradesh.
Date: 4/11/2024

To,

Prayer to take action against the establishment and operation of illegal

stone crusher along the Digaru Chongkham highway.

Sir,
In reference to the above-cited subject, I am writing to bring your kind
attention to a matter of great concern regarding the illegal stone crushers

operating along the Digaru Chongkham highway under the Namsai district.

Sir, we are very much aware that at present the entire world is striving hard to
reduce the impact of global warming and degradation of our environment, and we
are also very much aware that how human greed for natural resources and over-
exploitation of such natural resources is fueling global warming and environment

degradation.

That Sir, it is a matter of pride and honor for us that Arunachal Pradesh is
one of the world’s top ecological hotspots having a vast range of flora and fauna,
with ecosystem diversity that covers the easternmost part of the country, and has
been known as one of the biodiversity hotspots of the world. Within the last
several decades, many ecologists have warned that 25% of total life forms could

become extinct during the next twenty or thirty years.

However, human activities like the fragmentation of natural habitats,
deforestation, jhum cultivation, timber felling, hunting, soil erosion, illegal
mining, over-fishing and encroachment problems and urbanization and other

human illegal activities.
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That Sir, as we can see our states small districts like Lohit and Namsai are not
spared by the wrath of global warming and environment degradation. Tn recent days
we have witnessed increase in natural calamities especially {loods in Namsai and
T.ohit district due increase in Lohit River and its tributary rivers, due to which we
have been witnessing huge soil erosion damaging crores of private and government
property. And one ol the main rcasons these floods and soil crosion were due to

indiscriminate unlawful extraction from river beds by these illegal stone crushers.

That Sir, as you can sce that along the national highway in-between Digaru to
Chongkham there are many stone crushers are installed and most of them are illegal,
and these stone crushers operate extract sands and gravels mostly from the river
beds of the Lohit river. And recently trom my RTI application before the Deputy
Commissioner’s oflice Namsai, 1 have come to learn that there are 23 numbers of
stone crushers in and around the Digaru, Alubari, Chongkham area, most of these
stone crushers™ owners are vet to submit valid documents to run such stone crushers.
Be it mentioned here that among these 23 stone crushers few ol them possess the
consent certificate from Arunachal Pradesh state pollution control board, and torest
department NOC, and also mining department NOC, however the possessing of only

these certificates does fultill the criteria for operating the stone crushers.

The Government of Arunachal Pradesh in 2012 issued a guidelines known as
Arunachal Pradesh Stone Crusher Guidelines, NES 2012, in which the mandaic
requircment has been laid down to install and operate stone crushers. And some of the
imperative rules in the said guidelines are, onc must posscss No Objection Certificate
rom Geology and Mining Department, No Objection Certilicate from the Concerned
DFO, No Objection from Circle Officer or EAC, No Objection Certificate from the

concerned GB/ASM of the arca, a certificate from the concerned
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administrative officer and AMIDO as to distance of sensitive locations from the
proposed site of the stone crushers unit as specified in para-15 of the guideline,
Dealership registration undcer the Arunachal Pradesh Goods Tax Act, Further it laid
down the rules that these stone crushers should be 1 km distance from village, and
200 meters distance from the National Highway/state road, and 500-metcr distance
from river/lake/stream, and 1 km from Bridge/hydro power dams. Surprisingly all of
the stone crushers operating along the Digaru to Chongkham stretch have been
operating violating many of these mandated guidelines which clearly indicates that

their crushers are illegal,

In past, many complaints were made in this connection by several individuals
and social activists; however, no action has been taken by the concerned
administration in this regard which directly or indircctly has encouraged more and

more establishment of such illcgal stone crushers in the said area.

That such unchecked illegal crushers in the region is not only causing
environment damage, but is also causing air pollution, water pollution and are

hazardous to health of public,

It is pertinent to mention that today whenever someone passes over the [ohit
River bridge, one can witness several tractors, JCB excavators, dumpers, of this stone
crushers owners, plying over the Lohit River and rampantly extracting the minerals
throughout the year. Morcover, during any sunny days if vou ever pass through the
highway stretch of Digaru Chongkham, you will witness lots of dust in air, sometime

it’s even become difficult (o breath for the people who are residing in the said area.

Thesc illegal stone crushers are not only causing the environment pollution, water

pollution, but is also causing lots of public nuisance in the



region which if not stopped may cause risk to public health living in the vicinity of
these crushers. As such it is very mmportant that the necessary action legal action
should be immediately taken against these illegal crusher Therefore, in the premises
of above stated facts and circumstance, it is humbly requested before your kind
authority to look into the matter and take necessary action in this regard in the
interest of public and environment safety, for which act of kindness 1 shall ever
remain grateful towards you.

Thanking You

Yours faithfully

Jaliya Tayang
Resident of Tezu, District — Lohit, A.P
Contact no.: 9612233459

Email: jalivaR3tayeng@gmail.com
Enclosed: List of Name of stone crusher unit of Namsai District

Copy to:

I. Divisional Forest Officer Namsai, District — Namsai, Arunachal

Pradesh, for kind information and necessary action.

Assistant minera! development officer Namsai, District — Namsai,

Arunachal Pradesh tor kind information and necessary action.

Superintendent of Tax and Excise, Namsai District — Namsai,

Arunachal Pradesh, for kind information and necessary action.

4. Honourable Minister of Environment and Forest Government of
Arunachal Pradesh, Itanagar, for kind information and necessary
action.

5. Chiet Conservator of Forest, Tezu Division, District — Lohit,
Arunachal Pradesh for kind information and necessary action.

6. Principal Chief Conservator of Forest, Department of
Environment and Forest, Government of Arunachal Pradesh,
[tanagar, kind information and necessary action.

£

1l



GOVERN
OFFICE OF THE

No. NMS/GM/RTI/2024-25/ Dated Namsai, the 6" Nov'2024.

ORDER

Whereas, it has heen come to the potice of undersipned that the Stone Crusher unit installpd

along the national highway m between Chonwkham - Digaru arg not meet up the minimum distance

criteria as per Arunachal Pradesh Stone Crusher Guidelines-2012

And whereas it is to inform All the stone crusher owner/ operator of Namsal District that time and
again complaint has been lodge by various organization/ Union and RTi activities regarding non
comphance of Arunachal Pradesh Stone Crusher Guidelines-2012 under Rules 6, 6.1 & 6.2, like,

1 Class A and above town and cities limit 3 km
2. Qther Towns 2 km
3 Village/ human habitation 1 km
4, Wildhfe sanctuary/ Reserve Forest 5km
5 Sensitive areas such as education institution/ 1km

Gowvt. office/Market/Hospital/Religious place/

Tourist spots.

River/ Lake/ Stream 5 km
7. Bridges/ Hydro Power/ Water Supply 1 km

Therefore, all concern stone crusher unit installed along Chowkham-Digaru National Highway are
nereby directed to comply above mention minimum distance criteria with immediate effect and shify at
suitabie place within &(six) month with effect from the issue this order to avoid further complicacy.

Sd/-
(C.R. KHAMPA)
Deputy Commissioner

Namsal District

:‘em? No. NMS/GM/RTI/2024-25/ /76D~ !(:"OLI Dated Namisai, the 6™ Nov'2024
opy to:- 02

1. PAto Deputy Commissioner, Namsai District forDCs kind information please.
2. Allthe concern Stone Crusher proprietor for necessary action.
. Mr. Jaliya Tayang RT1 actives for information.

4. Office copy, Q
N T
-5 %T’LL/\
(L. MATCHA) AnB@otogd & M
For Depu[w&oh@:g’fade 3t
(A.F)

Namsai Dist hams*'



PRADESH
OFFICE OF TH EPI.L IONER:: NAMSAI

NS /GM/RTI/2024-25/ Dated Namsai, the 77 Nov'2024.
No. NAIS/GM/RTI/2034-25

ORDER

Whereas, it has been come to the notice of undersigned that all the Stone Crusher unit of

Namsai District are not complying the Arunachal Pradesh Stone Crusher Guidelines-2012 and Pollution

consent guidelines properly

Whereas, time and again complaint has been received from various organization/ union and RTI
sctivities ete. regarding non compliance of Arunachal Pradesh Stone Crusher Guidelines-2012, Terms
and conditions of pollution consent order and rampant extraction of minor minaral from unnotified
quarry area of Lohit river bank.

Whereas, all the Stone Crusher owner/operator are directed 1o strictly comply all the laid down
norms as given in Arunachal Pradesh Stone Crusher Guidelines-2012 especially under Rules 6(1) (2.)

Whereas, unit shall strictly comply all the laid down pollution control measure given in pollution
consent order ssued from Arunachal Pradesh State pollution Control Board.

And whereas, any type of extraction of minor minerals from unnotified quarry s totally Banned with
immediate effect if any person is found extracting or transporting minor minerals shall be punish under
section 7701 to 9) as per Arunachal Pradesh Minor Minerals Concession Rules-2020

Therefore all the stone crusher unit of Namsai district are hereby directed to comply above mention
gucelines effectively with immediate effect, failing which stone crusher unit should be closed down on
spotinspection within 15(fifteen) days from the issue of this order,

Sd/-
(C.R. KHAMPA)
Deputy Commissioner

Namsai District

Memo No. NMS/GM/RTI/2024-25/ | 900 — ' Dated Namsai, the 7™ Nov'2024.
Copy t0:-

L. PAto Deputy Commissioner, Namsai District for DCs kind information please.
2. Allthe concern Stone Crushers proprietor for necessary action,

L3 WM. laliya Tayang RT1 actives for information.
To, QJ ]
M/ (L. MATCHA) AM ¢ & Minine

4. Office copy.
For Deputy CMs Pradasl
Namsai DR Namsa p\ P'i
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IN THE COURT OF THE DISTRICT MAGISTRATE

NAMSAI DISTRICT, NAMSAI :: ARUNACHAL PRADESH

Criminal Misc. Application no. /2024

IN THE MATTER OF:

-

fled o - |F/12[2024 An application under section 152 of the

BNSS, 2023 praying for removal of public
nuisance / pollution caused by the
operation of the stone crushers standing
under the name of the respondents situated
in Namsai District.

-AND-

IN THE MATTER OF:

Breach and violation of the guidelines
mandated under the Arunachal Pradesh
Stone Crusher Guidelines, 2012.

‘D -AND-
J £
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IN THE MATTER OF :

Violation of the law laid down by the
Hon'ble Supreme Court of India in the case
of Tejinder Kumar Jolly and Another -
Versus- The State of Uttarakhand and
Others, 2021 18 SCC 310 wherein, it has
been categorically held that, there can be
no quarrel with the proposition that public
interest would warrant action against

polluting units.
-AND-

IN THE MATTER OF:

Breach and violation of the law relating to

air / environment and water.
-AND-

IN THE MATTER OF:

Shri Jaliya Tayang

S/o.- Shri S. Tayang

A resident of- Tafragam village
P.O./P.S.- Tezu, District- Lohit
Arunachal Pradesh

.......... Petitioner



-Versus-

. M/s. Mangmaw Stone Crusher
Proprietor- Chow Jeyoni Mangmaw
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

. M/s. Lohit Stones

Proprietor- Chow Sumitha Namshum
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh (s>
. M/s. Alubari Stone Crusher (i)

Proprietor- Nang Mikta Namchoom

Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh """

. M/s. Mancheykhun Stone Crusher
Proprietor- Chow Tiyot Mancheykhun
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh
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. M/s. Namdalao Stone Crusher
Proprietor- Nang Chemika Namchoom
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh Mec  jpratd

. M/s. Sutasana Industry

Proprietor- Chow Sutasana Mein
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
Districf— Namsai, Arunachal Pradesh e e
. M/s. S.M. Enterprise

Proprietor- Chow Sunima Mein

Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh X

. M/s. A.K. Stone Crusher

Proprietor- Chow Aditya Mein
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

M/s. Namchoom Stone Aggregate



10.

11.

12.

13.

Page |8

Proprietor- Chow Upseng Namchoom
Located at- Alubari
P.O.- Alubari, P.S.- Chongkham

[ =

i i i \ o
District- Namsai, Arunachal Pradesh =~ azen+

corasd Ot~

M/s. Jantiya Enterprise

Proprietor- Nang Sulampha Moungkham
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh

M/s. Ongmew Stone Crusher
Proprietor- Chow Mithina Namchoom
Located at- Gunanagar

P.0./P.S.- Chongkham

District- Namsai, Arunachal Pradesh

M/s. Chowkham Enterprise
Proprietor- Chow Keli Moungkham
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

M/s. Arunachala Shiva
Proprietor- Nang Tem Namchoom
Located at- Alubari

,.,uf‘,_éf



14.

15.

16.

17.

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

M/s. Khangkio Stone Crusher
Proprietor- Chow Ketong Khangkio
Located at- Tissue village
P.0./P.S.- Chongkham

District- Namsai, Arunachal Pradesh

M/s. T.T.C. Infra India
Proprietor- Chow Morani Namchoom
Located at- Alubari

pn s prrorsd i 6

P.O.- Alubari, P.S.- Chongkham pder prrvviss MOE

District- Namsai, Arunachal Pradesh

M/s. Alubari Stone Crusher (ii)
Proprietor- Chow Tsen Tsing Mein
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

M/s. Shagun Stone Crusher
Proprietor- Nang Rupa Namchoom
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

Nee v bl
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M/s. C.P. Crusher

Proprietor- Nang Tem Namchoom
Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh

5‘.115;_;.‘-“.@(
M/s. Monfra Stone Crusher
Proprietor- Teykham Namchoom
Located at- Alubari
P.O.- Alubari, P.S.- Chongkham -
NOC 1

District- Namsai, Arunachal Pradesh

M/s. Kherem Stone Crusher
Proprietor- Nang Sunanta Namchoom
Located at- Kherem

P.O.- Medu, P.S.- Chongkham
District- Namsai, Arunachal Pradesh

Nf\' £ JM.L(‘.-"—A

M/s. T.M. Enterprise

Proprietor- Chow Tichand Mein

Located at- Alubari

P.O.- Alubari, P.S.- Chongkham

District- Namsai, Arunachal Pradesh Mot

............. Respondents
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OST RESPECTFULLY SHEWETH:

1.

That, the petitioner is a citizen of India permanently
residing at the above mentioned address. And he is entitled
to all the rights and privileges available to him under the
Constitution of India and the laws framed thereunder.

That although, the petitioner is a permanent resident
of Tafragam village under Tezu Division of Lohit District,
however, he use to frequently visit Namsai for his personal
as well as official works. During his journey from Tezu
towards Namsai and while his return journey from Namsai to
Tezu, the petitioner has to suffer the air / noise pollution and
the nuisance being created by the stone crushers of the
respondents. The functioning and operation of the said stone
crushers had seriously affected the human lives as well as the
lives of other creatures including aquatic lives of the mighty
Lohit river. This wrongful act on the part of the respondents
had seriously affected and harmed the environment which
had led to ecological imbalance causing serious threat to the
human lives amongst others. Hence, this petition before this
Authority.

That, the government of Arunachal Pradesh had issued

an exhaustive guideline in the year 2012 for the purpose of
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installation and operation of a stone crusher in the state of
Arunachal Pradesh which stands in the name and style of
Arunachal Pradesh Stone Crusher Guidelines, 2012
(hereinafter referred to as the 2012 Guidelines). As per the
said 2012 Guidelines, it is mandatory to comply with several
terms and conditions for the purpose of operating a stone
crusher which stands in tune with the safety and health of
the public.

That, the Assistant Mineral Development Officer
(AMDOQ), Namsai had furnished the list of the stone crushers
operating / functional in Namsai District in certified form to
the petitioner in the last week of November. As such, the
present petition is being filed against the said stone crushing
plants which are absolutely liable for causing nuisance and
injury to the health and physical comfort of the community
and the petitioner.

The copy of the list of the stone crushers
operating / functional in Namsai District is
annexed herewith as ANNEXURE-1.

That although, a person intending to operate a stone
crusher is required to obtain the Consent Order from the
State Pollution Control Boardin terms of paragraph no. 2.5,
however, several other conditions are more important to be

complied with keeping in view the safety of the public and
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installation and operation of a stone crusher in the state of
Arunachal Pradesh which stands in the name and style of
Arunachal Pradesh Stone Crusher Guidelines, 2012
( hereinafter referred to as the 2012 Guidelines). As per the
said 2012 Guidelines, it is mandatory to comply with several
terms and conditions for the purpose of operating a stone
crusher which stands in tune with the safety and health of
the public.

That, the Assistant Mineral Development Officer
(AMDO), Namsai had furnished the list of the stone crushers
operating / functional in Namsai District in certified form to
the petitioner in the last week of November. As such, the
present petition is being filed against the said stone crushing
plants which are absolutely liable for causing nuisance and
injury to the health and physical comfort of the community
and the petitioner.

The copy of the list of the stone crushers
operating / functional in Namsai District is
annexed herewith as ANNEXURE-I.

That although, a person intending to operate a stone
crusher is required to obtain the Consent Order from the
State Pollution Control Boardin terms of paragraph no. 2.5,
however, several other conditions are more important to be

complied with keeping in view the safety of the public and



pollution free environment. In this regard, the relevant

extracts of the terms and conditions of the 2012 Guidelines

are reproduced hereunder:

"4.2 Minor minerals shall be removed/extracted in

4.3

4.5

accordance with the Mining permit granted from
time to time by the competent authorily from
the notified quarry only. Extraction and removal
of minor minerals from other than notified
guarry shall not only entail cancellation of the No
Objection Certificate but also prosecution under
section — 21 of the Mines and Minerals
(Development and Regulation) Act- 1957 read
with rule 45 of the Arunachal Pradesh Minor
Mineral Concession Rules- 2002,

Quary activities like collection of boulder,
gravels, sand etc shall not be carried out within
1 Km both upstream and downstream of any
diversion structure across the river, stream,
nallah for drinking water supply scheme, dams,
bridges eftc.

Operation for mining/quarrying as well as
operation of the crusher machine shall be
between 6 AM to 6 PM.

4.10 The proprietor/owner of the stone crusher unit

shall maintain proper account of daily use of

minor minerals, their disposal in details and
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amount of goods tax paid thereon, which shall
be compiled at the end of the month and
submitted in the CU Form-D to Directorate of
Geology and Mining and the Deputy
Commissioner of the District before every 10
day of the month.

4.11 During transportation of crushed stones from

53

5.4

the Stone Crusher Unit to other places, pacca
challan with machine numbering shall be issued
by the Manager / agent of the proprietor which
shall have to be counter signed by the concerned
AMDO; in default trucks/carriers of finished
product of crusher units shall not be allowed to
cross mineral check gates.

Every stone crusher owner shall ensure that the
emission standards as per the statute and as
notifred by the State Environment and Forest
Department are adhered to.

Every stone crusher owner shall adopt pollution
control measures as noltified by the State
Environment and Forest Department or as

amended from time to time.”

The copy of the 2012 Guidelines along with the
true typed copy is enclosed herewith as
ANNEXURE-II.
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That however, the aforesaid stone crushers are being
operated in absolute beach and violation to the 2012
Guidelines which are mandatory in nature. This act and
omission on part of the respondents had caused immense

harm to the public safety by causing air / noise pollution.

It is understood and needless to say that, a citizen of
the country enjoys the Fundamental Right of freedom of
trade or business or profession or to carry on any
occupation as guaranteed under Article 19 (1) (g) of
the Constitution of India. On the other hand, it is yet more
important to note that, no person’s right to life and liberty
can be deprived by any person or the state except according
to procedure established by law as guaranteed under Article
21 of the Constitution of India. Be it mentioned that, every
person including animals are entitled to live peacefully in a
poliution free environment. Right to breathe fresh air /
oxygen is the integral part of Article 21 of the
Constitution of India. However, this right of the public is
being seriously violated and harmed by the air / noise
pollution being regularly created by the stone crushers
(respondents) for their personal gain and interest. That, the
aforesaid stone crushers are being operated in absolute
breach and violation to the 2012 Guidelines and other laws
relating to the safety of the environment.



8.

That, inasmuch as, the trade and business being
enjoyed by the respondents is in utter disregard and in
violation to the law laid down by the Hon’ble Apex Court of
the country and the directions of the National Green Tribunal.
It is relevant referring to the ratio laid down by the Hon'ble
Apex Court of India relating to operation of the stone crushers
causing environmental pollution in the case of Tejinder
Kumar Jolly and Another -Versus- The State of
Uttarakhand and Others, 2021 18 SCC 310, decided
on 18/11/2021, the relevant extracts of which are
reproduced hereunder.

¥20. There can be no quarrel with the proposition
that public interest would warrant action against
polluting units. This is equally applicable to those
industrial units which have been functioning since
fong. Adherence to the environmental and
pollution norms cannot be compromised for
factual misunderstandings or due to cryptic
determination. Orders which bhave direct
repercussions on the right to clean environment
must surely be the outcome of careful scrutiny
and substantive deliberation, as per the
applicable facts. The NGT was required to address
the grievance on the adverse health impacts on
local populace by the stone crushers. The Tribunal
itself had recognized that orders were necessary
to resolve the issue.” (Para 20)

It is yet relevant to state that, the said respondents
have been extracting / collecting boulders, gravels, sands etc.
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from the basin of the Lohit river in utter disregard to the
Mines and Minerals (Development and Regulation) Act, 1957
read with Rule 45 of the Arunachal Pradesh Minor Mineral
Concession Rules, 2002. Besides, the said removal and
extraction of the boulders, gravels, sands etc. are being done
beyond the notified quarries which is also a major factor
leading to the cause of public nuisance and danger to the
human and aquatic lives which thus, warrants an urgent
proceedings under section 152 of the BNSS, 2023 which falls
under Chapter XI under the heading Maintenance of
Public Order and Tranquillity (B). 1t is to be mentioned
that, the AMDO, Namsai had failed to carry on his
responsibilities as a public servant who is absolutely
responsible for the proper use and regulation of the Mines
and Minerals under the relevant law. His wrongful omission
in this regard had facilitated the respondents to enjoy the
trade of operating the stone crushers at the whims and
fancies while putting at risk the lives of the community at
large. However, the petitioner reserves his right to initiate
appropriate proceedings under law against the concerned
AMDO as per the provisions of law.

10. Thus, the further public nuisance and inconvenience
being caused by the operation of the aforesaid stone crushers

without resorting to the safety of the environment cannot be

20%
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over sighted and ignored which had put at risk to the human
lives including the petitioner and other living creatures.

As such, your Authority is hereby requested to interfere
in the matter and maintain and ensure public safety without
any further delay in exercise of the power conferred upon this
Authority under the provision of section 152 of the BNSS,
2023 (erstwhile section 133 Cr.P.C. ).

11. That, under the aforesaid facts and circumstances of
the case, non-interference of this esteemed Authority in the
matter would amount to permitting the said stone crushers
to operate in utter disregard to the 2012 Guidelines and other
laws concerning the public health, safety at the risk of the

safety of the human and other lives.

12. That, this petition is made bonafide in the interest of
justice.

PRAYER:
Therefore, it is most respectfully prayed that:

1. A proceeding under section 152 of the
BNSS, 2023 be initiated against the
aforesaid stone crushers / owners and
thereby, issue notice to them requiring

them to show cause as to why an absolute

204
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order should not be passed to the effect
that, their stone crushing plants should not
be removed / shut down for causing public
nuisance / air and noise pollution as a
consequence of which, the health of the
public / petitioner is being seriously injured
/ harmed.

2. Any other appropriate Order/s may also be

passed in the facts and circumstances of

the case.

INTERIM PRAYER:

In the interim, till disposal of the case, it is prayed
that:

A Conditional Order be passed requiring the
respondents to desist and stop from operating
their stone crushers keeping in view and taking
into account of the safety of the human lives.

AND FOR THIS ACT OF KINDNESS, THE PETITIONER AS IN DUTY
BOUND SHALL EVER PRAY.

204
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VERIFICATON:

Verified this & day of December 2024 at Namsai that, the
contents of the above application are true and correct and nothing

material has been concealed therefrom.

Petitioner



AFFIDAVIT

I Shri Jaliya Tayang, aged about- 41 years, S/0.- Shri S. Tayang,
R/o.- Tafragam village, P.O./P.S.- Tezu, District- Lohit, Arunachal

Pradesh do hereby solemnly affirm and declare on oath as follows:

1. That, I am the petitioner of the accompanying application and
being well conversant with the facts and circumstances of the

case, I am competent to swear this affidavit.

2. That, the statements made in paragraphs

are true to my knowledge and 1

believe them to be true and correct and the contents made

in paragraphs are matters of record and I

believe them to be true and rest of the paragraphs are my

humble submissions before this Hon'ble Court.



202

Page |28

\\oathﬂ"
“I swear that this my declaration is true, that it conceals
nothing, and no part of it is false, so help me God.”

And T sign this affidavit this 1 day of December 2024

at Namsai.

Identified by:

Deponent
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GUIDELINES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY AND
MINING DEPARTMENT FOR ESTABLISHMENT OF STONE CRUSHER UNIT

IN THE STATE OF ARUNACHAL PRADESH
ARUNACHAL PRADESH STONE CRUSHER GUIDELINES, 2012

The 3rd January 2013

No DGM/NOC/C-UNIT/1016/2007/7319-21 -- Stone Crushing Industry is
an important industrial sector in the State engaged in producing crushed
stone which Is raw material for various construction activities like construction
of Roads, Bridges Highways, Buildings, Canals, etc. It has been observed in
recent days that in view of increased demand of crushed stones for various
development projects, a number of stone crusher units have come up
haphazardly in almost all the districts and as a result of it, indiscriminate
unlawful extraction of minor minerals are being going on

These stone crusher industries though socio-economically an important
sector, it Is impérative that the establishment of crusher industries and their
operations should be regulated immediately to prevent indiscriminate unlawful

mining of minor minerals as well as to plug the pilferage of revenue on minor
minerals.

And having regards to the above, the Department of Geology and
Mining has decided to come up with the guidelines in consonance with the
Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered

while issuing No Objection Certificate of the department for setting up of
stone crushing plant in the State.

- {
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|\ Suidelines, 2012 and shall be effective from the date of its publication In the
)y official gazette.

1. No Objection Certificate of Geology and Mining Department for
establishment of stone crusher.

1.1 No person shall install or run any stone crusher in any area within the
State of Arunachal Pradesh without prior No Objection Certificate from the
Department of Geology and Mining Intended persons/firms/companies shall
apply for No Objection Certificate in CU Form - A to the Secretary (Geology &
Mining). Such applications shall be submitted through the Deputy
Commissioner of the district along with the following documents.

1.1.1. Detail Project Report of the proposed stone crusher unit duly prepared
by the competent person and verified by the concerned Assistant Mineral
Development Officer and Deputy Director of Industries department of the
concerned district.

1.1.2 The proprietor of the unit shall submit the Working Plan-cum-
Environment Management plan duly approved by the Forest Department
along with the application form for No Objection Certificate,

1.1.3 Geo Appraisal Report submitted by the Geo Appraisal Committee to the
Deputy Commissioner of the district.

1.1.4 Bank Draft of Rs 10,000 (Rupees ten Thousand) being fee for NOC in
favour of the Secretary (Geo & Mining) payable at Itanagar or Treasury
challan of the said amount to be paid in the Head of Account “Account-0853
(800) NFMMI”

1.1.5 Land Possession Certificate (LPC) or land allotment order or lease
agreement with land owner and site plan (in scale) of the land on which the
stone crusher is proposed to be installed showing the location of the stone



“crusher with reference to various sitting parameters as specified herein or i
" amended from time to time.

1.1.6 Sketch map with boundary description and coordlna@es of the land
where the crusher unit Is proposed shall aiso be enclosed with the application
form.

1.1.7 No Objection Certificate from the DFO of the area.

1.1.8 No Objection Certificate from the concerned Circle Officer/EAC.
1.1.9 No Objection Certificate from the concerned GB/ASM of the area.

1.1.10 A certificate from the concerned administrative officer and AMDO as to
distance of sensitive locations from the proposed site of the stone crusher unit
as specified in para-15 hereinafter.

1.1.11 Dealership registration under the Arunachal Pradesh Goods Tax 05
from the Tax and Excise Department.

1.2 A stone crushers should have a minimum working area ranging from 2 to
3 acres of land, depending upon the size of the stone crusher for raising

machine/plant and stacking of raw material /finished product. In case of
private land, lease agreement and specific consent in writing of land owner

shall be enciosed together with the application form.

2. Joint inspection of the proposed location of Crusher Unit by the Geo-
Appraisal Committee.
2.1 Before issuing No Objection Certificate from the Geology and Mining

Department, there shall be a joint inspection of the proposed areas applied for
setting up of stone crusher unit by the Geo Appraisal



; Committee consisting with the following members. The Deputy Commissioner
7 of the district shall issue necessary orders for joint Inspection of the proposed

location upon requisitions from the Geology and Mining Department.

(a) ADC/SDO of the Sub-Division - Chairperson

(b) Divisional Forest Officer - Member
(c) Executive Engineer, PWD --  Member
(d) Executive Engineer, WRD - Member
(e) Executive Engineer, PHED -~ Member

(f) Assistant Mineral Devevelopment Officer - Member Secretary
NB:

(i) At least four members shall have to visit the proposed site during the Joint
Inspection.

(ii) The applicant shall have to arrange transportation of the members for the
visit to the proposed location

2.2 After joint inspection, the Geo Appraisal Committee will submit its report
in the CU Form-B with recommendations for issuing NOC, if it finds the
proposal feasible to the Deputy Commissioner of the district who may, if
satisfied with the report of Geo Appraisal Committee forward the report to the

Secretary (Geology & Mining) for consideration along with the appiication
form.

2.3 Based on the report of Geo Appraisal Committee forwarded by the
concerned Deputy Commissioner, the Geology and Mining Department may

Q2



1 f approved by the Government, be issued in the CU Form-C which shall be

; f the basis to obtaining pre-production clearance from other Government

departments,

2.4 The No Objection Certificate shall be valid for one year from the date of
issuance of the certificate and may be considered for renewal subject to
satisfactory performance and observance of all the terms and conditions
stipulated in the No Objection Certificate.

2.5 After the No Objection Certificate of Geology and Mining Department, the
. consent order from The Arunachal Pradesh State Pollution Control Board
(APSPCB) and registration with the Industries Department shall be obtained.
The production operation of the Crusher Unit shall commence only after the
“consent Order of State Pollution Control Board and reglstranon wuth the
mdustnes department

2.6 In case of Government run crusher units like BRTF, PWD RWD etc. or
crusher units of public sector undertakings meant for development projects
within the state namely NHPC, NEEPCO, Railway etc the registration with

industries department shall not be required. o

2.7 The Department of Powers shall give electric connection to the crusher
unit only after obtaining No Objection Certificate from the Geology & Mining
Department.

2.8 Already established store crusher units shall also have to apply for
obtaining No Objection Certificate of Geology and Mining Department in n the
CuU Form within a period of 4 (four) month from the date of publication of
“these Guidelines and they have to produce valid consent order issued by
Arunachal Pradesh State Pollution Control Board (APSPCB), if already obtained
from the State Pollution Control Board. The detail revenue payment made so

sider the application for No Objection Certificate and such certificate shall 243"



. far since inception of the unit and clearance of Tax payment shall also be Uy

¢ Jbmitted along with the application form.

k— -
2.9 In case the Geology and Mining Departments is of the opinion that is not

expedient to issue No Objection Certificate or renew Iit, taking into
consideration the various factors as per the recommendations of the Geo
Appraisal Committee, the Secretary (Geology and Mining) may after giving
opportunity of being heard and for reasons to be recorded in writing and
communicated to the applicant refuse to grant or renew the No Objection
Certificate or may cancel the No Objection Certificate issued earlier which will
result immediate closure of the stone crusher unit.

3. Renewal of No Objection Certificate of Crusher Units.

3.1 In case of the renewal of the No Objection Certificate, the
owner/proprietor of the stone crusher shall apply together with all the
documents related to payment of royalty and tax for the renewal at least two

g ——— e . e e

months before fore the ¢ exp:ry of the No Objection in CU-Form "A" m the ofﬁce of

the Deputy Commissioner.

3.2 If the Deputy Commissioner is satisfied with the performance of the
crusher unit and compliance with the terms and conditions stipulated in the
No Objection Certificate he will order for joint inspection of the Crusher
planter / the Geo-Appraisal committee.

3.3 The application in CU FORM-After renewal of the No Objection Certificate
along with Geo-Appraisal Report, documents related to payment of royalty on
minor minerals used by the crusher Units, detalls of their disposal and Tax
Clearance Certificate shall be forwarded to the Secretary (Geology and
Mining) by the Deputy Commissioner for consideration.

_-3.4 1f the application for renewal of No Objection Certificate submitted is not
dasposed of before the expiry of the period of validity of No Objection

Certificate, it shall be deemed have been extended by a further period till the
Geology and Mining Department passes any order thereon. |
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4. Terms and Conditions of No Objection Certificate.

_41 The No Objection Certificate issued by the Geology and Mining Department

“will only enable the owner/proprietor of crusher unit for applying Consent Order
from the State Pollution Control Board and it does not confer the
proprietor/owner of the stone crusher any right to extract/remove minor
mmera's from any area without valid mining permit. For removal/extraction of
minor minerals mining permit has to be obtained from the competent authority
{i.e. The Secretary (G & M) FOR EXPORT TO OUTSIDE THE DISTRICT AND THE
Deputy Commissioner of the district while for domestic use.]

4.2 Minor minerals shall be removed/extracted in accordance with the Mining
permit granted from time to time by the competent authority from the notified
quarry only. Extraction and removal of minor minerals from other than notified
quarry shall not only entail cancellation of the No Objection Certificate but also
prosecution under section — 21 of the Mines and Minerals (Development anc
Hegulation) Act- 1957 read with rule-45 of the Arunachal Pradesh Minor Minera!
Concession Rules-2002

4.3 Quarry activities like collection of bou cer, gravels, sands etc shall not be

" carried out within 1 Km both upstream and downstream of any diversion

structure across the river, stream, nallah for drinking water supply scheme, dams,
bridges etc.

4.4 Extraction/quarrying of minor minerals shall not beyond 3 meter depth o
the surface.

,-45 Operation for mining/quarrying as well as operation of the crusher
machine shall be between GAM TO 6 PM

46 The proprietor/owner of crusher until shall indemnify to the Government
against any claim of third parties. Neither the Geology and Mining Department
nor the State Government will be responsible for such third party claims.
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4.7 The minerals left after cancellation of the No Objection Certificate or the
mining permits shall be forfeited and such minerals shall be deemed to be the

Government Property and the Geo and Mining Department may dispose of such
property as per law.

4.8  Felling of trees in and around the notifled quaries during removal of minor
minerals and at the time of establishment of stone crusher unit shall not be
allowed without prior permission of competent authority.

4.9 Every types of accident during the operation of stone crusher machine and
during removal/extraction of minor minerals shall be reported to the nearest
police station and the Directorate of Geology and Mining.

4.10 The proprietor/owner of the stone crusher unit shall maintain proper
account of daily use of minor minerals, their disposal in details and amount of
goods tax paid thereon, which shall be compiled at the end of the month and
submitted in the CU Form-D to Directorate of Geology and Mining and the Deputy
Commissioner of the District before 10" day of the month.

4.11 During transportation of crushed stones from the Stone Crusher Unit 1o
other places, pacca challan with machine numbering shall be issued by the
Manager / agent of the proprietor which shall have to be counter signed by the
concerned AMDO; in default trucks/carriers of finished product of crusher units
shall not be éligx};ed to cross mineral check gates,

5 Other terms and conditions for running of crushers industries.

5.1 The owner/proprietor of the crusher units shall ensure that all the statutor

provisions of the following acts and ruies are complied with during operation of
crusher units :

5.1.1. The Mines and Minerals (Development & Regulation) Act1957.
5.1.2. The Arunachal Pradesh Minor Mineral Concession Rules, 2002.
5.1.3. The Air (Prevention and Control of Pollution) Act, 1981 and rules

framed thereunder.



5.14. The Water (Prevention and Control of Poliution) Act, 1981 and rules 2’”
framed thereunder.

515 The Environment (Protection) 1926 and Rules framed thereunder.
5.1.6. The Noise Pollution {Regulation and Control) rules 2000.

5.2. No consent for expansion to any crusher unit shall be given by State
Pollution Control Board or electric connection provided by the Department of
Power, without prior No Objection Certificate Issued to that effect from the
Geology and Mining Department,

5.3. Every stone crusher owner shall ensure that the emission standards as per
the statute and as notified by the State Environment and Forest Department are
adhered to.

54. Every stone crusher owner shall adopt pollution control measures as

notified by the State Environment and Forest Department or as amended from
time to time.

3.5. The Geology and Mining Department may impose any such further

conditions as it may deem fit for the conservation and sustainable use of minor
minerals.
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5.6 The owner/proprietor of crusher unit shall allow the inspecting staff, access to
the crusher and make available all records relating to operation of the crusher and
verification of source of legal supply of minor minerals and stocks.

6. Minimum distance criteria for the stone crushing plant from sensitive and

vuinerable places shall be as under ;
6.1 The Geo Appraisal Committee shall, while recommending any proposal for No

Objection Certificate for establishment of crusher unit, take account of the following
location criteria and specify the same with reference to the following ;

Si. No. Distance from Distance
6.1 (a) Class A and above town and cities limit 3 Km
6.1 (b) Other Towns 2 Km
6.1 (c) Village/human habitation 1 Km
6.1 (d) Wildlife Sanctuary/reserve forest 5 Km or buffer zone
declared for the same
by the State Government.
6.1 (e) National Highway/State Road(From central Line) 200 meters
6.1 (f) Sensitive areas such as Educational institute/ 1 Km
Government/Offices/market/hospital/relegoius
Places/tourist spots. '
6.1 (g) River/lake/stream 500 mtr
6.1 (h) Bridges/Hydro Power dams/Water supply 1 Km
diversion stracture etc.

6.2 In case of existing stone Crushing piant aiready located at a distance less than
200 meter from highways/state road, the unit shall provide minimum 6 meter high’
compound wall or barrier og GI sheets along their plot periphery towards

highway/road side and also plant adequate numbers of trees on the boundary o

reduce dust.
K.Kholle. IAS
Secretary (G&M),
Government of Arunachal Pradesh,
Itanagar.
CU-FormA
To
The secretary
Department of Geology and Mining
Government of Arunachal Pradesh
Itanagar.
(Through the Deputy Commissioner, District................ )

Sub : Application for No Objection Certificate to Establish Stone Crusher Unit.
Sir.

Iintend to establish a one (1) Stone Crusher Unit and Therefore, the following
necessary information/documents are submitted hereby for consideration.
1. Name of the applicant/proprietor : .. ... ~
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of Y&\ NO. CKM/JUD-06/2024/

9 % | GOVERNMENT OF ARUNACHAL PRADESH

*\_““*OFFICE OF THE ADDITIONAL DEPUTY COMMISSIONER
o CHONGKHAM CIRCLE :: NAMSAI DISTRICT

2/ Dist Dated Chongkham, the 3rd Feb., 2025

To,

The Deputy Commissioner,

Namsali District,

NAMSAI
Sub: Petition on stone Crusher Unit .-Reg
Ref: No. NmsiJudl-156/2018/8820 Dated Namsai. the 26th Dec., 2024
Sir,

in pursuance to the ahove referred letter, the undersigned had directed the Geo-
Appraisal Committee to submit the factual ground report with regards to compliance of
laid down guidelines in connection to setup and running of stone crusher units as listed
in the petmon Accordingly, the committee has submitted the repart which is attached
nerewith for reference.

The petitioner has prayed to pass a conditional order under section 152 BNSS
for the reasons as cited in his petition, but on perusal of the report submitted by the geo
appraisal committee (enclosed) the stone crusher units are running with vallid licenses
issued by the Department of Geology and Mining , Govt of Arunachal Pradesh alongwith
other required documents ie NOC from forest dept, GST registration and PUC | and no
immediate threat to human life or property is pased in the instant case.

Moreover no comptaints from the ordinary residents of the area where the Stone
Crusher units are installed nor from any Govt departmenis has been received citing
threat to life or Property as a result of the activities connected with stone crusher
operation . However some of the stone crusher units are located /installed without
meainianing pioper distance from the Rivers / Bridges and such case may be
recommended ta the department concerned for review and immediate necessary
action as deem fit

So in light of the above facts , | am not in a position to issue conditional order
under 152 BNSS and rather forward the matter to your kind end for further needful
appropriate action

Therefare, | request the authority to kindly endorse the maiter o the competent
authority for further action against the Stone Crusher Units as per submitted factual
report.

Enclosed:
Factual report
Yours faithfully,

Digitally signed by
[Krm ] APCS,

Addl. D AR ‘
. Chongkham, gt\g sa.g(ﬁ%f
Memo NO. CKM/JUD-06/2024/ 2 FFF— &L

Dated Chongkham, the 3rd Feb., 2025
Copv to:

1. The Chairman, Geo-Appraisal Commitiee, & members, for information.
2. The AMDO, Namsai District, Namsai, for information.
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3._ _The Petitioner, Shri Jaliya Tayang, Vill.- Tafragam, Lohit District, Arunachal Pradesh, for
l'/ information.
4. The Counsel to the Petitioner, Manjushree Gogoi, Advocate, Namsai, for information.
5. Office copy.
esigned
[Kretkam Tikhak] APCS,

Addl. Deputy Commissioner,
Chongkham, Distt.- Namsai (AP)



List of Stane Crusher Unit of Namsal District, Namsai
Name of Crusher Nome of Proprietor tocation SN
M/ Mangmaw thone crusher Chow ieyoni Mangmaw Alubari
2 M/s Lohit Stones Chow Sumitha Namshum do-
3 | M/s Alubar Stone Crusher(i) Nang Mikta Namchcom s
2 M/s Mancheykhun Stone Crusher | Ch. Tivat Mancheykhun do-
5 M/s Namdafao Stone Crusher Nang Chemika Namehoom do
& M/ Sutasana Industry Ch, Sutasana Men de-
7 M/s 5. M Enterprise | Ch. Sunima Mien «io-
5 /s AK Stone Crusher Ch. Aditya Mien -do-
% | M/s Soupha Stone Crusher Ch. Uifs! Namchoam -de Defunct
0. M/s Namchoom Stane Aggregate | Ch. Upseng Namchoom -do-
1t M/s lantiya Enterprise Nang Sulampha dae
: | Moungkham
12 | M/s Ongrnew Stone Crusher Ch, Mithina Namchoom Gunanagar
13. | M/s Chowkham Enterprise Ch. Xell Moungiham Alubar)
M/s Arunachala Shiva Nang tem Namchoom o
15 | M/s Khangkio Stone Crushar Ch. Xotong Khangkio Tissue
16 § M/s TT.CINFRA INDIA Ch Morani Namehoom Alubari
17 M/s Alubari Stene Crusher (11) Chow Tsen Tsing Mein «do-
18| M/s Shagun Stone Crusher Nang Rupa Namchoom -do-
19 | M/s TP Crusher Narg Tem Namchoom -do-
| 20. | M/s Monira Stone Crashar Ch. Teykbam Namchoom oA
2L | M/s Kherem Stone Crusher Nany Sunanta Namchoom Kherem
-EL | M/s TM Entecprise _ Ch, Tichand Mien _ Alubari
25 :«mlm Construction | Chi KhunsengNamchoom | go. | Diunct
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188! ECTIONCERTIFICATE OF GECLOGY

GUIDELINES FOR ISSUING NO OBJECTIONCERTFC FIECLoE
AND MINING DEPARTMENT FOR ESTABLISHMENT OF STONE CRUSAES UNIT

[N THE STATE OF ARUNACHAL PRADESH |

-

t‘-_z

ARUNACHAL PRADESH »1UNE CauliiER ZUINFLINES. 2012
The 3rd January, 2012

T

No DGM/NOC/C-UNIT/1018/2007/7319-21 — Stone Crushing Indusliy IS ar impanant nav§inia: Secic p
the State engagad in producing crushed stone which is raw material for various consiruction activiigs 4

Cutisuuviion of B2ads, Rridnes Highways, Buildings, Canals, etc. It has been aoserved in recent days tnat ir
: 1 Sis, o rumbar nfetnnanrusher units

wiew of increéased demand of crushed stones for various deveiopimer piEais, ST
have come up haphazardly in almost ail the districts and as a result of it, inciscriminate unlawful extrarction of

Munor minerals are oEing going on

These stone crusher industries though socio~-economically an inportant sector, it s imperative that the

estabhshment of crusher industries and their operations should be regulated immsdiately to prevent indiscrim -
55 IS plug tho nilterana of revenue on minor minerals.

nate unlawful mining of minor minerais as weii a3 S 2135

And having regards lo the above, the Depariment of Geology and Mining has decided to come ug with the
guidelines in consonatice with the Arunachal Pradesh Minor Mineral Congession Rules-2002 to be consiaered

while 1ssuing No Objection Certificate of the department for setting up of stone crushing piani In the State
The awdeines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shal!

be effective from the date of its publicauon in e uiiivial yaaclic.
No Objsction Certificate of Geology and Mining Department for establishment of stone crusher.

No person shall install or run any stone crusher in any aréa within the State of Arun_asnal
Pracesh without prior No Objection Certificate from the Department of Geology and Mining
Intanded oersons/firms/companies shall apply for No Objection Certificate in CU Form - A, 1o

L oS Seimitted thmiiah the Dezuty

the SscretanpGeology & Mining). Sucn appiivaiivie 3.6 52
Camnussioner of the distric! along with the following documents ;

Detail Pm}"é%‘r.' Report of the propsed stone crusher unit duly prepared by the compatant
person and verified by the concerned Assisiant Mingral Devalooment Officer and Deputy
Director of Industries department of the concernec district.

The proprietor of tne uni sitaii swbiii (e Warkinrg Plan.eum-Environment
Management pian duly approved by the Forest Denartment along with the
application form for No Objection Certificate.

}*/1/1 3 Geo Appraisal Report submitted by the Geo Appraise! Committes to the Deputy
Commissioner of the district.
= f=s MNP UG Emviirair nF tha

\ +14. Bank Draft of Rs, 10,000/- {(Rupees ten | nousasiu) veiny e ior NoT
Secretary (Geo & Mining) payable at Itanagar or Treasury challan of the said amount o

1
=

A9

C/ B& paid in the Head of Account *Account -0853 (B00) NFMM!”
5 ‘d;&f& Land Possession Certificate (LPC) or land aliotment order or lcase agreement wilh land
PN\O 1: Y owner and site plan (in scale) of the land on which the stone crusher isoroposed o oe

Wisiatieu, aiwwaig WL [osotion of tha etnne rrisher with reference 1o various sitting

PoE . : .
i paramelers as specified herein oramended from time to tire.

M 2\““’2’«*‘5 .
W™ 118 Sketch map with boundary description and coordinates of the land where the crusher

unitis proposed shail 2lso be enclosed with the apolicatior form

+1.1.7  No Objection Certificate from the DFO of the area

b PN mem el DA
Tt AL R — -

(18 NoUDecion Lericat fiui iirs wunvered Sirsle
L1749 NoObjection Certificate from the concsrned GB/ASM of the area
VA0 Acertificate from the concerned administrztive officer ard AMDO s io distance o°
sensitive locations from the proposed site of the stons cusher unit as specified in
. para-15 hereafter. .
w 1. Dealership regisiration uncer the Arunachal Pradesh Goods Tax Act-: 35 from s
Tex and Excise Department.

=1 ﬂ?'.’.’ ‘ A s_lor*!‘e Crusher snould have a minimum working area ranging from 2 tc 3 acres of 12 2, depsheing
-=ci ine Size of the stone crusher for reaising machiner/olan! ard stackiny of raw materialitinisrec

- o U by
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~mmmIta&S PORs AT -; A :,. =z J- gwng membpers -_-:.._E : ':"'*":l" .::_.... 5_:,.,_‘=.1.4'...‘= gishrrrsaa =z
iegessary orgars forjomt inspackon '"“4:- propsed locailon uponTeguisiiion from the Geanlny 5
.

\ - e -
1@y ADC/SDO of the Sub-Division —  Chairperson
ol Mhweinnal Facact Qfass —  Member
(c) Executive Engineer, PWD —  Member
dl Exacutive Engineer WRD = Membes
e) Executive Engineer, PHED —  Member
ifi Assistart Mineral Devevelopment Officer —  Member Sacrelary
(i
LA 1T ’ —
/ ’

| W At least four members shall have to visit the proposed site during the Joint inspection

—_—

|
{ (ii} The 3ppl|cant shall have to arrange transportation of the members for the visit to the
_-ﬁ.____ ___,__.—-—'_'_"'0

— proposE@TOCAtion T .
s st on i M
22 Aforooinbinsiclun, e Geu Appraisal Lommittee wiil submit i1s report in the CU Form-8 we!r

recommendations for issuing NOC If it finds the proposal feasible, to the Depuly Commissiorar 6f ine
district who may, if satizfied with the report of Geo Appraisal Commities forward the report to the Secratary
(Geolocy & Mining) fof consideration along with the application form.

2.3. Based on the report of Geo Appraisal Committee forwarded by the concerned Deputy
Commissioner, the Geciogy and Minina Nenartmant mavzansidasibe 2o nn i o ivo upjection Cerlifcate
and such certificate shall, /f approvea by the Government, be issued in the CU Form-C which “all ba the
basis for oblaining pre-production clearance from other Government departments.

24, Theé No Objection Certificate shali be valid for one year from the date of issuance of the certificate
and may be considered for renewal =ubjecl o szlisfactory perfomance and observance of all the tecms and
conditions stipulated in the No Objection Certificate. ‘

2.5 After the No Objection Cerlificate of Geology and Mining Department, the consent order from
the Arunachal Pradesh State Pallution Control Board (APSPCB) and registration with the Indusires
Department shall be ebtained. The production cperation of thé Crusher Unit shall commence only after the
cansent Order of Siate Pollution Control Board and registration with the industries department

26 Incasecf Governmentrun crusher unils ike C BRTF PWD RWD ate groszmhzar onils of
SUSHE ATLAVE U 't:’ldKiﬁC’S meant tor developmen pro,rerts within the state nameu NHEC ’:EED(‘ 8

Raliway elc the regist raho"l wi th industries deoarlment shall not be requiresd -

T - e ——

27 1 __par“nen' of Power shall glve elaciric connpclof‘n to the crusher unit only afler abtaining No

Ooieczuon Carlificate from the Geaology & Mining Department

-

- v . al - /_
E 2 Already established stone crusher units shall also have tn annlv far ohizingg 1,0 Tlciiun C \ i

N

“:uale U1 GECIOGY ana Mining Department in the CU Form-within a period of 4 {four} monih from the -

ca {e QF publication of these Guidelines and they have to produce valid consent order iss . ed by Arunachal %
=-z-esh State Pollution Control Board (APSPCB).if already ebtainsd from the State Poliution Control 1
:‘- =2 The detail revenue payment made so far since inception of the unit and ciearance of Tax payment 0% .5\1\ ‘“‘:
ra: also ith the applicati P00 Vo
~a a'sc be submitied along wi e application form. \ 2
GRO o
\ 20 9

= n raca tha Canlaaow i
- e b

8 clian LE'.-{ICE:E or renew it, taking into consideration the various factors as per -’.';g@f\‘
ns of the Geo Appraisal Committee, the Secrelary (Geology and Minng) may after

1ol ‘m.:y of being heard and for reasens lo be recorded 1n wriling and comrmmunicated
i 'f—".fse to grant or renew the No Objection Certificate ormay cancel the No Objection

and Mining Seper ot is ul the opinion that it1s not esxoedient Lo sssupg™ 0“(\ ot

sariier which will result immediaie closure of the stone crusher uynil.

=enawsz! of No Obiectlcn Cemflcate of Crusher Units.

————

RS = e %

3 sse of irerenawal of the No Objection Certificale, the ownet/proprieior of the stone grister

snzo 200 taselaET win 8l the documents related to payment of royally and tax for the renevva: at leasi two
2=tas pefzrs the exoiry of ine No Objection in CU-Form A" in the office of the Deputy Co-'m* issianer

X2 sm= Den oty Commissionaris saticfer with the narfasmanan ofioe O she Ul e ) Lumpiance

i lale] r\f

s congib:ors stiputalied in the No Omeclion Certificate he will order for joint \nspectic
r1 oy "2 Gac.Apppraisal committee.

T I Treizopocaior o CU Form-Afor renewal of the Ne Objection Certificate along with Geo-Appraisal
TEE e aEd o sayment of revaity en minor mingrals used by the crusher Units, detalls of their

Lo
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Terms and Conditions of No Objac c

-; -
41 The No Objection Certificate issued Dy the Besciogy end Wanng —e2 e Wi T
- e . muvAarinraRristAr af Frochar imit for goslving Consent Orger from iRz olale mForas
Limie  me SANSDIORNeL -
0 orlownar of the stone Srusher any ngni o exirac
Centrol Board and it does not confer tha proprigler/owngr 0F NS SIONE LTL8He” &7 Ts 8
X H - H = Aualiay ractinng 2l s ol ot
retnove minor minerals from any area without valid mining permi For ._"n_,:ra gxirachion of mins
ten L ity I ne Sagralary | AT
iinerals mining permit has to be obtained from the gompeient adlherty e Ing & : ala é &
t I OmMESsLC

for export o outside the district and the Deputy Commissioner of the disirict while for

use )
4.2 Minor minerals shall be removed/extracted in acCcoraance Wil Wig Viniig pefiii gra NSU DI S

to umie by the competent authority from the notified quarry only. Extractign and rsmoval of mino: “inerals fri_:rn
otner than notified quarry shall not only entail canceliation of the No Objection Certificate but also prosscution

under section - 21 of the Mines and Minerals (Development and Regulation) Act-1957 read with rule-45 of the
Arunachal Pradesh Minor Mineral Concession Rules-2002. . "

12 Quory astivitiac liva sollactian af houldar, aravals sands ete shall not be carried out within 1 Km
both upstream and downstream of any diversion structure across the river, stream, nallah for drinking water

supply scheme, dams, bridges etc. L
4.4 Extraction/quarrying of minor minerals sh.gll_nol beyond 3 meter depth of the surface.

4.5 Operation for mining/quarrying as well as operalion of the crusher machine shall be between BAM to 6 Pii
4.8. The proprietorfowner of crusher unit shall indemnify to the Government against a  .laim of third
parties. Neither the Geology and Mining Department nor the State Government will be responsible for such

third paity claims
4.7. The minerals left after canceliation of the No Objection Certificate or the mining permits shall be
forfeited and such minerals shall be deemed to be the Government Property and the Geo and Mininrg

CREEI LIS S MISPUIG Ui QUL UGN 83 G 1E@

4.8. Felling of trees in and around the notified quaries during removal of minor minerals and at the
ume of esablishment of stene crusher unit shall not be allowed witheut prior permission ef competent

authority.

4 S Every types of accident dunng the operation of stone crusher machine and during removal/
CAUALIUH UL IHINUE TTHNSIAIS S11ail UE 18RUIHEU (U (e Healesi pulite Siauu aliu e Direuiui awe vl Geuiugy
and Nhin:ng

4.10. The propriater/ownar of the stone erusher unit shall maintain proper account of daily use of minor
riunerats, their disposai in details and amount of goods tax paid theron, which sha!l be compiled at the enc
of the month and submitted in the CU Form-D to Directorate of Geology and Mining end the Deputy

Commussioner of the District before everv 10th dav of the month
4.11  During transportation of crushed stones from the Stone Crusher Unit to other places, pacca challan

with machine numbering shall be issued by the Manager / agent of the proprietor which shall have to be counter
signea by the concerned AMDO; in default trucks/carriers of finished product of crusher units shall not be

allowed to c/G5S mineral check gates.
5 Other terms and canditians far runnina af rruchars indoctriee

51 Theowner/proprietor of the crusher units shall ensure that all the statutory provisions of the following
acls and rules are complied with during operation of ¢rusher units : :\fl(_

51.1. The Mines and Minerals (Development & Regulation) Act, 1957. ,@h
\ s

512 TheArunachal Pradesh Minor Mineral Concession Rules, 2002 W

5193 r = Ao A\ kb‘l\ g‘b ‘ﬂ‘T‘ !

513 he Air (Pravention and Control of Poliution) Act, 1981 and rules framed thersunder. 20 ‘1-9-\?

- ) 2% L M\

514 TheWater (Prevention and Cantrol of Pollution) Act, 1981 and rules framed :hayﬁdg@*‘oﬂ BN
o wa™

The Environment (Protection) 1986 and Rules framed thereunder

© 14 TheNoise Poliution (Renntatinn and Cantenh mitae 2000

Na consent for expansion to any crusher unit shall be given b
= =Cinic connection pravided by the Department of Power, without prior s

: Stata Pollution Control Board or
= ect
11ne Geclogy and Mining Depantment

bjection Cerlificate issusa to that

r Slone crusherowner shall enciirg that tha amiceinn ctanmearnn me mme b cto3
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3.8. Thecwneroroprietor of crusher unit shall allow the inspecting staff accesstothe crusherand
evaliable ail records ral iating to operation of the crusher and ver lhcat.cn of source of legal supply of = i
B el (A SEARD -
8. Minimum distance criteria for the stone crushing plant from sensitive and vuinerablz

places shall ba as wnder ;
6.1. Tz GeoAppraisal Committee shall, while recommending any proposail for No Objection Certificate

for establiss..ent of crusher unit, take account of the following location criteria and specify the same with

refaranca to {he foilowing

Si. No Distance from Distance

£ 1.a) ClassAand above town and cities limit 3 Km

£ 1(b) OtherTowns 2 Km

£ 1(c) Village/human habitation 1Km

£1(d)  Wildlife Sanctuary/reserve forest 5 Km er buffer zene declared for the same

by the State Government.

5.1 (g) National Highway/State Road (From centre fine) 200 meters

& 1) Sensitive areas such as Educational institute/ 1 Km
Government/Offices/imarket/hospital/relegious
olaces/tourist spots.

6.1(g) River/flake/Stream 500 mtr

(BB RE ]

6.1.(h)  Bridges/Hvrrn Pawer Nameiatar cinnhy
diversion stracture etc.

62. Incase of exiting stone Crushing plant already located at a distance less than 200 meter froff
rignways/e...z read, the unit shall provide minimum & meter high compound wall or barrier of Gl sheets
along their piot periphery towards highway/road side and also plant adequate numbers of *-~es on the

bouncary to reduca cust.

K. Khoiie, IAS
Secretary (G & M),
Government of Arunachal Pradesh,
ltanagar.
CU-FormA
V. | . —
VO The Secretary C‘ ({ S
Depariment of Geology and Mining — e P
Government of Arunachal Pradesh o MO e
Itanaaar * =
» ‘.'l aCh
{Through the Deputy Commissioner, District ... ”v .o P‘an (AP
Suo  Application for No Objection Certificate to Establish Stone Crusher Unit.
Sir
ntend lo establish a one (1) Stone Crusher Unit and therefore, the following necessary information/
ocemenis 2 submitted hereoy for consideration
vame of the appicant/proprie

b, T Circle: 5 PS5

Z  “resentAddress
Tel/Mnhile Nn-

2ress proof shail be enclosed) District

~ugres
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GUIDELINES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY AND MINING DEPARTMENT FOR ESTABLISHMENT OF STONE
CRUSHER UNIT IN THE STATE OF ARUNACHAL PRADESH
Arunachal Pradesh Stone Crusher Guidelines, 2012

The 3" January, 2013

No DGM/NOC/C-UNIT/1016/2007/7319-21.-5tone Crushing Industry is an important industrial sector the State engaged
in producing crushed stone which is raw material for various construction activities like construction of Roads, Bridges, Highways,
Buildings, Canals, etc. It has been observed in recent days that in View of increased demand of crushed stones for various
development projects, a number of stone crusher units have come up haphazardly in almost all the districts and as a result of it,
inciscriminale unlawful extraction of minor minerals are being going on.

These stone crusher industries though socio-economically an important sector, it is imperative that the establishment of
crusher industries and their operations should be regulated immediately to prevent indiscriminate unlawful mining of minor
minerals as well as to plug the pilferage of revenue on minor minerals.

And having regards to the above, the Department of Geology and Mining has decided to come up with the guidelines in
consonance with the Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered while issuing No Objeclion

Certificate of the department for seting up of stone crushing plant In the State.

The guidelines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall be effective from the date of its
publication in the official gazette.

1. No Objection Certificate of Geology and Mining Department for establishment of stone crusher.

1:2: No person shall install or run any stone crusher in any area within the State of Arunachal Pradesh without prior No
Objection Certificate from the Department of Geology and Mining. Intanded persons/firms/companies shall apply for No
Objection Certificate in CU Form -A, to the Secretary (Geology & Mining). Such application Shall be submitted through the
Deputy Commissioner of the district along with the following documents;

1.1.1. Detail Project Report of thé propsed stone crusher unit duly prepared by the competent persen and verified by the
concerned Assistant Mineral Development Officer and Deputy Director of Industries department of the concerned

district,

1.1.2. The proprietor of the unit shall submit the Working Plan-Cum-Environment Management plan duly approved by the
Forest Department along with the application form for No Objection Certificate.

1.1.3.  Geo Appraisal Report submitted by the Geo Appraisa! Committee to tne Deputy Commissioner of the district.

1.1.4.  Bank Draft of Rs. 10,000/~ (Rupees Ten Thousand) being fee for NOC in favour of the Secretary (Geo & Mining) payable at
Itanagar or Treasury challan of the said amount to be paid in the Head of Account “Account-0853 (800) NFMMI".

1.1.5. Land Possession Certificate (LPC) or land aliotment order or lease agreement with land owner and site plan (in scale) of
the land on which the stone crusher is proposed to be installed, showing the location of the stone crusher with reference

to various sitting parameters as specified herein or amended from time to time,

1.1.6. Sketch map with boundary description and coordinates of the land where the crusher unit is proposed shall also be
enclosed with the application form.

1.1.7. No Objection Certificate from the DFO of the area.
1.1.8.  No Objection Certificate from the concerned Circle Officer/EAC.
1.1.9. No Objection Certificate from the concerned GB/ASM of the area.

1.1.10. A certificate from the concerned administrative officer and AMDO as to distance of sensitive locations from the proposed
site of the stone crusher unit as specified in para-15 hereafter,

1.1.11. Dealership registration under the Arunachal Pradesh Goods Tax Act-25 from the Tax and Excise Department,
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1.2 A stone crusher should have a minimurm working area ranging from 2 to 3 acres of land , depending upon the Size of the stone
crusher for raising machinery plan and stacking of raw material/tinishea
Committee consisting with the following members. The Deputy Commissioner of the district shall issue necessary orders for joint

inspection of the propesed location upon requisition from the Geology Mining Department:

al  ADCISDO of the Sub-Division - Chairperson
b} Divisional Forest Officer - Member
¢} Executive Engineer, PWD - Member
d} Executive Engineer, WRD - Member
e} Executive Engineer, PHED - Member
f}  Assistant Mineral Development Officer - Member Secretary
Mo
(i At least four members shall have to visit the proposed site during the Jeint Inspection.
(i) The applicant shall have to arrange transpaortation of the members for the visit. to the proposed location.
2.2 After joint inspection, the Geo Appraisal Committee will submit its report in the CU Form-B with recommendations for

issuing NOC if it finds the proposal feasible, to the Deputy Commissioner of the district who may, if satisfied with the report of Geo
Appraisal Committee. forward the report to the Secretary (Geology & Mining) for consideration along with the apglication form.

2.3 Based on the report of Geo Appraisal Committee forwarded by the concerned Deputy Commissioner, the Geology and
iining Department may consider the application for Mo Objection Certificate and such certificate shall, if approved by the
Government, he issued in the CU Form-C which shall be the basis for obtaining pre-production clearance from other Government
departments.

2.4 The Mo Objection Certificate shall be valid for one year from the date of issuance of the certificate and may be considered
for rencwal subject to satisfactory perfomance and observance of all the terms and conditions stipulated in the No Objection
Certificate.

2.5, After the No Objection Certificate of Geology and Mining Department, the consent order from the Arunachal Pradesh
state Pollution Control Board {APSPLB) and registration with the Industries Department shall be oblained. The production
operation of the Crusher Unit shall commence only after the consent Order of State Pollution Control Board and registration with
the industries departmen:

2.6, In case of Government run crusher units iike BRTF, PWD RWD etc. or crusher units of public sector undertakings meant
for development projects within the state namely NHPC. NEEPCO Railway etc the registration with industries department shall not
he required.

2.7 The Department of Power shall give electric connection to the crusher unit enly after obtaining No Cbjection Certificate
from the Geology & Mining Department.

Z.8. Already established stane crusher units shall also have to apply for obtaining No QObjection Certificate of Geology and
frting Department in the CU Form-within a periad of 4 {four) month from the date of publication of these Guidelines and they
nave to produce valid consent order issued by Arunachal Pracesh State Poliution Control Board (APSPCB), if already obtained from
the State Pollution Control Board. The detail revenue payment made so far since inception of the unit and clearance of Tax
payment shall also be submitted along with the application form.

2.9, In case the Geology and Mining Department is of the opinian that it is not expedient to issue No Objection Certificate or
renew it, taking into cansideration the various factors as per the recommendations of the Gen Appraisal Committee, the Secretary
{Geology and Mining) may after giving an opportunity ot being heard and for reasons to be recorded in writing and communicated
to the applicant, refuse to grant or renew the No Objection Certificate or may cancel the No Objection Certificate issued earilier
which will result immediate closure of the stene crusher unit.

3. Renewal of No Objectian Certificate of Crusher Units.

i1 In casa of the renewal of the No Objection Certificate, the owner/proprietor of the stone crusher shall apply together
with ail the documents relaled to payment of royaity and tax for the renewal at ieast two months hefore the expiry of the No
Ghjection in CU-Form "A" in the ofice of the Deputy Commissioner.
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3.2. If the Deputy Commissioner is satisfied with the performance of the Crusher Unit and compliance the terms and
conditions stipulated in the No Gbjection Certificate he will ordar for joint inspection of the Crusher Rent by the Geo Appraisal
committee.

33 The application in CU Form-A fer renewal of the No Objection Certificate along with Geo-Appraisal Report documents
refated to payment of royalty on minor minerals used by the crusher Units, details of their,

4 Terms and Conditions of No Cbjaction Certitlcate.

4.1. The No Objection Certificate issued by the Geology and Mining Department will only enable the owner/proprietor of crusher
unit for applying consent arder from the State pollution Control board and it does not confer the proprietar/owner of the stone
crusher any right to extract remove minor minerals from any area without valid mining permit For removal/extraction of minor
minerals mining permit has to be obtained from the competent authority {i.e. The Secretary (G & M} for export to outside the
district and the Deputy Commissioner of the district while for domestic use}.

4.2. Mlingy minerals shall be removed / extracted in accordance with the Mining permit granted from time to time by the
competent authority from the notified quarry only, Extraction and removal of minor minerals from other than notified quarry shali
not only entail ¢ancellation of the No Objection Certificate but also prosecution under section-21 of the Mines and Minerals
[Development and Regulation} Act-1957 read with rule-45 of the Arunachal Pradesh Minor Mineral Concession Rules-2002.

4.3. Query activities like collection of holder, gravels, sands etc shall not be carried out within 1 Km both upstream and
downstream of any diversion structure across the river, stream, nallah for drinking water supply scheme, dams, bridges etc.

4.4, Extraction/guarrying of minor minerals shall not beyond 3 meter depth of the surface.
4.5, Operation for mining/quarrying as well as operation of the crusher machine shall be between 6AM to 6PM.

4.6. The proprietor/owner of crusher unit shall indemnify to the Government against and claim of third parties. Neither the
Geology and Mining Department nor the State Government will be responsibie for such third party claims.

4.7. The minerals left after cancellation of the No Objection Certificate or the mining permits shall be forfeited and such minerals
shall be deemed to be the Government Property and the Geo and Mining Department may dispose of such property as per law.

4.8, Felling of trees in and arcund the notified quaries during removal of minor minerals and at the time of establishment of stone
crusher unit shall not be allowed without prior permission of competent authority.

4.9 Every types of accident during the operation of stone crusher machine and during removal/extraction of minor minerals shall
e reported to the nearest police station and the Directorate of Geology and Mining.

4.10, The proprietor/owner of the stone crusher unit shall maintain proper account of daily use of minor minerals, their disposal in
details and amount of goods tax paid theron, which shall be compiled at the end of the month and submitted in the CU Form-D to
Directorate of Geology and Mining and the Deputy Cornmissioner of the District befare every 10th day of the month.

4 11. Dutring transportation of crushed stones from the Stone Crusher Unit to other places, pacca challan with machine numbering
shall be issued by the Manager/ agent of the pronrietor which shall have to be counter signed by the concerned AMDO; in default
trucks/carriers of finished product of crusher units shall not be allowed to cross mineral check gates.

5. Other terms and conditions for running of crushers industries.

51 The owner/proprietor of the crusher units shall ensure that all the statutory provisions of the following acts and rules are
complied with during operation of crusher unit:

5.1.1. The Mines and Minerals (Development & Regulation) Act, 1957.

5.1.2. The Arunachal Pradesh Minor Minerail Concession Rules, 2002.

5.1.3.  The Air (Prevention and Control of Pollution) Act, 1981 and rules framed there under. 5.1.4, The Water (Prevention and
Control of Pollution} Act, 1981 end rules framed there under,

5.1.5. The Enviranment {Protection) 1986 and Rules framed thereunder.

5.1.6. The Noise Pollution {Regulation and Centrol) rules 2000,

5.2. No consent for expansion to any crusher unit shall be given by State Pollution Control Board or electric connection

provided by the Depariment of Power, without prior No Objection Certificate issued to that effect from the Geolagy and
Mining Department.
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5.3. Every stone crusher owner shall ensure that the emiccinn
5.6 The owner/proprietor of crusher unit shall allow the inspecting staff, access to the crusher and mineral available all
records relating to operation of the crusher and verification of source of legal supply of minor minerals and stocks.

6. Minimum distance criteria for the stone crushing plant from sensitive and vuinerable places shall be as under:

6.1. The Geo Appraisal Committee shall, while recommending any proposal for No Objection Certificate for establishment of
crusher unit, take account of the following location criteria and specify the same with reference to the following:

SI. No. Distance From Distance
6.1.(a) Class A and above town and cities limit 3 KM
6.1.(b) Other Towns 2 KM
6.1.(c) Village/human habitation 1 KM
6.1.(d) Wildlife Sanctuary/reserve forest Distance from 5 Km or buffer zone declared
for the same by the State Government
6.1.(e} National Highway/State Road (From centre line) 200 meters
6.1.{f) Sensitive areas such as Educational institute/ 1 km

Stream Government/Offices/market/hospital/
religious places/tourist spots,
6.1.(g) River/lake/Stream 500 mt
6.1.(h) Bridges/Hydro Power Dams/Water Supply 1km
diversion structure etc.

6.2. In case of exiting stone Crushing plant already located at a distanoe less than 200 meter from highways/state road, the unit
shall provide minimum & meter high compound wall or barrier of Gl sheets along their plot periphery towards highway/road side
and also plant adequate numbers of trees on the boundary to reduce dust.

K. Kholie, 1AS

Secretary (G & M)

Government of Aruanchal Pradesh
Itanagar.

CU-Form A

To
The Secretary
Department of Geology and Mining
Government of Arunachal Pradesh
Iltanagar
(Through the Deputy Commissioner, District. .
Sub: Application for No Objection Certificate to Establlsh Stone Crusher Unit.
Sir, .
Intend to establish a one (1) stone crusher unit and therefore, the following necessary information/documents are
submitted hereby for consideration.
1. Name of the applicant / proprietor .. s
2. Father's / Husband's name - ; -
3. Present Address MK e EIRO Brsusnemmmprenin L p—————
(Address proof shall be enclosed) District.......c..co.cv....... Mabile No
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BEFORE THE HON'BLE DEPUTY COMMISSIONER: DISTRICT
NAMSAI: GOVERNMENT OF ARUNACHAL PRADESH

MEMO NO. CKM/JUD-06/2024/3772-78 DATED:34.02.2025

SUBJECT

REFERENCE :

COMPLAINT UNDER SECTION 152 OF THE
BHARATIYA NAGARIK SURAKSHA SANHITA
(BNSS) FOR UNLAWFUL OBSTRUCTION AND
NUISANCE CAUSED BY NUMBERS OF CRUSHERS
INSTALLED AND RUNNING UNDER CHONGKHAM
CIRCLE, NAMSAI DISTRICT BY NON-
COMPLIANCE WITH ARUNACHAL PRADESH STONE
CRUSHER GUIDELINES, 2012, AND VIOLATIONS
OF NOC CONDITIONS ISSUED BY CONCERNED
DEPARTMENTS.

NO. NMS/JUDL-156/2018/8820 DATED NAMSAI,
THE 26™ DEC. 2024.

MOST RESPECTFULLY SUBMITTED:

1. That the instant complaint is against the impugned order passed
by the Addl. Deputy Commissioner, Chongkham Circle, Namsai
District dated 3". February 2025.

2. That the complainant had filed bonafide a complaint dated
17.12.2024 under section 152 BNSS against the Numbers of

Deputy Commissioner

Namsai Distt. Namsai
R(Bl.-'

Crushers running under Chongkham Circle, Namsai for causing

Ipt No. ...o........... Unlawful obstructions and nuisance to the public by non-
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compliance of Arunachal Pradesh Stone Crusher Guidelines, 2012
and in contrary to the concerned department NOCs.

That the complainant is approaching before this Hon'ble Authority
as a appellant/Higher Authority to review/rectify the order passed
by the Addl. Deputy Commissioner dated 3™ February 2025. Copy
of the impugned order is annexed herewith as ANNEXURE C-1.

The following are the grounds of approaching before this Hon'ble
Higher Authority:

I. The Additional Deputy Commissioner appears to have
misunderstood the core issue raised by the complainant.
The complaint filed specifically highlighted non-compliance
with the Arunachal Pradesh Stone Crusher Guidelines, 2012,
and violations contrary to the NOCs issued by the concermned
department 1. Notably, the complainant did not dispute the
validity of the license, focusing instead on the viclations and
non-compliance. Copy of the original petition is annexed
herewith as ANNEXURE C-2.

II. That the Additional Deputy Commissioner erred in
interpreting the legislative intent and passed a vague and
unacceptable order. Specifically, Section 152 of the BNSS
Act is not limited to affected individuals, but rather
empowers the concerned authority to take cognizance of

any nuisance based on information received, as per the
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relevant section. the relevant section is read as follows:
section 152 (1) (a) Whenever a District Magistrate or a Sub-
divisional Magistrate or any other Executive Magistrate
specially empowered in this behalf by the State
Government, on receiving the report of a pofice officer or
other information and on taking such evidence (if any) as he
thinks fit, considers-(a) that any unlawful obstruction or
nuisance should be removed from any public place or from
any way, river or channel which is or may be lawfully used
by the public;. Therefore, the Addl. Deputy Commissioner
cannot take a ground and pass an order stating that the
complainant is not a resident and no ordinary resident has

made complaint against the crushers.

II1. Addl. Deputy Commissioner has failed to pass an
appropriate order against the violations. That the Addl.
Deputy Commissioner has admitted and found that there
are contrary violations however, despite the matter is prima
facie no effective order has been passed and mere review

have been suggested.

IV. That the Additional Deputy Commissioner erred in
dismissing the complainant's grievance and passed an
impugned order, rejecting the prayer for conditional orders
against the crushers, solely on the grounds that there was

"No Immediate threat to human life". It is crucial to
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highlight that the nuisances caused by the crushers may not
be immediately life-threatening, but are rather a slow
poison that perpetually harms the environment and public
health. Thus, the Additional Deputy Commissioner failed to
comprehend the true intent of the relevant section and the

complainant’s genuine concerns.

That the Additional Deputy Commissioner has failed to take
action based on the factual report submitted by the
committee. It is noteworthy that several licenses have
expired, yet the factories continue to operate. Despite this,
the Additional Deputy Commissioner is reluctant to exercise
their authority, thereby perpetuating the unauthorized
operations. Copy of the report is annexed herewith as
ANNEXURE C-3.

That the Additional Deputy Commissioner has failed to take
action based on the factual report submitted by the
committee pertaining to No Objection Certificate (NOC). It is
significant to submit before this authority that several Nos
of NOC issued from Secy. Geology & Mining have expired,
yet the factories continue to operate without any hesitation.
Despite this, the Addl. Deputy Commissioner is reluctant to
exercise their authority, thereby perpetuating the
unauthorized operation.
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VII. It is crucial to bring to the attention of this authority that
our inspection has revealed that the mining depths exceed
20 meters below ground level, constituting a blatant
violation of the Mining NOC. Furthermore, this excessive
mining poses a significant threat to the entire village,
increasing the risk of flooding and imperiling the lives and
livelihoods of the local residents.

5. Interim prayer: From the above facts and circumstances it is
respectfully prayed before this Hon'ble Authority:

I. To pass an order for conditional order against the Numbers
of Crushers running under Chongkham Circle, Namsai
District.

II. Appropriate order to comply with the Arunachal Pradesh
Stone Crusher Guidelines, 2012 and in contrary to the
concerned department NOCs

III. Any other appropriate order till the pendency of the matter
for the ends of justice.

6. That having exhausted all other avenues, the complainant is left
with no alternative but to approach this authority, and humbly
prays that this matter be treated with utmost priority, and that
immediate, prompt, and necessary action be taken to redress the
grievances.
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7. That in view of the aforementioned facts and circumstances, the
complainant seeks suitable relief from this authority and has faith
that this authority possesses the requisite jurisdiction and powers
to pass a just and appropriate order.

PRAYER
In the light of above stated it is prayer before this authority to pass

I. To set aside the Addl. Deputy Commissioner order dated 3™
February 2025 and pass an order for conditional order
against the Numbers of Crushers running under Chongkham
Circle, Namsai District.

II. Appropriate and strict order to comply with the Arunachal
Pradesh Stone Crusher Guidelines, 2012 and in contrary to
the concerned department NOCs.

IV. Contrary Crushers are directed to be relocate or shutdown
immediately considering the grievance and nature of the
complaint.

V. Any other appropriate order till the pendency of the matter
for the ends of justice.

Dated: Z_/
Place: Namsai Complainant

Shri Jaliya Tayang
Village Tafragam
Ph No. 9612234359
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ADVOCATE Store, Tezu, Distt. & Session Court, Lohit, Arunachal,
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BEFORE THE HON'BLE AUTHORITY, ARUNACHAL PRADESH
STATE POLLUTION CONTROL BOARD, GOVERNMENT OF
ARUNACHAL PRADESH,

DEPARTMENT OF ENVIRONMENT & FORESTS, PARYAVARAN
BHAWAN, YUPIA ROAD, PAPU NALAH, NAHARLAGUN-
791110

DATED: 17.03.25

SUBJECT: COMPLAINT AGAINST THE STONE CRUSHING
UNITS BEING RUN AT ALUBARI, CHONGKHAM,
NAMSAI DISTRICT IN COMPLETE VOILATION AND
CONTRARY TO THE GUIDELINE PROVIDED BY
CENTRAL POLLUTION CONTROL BOARD, NOC
GUIDELINES PROVIDED BY DIRECTORATE OF
o GEOLOGY &  MINING, VOILATIONS OF
/V ARUNACHAL PRADESH STONE CRUSHER
' GUIDELINES 2012 AND SUPREME COURT
GUIDELINE HELD IN CASE OF M.C. MEHTA VS

UNION OF INDIA (1992).

MOST RESPECTFULLY SHOWETH:

We are writing to bring to your attention the egregious

violation of environmental laws by stone crushing units operating in

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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AYAN BOO # Office at: Boo Complex, Adv. Chamber, Opposite to BATA
ADVOCATE Store, Tezu, Distt. & Session Court, Lohit, Arunachal.
T ELHI HIGH COURT # Office at:C-586, First Floor, Paryavaran Complex, Saket, Delhi

# Chamber No. 226, Distt & Session Court Fatehabad, Haryana
#Chamber No. 330, E-Block, Rajasthan High Court, Jaipur Bench

Allubari, Chongkham, Namsai District. These units are flagrantly
disregarding the Arunachal Pradesh stone crusher guidelines, 2012,
Supreme Court guidelines and in completely violation of guideline
provided by Directorate of Geology and Mining Dated and thereby
depriving ordinary residents of their fundamental right to live in a

healthy environment, as enshrined in article 21 of the constitution.

The units are releasing excessive pollutants into the air posing a
significant threat to the health and well-being of the local
population. Despite numerous complaints, the units continue to
operate with impunity, highlighting the lack of effective enforcement
and monitoring by the relevant authorities. Relevant photographs
are annexed herewith as ANNEXURE C-1 for your kind

perusal and consideration.

It is alarming that despite multiple complaints made by Jaliya
Tayang, a bona fide social activist, in good faith, without any ulterior

ﬁ motives, the authorities have failed to take action against the public
nuisance under Section 152 of the BNS, 2023. This inaction is
particularly concerning given the prima facie violation and harm
caused to ordinary residents. The lack of response from the Deputy
Commissioner and Additional Deputy Commissioner raises questions
about their commitment to upholding the law and protecting the
rights of citizens. Copy of the complaint and relevant
guidelines are annexed herewith as ANNEXURE C-2 (Colley)
for your kind perusal and consideration.

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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AYAN BOO # Office at: Boo Complex, Adv. Chamber, Opposite to BATA
ADVOCATE Store, Tezu, Distt. & Session Court, Lohit, Arunachal.
i ELHI HIGH COURT # Office at:C-586, First Floor, Paryavaran Complex, Saket, Delhi

# Chamber No, 226, Distt & Session Court Fatehabad, Haryana
#Chamber No. 330, E-Block, Rajasthan High Court, Jaipur Bench

Despite prima facie evident of public nuisance and blatant disregard
of the guideline provided by Central Pollution Control Board (CPCB),
the Directorate of Geology and Mining guidelines, the Arunachal
Pradesh Stone Crusher Guidelines 2012, and Supreme Court
guidelines, the concerned authority has issued a vague and
incompetent order. This order not only fails to address the
grievances of ordinary residents but also perpetuates environmental
degradation, undermining the very purpose of the Act/law of the
land. The authority's refusal to pass a conditional order is
particularly alarming, as it suggests a lack of commitment to
upholding environmental regulations and protecting public health.
The consequences of this inaction are far-reaching, causing
harassment, nuisance, and harm to residents, while also
compromising the environment. The copy of the order dated
03.02.2025 is annexed herewith as ANNEXURE C-3 for your

ﬁ kind perusal and consideration.

We have appeal before the deputy Commissioner against the
impugned order passed by the Addl. Deputy Commissioner dated.

24.02. 2035, however, however, Deputy Commissioner in escaping

from his authorized responsibility. A copy of appeal dated.
4.0 " js annexed herewith as ANNEXURE C-4.

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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ADVOCATE Store, Tezu, Distt. & Session Court, Lohit, Arunachal.
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# Chamber No. 226, Distt & Session Court Fatehabad, Haryana
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On_the following grounds we made a representation before
the Deputy Commissioner against the impugned order dated
03.02.2025 passed by the Addl. Deputy Commissioner
Namsai:

I. The Additional Deputy Commissioner appears to have
misunderstood the core issue raised by the complainant.
The complaint filed specifically highlighted non-compliance
with the Arunachal Pradesh Stone Crusher Guidelines,
2012, and violations contrary to the NOCs issued by the
concerned department 1. Notably, the complainant did not
dispute the validity of the license, focusing instead on the

violations and non-compliance.

II. That the Additional Deputy Commissioner erred in
interpreting the legislative intent and passed a vague and
unacceptable order. Specifically, Section 152 of the BNSS

} Act is not limited to affected individuals, but rather
empowers the concerned authority to take cognizance of
any nuisance based on information received, as per the
relevant section. the relevant section is read as follows:
section 152 (1) (a) Whenever a District Magistrate or a
Sub-divisional Magistrate or any other Executive Magistrate
specially empowered in this behalf by the State
Government, on receiving the report of a police officer or

other information and on taking such evidence (if any) as

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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he thinks fit, considers-(a) that any unlawful obstruction or
nuisance should be removed from any public place or from
any way, river or channel which is or may be lawfully used
by the public;. Therefore, the Addl. Deputy Commissioner
cannot take a ground and pass an order stating that the
complainant is not a resident and no ordinary resident has

made complaint against the crushers.

III. Addl. Deputy Commissioner has failed to pass an
appropriate order against the violations. That the Addl.
Deputy Commissioner has admitted and found that there
are contrary violations however, despite the matter is
prima facie no effective order has been passed and mere

review have been suggested.

IV. That the Additional Deputy Commissioner erred in
dismissing the complainant's grievance and passed an
impugned order, rejecting the prayer for conditional orders
against the crushers, solely on the grounds that there was
"No Immediate threat to human life". It is crucial to
highlight that the nuisances caused by the crushers may
not be immediately life-threatening, but are rather a slow
poison that perpetually harms the environment and public
health. Thus, the Additional Deputy Commissioner failed to
comprehend the true intent of the relevant section and the

complainant's genuine concerns.

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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V. That the Additional Deputy Commissioner has failed to take
action based on the factual report submitted by the
committee. It is noteworthy that several licenses have
expired, yet the factories continue to operate. Despite this,
the Additional Deputy Commissioner is reluctant to exercise
their authority, thereby perpetuating the unauthorized

operations.

VI. That the Additional Deputy Commissioner has failed to take
action based on the factual report submitted by the
committee pertaining to No Objection Certificate (NOC). It
is significant to submit before this authority that several
Nos of NOC issued from Secy. Geology & Mining have
expired, yet the factories continue to operate without any
hesitation. Despite this, the Addl. Deputy Commissioner is

(b( : reluctant to exercise their authority, thereby perpetuating

the unauthorized operation.

VII. It is crucial to bring to the attention of this authority that
our inspection has revealed that the mining depths exceed
20 meters below ground level, constituting a blatant
violation of the Mining NOC. Furthermore, this excessive
mining poses a significant threat to the entire village,
increasing the risk of flooding and imperiling the lives and

livelihoods of the local residents.

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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Merits of the complaint to consider before this Hon'ble
authority:

1. \Violations of section 5, 5.1 and section 6 of the Environment
Guidelines for stone Crushing Units provided by Central
Pollution Control Board. The relevant copies of the
guidelines are annexed herewith as ANNEXURE C-5

for your kind perusal and consideration.

2. Complete Vviolation of terms and conditions provided
Geology and Mining Department, Govt. of Arunachal
Pradesh, terms and conditions Nos. 4, 5, 6, 7, 8, 12, 14.
The relevant copies of the guidelines are annexed
herewith as ANNEXURE C-6 for your kind perusal and
consideration.

A - 3. Completely failed to comply with the terms and condition of
The Arunachal Pradesh Gazette, 2013. The copy of the
terms and conditions are annexed herewith as
ANNEXURE C-7 for your kind perusal and
consideration.

4. In the case of M.C. Mehta Vs Union of India (1992) the
supreme court Held that “environmental changes are the

inevitable consequence of industrial development in our

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com



AYAN BOO
ADVOCATE

A4 -

# Office at: Boo Complex, Adv. Chamber, Opposite to BATA
Store, Tezu, Distt. & Session Court, Lohit, Arunachal.

" ELHI HIGH COURT # Office at:C-586, First Floor, Paryavaran Complex, Saket, Delhi

# Chamber No. 226, Distt & Session Court Fatehabad, Haryana
#Chamber No. 330, E-Block, Rajasthan High Court, Jaipur Bench

country, but at the same time the quality of environment
cannot be permitted to be damaged by polluting the air,
water and land to such an extent that it becomes a health-
harzard for the residents of the area” and consequently the
Hon'ble Supreme court directed to close down the Stone

Crushers and further directed to relocate.

It has come to our notice that non-tribal residents in the area are
reluctant to exercise their rights due to fear of retribution. When
some individuals have attempted to file complaints with the
competent authorities, their concerns have been consistently
disregarded and dismissed. This systemic neglect has resulted in the
denial of their rights, leaving them to endure ongoing hardship and
injustice.

We urge the Hon'ble Authority to exercise its ultimate authority to
save the environment from degradation and provide relief to the
affected families. Environmental degradation is a pressing issue that
affects us all, causing devastating effects on ecosystems,
biodiversity, and human well-being. The root causes of
environmental degradation, including poverty, deforestation, and
soil damage, are interconnected and can create a vicious cycle. It's
essential to address these causes and work towards sustainable

solutions.

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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INTERIM PRAYER:

From the above facts and circumstances it is respectfully prayed
before this Hon'ble Authority:

I. To pass an order for conditional order against the Numbers

of Crushers running under Chongkham Circle, Namsai
District.

II. Appropriate order to comply with the Arunachal Pradesh
Stone Crusher Guidelines, 2012 and in contrary to the

concerned department NOCs

III. Any other appropriate order till the pendency of the matter
for the ends of justice.

MAIN PRAYER:

In the light of the above facts and circumstances we are praying
(\ before this Hon'ble authority to:

I. Pass and order to shut down/relocate all those crusher
units which are in violation of guidelines and installed

between the villages.

II. Pass and order to comply stringently with the guidelines
provided by the Directorate of Geology and Mining
guidelines, the Arunachal Pradesh Stone Crusher

Guidelines 2012, and Supreme Court guidelines.

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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III. Any other order this Hon'ble authority may deem fit for the

ends of justice.

SINCERELY,

1\0/ |
ADV. AYAN-BOO

AUTHORISED SIGNATORY
ALLY & ASSOCIATES

Copy to:

e The Director, department of Mining and Geology, Government of
Arunachal Pradesh for your kind consideration and action;

e The deputy director general, Ministry of Environment, Forest and
climate change Government of India North Eastern Regional Office
for your kind information and necessary direction;

o Chief Secretary, Civil Secretariat, Government of Arunachal Pradesh
for your kind perusal and necessary action;

e The chief conservator of forest, central Arunachal Pradesh Circle
Department of Environment & Forest, Government of Arunachal
Pradesh for your kind perusal and necessary direction;

e Deputy Chief Minister, Government of Arunachal Pradesh for your
kind perusal and necessary action;

o District Magistrate, Namsai, Arunachal Pradesh for your kind perusal
and information;

Contact No. 08130172885 www.linkdin.com/in/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com



AYAN BOO ol

# Office at: Boo Complex, Adv. Chamber, Opposite to BATA
ADVOCATE Store, Tezu, Distt. & Session Court, Lohit, Arunachal.
I ZLHI HIGH COURT # Office at:C-586, First Floor, Paryavaran Complex, Saket, Delhi

# Chamber No, 226, Distt & Session Court Fatehabad, Haryana
#Chamber No. 330, E-Block, Rajasthan High Court, Jaipur Bench

o Addl. Deputy Commissioner Namsai, Arunachal Pradesh for your
kind information and

o Office copy.

Contact No. 08130172885 www.linkdin.comyin/ayan-boo-2093392
Email- ID: Advocateayanboo@gmail.com
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Form-‘D’
Form of supply of information to the applicant

(See rule 4(3)
From: Assistant Mineral Development Officer, Namsai. Date 11.08.2025.

No. NMS/G&M/RTI/2025-26/ LR | |

To,
Shri laliya Tayang
Village Tafragam
Lohit District, Tezu
Sir/ Madam,

Please refer to your application, |.D.No. Nil, Date.07.08.2025, Addressed to the undersigned
regarding supply of information on Quarry Notification.

2, The information asked for is enclosed for reference.
Or
The following part information is being enclosed.

1) All the stone crusher units mention in your list have no Environment Clearance(EC) till
now, further after issuing notice to obtain EC mandatory, ali the stone crusher units are
under preparing to obtain environment clearance from CCF & Member Secretary, SEIAA.

i) File noting to authority for approval and issue notice to all the Stone Crusher to obtain
Environment Clearance from SEIAA, Itanagar enclosed.

1) Govt. order letter from CCF & Member Secretary, SEIAA and Secretary, Geo & Mining to
obtain environment clearance, Enclosed.

Iv) Letter of Notice issued from Deputy Commissioner to all the Stone Crusher of Alubari
Chongkham enclosed.

The remaining information about the other aspects cannot be suppiied due to following reasons:

3. The requested information does not fall within the jurisdiction of this competent Authority.

4. As per Section 19 of the Right to Information Act, 2005, you may file an appeal to the higher
authority, Government of Arunachal Pradesh, within 30 days of issue of this order.

Yours faithfully
.
(\Whe—7%
LT

W

PIO
Deptt. Of Geology and Mining
Namsai, District Namsai
E-mail Address: gmnamsai20@gmail.com
Mob.No. 7085398628 0

N‘\n\ﬂg
./43‘3%; prade



Note # 1

Sub:- Approval for issue of order to all the minor mineral user
agency to obtain EC from SEIAA.,

Received a letter from Secretary, Geology and Mining, Govt. of
A.P. Iltanagar vide No. DGM-15033/1/2025, Dated 16.05.2025, (May
refer TOC 1219139 Page # 1 ). Requesting to issue the necessary
orders to all individuals, Stone Crusher, Company and firms of
Namsai district who engaged in minor mineral quarrying to obtain
Environmental Clearance (EC) certificate from State Environmental
Impact Assessment Authority (SEIAA).

Further, for obtaining Environmental Clearance for minor
mineral quarry is concern, as per APMMCR-2020, District Survey
Report (DSR) is mandatory which is prepared by survey team from
Deptt. Of Geology and Mining and Mining Plan prepared by Requisite
Qualified Person (RQP) duly recognized by Indian Bureau of Mines
(IBM). In this regard, we may write a letter to Director, Geology and
Mining to deploy survey team immediately. i ¥ («

Therefore, authority may kindly approve the following:

r.

1. To issue necessary order to all the Stone Crusher to obtain %ﬁf@m.
EC from SEIAA. o

P‘“}f\ \-\;.
2. Letter to Director, G&M inviting DSR team. e'ﬁ_o%m@a
3. To furnish information asked in the Format-A (refer page#4 )

Put up for your perusal and approval may please.

01/07/2025 04:59 PM LATKAM MATCHA
ASSISTANT MINERAL DEVELOPMENT OFFICER

Note # 2
Approved as proposed. Please draft & put up.

01/07/2025 05:11 PM CHUNI RANGDOL KHAMPA
DEPUTY COMMISSIONER

Note # 3

As desire vide Note # 2, a Draft letter to Director, Geology and
Mining Itanagar place at TOC No. 1223902 for authority perusal
and correction may please.

07/07/2025 11:04 AM LATKAM MATCHA
ASSISTANT MINERAL DEVELOPMENT OFFICER

Note # 4

Please place the draft in Draft portion not in ToC. Draft should be
in editable word form

1

File No. DGM-N-13011/1/2025-DGM-N-GEOLOGY & MINING, NAMSAI (Computer No. 254197)
Generated from eOffice by LATKAM MATCHA, G&MN-AMDO(LM), ASSISTANT MINERAL DEVELOPMENT OFFICER, GEOLOGY &
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4
07/07/2025 01:44 PM CHUNI RANGDOL KHAMPA
DEPUTY COMMISSIONER
Note # 5
07/07/2025 05:42 PM LATKAM MATCHA
ASSISTANT MINERAL DEVELOPMENT OFFICER
Note # 6

Please see me in my office on 11th with the daft hard copy with
other relevant papers.

08/07/2025 06:49 AM CHUNI RANGDOL KHAMPA
DEPUTY COMMISSIONER

2
File No. DGM-N-13011/1/2025-DGM-N-GEOLOGY & MINING, NAMSAI (Computer No. 254197)
Generated from eOffice by LATKAM MATCHA, G&MN-AMDO(LM), ASSISTANT MINERAL DEVELOPMENT OFFICER, GEOLOGY &
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GOVERNMINT OF ARUNACHAL PRADESH
OFFICL OF THE DEPUTY COMMISSIONERA:: NAMSA!
DISTRICT NAMSAI
No. NMS/GRM/EC/2025-26/ 2\ _ /¢ Dated Namsal, the 14™ July’2025,

oy

NOTICE

WHEREAS, a letter has been received from the Secretary, Geclogy & Mining, GoAP, ltanagar,
vide letter No. DGM-15033/1/2025 Dated 16. 05.2025(copy enclosed), regarding the mandatory
requirement of obtaining Environmental Clearance (EC) from the State Environmental Impact
Assessment Authority (SEIAA) for the operation of minor mineral quarries and Stone Crushers units.

AND WHEREAS, it has been informed by the SEIAA that as per the Environmental Impact
Assessment(EIA), Notification 2006 and the rules framed there under, all project activities including the
Quarrying of minor mineral and operation of Stone Crusher units shall require prior Environmental
Clearance.

AND WHEREAS, 3s per the SEIAA, all the industrial activities, whether already existing or
proposed such as quarrying of minor minerals and stone crusher units shall not be allowed to operate
without obtaining prior Environmental Clearance.

NOW THEREFORE, | C. R. KHAMPA, DC-cum Magistrate, Namsai District, under the provisions
of EIA Notification, 2006, do hereby order that all the quarry owners and proprietors of Stane Crusher
units in Namsai district must obtain prior Environmental Clearance from the State Environmental
impact Assessment Authority (SEIAA) for carrying out the quarrying activities and Stone Crusher
operations,

Non- Comgpliance with this directive shall invite action as per the relevant provisions of the
Envircnmental (Protection) Act and other applicable laws.

Sd/- (C.R. KHAMPA)
Deputy Commissioner
Namsai District.

Memo No. NMS/G&M/EC/2025-26/ A 43 - 66, Dated Namsai, the 14™ July’2025.
Copy to:-
1. Allthe proprietors of Stone Crusher units, Namsai district (DY NAME) ..t st mmismnas

............................................................................................................... for strict compliance.

2. The PA to Secretary, Geology & Mining, GoAP, Itanagar for kind information please.

3. The Chief Conservator of Forest & Member Secretary, SEIAA, GoAP, Itanagar for kind
information please.

4. The DFQ, Namsai for information and with a request to provide necessary assistance &
guidance to the Quarry owners and Stone Crusher owners while obtaining Environmental
Clearance against their project.

. The DIPRO, Namsai for wide publicity of this natice.

6. The ADC, Chongkham for information and compliance with their respective Administrative
jurisdiction. '

7. The >0, Namsai for necessary action.

ffice copy.

/')’(Ta")/—
\
(L. MATCHA) AMDD\)‘)\

Far Deputy Commissioner
Namsai District

(' Scanned with OKEN Scanner
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3/172025-DGM-DIRECTORATE OF GEOLOGY AND MINING

GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING
ITANAGAR
No.DGM-15033/1/2025 Dated, Itanagar 16" May, 2025
To
All Deputy Commissioners
Govt of Arunachal Pradesh

Sub: Mandatorily obtaining EC from the SEIAA for operating minor
minerals and other mineral based industries in the state.

Sir,

I am to forward herewith an office memorandum received from the
member secretary of the State Environment Impact Assessment Authority
(SEIAA), Arunachal Pradesh, for implementation and necessary action.

It is informed by SEIAA that as per the Environmental Impact
Assessment (EIA) Notification, 2006, and the rules framed thereunder,
project activities including mining of minor minerals, minerals and ore
beneficiation, graphite and dolomite, exploratory oil drilling, ferroalloy
units, stone crushers, sand and coal mining activities, cement
manufacturing units, etc., shall require prior environmental clearances
(EC). It is also informed by SEIAA that all industrial activities, minor
mineral quarrying, etc., whether undertaken or already undertaken, shall
not be operated without obtaining prior environmental clearances.

In view of the above, it is to inform you that regarding compliance
with the Sustainable Sand Mining, 2016, and obtaining all statutory
clearances, preparation of mining plans, etc., also incorporated in the
provisions of the Arunachal Pradesh Minor Mineral Concession Rules,
2020, for minor minerals, the Department of Geology and Mining issued
several letters to the concerned DCs for compliance and implementation
of APMMCR-2020 from time to time.

Therefore, you are requested to verify the minor mineral quarries,
stone crushers, coke plants, ferroalloy plants, and other allied activities
operating without EC and issue the necessary orders to all individuals,
companies, firms, state government organizations, and central
government organizations engaged in minor mineral quarrying, crusher
stone, and other mineral-based industries in the districts for immediate
compliance with the order.

Further, you are also requested to furnish the information asked in
the format A to the state government . Action taken report may kindly be
submit within a period of ten days from the date of issue of this letter at
apgeologymining24@gmail.com .

Yours sincerely

Enclosed: As above Digitally signed by
AUDESH KUMAR SINGH

Date: 20-06-2025
2L 7 e 13:22¢/ & Singh),IAS

7
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Secretary ., Geology &
Mining
Govt of Arunachal Pradesh
Itanagar
Memo No.DGM-15033/1/2025 Dated, Itanagar 16" May, 2025
Copy To:-
1. The Director, Geology and Mining, for information, please.
2. All AMDOs for necessary action
3. Office copy.

L T L
' eo0d Tprade”
of O87 cn?
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025/0/0, DGM

OFFICE OF THE MEMBER SECRETARY
STATE ENVIRONEMNT IMPACT ASSESSMENT AUTHORITY
ARUNACHAL PRADESH

S A b bk

OFFICE MEMORANDUM

As per the Environmental Impact Assessment (E1A) Notification, 2006. and the rules framed
thereunder. project activities including industrial units appended to the Schedule of EIA rules
shall require prior Environmental Clearance (EC) from MoEFCC for Category A and State-Level

Environment Impact Assessment Authority (SEIAA) at the state level for Category B. Whereas,
obtaining prior EC is a statutory requirement for projects and activities listed in the Schedule of

the EIA Notification. 2006, issued under Scction 3 of the Environment (Protection) Act, 1986.

Whereas. the MoEFCC. Gol. has issued directives mandating the procurement of prior EC before
obtaining Consent 1o Establish (CTE)/Consent to Operate (CTO) vide F. No. 1A3-22/19/2021-
1A J:E 164361] dated 20th September 2021. To that effect, the MoEFCC has issued a Standard
Operating Procedure (SOP) through memo vide No. Q-15012/2/2022-CPW-Part (1)/e-240741

dated [4th January 2025, which is attached herewith.

Hence, all industrial activities/projects, whether undertaken/already undertaken, shall not be
operated without obtaining prior Environmental Clearance.

The list of industrial activities/projects etc is enclosed as ready reference.

This may kindly be complied in your jurisdictional area.

ief Conservator of Forests &
Member Secretarv. SEIAA.
Arunachal Pradesh

No. (Env)- 01/SEIAAL025/ 247 ¢ AELP Dated 18/02/2025

Copy to:
. The Deputy Commissioners Anjaw/Changlang/Dibang Valley/ East Kameng/ East

Siang/ltanagar Capital Complex/Kamle/Kra-Daadi/Kurung
Kumey/Leparada/Lohit/Longding/Lower Subansiri/Namsai/Papum
Parc/Pakekesang/Siang/Shi Yomi/Tawang/Tirap/Upper Siang/Upper Subansiri/West

Kameng/Weslt Siang/Lower Dibang Valley, Arunachal Pradesh

2. The District Industrics Centres Anjaw/Changlang/Dibang Valley/ East Kameng/ East
Siang/Itanagar Capital Complex/Kamle/Kra-Daadi/Kurung
Kumey/Leparada/Lohit/Longding/Lower Subansiri/Namsai/Papum
Pare/Pakekesang/Siang/Shi Yomi/Tawang/Tirap/Upper Siang/Upper Subansiri/ West

Kameng/West Siang/Lower Dibang Valley, Arunachal Pradesh < C
Tl o

3. Office copy
(ﬁa«h
o oS ot

)

File No, DGM-15033/1/2025-DGM-DIRECTORATE OF GEOLOGY AND MINING (Comoutac-Na. 248027)

(" Scanned with OKEN Scanner
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List of projeet nctivities/industrinl units requiring prior Environmental Clearance as per
the Schedule of EIA notifiention 2006:

I. Ferro Alloy Units (Ferro Silicon, Ierra manganese) .
2. Blending nnd boltling plants of Indian Made Foreign Liquor
3. TMT bars and re-rolled
4, Hard and soll coke
5. Hydroclectric power below SOMW
6. Breweries and distillation units
\-T. Stone crushers
8. Sand and coal mining activilies
9. Black wire & GI wire
10. Storage and distribution of POL items
11. Cement manufacturing
12. Minerals and ore beneficiation
13. Graphite and dolomite
14. Exploratory oil drilling offshore
\15. Minor Minerals mining irrespective of size

3
File No. DGM-15033/1/2025-DGM-DIRECTORATE OF GEOLOGY AND MINING (Compu 0. 248027)
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

S.0. 1533 Whereas, a draft notificaion under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public:

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now. therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number $.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

"Includes the territorial waters
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2. Requirements of prior Environmental Clearance (EC):- The following projecis or
activities shall require prior environmental clearance from the concerned regulatory authonty,
which shall hereinafter referred 10 be as the Central Government in the Minisiry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SETAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management cxcept for securing the land, is started on the project or activity:

(i) All new projects or aciivities listed in the Schedale to this notification;

(iiy  Expansion and modernization of existing projccls or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concemed sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
cxpansion or modermzation;

(i) Any change in product - mix in an existing manufacturing umt included in Schedule
hevond the specitied range.

3. State Level Environment Impact Assessment Authorily:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shail be
constituted by the Ceniral Government under sub-scction (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -
Secretary to be nominated by the State Government or the Union teritory Administration
concerted.

(2)  The Member-Secretary shall be a serving officer of the concerned State Governmem or
Union territory administration familiar wilh environmental laws,

(3) The other two Members shall be either a professional or expert fulfilling the eligibility
criterta given in Appendix VI to this notfication.

(4} One of the specifiecd Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Asscssment process shall be the Chairman of the SEIAA,

)] The State Governinent or Union territory Administration shall forward the names of the
Members and the Chairman referred 1n sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(5) The non-official Member and the Chairman shall have a fixed term of three vears {from

the date of the publication of the notification by the Central Government counstituting the
authority).

{7y All decisions of the SEIAA shall be unantmous and taken in a meeting.
4. Categurization of projects and activities:-
(L) All projects and activities are broadly categorized in to two categodies - Category A and

Category B, based on the spatial extent of potential impacts and potentiai impacts on hurnan
health and natural and man made resouarces.



(i) All projects or activities included as Category "A” in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government [or the purposes of this notification;

(iti)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2. or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SETAA), The SETAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SETAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen. scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition:

(by  The Central Government may, with the prior concurrence of the concerned State
Governmients or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost:

{c)  The EAC and SEAC shall be reconstituted after every three years:

(d) The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, atter the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land. at the site by the applicant. The applicant shall furnish. along with the application. a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
§ of the Schedule) in addition to Form | and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report,

3
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™ Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(1) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

e & & @

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental [mpact
Assessment report shall be termed Category ‘Bl’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into Bl or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

I1. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form | A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days ol the receipt of Form 1, the Terms of Reference suggested by the applicant shall be

deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
4
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation ol the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

111, Stage (3) - Public Consultation:

(1) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (i1) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships

(item 8).

(e) all Category ‘B2’ projects and activities.

() all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i1)  The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix I'V, for ascertaining concerns of local affected persons:

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(iii) the public hearing at, or in close proximity to. the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period. and/or does not convey the proceedings of the public hearing within the prescribed period

5
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dircetly to the regulatory authority concerned as above, the regulaiory authority shall engage

another public agency or authority which is not subordinate to the regulatory authority, to

conpiete the process within a further pericd of forty [ive days,.

{v) 1l ihe public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing 1o the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons Lo be
frecly expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, devcide
that the public consultation in the case necd not include the public hearing.

(viy  For obraining responses in writing irom other concerned persons having « plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Coutrol Board (SPCB) or the Umon territory Pollution Control Comntittee
(UTPCC) shall invile responses from such concerncd persons by placing on theit website the
Summary ELA report prepared in the format given in Appendix IITA by the applicant along with
a copy of the application in the preseribed form | within seven days of the receipt of & wriilen
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged mformation involving Intellectual Property Right, source specified n the
application shall nat be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request fram any concerned person the
Draft E1LA report for inspection at a notificd place during normal office hours till the date of the
public hearing. All the responses received as part of this public consuitation process shall be
forwarded 1o the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concems expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant  to the
concerncd regulatory  authority l[or appraisal. The applicant may alternatively submit a
supplementary report to draft EJA and EMP addressing all the concerns cxpressed during the
pubiic consuliation.

IV. Stage (4) - Appraisal:

(i)  Appraisal rmeans the detailed scruuny by the Expert Appraisal Commitiee or State Level
Expert Appraisal Commiliee of the application and other documents like the Final EIA report,
outcormne of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparcnt manner in a proceeding to which the apphcant shall be
tnwited for furnishing necessary clarilications in person or through an authorized representative.
Ou conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Commitiee concerncd shall make categorical recommendations 10 the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i) The appraisal of all projects or activities which are not required to underge pablic
consuilaiion, or submit an Enviromment Impuci Assessment report, shall be canded oul on ihe
basis of the prescribed application Form 1 and Torm 1A as applicable, any other relevant
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned.

(iii)  The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form | and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications secking prior environmental clearance for expunsion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product ~mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Commitiee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days ol the receipt of the complete application with
requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Commitiee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Commillee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(iii)  In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (1) or (i) above, as applicable, the
7
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applicant may proceed as il the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Commitlee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or aclivities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The *“Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above. to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
envirommental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Commitiee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)]. the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Envirenmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1" June and 1" December of each calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.
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11.  Transferability of Environmenial Clearance (EC):

A prior environmental clearance granted for a specific project or activily Lo an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
aclivity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatery authority concerned, on the same terms and conditions under
which the prior environmental clearance  was imtially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned 18 necessary in such cases.

12.  Operation of EfA Notification, 1994, till disposal of pending cascs:

From the date of finat publication of this notification the Environment Impact
Assessment (ETA) notification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitled to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this nottfication, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Scheduole I, or continue eperation of some or ail
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notificarion.

[No. J-11013/56/2004-1A-11 Q)]

(R.CHANDRAMOTAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

!
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SCHEDULE

(See paragraph 2 and 7)

2,64

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity |
|
A 'B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) ) 2y (3) 4) (5)
I(a) | Mining of minerals | = 50 ha. of mining lease area <50 ha General Condition
2 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral  prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous

clearance for physical
survey

1(b) Offshore
exploration,

production

onshore oil and gas

development

All projects

Note

Exploration  Surveys
(not involving drilling)
are exempled provided
the concession areas
have  got  previous
clearance for physical
survey

L(c) River (i) =2 50 MW hydroelectric| (i) < S0 MW > 25|General Condition shall
projects power generation: MW hydroelectric [apply
(i1) = 10,000 ha. of culturable | power generation;
command area (1) < 10,000 ha. of
culturable command
area
1(d) Thermal > 500 MW (ceal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply

2 50 MW (Pet coke diesel and
all other fuels -)

gas based);

<S50 MW

> 5MW (Pet coke
,diesel and all other
fuels )

10
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(1) (2) 3) 4) 3)
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel

2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <Imillion ton/annum E\:neral Condition  shall
throughput of coal throughput of coal pply
(If located within mining
E.rea the proposal shall be
ppraised together with the
mining proposal)
2 (b) Mineral 2 0. 1million ton/annum | < 0.1milhon  tonfannum |General ~ Condition  shall
beneficiation mineral throughput mineral throughput apply

(Mining  proposal  with
Mineral beneficiation shall
be appraised together for
grant of clearance)

1
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3 Materials Production
(80 (2) 3) (4) (5
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge ron
manufacturing Sponge iron |General  Condition  shall
=200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
¢)Secondary
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy| i)All toxic
metal producing units | andheavymetal producing
= 20,000 tonnes| units
fannum <20,000 tonnes
[annum
= iL)Al other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
3(h) Cement plants 2 1.0 million| <1.0 million |General  Condition  shall
tonnes/annum tonnes/annum  production |apply

production capacity

capacity, All Stand alone
grinding units
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4 Materials Processing
(1 (2) (3) (4) (6))
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2.50,000 & -
ronnes/annum 225,000 tonnes/annum
4(c) Asbestos  milling | All projects - -
and asbestos based
products
4(d) Chlor-alkah 2300 TPD production| <300  TPD  production|Specific  Condition  shall
industry capacityor  a  unit| capacity apply
located out side the|and located within a
notitied industrial area/| notified industrial area/| No new Mercury Cell
eslale estate based plants will be
permitted and  existing
units converting o
membrane cell technology
are exempted from this
Notification
4(e) Soda ash Industry | All projects - -
4(f) Leather/skin/hide | New projects outside | All new or expansion of | Specific  condition  shall
processing the industrial area or| projects located within a| apply
imdustry expansion of existing | notified industrial area/
units  out side the | estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry | All - units  producing| - =
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)

13
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(1) (2) (3) (4) (5
5(c) Petro-chemical All projects - -
complexes -
(industries  based
on processing of
petroleum
fractions & natural
aas and/or
reforming o
aromatics)
5(d) Manmade  fibres| Rayon Others General Condition  shall
manufacturing apply
S(e) Petrochemical Located out side the| Located in a notified |Specific Condition  shall
based processing | notified industrial area/| industrial area/ estate apply
(processes  other| estate
than cracking &/ -
reformation  and
not covered under
the complexes)
5(f) Synthetic  organic | Located oul side the| Located in a notified |Specific Condition shall
chemicals industry | notified industrial area/| industrial area/ estate apply
(dyes &  dye| estate
intermediates: bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals,  other
synthetic  organic
chemicals and
chemical
intermediates)
5(g) Distilleries ()All Molasses based| All  Cane  juice/non- |Genmeral Condition  shall
distilleries molasses based distilleries |apply
(1) All Cane juice/| <30 KLD
non-molasses based
distilleries 230 KLD
5(h) Integrated paint | - All projects General Condition  shall
industry apply

14
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(1)

(2)

3

)

(5)

5(i)

Pulp &  paper
industry excluding
manufacturing  of
paper from waste
paper and
manufacture of
paper from ready
pulp  with  out
bleaching

Pulp manufacturing| Paper manufacturing

and

Pulp& Paper

manufacturing industry

industry  without  pulp
manufacturing

General
apply

Condition

shall

5G)

Sugar Industry

= 35000 ted cane crushing
capacity

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 3TPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs fecologically
sensitive areas
including LNG
Terminal

All projects

15



(1) (2) 3 “@ (5)
6(b) Isolated storage & | - All projects General  Condition  shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Ailr ports All projects - -
7(b) All ship breaking | All projects - -
vards including
ship breaking units
T(c) Industrial estates/ | If at least one industry | Industrial estates housing |Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <3500| Note:
processing Zones | under the Category A.| ha. Industrial Estate of area
(EPZs), Special | entire industrial area below 500 ha. and not
Economic  Zones| shall be treated as housing any industry of
(SEZs),  Biotech | Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
arca greater than 500
ha. and housing at least | [ndustrial estates of area>
one  Category B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |[General ~ Condition  shall
hazardous  waste | having meineration | till only apply
treatment, storage | &landfill or
and disposal | incineration alone

facilines (TSDFs)
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(1) (2) 3) (4) 3
T(e) Ports, Harbours | > 5 million TPA of | < 5 million TPA of cargo|General Condition  shall
cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
7(f) Highways i) New National High| i) New State High ways; |General Condition  shall
ways; and and apply
i) Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving  additional | additional right of way
right of way grealer| greater than 20m
than 20m involving | involving land
land acquisition and| acquisition.
passing through more
than one State.
T(g) Aerial ropeways All projects General  Condition  shall
apply
7(h) Common All projects General  Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7(i) Common All projects General  Condition  shall
Municipal Solid apply
Waste
Management
Facility
(CMSWMF)

17
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8 Building /Construction projects/Area Development projects and Townships

R(u) Building and =20000 sq.mtrs and #(bhuilr up arca for covered
Construction <1.50,000 sq.mus. of| constructon: in the case ol
projects built-up area# Facilities open to the sky, it

will be the activily area )

8 Townships and Covering an area > 50 ha| ""All projects under [iem

Area Development and or built up arcal (b} shall be appraiscd as
| prujects. N =1.53,000 sq anirs ++ Calegory Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, il locaied in
whole or in part within 10 km from the boundary of: (1) Protecled Areas nolified under the Wild
Lile {(Protection) Act, 1972, (i) Crtically Polluied areas as notilied by the Central Pollution
Control Board {rom time to time. (i) Notified Eco-sensitive areas, (1v) mnter-Stale boundaries
and international boundaries.

Specific Condition (SC):

If uny Industrial Estate/Complex / Bxport processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogencous type of industries such as Ttems 44d}, 4(f). 5(e), 5(D).
or those Indusmal cstates with pre —defined sct of activities (not necessarily homogeneous.
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates fecomplexes will nol be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrnal estate/complex arc complied
with (Such cstatcs/complexes  must  have a clearly identified management with the legal
responsibility of cnsuring adherence o the Terms and Conditions of prior environmeatal
clearunce, who may be held responsible for violation of the same throughout the life of the
complex/estate).
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APPENDIX 1

(See paragraph — 6)

FORM 1

(I Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Scrcening Category:

e Capacily correspanding to sectoral activity (such as production cupacity for
menufacturing, mining lease areo und production capacity for mineral

production, area for mineral exploration,

length for linear transport

infrastructure, generation capacity for power generation etc.,)

(D  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water hodies, efc.)
[ Details thereof (with
approximate quantities /rates,
S.Ne. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
i1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect Lo
local  land use plan)
1.2 Clcarance of existing land, vegetation and
buildings?
1.3 Creation of new land oses?
14 Pre-construction  investigations e.g.  bore
houses, soil testing?
L5 Construction works?

19
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ArlNervike A-9

GUIDELINES FOR ISSIHHG NO OBJECTION CERTIFICATE OF GEOLOGY
AND MINING DEPARTMENT FOR ESTABLISHMENT OF STONE CRUSHER UNIT
IN THE STATE OF ARUNACHAL PRADESH

ARUNACHAL PRADESH STONE CRUSHER GUIDELINES, 2012
The 3rd January, 2013

No. DGM/NOC/C-UNIT/1016/2007/7319-21.— Stone Crushing Industry is an important industrial sector m
the State engaged in producing crushed stone which is raw matenal for vanous construction activities like
construction of Roads, Bridges Highways, Buildings, Canals, etc. It has been observed in recent days that in
view of increased demand of crushed stones for vanous development projects. a number of stone crusher units
have come up haphazardly in almost all the districts and as a result of it, indiscriminate unlawful extrarction of

minor minerals are being going on

These stone crusher industries though socio-economically an important sector, it is imperative that the
establishment of crusher industnes and their operations shouid be regulated immediately to prevent indiscrimi-
nate unlawful mining of minor minerals as well as o plug the pilferage of revenue on minor minerals

And having regards lo the above, the Department of Geology and Mining has decided to come up with the
guidelines in consonance with the Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered

while issuing No Objection Certificate of the department for setting up of stone crushing plant in the State

The guidelines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall
be effective from the date of its publication in the official gazelte.

1. No Objection Certificate of Geology and Mining Department for establishment of stone crusher.

1.1. No person shall install or run any stone crusher in any area within the State of Arunachal
Pradesh without prior No Objection Certificate from the Department of Geology and Mining
Intended persans/firms/companies shall apply for No Objection Certificate in CU Form - A, 1o

the Secretary (Geology & Mining). Such applications shall be submitted through the Deputy
Commissioner of the district along with the following documents ;

1.1.1.  Detail Project Report of the propsed stone crusher unit duly prepared by the competent
person and verthed by the concerned Assistant Mineral Development Officer and Deputy
Director of Industries department of the concerned district.

1.1.2 The proprietor of the unit shall submit the Working Plan-cum-Environment
Managemenl plan duly approved by the Forest Department along with the
application form for No Objection Certificate

1.1.3. Geo Appraisal Report submitted by the Geo Appraisal Commitlee to the Deputy
Commissioner of the district

1 14 Bank Dralt of Rs. 10,000/- (Rupees ten Thousand) being fee for NOC in favour of the
Secretary (Geo & Mining) payable at itanagar or Treasury challan of the said amount to
be paid in the Head of Account "Account -0853 (800) NFMMI™

1.1.5 Land Possession Certificate (LPC) or land allotment order or lease agreement with land
owner and site plan (in scale) of the land on which the stone crusher isproposed 1o be
installed, showing the location of the stone crusher with reference to varous sitting
parameters as specified herein or amended from time to time
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116 Sketch map with boundary descnphion 3nd coordinates of the land where the crusher
unit = proposed shall 250 be enclosed with the application form

117 NoObsecton Cerntificate from the DFO of e srea.
118 NoOtjecton Certficat fom the concened Circle Officer/EAC
110 NoObsction Certificate from the concemed CB/ASM of the area.

1110 Acertficass from the concemed administrative officer and AMDO as 10 distance of
sensitive locations from the proposed sie of the stone crusher unit a2 specfied in
para-15 hereafter

1111 Deglerstep registration under the Arunachal Pradesh Goods Tax Act-2005 from the
Tax and Excse Department.

12 Astone crusher shousd Rave a MInimuim working area ranging from 2 to 3 scres of land, depending
upon the soe of the stone crusher 1or raising machiner/piant and stacking of raw matenalfinished
product In case of private land, lease agreement and specific consent in writing of land owner shall be
enciosed together with the application form

2. Joint inspection of the proposed location of Crusher Unit by the Geo-Appraisal Committee.

2.1 Before sswng No Obection Certificate from the Geology and Mining Department, there shad
be a joint inspection of the proposed areas apphed for sefting up of stone crusher unit by the Geo Apprasal
Commutiee consisting with the folowing members The Deputy Commissioner of the district shall saue
nacessary ordens for joint inspection of the propsed location upon requisition from the Geology and Mining
Depantment

{a) ADC/SDO of the Sut-Duasion —  Chairperson

) Densonal Forest Officer —  Member

(o) Executve Engmeer PWD —  Member

i) Executive Engneer. WRD —  Member

(#)  Executve Ergineer, PHED —  Member

fi  Assistant Mreral Devevelopmant Officer —  Mamber Secretary

NB:
(1) At least four members shall have to visit the proposed site during the Joint Inspection
(i) The applicant shall have to arrange transportation of the members for the visit to the
proposed location

22  Aher jont inspection. the Geo Appraisal Committee will subtamd is report in the CU Form-B with
recommendatons for issuing NOC it it finds the proposal fensible to the Deputy Commissionsr of the
district who mavy, i satmfied with the repon of Geo Appratssl Committes forward the regon 1o the Secratary
(Geodogy & Mining) for conssder ation along with the applicaton form.

23 Basad on the report of Geo Apprasal Committee forwarded by the conosmad Deputy
Commissione the Geology and Mring Department may considel the appication for No Otsection Cenfficate
and such certificate shall f approved by the Gavernment. be msued in the CU Form-C wheh shall be the
bassa for oblaining pre-produttion clearnnce friom other Govermment deparnments

24 The No Objection Certficate shall bo vahd 10¢ one yuar from the date of ssuance of the certficate

and may De consstensd for rendrwsl aubect to satsfactony perfomance and obsevance of 3l the lerms and
conditions stipulated in the No Objection Certificate

25  Aher the No Objection Certificate of Geology and Mining Department. the consent onder from
the Arunachal Pradesh State Polluton Control Board (APSPCB) and registration with the Industries
Deopartment shall be cbtaned The production operation of the Crusher Uit shait commance only after the
cansent Order of State Polution Control Board and registration with the industries depatmant

26 in case of Government run crusher units like BRTF PWD RWD etc or crusher units of
public sector undertakings meant for develapmant projects within the state namely NHPC NEEPCO
Railway ote the registration with industries departmaent shall not be reguired

21 The Department of Power shall give electric connechon 1o the ofusher unit ooty after obtasning No
Objachon Cortficats from the Geology & Minng Degartmeant

28 Already established stone crusher units shall also have 10 apply for obtaining No Objection
Certificate of Geology and Miung Department in the CU Form-within & period of 4 (four) month feam the
date of pubbcation of these Guidelines and have to produce vaild consent order seued by Arunachal
Pradesh State Pollution Control Bowd (AP )l already obtanea from the State Poliution Control
Board The detall revenye paymant made 50 far since ncapton of the unit and clearance of Tax payment
shall also be submified along wih the applcaton form

29  In casa the Goology and Mining Departmaent s of the opinion that it is ro! esxpedient 10 ssus
No Objection Certificate or tenew it taking into cenaideration the various factors as per the
recommuendations of the Geo Appraisal Committes  the Secretary (Geology and Mining| may aftar
giving an oppotiunity of being heard and for feasons ta be recolded in wiiting and communicated
o B mpplivand, celuaw 0 grand ur ieeeew e Mo Ol Cenlficate v mmy el e Mo Otjeution
Certificate maund eation which wil resul immedate dosure of the aone crusher wit.
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2 Renewal of No Objection Certificate of Crusher Units.

31 In case of herenewal of e No Objechon Certificate, the ownsopropnetor of the stone crusher

shail apply togethar with all the documents relatad to payment of royaity and tax for the renewal at ieast two
months befors the expiry of he No Otjecticn in CU-Form "A” in the office of the Deputy Commissioner.

32 4 the Deguty Commessioner is satisfted with the performancs of the Crusher Unit and compiiance
with the terms and conditions stiputalted in the No Objection Certificate he will order foe joint mspecton of
the Crusher Plant by the Ceo-Apporaisal commitise

33 The application in CU Form - Alor renewal of the No Cteection Cartificste along with Geo-Aggrasal
Repon cocuments reated 1o payment of royaity 0n minor minerals used by e crusher Units. detads of their
aisposal ane Tax Clearance Certficate shall e forwarded 1© he Secretary (Geology and Mining) by the
Deputy Commussicoer lor consaaerabon

24 If the application for renewal of No Objecton Cenficale submitted IS it disposed of before the
expiry of the pariod of vabaty of the No Objection Cenficate it shall be deemed 10 have been extended by 3
further pencd till the Geolegy and Mining Depantment pasaes any order thereon.

4 Terms and Conditions of No Objection Certificate.

41 The No Objecton Certficate issued by the Geology and Mining Deparntment will only
enable  the owner/propnetor of crusherunit for applying Consent Order from the State Pollution
Control Board and it does not confers the proprietor/owner of the stone crusher any right to extract/
remove minct minerals from any area withoul valia mining permit. For removallextraction of minas
minerais muung permil has 1o be obtainad from the competent authordy. [I & The Secretary (G & M)

for export 1o outside the district and the Deputy Commissioner of the district while for domestic
usée. |

4.2 Mor minerals shall be removed/extracted 1 sctorcance with the Mining permul granted from bme
to tme by the competent authority fom the notfied quatry caly. Extraction and removal of minoe minecais from
“other Wan notified quarty shad not only entall cancelidtion of the No Otyection Cartifcate but aBo prosecution
-under section - 21 of the Mines and Minerals {Deveisoment and Regulation) Act- 1957 read wih rule-44 of he
“Arunachsl Pradesh Minor Mineral Concession Rises-2002.

4.3 Quary activiies like coliection of boulder, gravels, sancs el shall not be carmed ot witha 1 Km
mwmmﬁmmmmnmmndﬂmmm
SUppy scheme, dams_ brnidges tc

44 Extraction/quartying of minor minesals shall not beyond 3 mater depth of the surface
45 Operabon fon manng/quamyng 45 wel as operston of the cusher machiere shall De Bedwedsn £ AM 10 & PM

A6, The proprelotiowner of crusher unit shall indeminify 1o the Govemment agsinst sy claim of shurd
paries. WMNMNMQDWMNMGQU“M'!&MMH such
M party

47 The minerale lel slter cancelaton of me No Objection Carficate o¢ the mining permits shall te
forfested and such minerals shall be deemad to be the Government Property and the Geo and Mining
Department may dupose of such propeity as per law

48 Feling of reas in and around the notified quanes during ramaoval of mings rmunersls and o the

fime of sstablishiment of stone crusher unit shall nol be allowed without priof permMEsIon of competent
autholity

40  Every types of accident duiing the operation of stone crusher maching and dunng removal
exiracton of mnol minedals shal be repocted 1o the neasrest pohice station and the Directorate of Gealogy
and Mirung

410, The propritonownes of the stone orushér unit shall maintain proper account of daily use of misor
minerals, olt dsposal in details and amount of goods tax pad theson, wiich shall be compiled a2 he eod
of the month and submitied in the CU Form-0 to Deectorate of Geology and Mining and the Doputy
Commissaner of the Distnct before every 10th day of the month

A1 Dunong transportation of crushod stones fiom the Stone Crusher Unt 1o ather pinces. pacca challan
With rriachene numbares) ahall be ssued by th Manager / agent of the propetor which shall fave 10 b countir
signaed by the concemed AMDO, in default trucka'carion of finshed product of crusher units shal not b
abowed to ross mineral check gates

5 Other terms and conditions for running of crushers industries.

51 The ownedpropoetor of the crusher unis shall #nsse that a2 Te stantony provsions of v followdng
&c1n aned rules e complied with duning operation of crusher units

511 The Mines and Minornis | Development & Regulasion | Act 1957

512 The Arunachal Pradesh Minor Miness Concession Ruses 2002

513 TheAr (Prevention and Control of Polution | Aot 1081 and nues framed thereundaw
514 Tne Water (Prevention and Controd of Polution) Act. 1081 and rbes framed Maiaundor
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515 The Ervuonment (Protection ) 1988 and Rules framed thereunder
516 The Nowe Poliuton (Regulaton and Controd) rules 2000

52 Noconsent for expans«on 1o any crusher unit shatl be given by State Poliution Control Board o
eleciic connecton proveded by the Depanment of Power, without prioe No Objection Cenficate issuead 1o that
affect from the Geoclogy and Mining Departmeant.

53 Every stone crusher ownes shall ensure that the emission standards as per the statute and as
notfied by the Sate Environment and F orest Deganment are adhered 1o,

54 Every stone crusher owner shall adopt poliution control measures as notified by he State
Envwonment and Forest Department or &5 amended from time to tme

55 The Geology and Mining Depanment may impose any such further condtons as it may deem fit for
the consenation and sustainatie use of Manot Mneras

56 The cwner/propretor of crusher unit shal allow the nspecting staft. acceas o the crusher and make
available all recoras redating 1© oparadon of the crusher and veafication of source of lagal supply of minoe

munerals and stocks

6 Minimum distance criteria for the sfone crushing plant from sensitive and vulne
places shall be as under .

61 The GeoApprasal Commitiee shall while recommianding any proposal for No Otjection Centificats
for establishment of crusher undd, loke account of the folowing location cridera and specily the same with
reference 1o the followsg

SiHn___ Owtance from Dstance

61(a) Class A and above town and cties lima 3 Km

61(b) Other Towns dKm

61(c) WVilagehuman habitabhon 1 Km

61{d) Widite Sanctuaryressrve lorest 5 Km or buffer 2one dectaned for he same

by the State Govermment

6.1 (e) Naticoa Mighway State Road (F rom centre ina) 200 metnrs

61() Sensitwe seas such as Educadonsl inabtute) 1 Km
Governgment Ofices/mar ket hospital/relegious
paces/ou int sO0Ls

61(0) Roverflake/Straam SO0 mitr

B1(h)  Bodgestydro Power Dama ' Water supply 1Km
B0 Sl SChare #lc

624 Incaseof axting stone Crushing plant akeady located a1 a dstance less than 200 meter rom
highways/state r0ad. the Uit shall provide minimum 6 meler high compound wall or barner of Gl sheats
along their plot periphery towards hghway'road side and ao plant adequate numbders of trees on the
boundary o reduce dust

K Khaolm IAS
Secetary (G & M)
Governmant of Arunachal Pradesh,
It anidowr
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Terms and Conditions -

The Mo Obwection Certficate s subject to he fobowing terms and conditons |
(1) This No Otyection Certficate shall remain vaid for a peniod of one year fom the date of 25 ssue

(2) The No. Objection Centificats i issued only for applying Consent Order of the State Polfution Control
Board and  coes naot confer any nght 1o the propnetar/onner of the stone  crusher to extract!/ remove minor
munerais from any area without obtaining a mining permt from the competent suthonty. [i.e. The Secretary
(G and M) for export and DC of the district for domesiic use)

(3) Minor minerals shal be removed extracted n accordance wian the Mining Permit granted from tme to
time by the compeatent authority from the notified quarry only. Extraction and rémoval of menor minerals from
other than notified quarmy shall not only ental canceltation of the No Otjection Certficate but also prosecution
s per law

(4) Quarry actvites ke coBechon of boulder. gravels. sands eic shall nat be camed out within 1 Km both
up stream and downstréam of any dverson siructure 52,084 the river, siream, rafiah for dnesing water supply
scheme, dams,. broges ect

{5) Extracton/guamying of mincy minesals shall not be beyond 3 meter depth of the surface and operation
for mereng/quarrying s well as operation of the crusher machune shad be Detween 6 AM to 6 PM

(8) The proprictorioancr of crucher unit shall #y bo the Con t any cloan of thind

partes Nethar the Geology and Mining Department nor the State Government will be responsitie for such third
party clasms

(1) e mnerais left after canceilation of the NOC ar the maning permits shall be forfeted and such
meretals shat be deemed 10 be e Government Propearty and the Geology and Mg Department may
dispose of Such property as pes

(8) Folling of rees i and around he notified quarmes dunng removal of minor ninerals and st the time of
esumbhstment of 1008 crusher unit shall not be afiowed without prior permission of comgeatent authority

(9) Eviry types of accident durng the aperabon of S10ne wrusher maching and Aung remaovavetr acton
of minor minerals shall be reponed 1o the nearest podce station and the Directorate of Geology and Meung

(10) The propristoriownes of the stone crusher unt shall maintan proges account of daity use of mnoe
minecsis. ther disposal in details and amount of goods tax paid thereon. which shall be compiled 3t the end of
Mo month and Sutmittind n he CU Form-D to Dectorate of Geolagy and Mining and the Deputy Comimassions
of e datnct betors svery 10th day of the month.

(11) Dufing ransporiation of such crushad stones from the Stone Crushiar Lint to other places, pacca
Cralan with Machine rambenng shall De ISsusd by he Manager / suthonzed agent of the propriotor wheh shal
have to e countersignid by the concermed AMDO

(12) The ownerpropreton of the olusher urits shal snsunm Mat af B statutony provisions of the followng
acts and rules are comphed with dunng operation of Crushec unt

(1) The Mines and Mnerals (Development and Regulation) Azt 1067

{8) The Arunachal Pradesh Minor Minersl Concassion Rudes 2002

(8] The Alr (Prevention and Control of Potiution ) Act. 1981 and rulivs & amed thereunder
() The Water {Preventon and Control of Poflution ] Act, 1981 and rules ramed thereunder
1¥) The Erronmaent (Prowction] 1988 and Rules ramed theosuander

(v} The Notie Polluton (Reguiston and Control) Rules, 2000
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(13) No expansion 10 the crusher und shall be alfowed o &ectnic ConNection provided by the Department
of Power in the extended part of the plant without prioe No Ctyection Cendicate issued o that eftfect rom the
Geology and Mining Department.

{14) Every stone crusher pwner shall ensure tha! the emission standards as per the statute and as
nobfied by e Siate Environment and Forest Dapartment are adherad to.

(15) Every stone crusher owner shall 3300 pollubon control measures s Notifed by the State Environment
and Forest Department or as amended from time to ime

(16} The Geclogy and Mining Degartment may smpose any such further conations as @ may deem fit for
the protecton and sustanable use of MINGH MINeras

{17} The propretor/cwner crusher shal #50 submit a retun Dy 10th of every month, gving detals of total
quantity of minerals crushed. efectncity consumed. power genarated in case of captive powes generated run
crusher fuel consumplon in case of diesel run crushed number of labour empioyed and WaEgQes pawd &ic

(18) The crusher cwn shall aliow the inspecting staft. access to the crusher and Mmake avadable all

records relaing 1o operaton of the crusher and verfhication of source of jegal supply of menor minersls and
stocks

K Khote 1AS
Sacretary (G & M),
Geovernment of Aunachal Pracesh.
ragar
CU Foem-0
FORMAT FOR SUBMISSION OF MONTHLY RETURN 8Y THE CRUSHER UNIT
For the Monsh of
S |Sena Number and|  CQuantityol | Name of the notified Cuantity of minor Quantity of
No.|  date of mining munes minecals | quarry from wheee minerals used NG Vel
permits obtsirad autracted! MG manersls have crushed in the plant disposed of
for extraction of eV busers pesmicved {ir cum ) (I cum)
TNOr e als
! 2 3 4 5 ]
Cuartaty of Amount of goods | Numbets of ranspont | Name of sgences’ Heauks
Mo mirer als lax pax) ehaltan oblasned for frma, where crushed
0 e sinck/not (N nupees | warsportation of sones supphed
disposed of crusbd slone

{in cum)
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GUIDELINES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY AND MINING DEPARTMENT FOR ESTABLISHMENT OF
STONE CRUSHER UNIT IN THE STATE OF ARUNACHAL PRADESH

ARUNACHAL PRADESH STONE CRUSHER GUIDELINES, 2012
The 3rd January, 2013

No. DGMNOC/C-UNIT/1016/2007/7319-21 - Stone Crushing Industry is an important industrial sector in the State
engaged in producing crushed stone which is raw material for various construction activities like construction of Roads,
Bridges Highways, Buildings, Canals, etc. It has been observed in recent days that in view of increased demand of crushed
stones for various development projects, a number of stone crusher units have come up haphazardly in almost all the
districts and as a result of it, indiscriminate unlawful extrarction of minor minerals are being going on.

These stone crusher industries though socio-economically an important sector, it is imperative that the
establishment of crusher industries and their operations should be regulated immediately to prevent indiscriminate unlawful
mining of minor minerals as well as to plug the pilferage of revenue on minor minerals.

And having regards to the above, the Department of Geology and Mining has decided to come up with the
guidelines in consonance with the Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered while issuing
No Objection Certificate of the department for setting up of stone crushing plant in the State.

The guidelines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall be effective from
the date of its publication in the official gazette.
1. No Objection Certificate of Geology and Mining Department for establishment of stone crusher.

555 No person shall install or run any stone crusher in any area within the State of Arunachal Pradesh without prior No
Objection Certificate from the Department of Geology and Mining. Intended persons/firms/companies shall apply
for No Objection Certificate in CU Form -A, to the Secretary (Geology & Mining). Such applications shall be
submitted through the Deputy Commissioner of the district along with the following documents;

1.1.1, Detail Project Report of the propsed stone crusher unit duly prepared by the competent person and verifed byy the
concerned Assistant Mineral Development Officer and Deputy Director of Industries department of the concerned
district.

1.1.2.  The proprietor of the unit shall submit the Working Plan-cum-Environment Management plan duly approved by the
Forest Department along with the application form for No Objection Certificate,

1.1.3. Geo Appraisal Report submitted by the Geo Appraisal Committee to the Deputy Commission er of the district.

1.1.4. Bank Draft of Rs. 10,000/-(Rupees ten Thousand) being fee for NOC in favour of the Secretary (Geo & Mining)
payable at Itanagar or Treasury challan of the sald amount to be paid in the Head of Account "Account -0853 (800)
NFMMI"

1.1.5.  Land Possession Certificate (LPC) or land allotment order or lease agreement with land owner and site plan (in scale)
of the land on which the stone crusher isproposed to be installed, showing the location of the stone crusher with
reference to various sitting parameters as specifled herein or amended from time to time.

1.1.6.  Sketch map with boundary description and coordinates of the land where the crusher unit is proposed shall also be
enclosed with the application fom.

1.1.7. No Objecton Certiicate from the DFO of the area.
1.1.8. No Objection Certificat from the concened Circle Officer/EAC
1.1.9. No Objection Certificate from the concerned GB/ASM of the area

1.1.10. A certificate from the concerned administrative officer and AMDO as to distance of sensitive locations from the
proposed site of the stone crusher unit as specified in para-15 hereafter.

1.1.11. Dealership registration under the Arunachal Predesh Goods Tax Act-2005 from the Tax and Excise Department

1.2 A stone crusher should have a minimum working area ranging frorm 2 to 3 acres of land, depending upon the size of
the stone crusher for raising machinery plant and stacking of raw material/finished product. In case of private land,
lease agreement and specific consent in writing of land owner shall be enclosed together with the application form.

2. Joint inspection of the proposed location of Crusher Unit by the Geo-Appraisal Committee.
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2.1. Before issuing No Objection Ceruificate from the Gealogy and Mining Department, there shall be a joint inspection of the
proposed areas applied for setting up of stone crusher unit by the Geo Appraisal Committee consisting with the following
members. The Deputy Commissioner of the district shall issue necessary orders for joint inspection of the propsed location
upon requisition from the Geology and Mining Department .

{a} ADCSDO of the Sub-Division - Chairpersan
{b} Divisional Forest Officer - Member
{¢) Executive Engineer, PWD - Member
{d} Executive Engineer, WRD - Member
{e} Executive Engineer, PHED - Member
{f) Assistant Mineral Development Officer - Member Secretary
NB:
{i) At [east four members shall have to visit the praposed site during the Joint Inspection
{ii} {ii} The applicant shall have to arrange transportation of the members for the visit to the proposed location

2.2 After joint inspection, the Geo Appraisal Committee will submit its report in the CUJ Form-B with recommendations for
issuing NOC, if it finds the proposal feasible, to the Deputy Commissioner of the district who may, if satisfied with the report
of Geo Appraisal Committee, forward the report ta the Secretary (Geclogy & Mining) for consideration along with the
application form.

2.3. Based on the report of Geo Appraisal Committee forwarded by the concerned Deputy Commissioner, the Geology and
Mining Department may consider the appication for No Objection Certificate and such certificate shall, if approved by the
Government, be issued in the CU Form-C which shall be the basis for obtaining pre-praduction clearance from other
Government departments,

2.4. The No Objection Certificate shall be valid for one year from the date of issuance of the certificate and may be
considered for renewal subject to satisfactory performance and observance of all the terms and conditions stipulated in the
No Objection Certifcate.

2.5. After the No Cbjection Certificate of Geology and Mining Department, the consent order from the Arunachal Pradesh
State Pollution Contro! Board {APSPCB) and registration with the industries Department shali be obtained. The production
operation of the Crusher Unit shall commence enly after the consent Order of State Pollution Control Board and registration
with the industries department.

2.6. In case of Government run crusher units like BRTF, PWD, RWD eto. or crusher units of public sector undertakings meant

for development projects within the state namely NHPC, NEEPCO. Railway etc the registration with industries department
shall not be reguired.

2.7. The Department of Power shail give electric connection to the crusher unit only after obtaining No Objection Certificate
from the Geology & Mining Department.

2.8. Already established stone crusher units shali also have to apply for obtaining No Objection Certificate of Geology and
Mining Department in the CU Form-within a period of 4 {four} month from the date of publication of these Guidelines and
they have to produce valid consent order issued by Arunachal Pradesh State Pollution Control Beard (APSPCS). If already
chtained from the State Pollution Control Board. The detail revenue payment made so far since inception of the unit and
clearance of Tax payment shall also be submitted along with the appication form.

2.9. In case the Geology and Mining Department is of the opinion that it is not esxpedient to issue No Objection Certificste or
renew it, taking into consideration the various factors as per the recommendations of the Geo Appraisal Committes, the
Secretary {Geology and Mining) may after giving an apportunity of being heard and for reasons to be recorded in writing and
cammunicated to the applicant, refuse to grant of renew the Ng Objection Certificate or may cancel the No Cbjection
Certificate issued earlier which will result immediate closure of the stane crusher unit,

3. Renewal of Na Objection Certificate of Crusher Units.

3.1, In case of the renewal of the No Objection Certificate, the owner / praprietor of the stone crusher Shall appty together
with all the documents related to payment of royalty and tax for the renewal at least two months befare the expiry of the No
Cbjecion in CU-Fom 'A in the office of the Deputy Commissioner.
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3.2 If the Deputy Commissioner is satisfied with the performance of the Crusher Unit and compliance with the terms and
conditions stiputalted in the No Objection Certificate he will order for joint inspection of the Crusher Plant by the Geo-
Apppraisal committee,

3.3. The application in CU Form-A for renewal of the No Objection Certifcate along with Geo-Appraisal Report documents
related to payment of royalty on minor minerals used by the crusher Units details of their disposal and Tax Clearance
Certificate shall be forwarded to the Secretary {Geology and Mining) by the Deputy Commissioner for consideration .

3.4. If the application for renewal of No Objection Certificate submitted is not disposed of before the expiry of the period of
valdity of the No Objection Certificate, it shall be deemed to have been extended by a further period till the Geology and
Mining Department passes any order thereon,

4, Terms and Conditions of No Objection Certificate.

4.1. The No Objection Certificate issued by the Geology and Mining Department will only enable the owner / proprietor of
crusher unit for applying Consent order from the State Pollution Control Board and it does not confer the proprietor / owner
of the stone crusher any right to extract/ remove minor minerais from any area without valid mining permit. For removal /
extraction of minor minerals mining permit has to be obtained from the competent authority. [i.e The Secretary (G & M) for
export to outside the district and the Deputy Commissioner of the district while for domestic use.]

4.2. Minor minerals shall be removed/extracted in accordance with the Mining permit granted from tme to time by the
competent authority from the notified quarry only. Extraction and removal of minor minerals from other than notified quarry
shall not only entail cancellation of the No Objection Certificate but also prosecution under section-21 of the Mines and

Minerals (Development and Regulation) Act-1957 read with rule-45 of the Arunachal Pradesh Minor Mineral Concession
Rules-2002

4.3. Quarry activities like collection of boulder, gravels, sands etc shall not be carried out within 1 Km both upstream and
downstream of any diversion structure across the river, stream, nallah for drinking water supply scheme, darns, bridges etc.

4.4, Extraction/quarrying of minor minerals shall not beyond 3 meter depth of the surface
4.5. Operation for mining / quarrying as well as operation of the crusher machine shall be between 6 AM to 6 PM.

4.6. The proprietor/owner of crusher unit shall indemnity to the Government against any claim of third parties. Neither the
Geology and Mining Department nor the State Government will be responsible for such third party claims

4.7, The minerals left after canceliation of the No Objection Certificate or the mining permits shall be deemed to the
Government Property and the Geo and Mining Department may dispose of such property as per law.

4.8. Felling of trees in and around the notifed quaries during removal of minor minerals and at the time of establishment of
stone crusher unit shall not be allowed without prior permission of competent authority.

4.9, Every types of accident during the operation of stone crusher machine and during removal / extraction of minor minerals
shall be reported to the nearest police station and the Directorate of Geology and Mining.

4.10. The proprietor/owner of the stone crusher unit shall maintain proper account of daily use of minor minerals, their
disposal in detaiis and amount of goods tax paid thereon, which shall be compiled at the end of the month and submitted in
the CU Form-D to Directorate of Geology and Mining and the Deputy Commissioner of the District before every 10th day of
the month.

4.11. During transportation of crushed stones from the Stone Crusher Unit to other places, pacca challan with machine
numbering shall be issued by the Manager /agent of the proprietor which shall have to be counter signed by the concerned
AMDO; in default trucks/carriers of finished product of crusher unit shall not be allowed to cross mineral check gates.

5. Other terms and conditions for running of crushers Industries.

5.1. The owner/proprietor of the crusher units shall ersure that all the statutory provisions of the following acts and rules are
complied with during operation of crusher units:

5.1.1. The Mines and Minerals (Development & Regulation) Act. 1957.

5.1.2. The Arunachal Pradesh Minor Mineral Concession Rules, 2002.



5.1.3. The Air {Prevention and Control of Pollution) Act, 1981 and rules framed there under.

5.1.4. The Water {Prevention and Control of Pollution) Act, 1981 and rules framed there under.

5.1.5. The Envirenment (Protection) 1986 and Rules framed thereunder.

5.1.6. The Noise Pollution {Regulation and Control) rules 2000.

5.2, No consent for expansion to any crusher unit shall be given by State Pollution Control Board or electric connection
provided by the Department of Power, without prior No Objection Certificate issued to that effect from the Geology and

Mining Department.

5.3, Every stone crusher owner shall ensure that the emission standards as per the statute and as notfied by the Sate
Environment and Forest Department are adhered to.

5.4, Every stone crusher owner shall adopt pollution contrel measures as notified by the State Envircnment and Forest
Department or as amended from time to time.

5.5. The Geology and Mining Department may impose any such further conditions as it may deem fit for the conservation
and sustainable use of minor minerals.

5.6. The owner / proprietor of crusher unit shall allow the inspecting staff, access to the crusher and make available all
records relating to operation of the crusher and verification of source of legal supply of minor minerals and stocks.

6. Minimum distance criterla for the stone crushing plant from sensitive and vulnerable places shall be as under:

6.1. The Geo Appraisal Committee shall, while recommending any proposal for No Objection Certificate for establishment of
¢rusher unit, take account of the following location criteria and specify the same with reference to the following:

SI. No. Distance from Distance

6.1{a} Class A and above lown and cities limit 3KM

6.1.(b} Other Towns 2KM

6.1.{c) WVillage/human habitation 1KM

6.1.(d} Wildlife Sanctuary /reserve farest SKM or buffer zone declared for the same
by the state government

6.1.{e) Natignal Highway/5State Road (From centre line) 200 Meters.

6.1.(f} Sensitive areas such as Educational institute/ 1KM

Government / Offices /market fhospital / religious
Places / tourist spots.
6.1.4g} River [ lake / Stream S00MIr
6.1.(h} Bridge / Hydro Power Darns / Water supply 1KM
diversion structure etc.

6.2. In case of exiting stone Crushing plant already located at a distance less than 200 meter from highways /state road, the
upit shalt provide minimum 6 meter high compound wall ar barrier of Gl sheets along their plot periphery towards highway /
road side and aiso plant adeguate numbers of trees on the boundary to reduce dust.

K. Kholie, IAS
Secretary (G & M),
Government of Arunachal Pradesh,
tanagar
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Terms and Conditions:
The No Objection Certificate is subject to the following terms and conditions:

(1) This No Objection Certificate shall remain valid for a period of one year from the date of its issue.

{2) The No. Objection Certificate is issued only for applying Consent Order of the State Pollution Control Board and it does
not confer any right to the proprietor/owner of the stone crusher to extract / remove minor minerals from any area without
obtaining a mining permit from the competent authority. (i.e. The Secretary (G and M) for export and DC of the district for
domestic use)

{3) Minor minerals shall be removed / extracted in accordance with the Mining Permit granted from time to time by the
competent authority from the notified quarry only. Extraction and removal of minor minerals from other than notified quarry
shall not only entail cancellation of the No Objection Certificate but also prosecution as per law.

(4) Quarry activities like collection of boulder, gravels, sands etc shall not be carried out within 1 Km both upstream and
downstream of any diversion structure across the river, stream, naliah for drinking water supply scheme, darns. bridges ect.

{5} Extraction /quarrying of minor minerals shall not be beyond 3 meter depth of the surface and operation for mining /
quarrying as well as operation of the crusher machine shall be between 6AM to 6 PM.

{6) The proprietor / owner of cruncher unit shall indemnity to the Government against any claim of third parties, Neither the
Geology and Mining Department nor the State Government will be responsible for such third party claims.

(7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited and such minerals shall be deemed
to be the Government. Property and the Geology and Minig Department may dispose of such property as per law.

(8) Felling of trees in and around the notified quarries during removal of minor minerals and at the time of establishment of
stone crusher unit shall not be allowed without prior permission of competent authority.

(9) Every types of accident during the operation of stone crusher machine and during removal / extraction of minor minerals
shall be reported to the nearest police station and the Directorate of Geology and Mining

(10) The proprietor/ owner of the stone crusher unit shall maintain proper account of daily use of minor minerals, their
disposal in details and amount of goods tax paid thereon, which shall be compiled at the end of the month and submitted in

the CU Fom-D to Directorate of Geology and Mining and the Deputy Commissioner of the district before every 10th day of
the month.

{(11) During transportation of such crushed stones from the Stone Crusher Unit to other places, pacca challan with machine
numbering shall be issued by the Manager / authorized agent of the proprietor which shall have to be countersigned by the
concerned AMDO.,

(12) The owner / proprietor of the crusher units shall ersure that at the statutory provisions of the following acts and rules
are complied with during operation of crusher unit:

(i) The Mines and Minerals (Development and Regulation) Act, 1957

(ii) The Arunachal Pradesh Minor Mineral Concession Rules, 2002.

(iii) The Air (Prevention and Control of Poliution) Act, 1981 and rules tramed thereunder.

(iv}) The Water (Prevention and Control of Pollution) Act 1981 and rules framed there under.

(V) The Environment (Protection) 1986 and Rules framed there under.

(vi} The Noise Pollution (Regulation and Control) Rules, 2000,

{13) No expansion to the crusher unit shall be allowed or electric connection provided by the Department of Power in the
extended part of the plant without prior No Objection Certificate issued to that effect from the Geology and Mining
Department.

(14) Every stone crusher owner shall ensure that he emission standards as per the statute and as notified by the State
Environment and Forest Department are adhered to.

{15) Every stone crusher owner shall adopt pollution control measures as notified by the State Environment and Forest
Department or as amended from time to time.
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(16) The Geology and Mining Department may impose any such further conditions as it may deem fit for the protection and
sustainable use of minor minerals.

(17) The proprietor /owner crusher shall also submit a return by 10th of every month, giving details of total quantity of
minerals crushed, electricity cansumed. power generated in case of captive power generated run crusher, fuel consumption
in case of diesel run crusher, number of labour employed and wages paid etc,

{18) The crusher own shall allow the inspecting staff access to the crusher and make available all records relating to
operation of the crusher and verification of source of legal supply of minor minerals and stocks.

K. Kholie, IAS
Secretary {G & M),
Government of Arunachal Pradesh
ltanagar

CU Form-D
FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT
For the Month of ...
sl Serial No. and date of Quantity of Minor | Name of the notified | Quantity of minor Quantity of minor
No. Mining Permits Minerals Extracted / quarry from where minerals used / minerals disposed of
obtained for extraction Removed minor minerals have crushed in the (in cum)
of Minor minerals been removed plant (in cum)
1 2 3 4 5 6
| Quantity of minor Amount of goods tax Numbers of Name of agencies Remarks
minerals in the stock / paid (in rupees) transport challan / firms, where
not disposed of (in cum) obtained for crushed stones
transportation of supplied
crushed stone
7 8 9 10 11
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- GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING
NAMSAI, DISTRICT NAMSAI
No. NMS/G&M/DSR/01/2024-25/ Dated Namsai, the 30™ Sept'2024. )
To,
The Director,

Deptt. Of Geology and Mining
Govt. of Arunachal Pradesh

Itanagar.
Sub:- Request for District Survey Report(DSR] survey In Namsal district Govt. notified guarry.

Ref:- No.DGM/CORR/918/2023/848-54, Dated itanagar, the 30" Sept’2024.
Sir,

With reference to your letter No. cited above, | would,like request you kindly may send District Survey
Report team to Namsai district to survey already notified 3{three) Nos. of Govt. quarry for further obtaining Forest
Clearance and Environmental Clearance etc. as per Rule 60 of the APMMCR-2020 to avoid legal and
environmental Issues.

Further, Namsal district have already notified 3(three) Nos. of Govt. gquarry under Chowkham Sub-Division
and extracted Minor Minerals since from its notification.

The name of Quarries are as follows;
1. Alubari Quarry-l, year of notification 2007.
2. Alubari Quarry-1l, year of notification 2021.
3. Alubari Quarry-lll, year of notification 2021.
{Enclosed notification order and Geo-Technical appraisal committee for your ready reference)

This is for your information and necessary action may please.

Yours fa‘tﬂy.
W27

(L. MATCHA) AMDO
Deptt. Of Geolagy and Mining
Namsai, District Namsai
Memo No. NMS/G&M/DSR/01/2024-25/ Dated Namsai, the 30" Sept’2024.
Copy to:-
1. Tne SPA to Secretary, Geology and Mining, Govt. of ALP. itanagar for his kind information please.
2. TheDeputy Commissioner Namsai, District Namsai for kind information please.

\( . Office copy.
r\ 2= P

{L. MATCHA) AMDO
Deptt. Of Geology and Mining
Namsai, District Namsai







Page 2/-

Memo No. GM/Quarry-02/06-07/ 993 oo Dnted Tezw the 10 Jume 190~

= ‘ ) ‘ "'-J
Copy to:- e
&

Allﬂnﬂudof&wmmldﬁtl’hshidforinfmumlﬂmym
please.

2. The D.F.O. Tezu for information pleases. |
3. The PAto DC for informstion and necessary action please,
4. The Director, Geology and Mining, for mformstion snd necessery action plesse.
5. Notice Board/ Office Copy.
(B.KOYU) AMDO
ﬁmw
lo%’ Pnnd. wct, Tezn.
. ,‘5:""
)
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OFFICE o NA
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¥ THE DEpy RADESH

TY CO
1 D T M;"SSIONER
IEICAT:

help of AMDO N
ion of Minor Minerals, Vi

said sites who has

Daied Teiiithe 10% Jume 2007~

: . .
. DOMMMIQ-TEZU 206/ e

0061297, duted 13*

wny objection to the declaration of
from the date of publication of these notifications, file
Commissioner. Lohit District Tezu
SCHED ULE
—; cled Expected Quantity ]
Mineral Prmm‘d cfrmau{ in Cu. M. | Area
period | Boulder | Sand | Shingle
098s
Perenmial | 12 months 9500 | 2000 | 3000 1
Shingle ‘ bectare
2
| 2 ?::g i B;:zc; Seasonal | Gmonths | 4000 | 1000 | as00
Chongkam Area Shingle | hecuaers
___|__Circle) "

.

No minor minernls will be collected without obtaming the valid license from the

Deputy Commissioner, Lokit District, Tezu or Additional Deputy Commmissioner,

Namsai.

Branch
2. Full sdvance Royalty should be paid to the DC/ADC through concerned

Officer.

i and Mining
1 Collection will he made under the direct Supervision of Geology
Depariment,

minor concemned Branch
inor minerals collectign will hwupossals':':iuu_o;dby
¢ aufﬁ: which will be checked while Mine Mincrals is in transt

5. Mo blasting in the quarry site will be allowed.

Sdf
P.S. Lokhande, IAS



GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE DIVISIONAL FOREST OFFICER
NAMSAI FOREST DIVISION:: NAMSAI

NO. AND/36/05/SQ/ (625 Dated Namsai, the =2, th August, 2020
T(\ g /’I
b~ The Assistant Mining Development Officer
Namsai
Sub: Proposal for extension & notification of Alubari Quarry.
Ref: Your No.NMS/G&M/Quarry/2015-16/659 dtd.13/03/2019
Sir,

The areas proposed for extension and notification of Alubari — Quarry - II and

Quarry — [Tl measuring 2.0 hect each, as shown in the’sketch maps supplied by you are not under
notified forest land.

Therefore. the department has no objection for notification of Govt. quarry in the

alfﬂfsaid area.

This is for your kind information and needful action please.

faithfully

\..w {h"‘"a(’.\ P\ Divistonal Forest Officer
Namsai Forest Division, Namsai



A

LIST OF RIVERS/STREAM IDENTIFIED AND PROPOSED FOR NOTIFICATION AS QUARRY SITES

Vide DC’s Order No. NMS/G&M/QUARRY/2015-16/638-39 ,Dtd-31" Jan'2019 & NO. CKM-20/CRUSHER/2017-18 , Dated Chongkham the 4" Feb’2019 . -
Sl .No Name of Proposed Location Status of Land Description of MM Seasonal Expected Remarks , if
Quarry deposit /Perennial | Operation any
1 ALUBARI- Il North — LOHIT RIVER USF Area Boulder , Gravel ,sand, | Seasonal 6 (six) month
( LoHIT RIVER ) South— -DO- shingle etc
East - -DO-
West - -DO-
2 ALUBARI -] North — LOHIT RIVER
(LOHIT RIVER ) South— -DO-
East - -DO-
West - -DO-

R F Q ,Chowkham
Member

airperson
=y 485 CoiinsSionet

CHONGKHAM
samsal District (8, )

Countersigned by -

Deputy Commissioner

yniSSIONe
-ﬁ E&gﬂﬁlﬁj ‘AP
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GOVERNMENT OF ARUNACHAL p :
RADESH
OFFICE OF THE DEPUTY COMMISSIONER:: NAMS A1
DISTRICT NAMS A
Nn.uMSfG&MIQUAHRlems-w 35 -4 Dated Namsai, the 30™ Aprir2021.
e

NOTIFICATION

Whereas, this office has not received a

ny claims and objection from any person/parties or individual
within the stipulated time frame for the propos

ed quarry as specific below,

S_I I Name

Status | Minor Seasonal [ Expected T_éxpicﬁ qu_antltv In Cu.m T ares
‘ No | and ofland | Minerals | or Operational | l
location Perennlal | period Boulder TSand Shingle
of quarry
f 1. Alubari-il | USF Boulder, | Seasonal | 6(six) 20,000 | 10,000 30,000 | 2({two) 1
‘ Sand month Hact. l
[ and | l
. | Shingles ‘ N ] \
2. | Alubari-ill | USF | Boulder, | Seasonal | 6(six) 35,000 | 10,000 | 15,000 | 2{two) \
| Sand month | Hact.
| and l ‘ |
. | | Shingles | , | l J

Therefore, the above mentioned quarries is hereby notified as quarry site for collection of minor

minerals like boulder, sand and shingle etc. in the interest of royalty /revenue earning purpose for the
government.

Rugh=——
(R. K. Sharma)
Deputy Commissioner
Namsai District, Namsai
Memo No. NMS/G&M/QUARRY/2015-16/
Copy to:-
g The Secretary, Geology and Mining, Govt. of A.P. itanagar for information please.
The Principal Chief Conservator of Forest, Govt. of A.P. Itanagar for information please.
The Director, Geology and Mining, Gowt. of A.P. Itanagar for information please.

The Director, Printing, Govt. of A.P. Naharlagun for information with a request to publish in the
Arunachal Pradesh Gazette please.

5. All the HoOs of Namsai District for information and necessary action.

6. The Officer Commanding, 1444 BCC (GREF), C/o 99 APO, Camp Jentho for information please.
7. All the Deputy Commissioner, Arunachal Pradesh for information and necessary action.
8
9

Dated Namsal the 30% Aprif’ 2021.

P

The EAC Chowkham for information and wide circulation

Notice Board.
10. Office copy.
W
C Al C (R. K. Sharma)
B Deputy Commissioner
P - Namsai District, Namsai
- BO\OQ’ - Gt dasionny
G\G 3(‘,"\ o Pl |'_.,._-.'£..'-"’!.,‘."r‘.1 BA P Y
c'vﬁ\ Ull p'\“ﬂ‘ iy | G gk . s
VP AT




Form-'D’
From: Assistant Mineral Development Officer, Namsai Date 25.03.2025.

No. NMS/G&M/RT1/2025-26/ 2229

f

To,
Adv. Hangphoa Sumnyan
Khonsa, Tirap District.
Sir/ Madam,

Please refer to your application, I.D.No. 9/2025, Date.05.03.2025, Addressed to the undersigned
regarding supply of information on Quarry Notification.

p The information asked for is enclosed for reference.
Or

The following part information is being enclosed.
1). Notification order of Alubari Quarry-1l and Alubari Quarry-Ill. Page-No.1.
ii). Sketch map of Alubari Quarry-ll and Alubari Quarry-Iil. Page-No.2 &3.
iii). Quarry Notification committee duly signed. Page —No. 4.
iv). Environment Clearance Certificate from DFO, Namsai Page-No. 5.
v). Notification order of Alubari Quarry-1. Page No. 6.
vi). Sample sketch map of Alubari quarry-1. Page No. 8.

{This quarry is notified at time of Lohit district in 2007, no original document record in this regard is found}

vii) . Forwarding letter to Director, Geo & Mining for inviting DSR team to survey the Quarries.
Page No. 9.

The remaining information about the other aspects connot be supplied due to following reasons:

i}. Environment Audit Report regarding quarrying will be do after District Survey Report

ii). District Environment Impact Assessment report will be assess after District Survey Report

3. The requested information does not fall within the jurisdiction of this cometent Aurhority.

4. As per Section 19 of the Right to Information Act, 2005, you may file an appeal to the higher

authority, Government of Arunachal Pradesh, within 30 days of issue of this order.

Yours faithfully

___‘_

\\\/L ;&Q,,

Deptt. Of Geology and Mining
Namsai, District Namsai

E-mail Address:

Mob.No. 7085398628
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GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF GEOLOGY AND MINING
NAMSAL, DISTRICT NAMSI

No. NMS/G&M/RTI/2023-24/ 2 330 ~ 22 Dated Namsai, the 25" March’2025.
53 !

To,

%

Adv. Hangphoa Sumnyan
Khonsa, Tirap District.

Sub:- Forwarding of RTl information and pay documents fees
Ref:- 1.D. N0.9/2025, Dated 5/3/2025.

Sir

With reference to your ID No. cited above, it is to inform you that kindly collect your information

copies as sought through RTI act 2005 and pay documents fees of 9{Nine) copies only.

This is for your information and necessary action please.

I
{ }F\ \&,_-;ﬂ_ _.-_...-_'-'“__‘ .
o NG|V

Deptt. Of Geology and Mining
Namsai, District Namsai

Memo No. NMS/G&M/RT1/2023-24/ Dated Namsai, the 25" March’2025.
Copy to:-
1. The Commissioner, Arunachal Information Commissioner, Govt. of A.P. itanagar for kind

information please.

The PIO, o/o- Depufy Commissioner, Namsai District for kind information please.
Dffice copy.

PIO
Deptt. Of Geology and Mining
Namsai, District Namsai
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S

Government of India
Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan
Jor Bagh, New Deihi

Dated: 04/04/2025
To

Shri BIKASH BHATTARAI
ALUBARI, E-47
ALUBARI

Namsai

792102

Registration Number : MOENF/R/E/25/00424
Dear Sir/Madam

I am to refer to your Request for Information under RTT Act 2005, received vide letter dated
30/03/2025 and to say that This is to inform that all pertinent information related to the
Environment Impact Assessment (EI4) Notification, 2006 and its subsequent amendments
including the compendium, all relevan: notifications, orders, circulars, and office memorandum
are available on the Ministiys PARIVESH Portal (parivesh.nic.in) for public access. Also, the
Environmental Clearance (EC) process of the Non-Coal Mining Sector of the Ministrv of
Environment, Forest and Climate Change is transparen: and accessible online (parivesh.nic.in
and environmentclearance.nic.in/searchproposal.aspx).

Additionally, the Ministry has issued several importan: guidelines, including the Sustainable
Sand Management Guidelines 2016 (SSMG-2016) and the Enforcement & Monitoring
Guidelines for Sand Mining (EMGSM-2020), which emphasize the importance of systematic
mining practices and the management of sand mining operations in the country. These
guidelines also highlight the necessity of conducting replenishment studies. These guidelines are
available on the Ministrys PARIVESH Portal (parivesh.nic.in) for public access.

Further, as per the Guide on the Right to Information Act, 2005 (vide Ministry of Personnel,
Public Grievances & Pensions Department of Personnel & Training Letter No. 1/32/2013-IR
dated 28.11.2013) (Part I, Para 10), the Public Information Officer is not supposed to create
information that is not a part of the record of the public authority. The Public Information
Officer is also not required t¢ furnish information which require drawing of inference and/or
making of assumptions, or to interprel information, or to solve the problems raised by the
applicants, or to furnish replies to hypothetical questions .

In case, you want to go for an appeal in connection with the mmformation provided, you may
appeal to the Appellate Authority indicated below within thirty days from the date of receipt of
this letter.

Rajeev Ranjan (Non-Coal)

FAA & Scientist-E

Address: Indira Paryavaran BhawanJor BaghNew Delhi

Phone No.: 011-20819208

Yours faithfully

i

( Pr.Krishnendu Monda (IA-Non-Coal))
CPIO & Scientist-D

Phone No.: 011-20819248

Email : krishnendu.modal@gov.in

https://rioniine.gov.n/RTIMIS/CPIO/ui finalReplyLetter.php

m



PANNExoRe A-12

200

supply of information to the applicant
(See rule 4(3)
From: Assistant Mineral Development Officer, Namsai. Date 01.05.2025.

No. NMS/G&M/RTI/2025-26/ 14 \ i

To,
Mr, Jalia Tayang
Vill- Tafragam, Tezu
Lohit District

Sir/ Miadam,

Please refer to your application, I.D.No. NIL, Date.04.04.2025, Addressed to the undersigned
regarding supply of information on CU-FORM D.

2. The information asked for is enclosed for reference.
Or
The following part information is being enclosed.
1).The CU-Form-D for the financial year 2023-24 is enclosed.

The remaining information about the other aspects connot be supplied due to following reasons: NIL
3. The requested information does not fall within the jurisdiction of this conﬁatent Aurhority.
4. As per Section 19 of the Right to Information Act, 2005, you may file an appeal to the higher

authority, Government of Arunachal Pradesh, within 30 days of issue of this order.

Yours Taithfuily

750v1, Of Aruna

Deptt. Of Geoldgy andyiimag
Namsai, District Namsai

E-mail Address: gmnamsai20@gmail.com

Pi




Submission of CU-Form-D against the following Stone Crushers;-

1. M/s Mangmow Stone Crusher
a). Cu-Form-D - Submitted

2. M/s Alubari Stone Crusher-1

a). Cu-Form-D - Submitted

3. M/s Mancheykhun Stone Crusher
a). Cu-Form-Ij - Submitted
3. M/s Namdalao Stone Crusher

a). Cu-Form-D B NIL

5. M/s Sutasana Industry

a). Cu-Form-D - Submitted

6. M/s S.M Enterprise
a). Cu-Form-D - Submitted

7. M/s A.K Stone Crusher
a). Cu-Form-D - Submitted
8. M/s Namchoom Stone Aggregates
a). Cu-Form-D - Submitted
9. M/s Ongmew Stone Crusher

a). Cu-Form-D - Submitted

10. M/s Chowkham Enterprise
a). Cu-Form-D - not Submitted
11. M/s Arunachala Shiva

a). Cu-Form-D - Submitted

200
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12. M/s Khangkio Stone crusher

a). Cu-Form-D - not Submitted

13. M/s T.T.C Infra India -

a). Cu-Form-D - Not submitted

14. M/s Alubari Stone Crusher -l|

a). Cu-Farm-D - NIL

15. M/s Shagun stone Crusher

a). Cu-Form-D - NIL

16. M/s Monfra Stone Crusher

a). Cu-Form-D - Submitted

17. M/s Kherem Stone Crusher

a). Cu-Form-D - NIL

18. M/s T.M Enterprise

a). Cu-Form-D - NIL

19. Mr. Chowrasiya

-

a). Cu-Form-D - Not running
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Form-‘D’
Form of supply of information to the applicant
(See rule 4(3)
From: Assistant Mineral Development Officer, Namsai. Date 01.05.2025.
No. NMS/G&M/RTI/2025-26/ -3

To,
Mr. Jalia Tayang
Vill- Tafragam, Tezu
Lohit District

Sir/ Madam,

Please refer to your application, 1.D.No. NIL, Date.08.04.2025, Addressed to the undersigned
regarding supply of information on “Pacca challan with machine numbering issue and countersigned by
concern authority” for the year 2022-23, 20923-24 and 2024-25.

2. The information asked for is enclosed for reference.
Or
The following part information is being enclosed.
1}. “Pacca challan with machine numbering issue and countersigned by concern authority” for the year
2022-23,2023-24 and 2024-25 of stone crusher is enclased at Annexure-1

The remaining information about the other aspects cannot be supplied due to following reasons: NIL

3. The requested information does not fall within the jurisdiction of this competent Authority.
4_As per Section 19 of the Right to Information Act, 2005, you may file an appeal to the higher
authority, Government of Arunachal Pradesh, within 30 days of issue of this order.

Yours faithfully

PIO
Deptt. Of Geology and Mining
Namesai, District Namsai
E-mail Address: gmnamsai20@gmail.com
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ANNEXURE- |

Submission of Transportation Challan against the following Stone Crushers;-

1. M/s Mangmow Stone Crusher
a). Transportation challan - Submitted
2. M/s Alubari Stone Crusher-I

a).Transportation Challan - Submitted
3. M/s Mancheykhun Stone Crusher

a).Transportation Challan - Submitted
4. M{/s Namdalao Stone Crusher

a). Transportation Challan - NIL

(PROPRIETOR NOT SUBMITTED AFTER REPEATED
REQUEST)
5. M/s Sutasana Industry

a}. Transportation Challan not submitted

6. M/s 5.M Enterprise

a). Transportation Challan - Submitted
7. M/s A.K Stone Crusher
c) Transportation Challan - Submitted
8. M/s Namchoom Stone Aggregates
a). Transportation Challan - Submitted
9. M/s Ongmew Stone Crusher
¢) Transportation Challan - not submitted

10. M/s Chowkham Enterprise

b) Transportation Challan - not submitted



11 . M/s Arunachala Shiva

a). Transportation Challan

12. M/s Khangkio Stone crusher

a).Transportation Challan

13, M/s T.T.C Infra India

a). Transportation Challan

- 14. M/s Alubari Stone Crusher I

a). Transportation Challan

15. M/s Shagun stone Crusher

a). Transportation Challan

16. M/s Monfra Stone Crusher

a). Transportation Challan

17. M/s Kherem Stone Crusher

a). Transportation Challan

18. M/s T.M Enterprise

a). Transportation Challan

19. Mr. Chowraslya

a). Transportation Challan

Submitted

submitted

Submitted

NIL

NIL

Submitted

NIL

NIL

Not running
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& NO. CKMJUD-06/2024/
A |3 GOVERNMENT OF ARUNACHAL PRADESH

»MDPTEB OF THE ADDITIONAL DEPUTY COMMISSIONER

e CHONGKHAM CIRCLE :: NAMSAT DISTRICT

Dated Chongkham, the 3rd Feb., 2025

Manjushiree Gogoi (Advocate},

Counsel to Petitioner, Shri Jaliya Tayang.
Sub: Factual report finding- regarding.
Dear Counsel,

Please find enclosed the factual report submitted bv the Geo-
Appraisal Committee as prayed. In this connection, the undersigned
would also like to inform that the factual report received shall be
referred to the relevant governmenl department for further course of
aclion i line with the prayer made by the counsel in the initial petition.

The undersigned has no power to direct shutdown of the
crusher units which are running on the strength of license and
certificales issued® by the competent authority, except in cases of
immediale threat to human lile and property under Section 152 of
BNSS. 2023.

Enclosed- As staled.
Yours faithfully,

r‘hongkham D 48
Memo NO. CKM/JUD-06/2024/ 37%2-3¢
Dated Chongkham, the 3rd Feb.. 2025
Lopy (o
1. The PA to DC, Namsai, for information of DC, Namsai.
2. The Chairman, Geo-Appraisal Committee & its members, for
informahion
3. Office copy.
s e-signed
[Kretkam Tikhakl APCS,

Addl. Deputy Commissioner,
Chongkham, Distl.- Namsa: (AP)
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n-Appraisal Committee under the chairmanship of

In pursuance to the order No. CKM/JUD -0 t 1 1n'2025 and No. CKM/IUD-06/2024/3381-411, py d 10" 1an’ tanding Ge
= -06/2024/3256-286, Dated 8 Jan 2U7 e s oaed 1075012025, the s : i =
Circle Officer Chongkham, verified the stone crysher site if Chongkham Circle of Namsai district in connection with minimum distance criteria, measured through Android GPS and submit factual report pertaining to the

compliance of Arunachal Pradesh Stone Crysher Guidelines 2012 which is given below table:-
Verification of Stone Crushers distance criteria from sensitive 5y,

-

Name of Stone Crusher Name of Location | Distance from the following location with minimy, distance limit (in Meter/km' .. Remarks
- unit . Proprietors | P T — P yeman
‘ T class Aand Other towns village/ Wild life ‘National Sensitive River/ Lake/ ' Bridge/ Hydro
above town and (2 km) human | Sanctuary = Wighy,y/ State | areas such as Stream power Dam/
cities limit (3 km) | habitation / reserve Road Education (500 Meters) water supply/
| | (1 km) II forest (fiom centre institutisn/ diversion
| (5 km) line) Govt. oflice/ structure
| 200 meters Market/ (1 km)
| | Hospital/
religious
place/ Tourist
spots:
- | _ SR | == — % — (1 km) P . - _
2 | 3 4 [ 5 6 2 8 9 10 11 12 13
M/s Mangmaw Stone Chow Jeyoni Alubari 21 km 2.046 km 1.60 km NA 0.326 km 1.30 kin 0.544 km 1L.003 km Running
Crusher Mangmaw lvamsal Chongkham Alubari Barang river Barang bridge
* M/s Lohit Stones Chow Sumitha ~do- 22 km 2.700 km 1.08 km - 0071 km 3.17 km 2.062km  2.092km  Closed
Namchoom - Ckm = L : CHC Barang river Barang bridge
M/s Alubari Stone nang Mitika -do- 24 km Namsai 3.700 km | 1.400 km - 0.123 km 1.450 0.853 km 0.817 km Running
Crusher(1) Namchoom Ckm Lohit river Lohit bridge
M/s. Mancheykhun Chow Tiyot -do- 23 km Namsai 4.091 1.403 km . 0,403 km 1.391 :m 0.331 kmn 0.752 xm -dp-
Stone Crusher - Mancheykhun Ckm | Alubari Ckr Lohi® river Lohit bridge
M/s Mamdalao Stone Nang Chemika -do- 24 km Namsai 4.224 km f 1.750 km - 0.331 km 1.750 i 3.327 km 0.333 km ' -do
Crusher Namchoom Ckm Alubari Ckmi Lohit river Lohit oridge
M/s Sutasana Industry  Chow Sutasana -do 23 km Namsal 1.637 km 1.637 km - 0.783 km 1.756 im 0.3%¢ km 1.o02 km -do-
Mein Ckm Cxm Ckn Barang river Bareng bridze
M/s 5. M Enterprise Chow Sumina  -do- 22km Namsai 0.922km | 0.867 km . 0.057 xm 1.24a km 0.098 «m 0.110 km ~do-
Moin Ckim Ckm Ckin Bareng river Bareng bridgs
M/s AK stone Crusher  Chow Aditya do- 24 km Namsaj 4.003 km | 1.519 km . 0.204 km 1.510 km 0,502 km 0.601 km
Mein Ckm Alubari Aluban Lohit bridge -d@
1
. AT = 1l
; v b A o PR
= o 4 At AT iy =02 g 2 o e
_:"1"\\\‘4_ = e H" -, ‘r;"--.: :"':"Eil ol ey '_"*- > "f 1 L"\"’ y "‘".'i":w \lip.? N FﬁFr&%ﬁ:"’ ﬁg'ﬂ'ﬂ:‘b -H-- "t = r1
e Sk Nl Lp\2 I o3 X RET AR, ‘ d ;
= ‘ ’is i =¥ l“f""," ' F ¥ U _l' | i '1 ?Lﬁ‘ laﬂ" * v‘ 1 Qi P‘ 0 '\l":l ['_L-:S:.il T ; it
Chaongrhat Arunacksi Pradess WY\ (00 et ! oV a N imen R B AT
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Ffs Nameh 4 ¥ T =« T ¢ S - 00 e il I T R ", | =
s B A T T Namichoom 5 Namsai ckm Ckm Ckm Bareng river | Bareng bridge
0 ~ M/s Ongmew Stone “he ——— 4 961 — ! ) "~ 0 /0S | e ——
1 | Cr."t : rg n Chow Mithina Guna NEEB{' [ 25 km 4,215 km 1.9&1 km ! 6,120 km alzga km ﬂ.ﬂﬂs km 4-341}1-11 -do-
| ushe Namchoom xiaemol Guna nagar ckm Ckm river
W = b | ~ bridge
c h s P RO | RS o | = e e mi——— e T -, L. —— — s e Ty =1
11 M/s hgwk am . Chow Keli Aikar | 24 km 4.018 km 1.357 km 0.251 km 1.298 km ﬁ.Z:H !tm ﬂ-ﬁlﬂ !tm -do-
| enterprise | Moungkham | Namsal ckm 1 Ckm Lohitriver | Lohitbridge |
12 M/s Arunachala Shiva | Nang Tem e ‘ 24 km 4.170 km 2.074 kr_n ! T 0.236 km 2.071 km 0:54'5 ﬂa?ﬂﬂ lfm -do-
13 M/s Khangkio Stone ' Chow Ketorg Ticeue 11.770 km 8.750 km 2.258 km 0.547 km 1.703 km 0.743 km 11.359 km -do-
| Guser_ | Khangkio | o | Gunansger | TEEE_——— | EmphumBT Marua river  Ckmbridge |
14 M/s. T.T.C Infra India Chow Morani ~ Alubari 19km | 3:984km 1.058 km 5532 km 4.337 km 0.676 km 3.945 km -do
l Namchoom | Namsai Ckm Momong | G/ pagoda TenFapan1 Bareng bridge
S N | - - | river =y
15 M/s Alubari Stone | Chow Tsen Tsing ' _do- { 21 km 2. 329 km 1.704 km ) u,zas'km 1.857 km 1.764 km 1.877 km -do-
| Crusher | Mein | ~amsai ckm Alubari Ckm Bareng river Barenig bridge
e ) —— e | — — . il L —————— — N — - —
| 16 M/s Shagun Stone ' Nang Rupa -do- 24 km Namsai 3925 km | 1.193%m 0.230 km 1.193 km 0.271 km 1.001 km -do-
; _ Crusher Namchoom | | Ckm Alubari | Lohit river |
17 M/s C.P Crusher Nang Tem  do * 24 km Namsai 3.912 km [ 1.997 km 3.194 km 7.994 km 0.535 km 0.521 km Closed
[ » | Namchoom (e S [ Chkm | Alubari = ;}igh_ari Lohit river Lohit bridge -
18 M/s Monfira Stone Chow Teykham -do- 24 km Namsai 3,954 km | 1.708 km 0.189 km 1.633 km 0.512 km 0.445 xm Runiing
' | Crusher Namchoom I | * Ckm | Alubari _ _ _ Alubari Lohit river Lohit bridge |
19 M/s Kherem Stone Nang Sunanta kherem | 9,748 km | 6.562 km 0.593 km 0.628 km * A8 km 0.071 km 9.851 km | -do-
, ~ Crusher . Namchoom - | Ckm Gunanagar  Kherem | — | BT Kherem river Ckm bridge “
| 20 M/s T.M Enterprise Chow Tichand -do- 21 km 1.512 1.515 km D.378 km 1,605 km 0.510 km 1.406 km -do-
| - Mein | | wamsal L TR . T —— . cxm sareng river | Bareng bridge
i | il L : g e L .
21 M/s. Jantiva Enterprice | NE. Sulampa Alubari . | . = - - - - - Defunct
' _ Moungkham | | - T
NB:- Red colour indicate below minimum distance criteria. BT- Buddhist Temple.
Verified by.-
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Environmental Guidelines
for

Stone Crushing Units

Central Pollution Control Board

Ministry of Environment, Forest and Climate Change
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

(July, 2023)
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1.0 Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various
construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No| Category [Production capacity (TPH)
1. |Small Scale Up to 25
2. |Medium Scale 26 to 100
3. |Large Scale 100 above




3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are
fransported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw
crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor betts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

34 Screening: From secondary crusher, crushed stones are fransferred for
screening through a conveyor beft. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is retumed to secondary
crushers for further crushing and then again o screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzy-

type screen, vibrating screen and rotary screen. Vibrating screens are most
commonly used.




3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distribules the product into different stockpiles,
depending on size of the product. The productfines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Same primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

» Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resuliing into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat




dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the cenveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each beit. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

Although no process waste water is generated from stone crushing units, however,

water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units

The stone crushing units should adopt following environmental

prevent/suppress fugitive dust emissions from their operation:

Source of ernission

Measures to be Taken

Unloading of raw
material for storage

Water sprinkling with adequately designed nozzle
which produce tiny droplets of water should be
provided during raw materials unioading .

Unloading of raw
material into hopper

+ Three sides and top should be covered and one
side may be kept open for vehicular movement.

+« Water sprinklers should be provided on approach
roads.

guidelines to




Primary Crushing/ Jaw
Crusher

Crusher should be completely enclosed by GVMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door fon
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so that|
fugitive emissions are contained and amount off
water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely,
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet off
screens.

Tertiary Crushing

Crusher should be completely enclosed by GVMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be
made with adequately designed nozze which
produce tiny droplets of water.

6
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Conveyor Belts Conveyor belts should be properly covered from node

to node with a thick sheet of suitable material along
with water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage » Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water
spraying.

« Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GVMS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.
should be sealed properly with flexible rubber flaps.




vi.

vil.

viil.

Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to exract groundwater from the Central Ground
Water Authority (CGWA)YGround Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to
control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concemed SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, shoukd upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the enirance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission nomms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concemed SPCB/PCC.




vi.

vii.

viii.

Xi.

Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines —in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concemed Department of the State/UT.

Local authoriies should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00
PM) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher




3¢

Figure-2: Chute from top of discharge point

Figure-2(a): Chute from top of discharge point
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Format/Checklist for SPCBs/PCCs before issuance of CTE& CTO

Annexure-1

S. [Fugitive Emission Source Checklist for compliance of canditions of|Yes/No
No. |Locations |Environmental guidelines
s Unloading area of raw material,|Water sprinklers installed with adequate
primary  crusher, Screener,|designed nozzles (Upload photo/videos).
conveyors belts and transfer
points
2. Primary crushers, Secondary|Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary|least three sides completely from the ground
crushers level (Upload photo/videos).
3. Secondary, Tertiary crushers|Dry extraction cum bag filter followed by
land Screener cyclone.
(Upload photo).
4. Covering of Conweyor belts|Covering of Conweyor belts
from node to node with a thick|(Upload photo).
sheet of suitable material
4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI'MS/brick wind breaking wall |Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)
T Roads Metalled/concrete  roads  within  the

premises. Ramps and the entire ground
area inside the premises should also be

metalled

11




Suppression of dust within the

premises

Arrangement of rotating water sprinkling
system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

Green belt

Plantation of 2-3 rows of tall trees around
the periphery of crusher

Display board

Display board at the entrance, having name
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10

Cowering of vehicles

Cowering of whicles carrying any kind of
material .

1

CCTV/PTZ camera

CCTV/IPTZ cameras installed at the|
entrance and all comers of the premises of
the unit covering entire area with minimum of]

30 days data storage

12

Phaotos/videos

Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO/
Renewal

dedkdk

12
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONAL BENCH, KOLKATA, WEST
BENGAL FINANCE CENTRE, 3%° FLORR, NEW TOWN.
ORIGINAL APPLICATION NO. /2025
In the matter of:

Shri Jaliya Tayang ....Applicant
Versus

Arunachal Pradesh State Pollution

Control Board & Ors. ....Respondents

Know all men by these presents, that by this Vakalatnama
I, Sri Jaliya Tayang, S/o Shri Sorum Tayang, aged about 43 Years, resident of Village: Tafragam,
District Lohit, Arunachal Pradesh- 792001, in the Applicant in the aforesaid Original Application do
hereby appoint and retain;
Adv. Ayan Boo, Enroliment No. D/10191/2022
Email: advocateayanboo@gmail.com
Ph. No. 08130172885
Office at: Adv. Chamber, Opp. to BATA Store, Tezu, District Lohit, Arunachal Pradesh-
792001

(Hereinafter called the advocate) to be my advocate in the above noted case authorlze him:

1. To act, appear and plead in the above-noted case before this Hon’ble Tribunal.

2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the prosecution of the said case in all its stages subject
ot payment of fees for each stage.

3. To file and take back documents, to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration any difference or disputes
that may arise touching or in any manner relating to the said case.

5. To take execution proceedings.

6. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case.

7. To appoint and instruct any other legal practitioner authorizing him to exercise the power and
authority hereby conferred upon the advocate whenever he may think fit to do so and to sign
the power of attorney on my behalf.

8. And I undersigned do hereby agree to rectify and confirm all acts done by the advocate or his
substitute in the matter as my own acts, as if done by me to all intents and proposes.

9. And I undertake that I or my duly authorized agent would appear in court/tribunal on all
hearings and will inform the advocate for appearance when the case is called.

10. And I the undersigned to hereby agree not to hold the advocate or his substitutes responsible
for the result of the said case.

11. -‘And I the undersigned to hereby agree that in the event of the whole or part of the fee agreed
by me to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case
and for this Tribunal. I hereby agree that once fee is paid, I shall not be entitled for the refund
of the same in any case whatsoever and if the case prolong for more than 3 years the original

fee shall be paid by again by me,

Executants’/ Client/Applicant Adv\&ate
Eottattmont Mo 20/10\9\/9,012
Gmolr 74 ° Advg bm@a
Mot
P}’ nNo, 08\30(;\2385
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